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 LOK  SABHA  DEBAILES

 LOK  SABHA

 Wednesday,  March  7०,  1909]  Phalguna
 28,  “1890,  (Suka)

 The  Lok  Sabha  met  at  &l-ven  of  the  Clock

 (Mr.  Speaker  in  the  Chir}

 ORAL  ANSWERS  TO  QUESTIONS

 French  Attempt  to  Break  into  Indian  Occan

 #571.  SHRI  CHENGALRAYA  NAIDU:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  France  is
 trying  to  break  into  the  Indian  Ocean;

 (b)  whether  it  is  also  a  fact  that  the
 French  High  Command  hid  decided  to  deploy
 two  nuclear  subma:ines  in  and  around  the
 Bay  of  Bengal  in  the  Indian  Ocean  ;  and

 (c)  if  so,  Government's  reaction  thereto  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  Government  have  no  information
 in  the  matter.

 (c)  Does  not  arise.

 SHRI  CHENGALRAYA  NAIDU:  If
 the  ministers  have  no  information,  at  least
 the  departmental  people  in  the  secretariat
 must  go  through  the  papers  and  find  out  what
 is  going  on  in  other  areas.  If  they  do  not
 know  what  is  going  on,  how  can  they  func-
 tion  as  ministers?  France  has  already  sent
 two  nuclear  submarines  to  the  Indian  Ocean
 and  they  are  also  negotiating  with  South
 Africa  to  have  a  naval  base  at  Simons  Town
 near  Cape  Town  where  they  can  station
 naval  vessels.  The  French  Government  is
 having  neg>tiations  with  South  Africa  to  have
 their  headquarters  there.  Will  the  minister
 take  pains  to  know  what  is  going  on  in  the
 world  and  find  out  whether  what  I  have  said
 isafact?  If  so,  will  he  take  necessary
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 steps  to  protect  our  coast,  because  the  French
 Government  are  going  to  send  their  submari-
 nes  to  operate  in  the  Arabian  Sea  and  the
 Indian  Ocean.

 SHRI  SURENDRA  PAL  SINGH:  We
 do  try  to  keep  in  touch  with  developments
 in  the  world,  but  sometimes  a  thing  may
 happen  somewhere  which  may  not  come  to
 our  notice.  As  far  as  our  knowledge  goes,
 no  French  submarines  have  come  into  this
 area  so  far.  Probably  the  hon.  member  has
 asked  the  question  on  the  basis  of  a  news-
 Paper  report  which  emanated  from  Johannes-
 burg  sometime  back  that  some  secret  negot-
 iations  were  going  on  between  the  French
 and  South  African  Governments.  But  these
 are  merely  speculative  reports  appearing  in
 the  press;  they  are  not  authentic  news.
 Nor  has  it  been  confirmed  by  the  French
 Government.  We  cannot  say  very  much
 about  it.

 SHRI  CHENGALRAYA  NAIDU  :  Not
 only  are  French  submarines  operating  in  the
 Indian  Ocean,  but  Russian  submarines  with
 anaval  squadron  are  also  operrting  in  the
 Indian  Ocean  and  the  Arabian  Sea.  The
 Defence  Ministry  has  refused  to  comment
 on  it.  Already  twice  Russian  fleet  have
 come  into  our  waters.  They  had  asked  our
 Government  to  give  them  naval  facilities.
 This  time  the  Russian  naval  fleet  has  come
 into  our  Indian  waters  and  they  are  operating
 in  the  Indian  Ocean  without  informing  our
 Government  or  taking  our  permission.  May
 I  know  whether  the  Government  has  received
 any  request  from  the  Russian  naval  flect
 about  their  operating  in  our  Indian  Ocean  ?
 If  not,  will  the  Government  find  out  whether
 the  fleet  is  there  and  will  they  strongly
 protest  to  the  Russian  Government  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  May
 I  request  the  hon.  memder  to  kindly  bear  in
 mind  that  the  Indian  Ocean  is  not  our  ocean.
 There  is  no  such  thing  as  Indian  Ocean
 belonging  to  India.  He  has  becn  talking  of
 our  ocean.
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 SHRI  CHENGALRAYA  NAIDU:  I
 said,  the  fleet  has  come  into  our  territorial
 waters.  That  is  what  I  meant.

 SHRI  DINESH  SINGH:  That  is  a
 different  matter.  Let  us  look  at  it  from  the
 point  of  view  of  the  international  laws.  We
 are  functioning  under  certain  international
 conventions  and  laws.  We  cannot  arrogate
 to  ourselves  the  resporsibility  of  the  total
 ownership  of  the  Indian  Ocean  or  the  Arabin
 Sea.  We  are  concerned  with  that  territorial
 waters  of  India  and  we  can  say  that  we  take
 effective  measures  to  safeguard  our  territorial
 waters  and  that  we  are  not  aware  of  the
 operation  of  any  foreign  submarines  in  our
 territorial  waters.  Then,  whether  the  Soviet
 fleet  comes  to  the  Indian  Ocean  or  other
 fleets  come  to  the  Indian  Ocean,  if  they
 conform  to  the  international  law  of  high
 seas  there  is  hardly  any  objection  that  we
 can  take  except  to  say  that  we  would  like
 this  area  to  be  kept  free  of  conflict,  to  be
 kep  fee  of  nuclear  weapons.

 t
 SHRI  BAL  RAJ  MADHOK  :  The  hon.

 Minister  just  now  said  that  the  Indian
 Ocean  does  not  belong  to  India  alone.
 Agreed  ;  it  docs  not  belong  to  India.  But
 India  occupies  a  special  position  in  regard  to
 this  ocean  and  he  cannot  deney  it  ;  and
 whether  the  government  accepts  the  concept
 of  power  vacuum  or  not,  it  has  been  accepted
 all  over  the  world  and  all  through  history.
 Indian  Ocean  occupies  an  important  place
 and  a  power  vacuum  has  been  created  there
 because  Britain  has  withdrawn  from  there
 and  U.S.A.  has  withdrawn  from  there.
 Therefore,  here  is  an  open  sea  which  is
 sought  to  be  controlled  by  China,  Russia,
 France  and  other  countries.  In  view  of
 these  circumstances,  if  India  alone  cannot
 see  that  the  Indian  Ocean  does  not  become
 the  hunting,  ground  of  foreign  adventurers,
 may  |  know  whether  it  will  take  steps  to
 have  some  kind  of  understanding  with  other
 countries  of  the  Indian  Ocean  like  Indonesia
 and  Australia  so  that  the  Indian  Ocean
 remains  safe  from  these  foreign  adventurers
 and  the  security  and  safety  of  India  and
 also  other  countries  bordering  the  Indian
 Ocean  is  not  jeopardised  ?

 SHRI  DINESH  SINGH  :  Within  the
 limitations  of  our  resources,  we  shall  certain-
 ly  take  every  possible  step  to  safegnard  our
 interests  in  the  Indian  Ocean.  The  second
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 question  which  the  hon.  Member  referred  to
 is  some  kind  of  defence  co-operation  with
 other  countries.  We  are  not  contemplating
 that.

 SHRI  BAL  RAJ  MADHOK  :  I  said
 “understanding”.  Without  any  defence
 pact  you  can  have  that  understauding  ;  can't
 you  have  that?  Let  him  reply.

 SHRI  RANGH:  We  should  seek  the
 co-operation  of  other  countries  which  are
 directly  interested  in  the  Indian  Ocean.

 SHRI  DINESH  SINGH:  I  said  that
 we  have  not  had  any  defence  arrangements
 with  any  other  country.  We  are  not  contem-
 plating  defence  arrangements  for  the  Indian
 Ocean.

 SHRIMATI  SUSHILA  ROHATGI  :
 Because  of  the  power  vacuum  created  in  the
 Indian  Ocean,  because  of  the  strategic  impor-
 tance  of  this  area  and  because  these  ships  do
 not  happen  to  be  entirely  small  ships  but,
 as  the  hon.  Member  who  asked  to  question
 stated,  they  happen  to  be  nuclear  submarines
 may  ]  ask  the  government  if  it  is  strietly
 vigilant  in  that  particular  area  because  of
 its  strategic  mature?  Has  it  made  any
 enquires  whether  they  are  small  ordinary
 ships  or  ships  carrying  nuclear  weapons  ?

 SHRI  DINESH  SINGH  :  I  cannot
 understand  this.  How  are  we  to  make  these
 enquiries  2  What  would  the  hon.  Jady
 Member  expect  me  to  do  in  this  case?  The
 navies  of  other  countries  do  not  come  with
 our  permission  or  after  informing  us.  But
 we  take  effective  steps,  according  to  our
 resources,  to  see  and  find  out  what  ships
 come  there.

 SHRI  RANGA  :  That  is  not  enough.

 SHRI  DINESH  SINGH:  But  other
 countries  do  not  necessarily  inform  us  before
 their  navies  come  to  our  sea.  I  have  not
 been  able  to  understand  one  point.  Much
 has  been  said  about  the  withdrawal  of  the
 British  navy.  Apparently,  according  to  them
 if  the  British  Navy  is  there,  everything  is  all
 right.  Because  of  the  withdrawal  of  the
 British  Navy  all  these  things  have  come...

 (Inierruptions’.  So  far  as  the  question  of  no
 other  navy  being  able  to  come  there  is
 concerned  we  can  only  function  under  the
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 international  arrangement  that  is  existing  for
 navigation  on  high  seas.  We  shall  function
 according  to  it.  But,  so  far  as  the  area  is
 concerned,  we  have  said  on  a  number  of
 occasions  that  this  area  should  be  an  area  of
 peace,  it  should  not  be  disturbed  and  that  it
 should  be  kept  free  from  nuclear  weapons.

 SHRIMATI  SUSHILA  ROHATGI
 The  point  which  I  raised  in  my  question  has
 not  been  answered.  My  _  suggestion  was
 precisely  for  carrying  out  the  intentions
 which  were  laid  down  by  the  hon.  Minister
 just  now,  namely,  that  this  area  should  not
 be  distrubed.  I  would  like  to  know  whether
 any  action  has  been  taken  by  the  government
 to  see  that  this  area  is  not  disturbed  by
 allowing  or  deploying  nuclear  submarines.

 SHRI  DINESH  SINGH  :  What  are  we
 expected  to  do  in  that  matter  ?  We  have  to
 respect  the  laws  of  navigation  on  high  seas.

 SHRI  P.  GOPALAN  :  Despite  a  mild
 and  formal  protest  made  by  the  Government
 of  India  earlier  it  seems  that  the  United
 States  has  decided  to  go  on  with  the  establi-
 shment  of  a  naval  and  missile  base  in  and
 around  the  Seychelles  Islands  in  the  Indian
 Ocean.  This  poses  a  very  serious  threat  to
 the  security  of  our  country.  May  I  ask
 the  minister  whether  the  Government  consi-
 ders  this  as  a  threat  to  the  security
 of  our  country  and  whether  it  is  true
 that  there  is  an  understanding  between
 the  Government  of  India  and  the  Govern-
 ment  of  United  States,  despite  the  protest
 made  by  the  Government  of  India,  to  set  up
 a  base  in  the  Indian  Ocean  in  the  name  of
 Protecting  our  country  from  the  so-called
 menace  of  China  ?

 SHRI  DINESH  SINGH  We  are
 against  the  setting  up  of  any  foreign  bases
 in  this  area.  This  has  been  declared  by  us
 on  a  number  of  occasions.  We  are  informed
 by  the  United  Kingdom  Government  and
 the  United  States  Government  that  they  are
 thinking  of  setting  up  a  staging  post  and
 also  a  communications  set-up  there.

 SHRI  P.  GOPALAN  :
 checked  it  up  ?

 SHRI  DINESH  SINGH  :  In  any  case
 we  are  not  in  favour  of  any  bases  in  this
 area.

 How  have  you

 SHRI  BEDABRATA  BARUA  :  It  has
 been  stated  more  than  onee  in  this  House
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 that  the  Government  is  not  a  believer  in  the
 power  vacuum  theory  in  the  high  seas,  that
 is,  the  Indian  Ocean;  at  the  same  time,
 reports  have  been  emanating  that  in  view  of
 the  British  withdrawal  both  the  Soviet  and
 the  US  presence  might  have  increased  in  the
 Indian  Ocean.  What  is  the  Government's
 report  in  regard  to  that,  whether  that  pre-
 sence  has  increased,  and  what  is  the  Govern-
 ment’s  reaction  thereto  ?  In  addition  to
 merely  saying  that  we  cannot  do  anything
 about  the  Indian  Ocean,  certainly  we  might
 try  to  do  something  through  diplomatic
 channels  and  otherwise  and  see  that  the
 Indian  Ocean  is  converted  into  an  area  of
 Peace.

 MR.  SPEAKER:  What  is  the  question?
 Shri  Fernandes.

 SHRI  5.  K.  TAPURIAH  :  He  does
 not  know  it  himself.

 SHRI  BEDABRATA  BARUA  :  I  have
 not  received  any  answer.

 श्री  जाज  फ्रनेग्डीज  मैं  मन्‍्त्री  महोदय  को
 याद  दिलाना  चाड़ता  हूँ  कि  हमारे  देश  पर  जितने
 भी  विदेशी,  विलायतोी,  श्राक्रमण  हुए  हैं,  चाहे
 वे  ब्राक़्मगा  पुतंगाल,  फ्रास  भौर  चाहे  इंगलैण्ड
 की  तरफ  से  हुए  हों,  वे  सब  हमारे  समुद्र  का
 इस्तेमाल  कर  के  हुए  |  मंत्री  महोदय  का  कहना
 है  कि  इंडियन  झ्ोशन  हमारा  नहीं  है  प्रौर  दूसरे
 लोग  ब्  क्‍या  करते  हैं,  इसकी  पूछताछ  करने  की
 हमें  क्या  प्रावश्यकता  है  मैं  समभता  हूँ  कि  विष्षेष
 रूप  से  देश  की  सुरक्षा  के  सम्बन्ध  में  सरकार  की
 श्रोर  से  यह  लापरवाही  दिखाई  जा  रही  है  जहां
 तक  फ्रास  का  सम्बन्ध  है,  बम्बई  के  एक  साप्ता-
 हिक  हिम्मत'  में  27  दिसम्बर  को  यह  छपा  था  :

 “A  correspondent  in  The  Sunday
 Times  of  Johannesburg  reports  that
 France  and  South  Africa  are  holding
 secret  military  negotations  which  involve
 providing  a  submarine  base  from  which
 “to  deploy  the  first  two  of  France's
 growing  armada  of  nuclear  submarines
 in  and  around  the  Bay  of  Bengal  and  the
 Indian  Ocean".  They  already  are  said
 to  be  modernising  their  low  level  refitting
 stations  in  Madagascar  and  the  Commoro
 Islands.  Despite  the  United  Nations
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 embargo,  France  was  the  only  country
 supplying  South  Africa  with  arms.”

 मम्त्री  महोदय  कहते  है  दि  इस  बारे  में

 श्रखबारों  में  जो  बुछ  प्रकाशित  हुआ  है,  उसके
 अलावा  उन  के  पास  कोई  जानकारी  नहीं  है  मैं

 यह  जानना  चाहता  हूँ  कि  जब  अखबारों  में  यह
 रपट  भ्राई  और  वदेषकर  हिन्दुस्ताय  के  विःसी

 श्रखबार  ने  इसको  छापा,  उस  समय  क्या  सरकार
 ने  अपने  राजदूत  के  द्वारा  फ्रांस  की  सरकार  से  इस
 बारे  में  कोई  जानकारी  ली।  अगर  फ्रांस  ने किसी

 गुप्त  बार्तालाप  में  इसकी  जानकारी  नहीं  दी  5,  तो

 क्या  सरकार  ने  किसी  भ्रौर  सूत्र  या  तरीके  से

 कोई  जानकारी  ली  है;  यदि  हां,  तो  इस  बारे  में
 उस  की  मालूमात  क्‍या  हैं  -  अगर  फ्रांस  इस
 पिस्म  का  व्यवह्वार  साउ"  बिका  के  साश  मिल
 ब्र  हमारे  इर्द-गिद,  हमार  यागी  न.  इलाके  में,
 फर  रहा  हो,  तो  सरकार  इस  के  बारे  में  किस-
 किस  विस्म  के  कदम  उठा  रही  है  ?

 थ्री  दिनेश  सिह  :  प्रभी  फ्रांरा  के साथ  हमारी
 जो  बाता  भारत  में  हुई  वी,  उस  में  #म  ने  उन  के
 सामन  यह  जाहिर  किया  ि  दम  चाहत  हैं  कि
 यह  एरिया  शान्ति  का  र६  और  इस  में  अणुबम
 बगस्ह  कोई  इस  तरह  का  सामान  न  लाया
 जाये  1  फ्रांस  न  हम  से  :त्तिफाक  किया  ।

 थी  WTR  फर,  ह  श्री  दिनश  सिह  से

 पहले  मन्धी  महोदय  ने  उत्तर  देते  हुए  कहा  कि

 उन्हें  इसके  बारे  में  जानकारी  नहीं  है  श्रौर  प्रब
 श्री  दिनेश  सिंह  कह  रहे  है  कि  फ्रांस  के  साथ
 उनवा  बारतलाप  हा  है  ।  मैं  यह;जानना  चाहता

 हैँ  कि  क्या  इस  प्रदन  विधेष  को  लेकर  वार्तालाप

 हुभ्ना,  या  एस  तरट  की  मीटी  मीठी  वेमतलब  बातें

 हुई  कि  हम  इस  समद्र  में  किसी  को  नहीं  चाहते
 हैं  7  मन्‍्त्री  महोदय  को  इस  का  खुलासा  करना
 चाहिए  ।

 अध्यक्ष  महोदय  :  मृत्यु जय  प्रसाव।

 श्री  मृत्यु जय  प्रसाद  :  मैं  य/  जानना  चाहता
 हैं  कि जिस  तरह  प्राकाश  पर  विमानों  ग्रादि  का

 पता  लाने  के  लिये  जमीन  पर  रेडार  लगाये
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 गये  हैं,  कण  उसी  तरह  सरकार  ने  समुद्र  के  लिए
 रेडार  या  रोनार  की  कोई  व्यवस्था  की  है,  जिस
 से  यह  पता  लगाया  जा  सके  कि  हमारे  तट  से
 पचास,  सौ  या  दो  सौ  मील  दूर  किस  तरह  के

 जहाज्‌  भ्रा  जा  रहे  हैं।  मन्त्री  महोदय  इस  बारे
 में  चाहे  कोई  डीटेल्जु  न  बतायें,  लेकिन  वह  इतना
 श्राइवादान  दे  दे  कि  सरकार  ने  ऐसी  कोई  व्यवस्था
 कर  रखी  है,  जिससे  हमें  विदेशी  जहाजों  की
 गतिविधियों  का  पता  चल  जाता  हैं।

 श्री  दिनेश  सिह  :  हम  यह  पता  लगाने  की
 चेप्टा  करते  हैं शौर  जो  श्राधुनिक  यन्त्र  इसके
 सम्बन्ध  में  हमारे  पास  हैं,  हम  उनका  भी  प्रयोग
 करते  हैं  ।

 SHRI  HEM  BARUA  :  Is  it  a  fact  that
 Indonesia  has  suggested  that  the  Indian  Ocean
 should  be  known  as  Indonesian  Ocean  and,
 if  so,  what  is  the  reaction  of  the  Govern-
 ment  thereto  and  may  I  know  whether  it  is  a
 fact  that  the  Soviet  Union  has  already  sent
 two  thermo-nuclear  submarines  which  are
 cruising  in  the  Indian  Ocean  at  present  and
 if  so,  what  action  do  Government  propose
 to  take,  whether  they  propose  to  have  a
 discussion  with  the  Soviet  Union  to  see  that
 the  Indian  Ocean—-  up  till  now  it  is  known
 as  the  Indian  Occan—is  free  from  any
 political  disturbances  ?

 SHRI  DINESH  SINGH  :  The  story  of
 the  Indonesian  Ocean  is  an  old  one.  It  is
 no  longer  current.  So  far  as  the  question

 SHRI  SURENDRANATH  DWIVEDY  :
 You  mean  to  say  it  is  given  up  ?

 SHRI  HEM  BARUA:  That  demand
 may  be  an  old  one.  You  cannot  reject  the
 old  people  right  away  because  they  are  old.
 You  don't  reject  a  demand  because  it  is  an
 old  one.

 SHRI  DINESH  SINGH  :  So  far  as
 the  question  of  approaching  Soviet  submarines
 is  concerned,  we  are  not  aware  of  any  Soviet
 nuclear  submarines  approaching.  Our
 position  is  known  to  the  Soviet  Uuion.  We
 want  to  keep  this  area  free  of  nuclear
 weapons.  This  is  very  well  known.
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 SHRI  SWELL  Sir,  it  seems  it  has
 become  the  habit  of  many  of  our  Ministers
 to  say  that  they  have  no  information  in
 answer  to  many  questions.  Whatever  happens
 in  and  around  us  in  the  Indian  Ocean  is  of
 the  greatest  import  to  us.  If  they  have  no
 information  of  what  is  going  on  there,  J
 think,  they  do  not  bave  the  right  to  sit  where
 they  are  sitting,

 MR.  SPEAKER  :  Come  to  the  question
 now.

 SHRI  ATAL  BIHARI  VAJPAYEE  :  But
 the  question  is  :  Will  they  oblige  ?

 SHRI  SWELL  :  I  am_  putting  the
 question  very  seriously  and  carefully.  I
 would  like  the  Minister  to  give  me  a  careful
 and  serious  answer.

 It  is  a  fact  that  consequent  on  the
 British  decision  to  withdraw  its  military
 base  from  Singapore  and  on  the  probability
 of  American  withdrawal  from  Vietnam,
 there  ig  a  scramble  among  many  powers  to
 register  their  presence  in  the  Indian  Ocean
 and  to  carve  out  their  spheres  of  influence
 there.  As  you  said  just  now,  you  have  been
 repeating  that  our  method  of  mecting  the
 consequent  vacuum  in  the  Indian  (Ocean  is
 to  increase  the  economic  strength  of  the
 littoral  countries.  I  would  like  to  know
 whether  the  Minister's  attention  has  been
 drawn  to  the  statement  of  the  Australian
 Prime  Minister,  Mr.  Gorton,  justifying  the
 presence  of  Australian  troops  in  Singapore
 and  Malaysia  preciscly  on  the  ground  to
 increase  and  safeguard  the  economic  life  of
 the  littoral  countries  against  externally-
 promoted  aggression  and,  if  so,  what  is  the
 attitude  of  this  Government  to  this  action
 of  one  of  the  littoral  countries  ?

 SHRI  DINESH  SINGH:  We  are  not
 in  favour  of  any  kind  of  military  pact  in
 that  sense.  The  question  that  the  hon.
 Member  has  raised  is  a  general  question  that
 I  wish  he  would  put  during  the  general
 debate  where  I  would  have  a  longer  time  to
 give  a  longer  explanation.  During  the  Ques-
 tion  Hour,  I  can  only  say  a  few  words.  I
 can  say  this  much  that  so  far  as  the  ques-
 tion  of  the  Indian  Ocean  is  concerned,  it  is
 not  necessarily  linked  with  British  with-
 drawal  perhaps,  that  may  be  one  factor—
 but  the  growing  influence  of  other  countries
 is  felt  in  different  parts  of  the  world,
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 whether  there  are  other  countries  present
 there  or  not  present  there.  Therefore,  for
 us,  what  is  of  thc  greatest  importance  is  to
 increase  our  own  defence  cupabilities  to
 Protect  ourselves.

 SOME  HON.  MEMBERS  /:9s¢

 MR.  SPEAKER  :  For  the  Information
 of  the  hon.  members  I  will  read  out  the
 main  question  and  it  is  for  the  members  to
 see  whether  any  of  the  supplementary  ques-
 tions  has  any  bearing  to  the  main  question.
 The  main  question  is  :

 “(a)  whether  it  is  a  fact  that  France
 is  trying  to  break  into  the  Indian
 Ocean  ;

 (b)  whether  it  is  also  a  fact  that  the
 French  High  Command  had  decided
 to  deploy  two  nuclear  submarines  in
 and  around  the  Lay  of  Bengal  in
 the  Indian  Ocean  ;  and

 (०)  if  so,  Government’s  reaction  there-
 to.”

 If  you  see  the  supplementarics,  you  will
 find  that  they  have  absolutcly  no  bearing
 to  the  main  question.  I  do  not  mind  allow-
 ing  the  other  members  also.  But  who  loses
 the  time  ?  I  do  not  mind  one  question  being answered  during  the  whole  Question  Hour.
 But  who  loses  the  time?  And  the  supple-
 mentaries  also  have  absol:tely  no  bearing to  the  main  question.  After  all,  the  debate
 on  foreign  affairs  is  there  and  all  thesc  policy
 matters  can  be  talked  about  during  that
 debate.  Unfortunatety,  Question  Hour  is
 being  used  like  this.  After  all,  you  are  the
 sufferers  and  not  the  Chair  or  the  Ministers.
 One  question  has  already  taken  20  to  22
 minntes.  We  can  take  anothcr  20  minutes  ;
 I  do  not  mind.  If  I  call  Mr.  Jyotirmoy  Basu, I  will  have  to  call  the  others  also.  I  do  not
 mind.  If  that  is  the  desire  of  the  House,
 I  will  call  everybody  who  gets  up  on  the
 first  question  and  one  hour  will  be  over,
 and  nobody  need  be  angry......

 SHRI  SURENDRANATH  DWIVEDY  :
 Whether  a  particular  supplementary  is
 relevant  or  not,  that  is  for  you  to  decide.
 But  you  permit,  and  this  goes  on.

 MR.  SPEAKER:  That  is  why  I  am
 saying  this.  If  members  co-operate  by  not
 putting  supplementaries  which  have  abso-
 lutely  no  bearing  to  the  main  question,  that
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 will  help  me.  Let  us  try  to  take  up  more
 questions—  at  least  five  or  six  if  not  the
 whole  list.

 Next  Question.  Mr.
 Bharati.

 Maharaj  Singh

 हाकियों  का  निर्यात

 e572  श्री  महाराज  सिह  मारतो  :  क्‍या
 वंदेशिक  व्यापार  तथा  पति  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  झोलम्पिक  में  भारतीय  हाकी  ढीम
 की  हार  तया  पाकिस्तान  टोम  की  जीत  के  कारण
 भारत  से  हाकियों  के  निर्यात  पर  कितना  प्रभाव

 पड़ा  है  ;

 (ख)  क्‍या  सरकार  ने  विदेंक्षों  में  यह  प्रचार
 किया  है  कि  भारतीय  हाकियां  सर्वोत्तम  है  श्रौर
 भारतीय  हाकी  जीम  की  हार  प्रन्य  कारणों  से

 हुई  है  ;  श्रौर

 (ग)  यदि  हां,  तो  इससे  प्रतिकूल  प्रभाव
 किस  ह॒द  तक  कम  हो  गया  है  ?

 बेदेशिक  व्यापार  तथा  पूर्ति  मन्त्रालय  में
 खप-मन्त्री  (भी  राम  सेवक  चोधरी):(क)  नवम्बर-

 दिसम्बर,  968  में  लगभग  3.7  लाख  रु०  की

 हाकियों  का  निर्यात  हुमा  जबकि  L967  की  उसी
 भ्रवधि  में  i.84  लाख  रु०  की  हाकियों  का  निर्यात

 हुमा  था।  उपलब्ध  प्रधुनातन  प्रवृतियों  के  श्रनुसार,
 प्रवतूर,  968  में  ओलम्पिक  में  भारतीय  दल

 की  हार  के  परिणामस्वरूप  इस  मद  के  निर्यात

 पर  जभी  तक  कोई  कुप्रभाव  नहीं  पड़ा  है

 (a)  खेल  कूद  सामान  निर्यात  संवधंन

 परिषद्‌  प्रपने  निर्यात  संवर्धन  कार्य-क्रम  के  एक
 भंग  के  रूप  में  भारतीय  हाकियों  के  ग्रुग  तथा
 प्रतिस्पर्डात्मकता  पर  बल  देते  हुए  आवश्यक
 प्रचार  का  अ्रभियान  चला  रही  है।  भारतीय
 हाकियों  के  गुरण  निष्पादन  तथा  प्रतियोगी  मूल्यों
 सम्बन्धी  पनी  विशेषताभ्रों  के  कारगा  वे  विदेशों
 में  पसन्द  तथा  भ्रायाल  की  जाती  हैं  |  हमारे  दल
 की  हार  प्रथवा  जोत  तो  खेल  में  संयोग  पर
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 निर्भर  होती  है  निसका  निर्यात  सम्भावनाश्रों  के
 सम्बन्ध  में  कोई  महत्व  नहीं  होता  ।

 (ग)  प्रइन  नहीं  उठता।

 श्री  महाराज  सिह  मारती  :  भ्रध्यक्ष  महोदय,
 यह  हाकी  बनाने  का  बिजनेश  पाकिस्तान  में  था
 प्रौर  जब  देश  का  बटवारा  हुआ  तो  फिर  हमार
 यहाँ  भी  शझ्रा  गया  और  मेरठ  आदि
 दूसरे  कई  जिलों  श्र  दूसरे  सूबों  बड़े
 पैमाने  पर  हम  लोग  अब  यह  काम  कर
 रहे  हैं  |  मन्त्री  जी  ने  उत्तर  दिया  बि  प्रतिकूल
 प्रभाव  नहीं  पड़ा  है  भ्रौर  यह  तो  पुराने  झ्रार्डर
 बुक  हुए  थे  श्राप  के  हारने  के  पहले  जिन  की
 सप्लाई  श्राप  कर  रहे  हैं  -  मैं  जानना  चाहता  हूं
 कि  पाकिस्तान  आज  लगातार  विदेशों  में  यह
 जोर  से  प्रचार  कर  रहा  है  कि  ्रसली  हाकी
 बनाने  वाले  ह्म  लोग  हैं  ।  वहाँ  तो  हमार  कुछ  लोग
 चले  गये  थे  7  वह  नकली  हाकी  बनाते  थे  इसी-
 लिए  वह  हार  गये  हैं।  दुनिया  वालों,  जीतना
 चाहते  हो  तो  हमारी  हाकी  से  खेलो  ।  यह  जो
 प्रचार  दुनिया  के  सामने  वह  चला  रहा  है,  क्‍या
 सरकार  दुनिया  के  सामने  इस  प्रचार  के  जवाब
 से  यह  कहना  चाहँगो  कि  हिन्दुस्तान  की  जो  हाकी
 की  हार  हुई  है  वह  हमारे  खिलाड़ियों  में  हुनर  की
 वजह  से  हुई  है,  हाकी  की  कमजोरी  की  वजह  से
 नहीं  हुई  है  हाकी  तो  बहुत  बढ़िया  है।  लेकिन
 यह  जो  देश  है  यह  बहुत  कमजोर  देश  है,  खुराक
 कम  मिलती  है  1  हुनरबाजी  बहुत  है।  दम  खिला-
 ड़ियों  में  नहीं  है।  गुटबन्दी  बहुत  चलती  है।
 पाँच  सौ  के  पाँच  सौ  हार  गये  ।  एक  तमगा  मिला
 वह  भी  कांसे  का  ।  तो  यह  हाकी  की  वजह  से
 नहीं  हारे  हैं,  वह  तो  बड़ी  शानदार  है,  क्या  इस
 प्रकार  का  प्रचार  करने  की  आप  ने  कोशिश  की
 है!

 श्रो  चोधरी  रामसेवक  :  भीमन्‌,  यह  कहना
 गलत  है  कि  हारने  पर  हमारा  हाकी  का  निर्यात
 कम  हुभा  है|  मुझे  ग्राज्ञा  दी  जाय  तो  मैं  'फिगस
 दे  दू।  सन्‌  960  में  हाकियां  का  निर्यात  1.86,
 नास  रुपये  घा  ।  6  में  4.26,  62  में  4.40,
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 63  में  5.79,  64  में  5.64,  65  में  7.25,  66%

 9.89,  67  में  6.88,  68  में  3.76  लाख  रु०
 का  निर्यात  हुप्रा  था  ।  यह  फिगसे  देखते  हुए  पता
 चलता  है  कि  हार  की  वजह  से  निर्यात  पर  कोई
 श्रसर  नहीं  हुआ  है  i  हमारा  हाकियों  का  निर्यात
 ठीफ  से  चल  रहा  है  और  बराबर  इसमें  बढ़ोत्तरी
 हो  रही  है  ।

 श्री  महाराज  सिह  मारती  :  भ्रध्यक्ष  महोदय,
 जब  हम  हमेशा  फस्ट  आते  रहते  थे  तब  के  श्राडर

 बुक  हुए  पड़े  हैं  जिनवी  फिगस  अप  दे  रहे  हैं  v

 नये  ब्राडर  तो  श्रब  ज्यादा  मिल  नहीं  रहे  हैं

 मैं  दूसरा  सवाल  करना  चाहता  हैँ  कि  क्‍या
 यह  सच  है  कि  इस  उद्योग  में  प्रमुख  लकड़ी  जो
 लगती  है  वह  शहतूत  की  लगती  हैं  |  गहतूत  की

 लकड़ी  पाकिस्तान  से  आज  तक  मंगा  रहे  हैं
 प्रपने  यहाँ  जो  शहतूत  लगाने  का  प्लान  था  वह
 सोलह  थाने  चौपट  रहा  है  श्ौर  पाकिस्तान  से
 लकड़ी  तेज  आने  के  कारगा  हम  कम्पीट  7.7  कर
 पा  रहे  हैं?  यदि  यह  बात  सच  है  तो  सरकार  इसके
 लिए  क्‍या  कर  रही  है।  ताकि  हतून  की  बढ़िया
 लकढ़ी  सस्ते  भाव  पर  इस  उद्योग  को  मिल  सके  ?

 श्री  सोधरोी  रामसेवक  :  श्रीमन्‌,  पाकिस्तान
 से  कोई  ट्रेड  नहीं  हो  रहा  है  ।  पाकिस्तान  से  कोई
 सामान  नहीं  शा  रहा  है।  लकड़ी  जो  काकी
 बनाने  के  काम  में  श्राती  है  यह  काश्मीर  में
 मिलती  है  द्रौर  काइमीर  में  इस  का  उत्पादन
 होता  है।  वहीं  से  यह  मंगाई  जाती  है  स्रौर  उसी
 से  बनाया  जाता  है  |

 मारिशस  में  मारतोयों  के  उधोग
 +

 +579.  श्री  जोम  प्रकाश  त्यागी  :
 क्रो  नारायण  स्वरूप  दार्मा  :
 श्री  रामस्वरूप  विद्यार्थी  :

 क्या  बंदेशिक  व्यापार  सथ  पूति  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  मारीशस
 सरकार  इस  बात  के  लिए  उत्सुक  है  कि  वहां

 पर  भारतीय  उद्योगपति  उद्योग  स्थापित  करें  शर
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 उसने  इस  प्रयोजन  के  लिए  विशेष  सुविधाएं”  देने
 की  घोषणा  कौ  है  ;

 (ख)  यदि  हाँ,  तो  वहां  पर  उद्योग  स्थापित
 ब-रने  के  लिए  कितने  उद्योगपतियों  ने  सरकार  से

 भ्रनुमति  मांगी  है  ;
 (ग)  सरकार  ने  इस  बारे  में  मारीक्षस  में

 उद्योगपतियों  को  क्या  प्रोत्सहन  दिया  है;  शौर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारणा  हैं  ?
 वंदेशिक  व्यापार  तथा  पूति  मंत्रालय  में

 उप-मम्त्री  (श्री  रामसेवक  चौधरी):  (क)
 सरकार  को  पता  लगा  है  कि  मारीशस  की
 सरकार  अपने  स्थानीय  उद्योगों  में  विदेशियों,
 जिनमें  भारतीय  भी  शामिल  हैं,  क ेसहयोग  का
 स्वागत  करती  है  1

 (ख)  ब्भी  तक  एक  भारतीय  फर्म  से
 प्रावेदन  प्राप्त  हुआ  है  कि  वह  मारीक्षस  में  माबले
 चिप्स  के  टाइल  तथा  रौनिंग  शटर  बनाने  के
 लिए  एक  कारखाना  स्थापित  करना  चाहती  है
 सरकार  ने  इस  प्रस्ताव  पर  अपना  अनुमोदन  दे
 दिया  है  ।

 (ग)  मारीशस  की  सरकार  ने  इस  सम्बन्ध
 में  जो  सुविधायें  देने  की  पेशकश  की  है,  उनमें  ये
 शामिल  हैं  स्थानीय  कराधान  के  पए्चात
 लाभांश  के  स्थानान्तरणा  की  ग्रनुमति,  मारीशस
 मं  लगाई  गई  वि३थी  पूंजी  को  स्वदेश  लौटाने
 की  प्रनुमति  ;  गर  सरकारी  उद्यमियों  द्वारा  जो
 उद्योग  स्था।पत  किया  जायेगा  उससे  मारीशस
 सरकार  द्वारा  प्रतिस्पर्द्धा  न  करने  का  भ्राववासन;
 जहाँ  श्रावश्यक  हो  संरक्षण  थुल्क  लगाने  की  ब्य-
 वस्था  ;  अनुमोहदश्ति  उद्योगों  क  लिए  कच्चे  माल  के
 ग्रायात  पर  सीमा-शुल्क  से  विमुक्ति  की  भी  ब्ब-
 स्था  ।  भारत:  सरकार  की  प्रोर  से,  जो  उद्यमी
 प्रपनी  शैयर  भागीदारी  के  रूप  में  मशीनों  का
 निर्यात  क-  गे  उनके  बदले  में,  वे  नियमों  में
 पनुभेय  भश्रायात  प्रतिपूर्ति  के  लिये  पात्र  होंगे  1

 (घ)  प्रश्न  नहीं  उठता  ।

 शी  प्रोम  प्रकाश  स्थागी  :  प्रध्यक्ष  मड़ोदय
 मारीशस  को  दूसरे  भारत  के  नाम  से  श्राह
 भारतवर्ष  के  लोग  पुकारते  हैं।  भारत  सरकार
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 बड़ी  उदारता  से  नेपाल  आदि  इन  छोटे  राज्यों
 और  ग्रविकसित  राज्यों  की  जो  सहायता  करती
 है  श्राथिक  दृष्टिकोण  से  और  उद्योगों  में  भी,  तो
 मैं  यह  जानना  चाहता  हूँ  कि  भारत  सरकार  ने
 मारीशस  सरकार  की  श्रौद्योगिक  क्षेत्र  में  सहायता
 करने  का  कोई  सुझाव  मारीशस  गवबनंमेंट  को
 दिया  या  नहीं  ?  यदि  दिया  तो  क्‍या  श्रौर  नहीं
 दिया  तो  क्‍यों  ?

 1.1 ड  चौधरी  रामसेवक  :  श्रीमन्‌  जो  भी
 सहायता  मारीशस  सरकार  मांगती  है  वह  हम  पूरी
 करने  के  लिए  तैयार  हैं  शौर  उस  में  पूरी  सहायता
 करंगे।

 क्री  प्रोम  प्रकाश  त्यागी  :  मैं  ने  यः  नहीं
 पूछा  ;  मैं  ने  यह  पंछा  कि  भारत  सरकार  ने
 अपनी  दोर  से  उन  को  भ्रविकसित  देश  होने  के
 कारण  से  कोई  सहायता  देने  का  सुझाव  दिया
 या  नहीं  दिया  ?  दिया  तो  क्‍या  दिया  ?

 श्री  चोधरो  राम  सेवक  :  अपनी  ओर  से

 सहायता  करने  का  कोई  प्रश्न  ही  नहीं  उठता  है।
 लेकिन  जहाँ  तक  यदि  कोई  पार्टी  वहां  पर  हिन्दु-
 स्तान  की  हो  और  वह  उद्योग  लगाना  चाहे  तो
 उस  में  भारत  सरकार  पूरी  मदद  करने  को
 तैयार  है  1

 श्रो  श्रोम  प्रकाश  त्यागी  :  अध्यक्ष  महोदय,
 क्या  आप  इन  के  जबाव  से  सल्तुष्ट  हैं  ?

 मेरा  दूसरा  प्रशश  मारीशस  के  लोग  यह
 श्रादया  करते  हैं  कि  हमारा  भारतवर्ष  हमारी

 सहायता  करेगा,  लेकिन  इन्होंने  तो  उसे  झनाथा-
 लय  बनाया  हुप्ना  है  |  मैं  सरकार  से  पूछना  चाहता

 हैँ  कि  जल  मौरीशस  सरकार  ने  यहां  के  उद्योग-
 पतियों  के  लिए,  जो  वहां  जाकर  उद्योग  घन्धे
 स्थापित  करे  तो  मौरिशस  सरकार  उन्हें  क्‍या
 क्या  सुविधायें  रेगी,  इसकी  जानकारी  दी  है,  तो
 मैं  जानना  चादता  हैँ  कि  कोई  उद्योगपति  वहां
 जाकर  उद्योग  स्थापित  करना  चाहे  तो  भारत
 सरकार  उसे  उगा  क्‍या  सुविधायें  प्रदान  करेगी  ?

 श्री  चौधरी  रामसेवक  :  मौरीशस  में  उद्योग
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 स्थापित  करने  के  लिये  उद्योगपतियों  के  द्वारा
 जो  भी  दरख्वास्तें  श्राती  हैं,  भारत  सरकार  उन
 पर  विचार  करती  है  |  अब  तक  हमारे  पास  एक
 दरख्वास्त  आई  है,  जिस  पर  भारत  सरकार  ने

 श्रपनी  श्राज्ञा  दे  दी  है  कि  वे  वहां  पर  उद्योग  लगा
 सकते  2

 श्री  श्रोम  प्रकाश  त्यागी  :  अध्यक्ष  महोदय,
 इन्होंने  मेरे  प्रश्न  का  उत्तर  नहीं  दिया।  मैंने
 प्रश्न  किया  था  कि  यशां  के  जो  लोग  वहां  पर

 उद्योग  लगाने  की  इच्छा  रखते  हैं,  उनको  ४प

 क्या  कया  सुविधायें  देने  की  घोषणा  करते  हैं  ?

 ह: द देशिक  व्यापार  तथा  पूर्ति  मंत्री  (श्री  ब०

 रा०  भगत)  :  जो  लोग  यहां  से  वहाँ  उद्योग
 लगाने  जाते  हैं.  वे मशीनरी  लेकर  जाते  हैं,  उन
 को  इम्पोर्ट  रिप्लनिशमेन्ट  मिलदा  है,  कंडिट  की

 सुधिधा  मिलती  है।  ऐसी  चीजों  में  बाहर  जांच
 पर  जो  सुद्चियायें  दी  जानी  चाहिये,  वे  उन  को
 दी  जाती  हैं  t

 श्री  नारायरण  स्वरूप  शर्मा  :  मन्त्री  जी  बे
 उत्तर  से  यह  शानकर  बहुत  आराश्चयं  हुमा  कि
 शमी  तक  केवन  एक  ही  आदमी  ने  झ्रापके  पास
 निवेदन-पत्र  भेजा  है  |  हिन्दुस्तान  से  बाहर  जाकर

 बहुत  गे  ठेशों  में  भारतीय  बस  गये  हैं,  इन  में
 मौरिशस,  ब्रिटिशगायना,  आ्रादि  हैं।  वहां  के
 लोग  चाहते  हैं  कि  भारत  सरकार  उनकी
 सहायता  करे  |  इसी  लिये  मौरिशस  के  प्रधान
 मन्त्री  श्री  राम  गुलाम,  जिनमें  थोडा  हिन्दु-
 स्तानी  खून  है,  की  यह  नीति  है  कि  वह  भारत  वर्ष

 के  साथ  अपने  सम्बन्ध  बनाये  रखना  चाहते  हैं  बौर
 इसी  लिये  ये  इस  सम्बन्ध  में  कुछ  फंसिजिटीज
 देना  चाहते  हैं  -  श्राप  को  चाहिये  कि  आप  उन
 फैसिलिटीज  का  इनिशियेटिव  लेकर  झपने  यहाँ
 के  उद्योगपतियों  के  साथ  मीटिंग  करे ।
 उनको  पोपूलर  करें  ।  श्राप  का  एटीचूड
 इस  तरह  वा  होना  चाहिये,  न  कि  यह
 एटीचूइ  होना  चाहिये  कि  हमारे  पास  केवल  एक
 नि्वेदन-पत्र  झाया  है।  क्या  आप  इन  सब  चीजों
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 को  पौपूलराइज़  करने  के  लिये  इस  तरह  की  कोई
 पौलिसी  बनायेंगे  जिससे  भारतवषं  के  उद्योगपति

 वहां  जाकर  भ्रधिक  से  भ्रधिक  उद्योग-धन्धे  लगा
 सके  ।  उन  को  कया  कया  फंसिलिटीज़  दी  जायंगी,
 इसके  लिये  कोई  केन्द्रीय  कमेटी  एप्वाइन्ट  कर
 के,  उसके  डिसीजन्ज़  को  सब  उद्योगपतियों  को
 बताने  की  व्यवस्था  करेंगे  ?  क्या  इस  तरह  का
 कोई  इनीशियेटिव  श्राप  लेंगे  ?

 शी  ब०  रा०  भगत  :  मौरिशस  प्रभी  स्ब-
 तन्त्र  हुमा है  |  उन  के  प्रधान  मंत्री  श्रौर  उस  देश
 से  हमारे  घनिष्ट  सम्बन्ध  हैं।  हम  ने  उन  को
 आ्राववासन  दिया  है  कि  हम  उनकी  सहायता
 करने  को  तैयार  हैं  ।  लेकिन  वह  स्वतन्त्र  देश  है,
 ब्रपनी  नीति  उनको  स्त्रयं  बनानी  है,  फिर  भी
 भारत  उनकी  मदद  करने  की  पूरी  कोशिश
 करेंगा  ।  इस  समय  एक  दिक्कत  यह  भी  है  कि
 मौरिशस  सरकार  को  स्वयं  यह  पता  नहीं  है  कि
 वहां  कौन  कौम  से  उद्योग  लगाये  जांय  जब
 तक  वहां  टैक्नी-इकानामिक  सर्वे  नहीं  होगा,  तब
 तक  यह  चीज  सम्भव  नहीं  है।  इसलिये  कोशिश

 यह  हो  रदी  है  कि  एक  टैक्तो-इकानामिक  सर्वे
 टीम  वहां  जाय  और  उसके  बाद  यह  बतलायें  कि
 उनके  यहां  कया  क्या  उद्योग  लग  सकते  हैं  ।

 श्री  राम  स्वरूप  विद्यार्थो  :  मुके  ऐसा  महसूस
 होता  है  कि  मन्त्री  जी  को  इस  विषय  में  पूरी
 जानकारी  नहीं  है।  967  में  आपने  यहां
 से  वहां  एक  मौडन  टैक्सटाइल  यूनिट  की  स्था-
 पना  के  लिये  एक  एक्पर्ट  टीम  भेजी  थी,  मैं
 जानना  चाहता  हैं  कि  क्या  उस  ने  भाज  तक
 आपको  कोई  रिपोर्ट  दी  है  ?

 ग्रभी  मन्त्री  जी  ने  जवाब  में  कहा  है  कि

 वहां  की  सरकार  ने  कोई  सुविधा  नहीं  मांगी  है  ।
 में  उनको  बताना  चाहता  हैँ  कि  दिसम्बर  967
 में  उनके  प्रधान  मंत्री  यहां  पर  झाये  थे,  उस  के
 बाद  उनके  फौरन  मिनिस्टर  बराये ।  उन्होंने
 स्पष्ट  शब्दों  में  कहा  था  कि  हम  हर  प्रकार  की
 सुविधा  भारत  सरकार  को  देने  के  लिये  तैयार

 हैं।  दूसरे  देश  फ्रांस,  जापान,  वहां  जाकर  श्रपनी

 हण्डस्ट्रीजु  की  स्थापना  कर  रहे  हैं,  मेरी  समझ
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 में  यह  नहीं  भ्राता  है  इस  में  भारत  सरकार  को
 क्या  दिक्कत  है  जब  कि  उन्होंने  प्रोपनली  कह
 दिया  है  कि  हम  करों  में  झाठ  साल  तक  छूट  देंगे,
 कम्पीटीशन  से  संरक्षण  देंगे,  हर  प्रकार  की
 सहायता  देंगे,  इस  के  ग्रलावा  भ्रापको  श्लौर  क्या
 चाहिये,  जिस  के  कारण  प्रापके  पांव  रुके  हुए
 हैं  ।  क्या  यह  श्रापकी  गलती  का  कारश  नहीं  है
 कि  श्राज  फ्रांस  और  जापान  ने  उस  क्षेत्र  में
 अपनी  काफी  इण्डस्ट्रीज  स्थापित  करने  की
 योजना  बना  ली  है  ?

 थ्री  ब०  रा०  भगत  :  जहां  तक  टैब्सटाइल
 मिल  का  सवाल  है  खटाऊ  मक्खनजी  स्पिनिंग
 मिल  इस  कोशिश  में  हैं  कि  वहां  पर  टैक्सटाइल
 मिल  लगाई  जाय  ।  उन  का  आवेदन  पत्र  भ्रायेगा
 तो  हम  उस  पर  विचार  करेंगे

 eft  रास  स्वरूप  विद्यार्थी  :  भ्रध्यक्ष  महोदय,
 मैं  प्रापका  संरक्षण  चाहता  हूँ।  मैंने  कहा  है  कि
 जब  वह  हर  प्रकार  की  सुविधा  देने  के  लिये
 तैयार  हैं,  करों  की  छूट  है,  फ्रांस  को  भी  उन्होंने
 खि  कर  नहीं  दिया  है  कि  प्राप  फला  इण्डस्ट्री
 स्थापित  करें।  तो  फिर  ापके  लिये  क्‍या
 कठिनाई  है  ?

 MR.  SPEAKER:  This  is  98  general
 question.  The  supplementary  questions  have
 also  been  in  general  terms,  and,  therefore,
 the  replies  are  also  in  general  terms.  Since
 there  is  no  specific  question,  there  is  no
 specific  reply.  If  we  go  on  with  these
 general  questions,  then  some  specific  ques-
 tions  may  not  be  asked  at  all.

 SHRI  S.R.  DAMANI:  In  order  to
 ascertain  the  scope  for  industries  in  Mauri-
 tius,  may  I  know  whether  Government  are
 considering  or  will  consider  the  question  of
 sending  a  delegation  of  different  industrialists
 there  so  that  they  could  go  there  and
 examine  the  scope  for  industries  in  that
 country  ?

 SHRI  8.  7.  BHAGAT:  The  question
 of  sending  an  expert  team  for  techno-
 economic  survey  is  under  consideration.
 Later  on,  after  the  industries  are  identified,
 a  delegation  of  industrialists  can  be
 arranged.
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 SHRI  E.K.  NAYANAR:  Lakhs  of
 Indians  are  :ettled  abroad  in  Asian  and
 African  countries,  and  they  are  hunting
 for  jobs.  May  I  know  whether  the  indus-
 trialists  are  also  trying  to  export  their
 capital  to  the  newly  independent  Asian  and
 African  countries  ?  May  I  know  whether  the
 Government  have  accepted  the  policy  of
 export  of  capital  by  the  industrialists  to
 the  newly  independent  Asian  and  African
 countries  ?

 MR.  SPEAKER:  That  does  not  arise
 out  of  the  main  question  which  relates  to
 Mauritius  only.

 SHRI  N.  K.  SOMANI  :  In  view  of  the
 fact  that  the  question  of  African  business-
 menor  Asian  businessmen  of  Indian  origin
 has  been  hanging  fire  for  along  time  and
 the  doors  for  those  people  to  India  have
 been  closed  because  of  the  inept  and  un-
 sympathetic  handling  of  the  problem  by  the
 hon.  Prime  Minister  and  the  External
 Affairs  Minister,  when  we  are  having  this
 ready-made  opportunity  by  way  of  an  offer
 from  Mauritius  that  they  would  welcome
 these  people  if  they  would  go  to  Mauritius
 and  start  business  and  industries  there,  may
 I  know  whether  the  Government  of  India
 would  create  either  a  formal  or  an  informal
 apparatus  to  guide  and  help  those  people,
 because  they  have  no  hope  either  to  come  to
 India  or  to  stay  in  Africa  and  the  doors  to
 the  UK  are  also  being  closed  for  them,  so
 that  they  could  settle  down  in  countries
 like  Mauritius  and  make  a_  new  life  to  begin
 with  ?

 SHRI  B.  R.  BHAGAT  :  We  are  in  con-
 stant  touch  with  the  Mauritius  Government,
 and  we  shall  do  anything  which  the  Mauri-
 tius  Government  wants  and  which  is  in
 their  interests.  I  can  assure  this  House  that
 we  are  anxious  to  develop  the  closest  econo-
 mic  and  other  relations  with  them,  but  it
 will  always  be  in  consultation  with  the
 Mauritius  Government.  The  facilities  that
 they  have  offered  arc  general  facilities,  not
 specially  to  India.  These  are  general  faci-
 lities  for  all  countries.  We  are  very  much
 aware  of  it  and  it  is  for  us  to  take  as  much
 advantage  out  of  it  as  we  can.

 SHRI  MANUBHAI  PATEL  :  My  ques-
 tion  was  the  same  as  that  of  Shri  N.  K.
 Somani.  But  I  would  like  to  know  this,  The
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 Government  of  India  are  quite  sympathetic
 towards  the  problem  of  the  Indians  who
 have  settled  down  in  Africa  but  are  finding
 some  technical  difficulties  in  allowing  them
 to  enter  India  with  their  assets  etc.  May  I
 know  whether  the  same  facilities  will  be
 allowed  to  those  persons,  considering  them
 as  Indians,  as  we  shall  be  giving  to  Indians
 who  want  to  go  to  Mauritius?  May  |
 know  whether  the  same  terms  will  apply
 to  those  African  Indians  who  want  to  go
 Mauritius  ?

 SHRI  8.  R.  BHAGAT:  The  conditions
 in  Africa  are  entirely  different  from  those
 in  Mauritius.  There  is  no  question  of  people
 coming  out  from  Mauritius  to  India.  As
 far  as  our  people  going  there  and  setting  up
 industries  there  is  concerned,  that  question
 is  being  considered.

 DR.  RANEN-  SEN:  Is  the  hon.
 Minister  aware  of  the  fact  that  a  section  of
 the  big  business  of  our  country  are  not
 only  satisfied  with  the  exploitation  of  Indian
 resources  and  Indian  men  _  but  are  trying  to
 send  their  capital  with  the  help  of  the
 Government  of  India  to  Africa  and  Mauri-
 tius  and  other  places,  and  if  so,  may  I
 know  whether  Government  are  going  to
 encourage  the  big  business  in  that  way  ?

 SHRI  8.  R.  BHAGAT:  We  are  not
 encouraging  big  business  or  any  other  busi-
 nessmen  to  exploit  some  other  country.  They

 go  on  acceptable  terms;  they  go  to  places
 where  they  are  welcomed  ;  all  the  indepen-
 dent  countries  are  very  careful  in  regard  to
 this  matter  and  they  are  all  keen  that  their
 countries  should  grow.  The  hon.  Member
 knows  that  in  modern  diplomacy,  trade
 and  commerce  and  other  links  are  more
 important  than  any  other  things,  and  it  is
 in  pursuance  of  this  policy  of  promoting
 friendly  relations  with  these  countries  that
 these  economic  and  commercial  relations  are
 forged.

 MR.  SPEAKER:  Next  question  No.
 574.  Question  No.  592  may  be  taken  up
 along  with  this.

 Earnings  from  Export  of  Films

 *S74,  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  our  film
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 export  earnings  have  risen  to  Rs.  four  crores;
 and

 (b)  if  so,  the  steps  taken  (by  Government
 to  increase  the  exports  and  the  income
 therefrom  ?

 वेदेशिक  व्यापार  तथा  पूति  मंत्रालय  में
 उप-मंत्री  (श्री  चौधरी  राम  सेवक)  :  (क)  वर्ष
 ‘1967-68,  तथा  भ्रप्नै  ल-नवम्बर,  968  में  निर्या-
 तित  फिल्‍मों  का  क्रमण:  3.89  करोड़  रु०  तथा
 .90  करोड़  सु०  था  1

 (ख)  प्रन्तराष्ट्रीय  फिल्म  समारोहों  में  भाग
 लेने  तथा  बिदेशों  में  भारतीय  फिल्म  सप्ताह
 मनाने  के  प्रतिरिक्त,  सिगापुर  तथा  मलयेशिया
 में  प्रकृष्ट  निर्यात  प्रयत्न  करमे  के  लिए  सम्बद्ध
 निर्माताप्नों  के  एक  सार्थ  संघ  की  स्थापना  की

 गयी  है।  भारतीय  चलत्रित  निर्यात  निगम
 द्वारा  एक  डब  करने  वाला  सयंत्र  लगाया  जा

 रहा  है|  राज्य  व्यापार  निगम  के  विदेश  स्थिति
 कार्यालय  अ्रपने  श्रपन  क्षेत्रों  मे ंभारतीय  चलचित्र
 निर्यात  निगम  को  स्थानीय  सुविधाएं  प्रदान  कर

 गहे  हैं  ।

 Export  of  Films  to  Ceylon

 SHRI  N.  R.  LASKAR  :
 SHRI  R.  BARUA:

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 of  Ceylon  have  decided  to  enforce  a  further
 cut  of  33-1/3  per  cent  in  the  import  of
 Indian  films  ;

 (b)  if  so,  whether  20  per  cent  cut  was
 also  made  in  the  beginning  of  the  year
 968  ;

 (c)  if  so,  the  total  loss  likely  to  be
 suffered  by  India  asa  result  of  this  cut  ;
 and

 (d)  the  reasons  for  imposing  the  cut  and
 Government’s  reaction  thereto  ?

 *592.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  No  such  decision  has  come
 to  the  notice  of  Government  of  India.

 (b)  to  (d).  It  is  understood  that  a  20
 per  cent  cut  on  import  of  films  was  imposed
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 by  the  Government  of  Ceylon  with  effect
 from  January  1  968  on  account,  imer  ul.a,
 of  its  foreign  exchange  difficulties  and  to
 protect  the  local  film  industry.  In  September
 1968,  we  came  to  know  that  this  cut  was
 restored  on  English  films  only  and  later
 we  were  informed  that  the  restoration  was
 to  the  extent  of  0°%.  As  continued  restric-
 tion  on  non-English  films  affected  mainly
 Hindi  and  Tamil  films,  a  protest  was  lodged
 with  the  Government  of  Ceylon  through  our
 High  Commission  in  Colombo.  At  this
 Stage,  it  is  not  possible  to  determine  the
 likely  loss  in  India’s  exports  of  this  item  to
 Ceylon.  The  situation  is  being  watched.  The
 matter  was  also  taken  up  by  the  Indian
 Delegation  at  the  first  meeting  of  the  Indo-
 Ceylon  Committee  on  Economic  Co-
 operation  held  in  Colombo  in  January,  1969.
 However  Ceylon  Government  have  not
 agreed  to  restore  the  cut.

 थी  भ्रोचश्द  गोयल  :  प्रध्यक्ष  महोदय,  मैं
 मन्त्री  रहोदय  से  जानना  चाहूँगा  कि  क्षितने  देशों
 में  ग्राजजल  हम  प्रपने  चलचित्रों  का  निर्यात  कर
 रहे  है  ?  मैं  यह  भी  जानना  चाहूँगा  कि  इस
 दिशा  में  जो  कुछ  पग  उठाये  हैं,  प्रोत्साहन  देने
 के  लिए,  जिनका  कुछ  संकेत  भी  किया  है,  लेकिन
 चूंकि  श्राज  भारतीय  चलचित्र  लगभग
 हाई-तीन  घंटे  के  होते  हैं  जबकि  दूसर  देशों  में
 डेढ़  पोन-दो  घन्टे  के  ही  होते  हैं,  तो  कया  इस
 दृष्टि  से  भी  कि  उनका  साइज  कम  किया  जाये
 ताकि  खर्चा  भी  कम  हो  श्रौर  दूसरे  देशों  की
 उनकी  मांग  भी  बढ़े,  श्राप कोई  कदम  उठा  रहे
 हैं  ?  इसके  प्रतिरिक्त  इन  चलबित्रों  की  बवा-
 लिटी  में  सुधार  करने  के  लिए  ताकि  दूसरे  देक्षों
 में  उनकी  मांग  बढ़े,  प्राप  क्या  कर  रहे  हैं  ?

 बंबेदिक  व्यापार  तथा  प्रति  मन्त्री  (भरी
 wo  शाठ  मगत) :  करीब-फरीब  90  देधों  में
 हिन्दुस्ताती  फिल्में  जाती  हैं  ट्लौर  37  देक्षों  के
 साथ  फिल्मस  के  निर्यात  के  लिए  व्यापार  सम-
 मौता  है,ट्रेड  एग्रीमेंट  है  -  जहां  तफ  प्रोरसाहन
 देमे  का  सवाल  है,  इम्पोर्ट  रिप्लेसिदमेंट  25
 परसेन्ट,  एफ०  द्रोण  बी०  प्राइस  मिलता  है  भ्ौर
 कलई  फिनमस  में  प्रौर  ज्यादा  मिलता  है।  इसके
 ध्रलाव!  पौर  भी  रा-फिल्मस  के  दम्पोर्ट  के  लिए
 सब  सुविषायें  दी  जाती  हैं  1
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 जहां  तक  फिलमस  का  साइज  कम  करने
 का  सवाल  है,  नये  ढंग  से  फिल्म  बनाना  पड़ेगा
 वर्ना  कास्ट  कम  होगी  नहीं,  निर्यात  के  लिये
 झलग  से  फिल्मस  बनानी  पडेगी।  फिर  भी  जो
 सुझाव  भ्राया  है  वह  एक्सपोर्ट  कारपों  रेशन  के
 पास  भेज  दिया  जायेगा  |

 श्री  शोचन्द  गोयल  :  भप्रध्यक्ष  महोदय,  श्राज
 स्थिति  यह  है  कि  इंडियन  मोहन  पिक्चसं
 कारपोरेदन  को  लगभग  एक  तरह  की  इजारे-
 दारी,  मानोपली  दी  हुई  है  श्रौर  जो  दूसरे  लोग
 फिल्मों  के  उत्पादक  हैं  उनको  इस  बात  की
 स्‌विधा  नही  है  कि  वे  श्रपनी  फिल्‍मों  को  प्रपनी
 ्च्छा  से  विदेशों  में  भेज  सकें  प्रापका  जो
 इंडियन  मोशन  पिक्‍्चसं  एक्सपोर्ट  कारपोरेशन
 है  वह  बज़ाय  इसके  अपनी  सारी  गतिविधियों
 को  विदेशों  के  भ्रन्दर  फिल्मस  के  निर्यात  पर
 लगाये,  भ्रपनी  गारी  क्ति  और  सारे  साधन
 उसी  बात  के  लिए  जुटाये,  उसके  स्थान  पर  उसने
 झाज  फिल्मस  प्रोडयूससं  को  ऋणा  देना  श्रम्भ
 किया  है--  गवनंमेंट  से  तो  वह  सस्ती  दरों  पर
 ऋणा  ले  लेता  है  शौर  उनको  फिर  )2  प्रतिशत
 की  दर  पर  देता  है-तो  मैं  जानना  चाहुंगा  कि
 क्या  श्राप  इस  बात  पर  रोक  लगायेंगे  कि  जो
 यह  एक्सपोट  कारपोरंशन  है  वह  केवल  एक्सपोर्ट
 की  दिएा  में  प्रपना  ध्यान  लगाये,  प्रपनी
 सारी  गतिविधियां  उसी  काम  में  लाये  भोर  ऋण
 देने  या  लेने  का  काम  उसके  पास  न  रहे  ?

 श्लो  ब०  रा०  मगत  :  यह  जो  एक्सपोर्ट
 कारपो  दान  है  इसमें  इंडियन  मोहन  पिक्चसं  के
 दूसरे  प्राइवेट  एक्सपोर्टंस  भी  सदस्य  हैं।  इसमें
 सम्मिलित  रूप  से  काम  होता  है।  एक्सपोर्ट
 बढ़ाने  के  लिए  बसी  फिल्‍मों  का  उत्पादन  किया
 जाये,  किस  तरह  की  फिल्में  बनें,  उसमें  सुविधा
 देने  का काम  कारपो  रेशन  करतो  है।  इसलिए
 यह  कोई  ऐसा  काम  नहीं  है  जिसको  कि  एक्स-
 पोर्ट  से  कोई  झलग  काम  समझा  जाये  ।

 SHRI'N.  ्.  LASKAR:  My  question
 relates  to  export  of  our  films  to  Ceylon.  I
 did  not  get  the  proper  reply  for  the  question
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 I  have  asked.  I  want  to  know  whether  our
 exports  to  Ceylon  are  maintained  or  they  are
 coming  down.  What  is  the  foreign  exchange
 earnings  of  our  exports  of  films  to  Ceylon  ?
 Is  it  going  down  gradually  or  is  it  main-
 tained  ?

 SHRI  8.  R.  BHAGAT:  The  value  of
 our  exports  of  films  to  Ceylon  was  Rs.  44
 lakhs  in  ‘1967-68,  and  upto  December  this
 year  it  is  Rs.  2]  lakhs.

 शो  शिव  चरण  लाल  :  श्रध्यक्ष  महोदय,  मैं
 मन्त्री  महोदय  से  जानना  चाहूँगा  कि  जितने
 रुपए  की  फिल्में  हम  विदेशों  से  मंगाकर  भारत
 में  दिखाते  हैं,  क्या  उससे  ज्यादा  रुपये  की  फिल्में
 हम  दूसरे  देशों  को  निर्यात  कर  रहे  हैं  ?

 श्री  qo  रा०  भगत  :  इस  समय  मेरे  पास
 इम्पोर्ट  श्रौर  एक्सपोर्ट  की  पूरी  फीगस  नहीं  हैं  ny

 सूचना  मिलने  पर  में  ये  फीगसं  दे  सकता  हूँ  1

 श्री  मु  प्र०  खां  :  ग्रध्यक्ष  महोदय,  मैं घ्ाप
 के  द्वारा  मंत्री  महोदय,  से  जानना  चाहूँगा  कि
 इमपेक,  यानी  इंडियन  मोशन  पिकचसं  एक्‍्सपोर्ट
 कारपोरेशन  का  चेयरमन  किसको  मुकरंर  किया
 गया  है  श्रौर  उनकी  तालीमी  शौर  तिजारती
 वार्काफयत  क्या  है  ?

 दूसरे  क्‍या  यह  सच  हैं  कि  जिनको  चेयरमन
 मुकरंर  किया  गया  है  वे  पिछले  चुनाव  में  हार
 चुके  हैं,  उनको  बहाल  करने  के  लिए  उनकी
 तनख्वाह  मुकरंर  की  गई  है?  यदि  हां,  तो
 कितनी  तनख्वाह  मुकरंर  की  गई  है  झौर
 क्या  एलाउन्सेज  दिये  जायेंगे  ?

 थ्री  wo  tro  भगत  :  चेयरमन  साहब  की
 बहाली  की  घोषणा  दो  एक  रोज़  में  हो  जायेगी।

 .(ध्यवधान),  ..उनका  नाम  है  श्री  To  एम०
 तारिक  ।

 शी  go  ao  wt:  उनकी  तनल्याह  भौर
 एलाउन्सेज  के  बारे  में  भी  बतलायें  ?
 झौर  क्‍या  यह  भी  सच  है  कि  वे  पिछले  उनाव
 में  हार  चुके  हैं।  (crew)...
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 st  wo  रा०  भगत  :  वे  तो  राज्य  सभा  के
 सदस्य  थे  ।  ...(व्यवधान)

 शी  झटल  बिहारो  बाजपेयो  :  प्रध्यक्ष  महो-

 दय,  सवाल  का  जवाब  नहीं  भाया  है।  तारिक
 साहब  की  कितनी  तनख्वाह  होगी,  कितने  एला-
 उन्सेज  होंग,  कितने  शौर  सुविधायें  होंगी  यह
 सब  बताना  चाहिए  (व्यवधान)...

 श्रो  o  रा०  भगत :  यह  जो  एक्सपोर्ट
 कारपोरेशन  है  यह  सब्सीडियरी  है  स्टेट  ट्रेंडिंग

 कारपो  रेशन  का  जेसा  मैंने  श्रभी  कहा.  यह  थोड़े
 दिनों  में  होगा,  ब्भी  जाब्ते  के  तौर  पर  नहीं

 हुभा  है  |  तारिक  साहब  को  डायरेक्टर  बनाया
 जायेगा  ।...(व्यवधान)  ...यपह  चूंकि  इन्डेपेन्डेस्ट
 वाड़ी  है,  उसके  डायरक्टर्स  प्रपना  चेयरमन

 नियुक्त  करेगे।  इसस  प्रभी  हुप्रा  नहीं  है,  कुछ
 दिनों  में  होगा,  जब  इनका  नियुक्ति  होगी,  तभी

 होगा  ।

 शो  मीठा  लाल  मोना  :  प्रध्यक्ष  महोदय,

 बहुत  से  फिल्म  डायरेक्टर्स  भौर  प्रोड्यूसस  गवर्ने-
 मेंट  को  प्राश्वासन  देते  हैं,  गरान्टी  देते  हैं  कि
 बाद  में  फिल्म  के  सफल  होने  पर  लाखों  करोड़ों
 रुपये  की  विदेशी  मुद्रा  बमा  लेंगे  इस  प्रक  र  कह
 कर  लाखों  रुपये  की  विदेशी  मुद्रा  निदक्षों  में

 सूटिंग  के  लिये  प्राप्त  करते  है।  लेकिन  होता
 यह  है  कि  बाद  में  कुछ  फिल्में  फंल  हो  जाती  है
 या  मध्य  में  हीकॉय  रोक  देती  है  तो  मैं  जानना
 चाहता  हैँ  कि  ऐसे  डायरेक्टर  ध्रौर  प्रोड्यूसर  के
 के  खिलाफ,  जोकि  इस  तरह  की  गारनन्‍्टी  देते
 कि  करोड़ों  रुपए  की  विदेशी  मुद्रा  कमायेंगे  शौर
 बाद  में  बमाते  नहीं  हैं,  सरकार  क्‍या  कार्यवाही
 करती  है  ?

 हो  wo  रा०  भगत  :  वह  गरान्टी  की  जो
 टस  हैं  उसकी  तफसील  मुझे;  मालूम  नहीं  है
 मगर  यह  सब  रहता  है  उस  में  '  जौ  गरान्टी
 रहती  है  की  टम्से  में  रहता  है  यह  सब  ।  बाकी
 झगर  मुझे  इसके  लिए  झलग  से  सूचना  मिलेगी
 तो  मैं  पूरी  इसके  वार  में  इत्तिला  इकट्टी  करके
 माननीय  सदस्य  को  दे  दूगा  t
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 SHRI  GANESH  GHOSH  :  Bengali
 films  are  popular  throughout  the  world.
 What  steps  are  the  Government  taking  to
 export  more  Bengali  films  abroad  so  as  to
 bring  in  more  foreign  exchange  ?

 SHRI  B.  R.  BHAGAT:  It  is  a  faet
 that  certain  Bengali  films  have  made  inter-
 national  names  and  they  are  very  good
 films.  We  shall  do  ‘whatever  is  possible  to
 export  more  Bengali  films.

 SHRI  SRADHAKAR  SUPAKAR  :  Is
 it  essential  that  the  Chairman  and_  the
 directors  of  the  Film  Export  Corporation
 should  have  photogenic  faces  ?

 SHRI  S.  KANDAPPAN  :  On  the  export
 of  films  to  Ceylon,  the  hon.  Minister  has
 stated  that  there  is  no  ban  or  restriction
 about  English  films  but  that  there  was  some
 striction  with  regard  to  Indian  films,  partie
 cularly  Hindi  and  Tamil  films.  There  may
 be  some  reasons  for  that.  As  fur  as  I  could
 gather,  one  of  the  reasons  scems  to  be
 consumer  preference  ;  those  who  see  our
 films  do  not  enjoy  seeing  them  so  much
 because  of  censhorship  standards  in  our
 country.  IT  do  not  want  to  claborate  it
 further.  Are  the  Goxernment  prepared  to
 consider  adopting  a  diflerent  stundard  alto-
 gether  for  those  films  ?

 SHRI  B.R.  BHAGAT:  I  am  not
 aware  of  this  difficulty.  Actually,  Hindi
 and  Tamil  films  are  quite  popular  in  Ceylon
 and  we  are  trying  to  take  up  the  matter
 with  the  Government  of  Ceylon  to  see  that
 the  cut  is  restored.

 SHRIMATI  SHARDA  MUKERJEE  :
 It  has  been  stated  that  they  had  appointed
 a  vanquished  member  on  the  board  of
 directors.  May!  know  if  the  Opposition
 Members  want  a  place  for  the  victorians
 members  of  the  Opposition  ?  Would  the
 Minister  consider  putting  a  victorious
 member  on  the  board  of  directors?  I  want
 an  answer.

 SHRI  8.  र्,  BHAGAT:  There  are
 elected  members  on  the  board.

 भी  प्रकाझ बीर  वास्त्री  :  प्रस्तराष्ट्रीय  ब्या-
 पार  मंत्री  से  मैं  यह  जानना  चाहता  है  कि  यह  सो
 भारतीय  फिल्में  दूसरे  देशों  में  जाती  है  प्राय:
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 देखा  यह  गया  है  कि  लाख,  दो  लाख  में  भारतीय
 व्यापारी  इन  फिल्मों  को  खरीद  लेते  हैं  शर

 बूसरे  देशों  में  उन  फिल्मों  से  करोड़ों,  करोडों
 रुपये  की  विदेशी  मुद्रा  कमाते  हैं  उदाहरण  के

 लिए  तेहरान  श्रौर  काबुल  में  मैंने  स्वयं  देखा  कि
 संगम  नामक  भारतीय  फिल्म  को  वहां  पर  चलते
 लगातार  9  महीने  हो  गये  थे  लेकिन  फिर  भी

 बहां  हाउस  भरा  रहता  है  ऐसी  हालत  में  बजाय
 इसके  कि  कुछ  निजी  ब्यापारी  उसका  लाभ
 उठायें,  यह  करोड़ों  रुपये  की  विदेज्ञी  मुद्रा  सरकार
 को  प्राप्त  हो  सके  तो  उसके  लिए  सरकार  को

 स्वयं  क्‍यों  नहीं  उस  ब्यापार  को  पझ्रपने  हाथ  में
 ले  लेती  ताकि  यह  रुपया  सरकार  के  खजाने  मं
 जाय  ?

 श्री  ब०  रा०  भगत  :  यह  जो  कारपोरशन
 बनी  है  उससे  वह  तकलीफ  दूर  हो  जायगी  |
 प्रब  उनका  प्रदर्शन  स्वयं  करें  या  किसी  दूसरे
 आ्रादमी  की  माफंत  करें  यह  तो  इस  पर  निरभंर

 होता  है  कि  ६म  को  टैंकनिकल  कौनफिडंस  उन
 के  बारे  में  हो  सके  लेकिन  जसा.  मैंने  कहा  यह
 कारपोरेशन  उस  काम  को  भी  श्रागे  चल  कर

 करने  लग  जायगी

 SHRI  NATH  PAI:  It  is  said  that  the
 three  ingredients  that  make  a  film  a  box
 office  hit  are  :  thrill,  excitement  and  stimu-
 lation..../nt  rrepticns’  I  did  not  not  know
 that  it  would  lead  to  that  kind  of  a  con-
 sequence  and  so  J  shall  modify  my  quesion.
 It  is  said  that  there  is  a  decline  of  these
 three  ingredients  in  the  Indian  films  because
 the  prudery  of  the  censor  board.

 If  this  is  true,  if  the  first  suggestion  is
 true,  what  steps  does  the  hon.  Minister
 propose  to  take  so  that  these  ingredients
 are  available  io  Indian  films  in  an  adequate
 degree  ?

 SHRI  8.  R.  BHAGAT:  With  the
 passage  of  time,  the  attitude  about  these
 three  ingedi  also  chan,  with  the
 passing  of  the  older  gene:ation  and  the
 coming  in  of  the  younger  and  new  genera-
 tion.  J  am  quite  sure  the  Censor  Board  will
 take  that  into  consideration.
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 Restrictions  on  Indian  Citizens  other
 than  Nagas  in  Nagaland

 +-
 9577,  SHRI  7२.  K.  AMIN  :

 SHRI  K.  P.  SINGH  DEO  :
 SHRI  C.  ८.  DESAT  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  pleased  to  state  :

 (a)  whether  there  are  restrictions  on  the
 movements  of  Indian  citizens  other  than
 Nagas  within  the  State  of  Nagaland  ;

 (b)  whether  this  Ministry  have  requested
 the  Nagaland  Government  for  freedom  of
 movement  of  Indian  citizens  with  Nagaland  ;
 and

 (c)  if  so,  the  reaction  of  the  Nagaland
 Government  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Under  the  provisions  of  the  Bengal  Eastern
 Fronticr  Regulation,  1873,  all  persons
 including  those  in  transit,  other  than  indi-
 genous  inhabitants  of  Nagaland,  residents  of
 Manipur  while  travelling  on  Manipur-
 Dimapur  road  and  Government  servants,  are
 debarred  from  proceeding,  without  an
 Official  pass  issued  by  the  Chief  Executive
 of  the  District,  beyond  a  line  along  the
 foothills  of  Nagaland.

 (b)  and  (c):  The  question  of  liberalisa-
 tion  of  restrictions  on  the  entry  of  people
 from  the  rest  of  India  into  Nagaland  is
 under  cosideration  of  the  Govern-
 ment  of  India  and  will  be  taken
 up  with  the  Government  of  Nagaland,
 when  the  security  position  improves  further.

 SHRI  R.  K.  AMIN  :  Mr.  Speaker,  Sir,
 you  know  very  well  that  we  want  to  create
 unity  in  diversity  in  India,  and  very  soon  we
 shall  also  see  that  Nagaland  becomes  an
 integral  part  of  India.  For  that  matter,
 since  these  ate  border  areas,—it  is  part
 and  parcel  of  India,  an  integral  part...
 (Interruptton).

 AN  HON.  MEMBER:  It  is  already

 SHRI  R.  K.  AMIN  :  It  is  very  necessary
 that  our  sturdy  farmers  are  settled  on
 the  border  areas  so  that  our  bord-r
 is  well  protected.  Has  the  Govern-
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 ment  taken  any  steps  to  see  that  slowly  and
 steadily  these  restrictions  are  removed  and
 the  people  of  India  and  the  people  of
 Nagaland  develop  the  area  in  such  a  way
 that  the  future  protection  of  that  area  and  of
 the  country  is  ensured  ?

 SURENDRA  PAL  SINGH:
 The  Government  is  of  the  opinion

 that  gradually  the  restrictions  should  be
 liberalised,  but  for  various  reasons  like
 security  reasons  and  beeause  of  the  wishes
 of  the  Nagaland  people  themselves  it  has
 been  thought  necessary  to  continue  the
 restrictions  for  sometime  more.

 SHRI
 Yes,  Sir.

 SHRI  R.K.  AMIN:  For  the  time
 being  it  is  O.  K.,  but  very  soon  we  should
 see  that  the  steps  are  taken  that  it  becomes
 an  integral  part  of  the  country  so  that  the
 other  people  of  India  also  may  be  settcled
 and  become  part  and  parcel  of  it.  Could
 you  give  us  an  assurance  ?

 MR.  SPEAKER  :  He  has  said  it.

 THE  MINISTER)  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  There
 is  no  question  of  any  such  thing.  It  is
 quite  clear,  what  the  hon.  Member  is
 referring  to.  It  is  already  an  integral  part
 of  the  country.  What  he  is  probably
 meaning  is,  it  should  be  more  closely  integ-
 tated  ;  certainly  we  are  moving  toward
 that.

 श्री  कंबर  लाल  गुप्त  :  नागालेंड  मे  इस
 प्रतिबन्ध  के  कारण  जो  कि  व्यापार  श्रौर  इंस्ट्रीज
 के  बारे  में  है  जहां  हमारे  बाकी  देश  ने  जो  कुछ
 भी  प्रगली  की  है  उसके  मुकाबले  में  यह  नागा-
 लेड  काफी  पिछड़ा  हुआ  है  |  नागालेंड  में  ,जब
 हम  लोग  गये  थे  तो  वहां  यह  भावना  थी  कि
 यहाँ  पर  कुछ  इंडस्ट्रीज  भ्रौर  ट्रेड  इधर  हिन्दु-
 स्तान  से  प्राये  शौर  वहाँ  तभी  श्रा  सकती  है  जब
 किसी  प्रकार  की  पाबन्दियां  प्राने  जाने  प्रादि
 पर  न  हों  तो  मैं  पूछना  चाहता  हूँ  कि  वहां  पर
 जो  यह  रेस्ट्रिकान  है  कि  हर  महीने  बाद  परमिट
 रंन्यु  होती  है  श्रौर  उसके  बगैर  झपने  नाम  से
 उधर  कोई  भारतीय  व्यापार  नहीं  कर  सकता
 है  तो  यह  सब  जो  प'वबन्दियाँ  हैं  ट्रेड  भौर  कामस
 की,  रहने  को  भौर  भाने बाने  की  तो  क्‍या  सर-
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 कार  हन  रुकावटों  को  शीघ्र  दूर  करेगी  ताबि
 “हां  भी  जो  प्रगति  है  उसका  लाभ  वहां  के  लोगों
 को  भी  हो  ?

 शी  सुरेनखापाल  सिह  :  सके  लिए  पहले  ही
 कहा  जा  जका  है  कि  ष्स  दिदा  में  हम  काम
 वार  चुके  ह  लेकिन  इन  सब  बातो  को  करने  से
 पहले  जरूरी  है  कि  वहां  की  जो  सरकार  है  उसके
 बारे  में  हम  सहयोग  लें

 i}  कवर  लाल  गुप्त  :  यह  जो  ट्रेंड  प्रौर
 इंडस्ट्रीज  पर  उधर  प्रतिबन्ध  है  कि  नागाप्नों  के
 अतिरिकत  श्न्य  कोई  भारतीय  वहाँ  पर  द्रपते
 नाम  से  व्यापार  नहीं  कर  सकत।  तो  यह  नियम
 क्पों  बनाया  गया  है  ?

 श्री  दिनेश  सित  :  कोई  उद्योग  के  बारे  में
 विकषेष  नियम  नागालैंड  के  fi  हैं  इसका  मुझे
 पता  लगाता  होगा  एक  दम  से  मैं  इस  बारे  में
 नहीं  कद्र  रोकता  हूँ  1  तिजारत  के  लिए  लोग  यहां
 से  जाय  तो  वह  उगी  जाने  की  रुकावट  के  प्रन्दर
 ब्रते  होंगे  लेकिन  प्रगर  कोई  ्रतग  होगा  तो
 हम  उसको  जरूर  जांच  करेंगे  !

 SHRI  P.  VFNKATASUBLAIAH  :  In
 the  process  of  liberalising  the  restrictions,
 will  Government  take  sufficient  care  not  to
 create  an  impression  among  the  people  of
 Nagaland  that  they  are  heing  overwhelmed
 by  the  more  prosperous  and  forward  people
 from  other  parts  of  the  country  and  will
 they  take  sufficient  care  to  see  that  small-
 scale  industries  are  started  there  through  the
 Government  in  the  publi:  sector,  rather  than
 allowing  some  businessmen  with  vested
 interests  to  go  there  ?

 SHRI  SURENDRA  PAL  SINGH  :  Due
 care  wlll  be  taken  about  all  these  things. That  is  why  I  said,  whatever  action  will  be
 taken  about  liberalisation,  it  will  be  taken  in
 consultation  with  the  State  Government, because  there  is  a  feeling  in  Nagaland  that
 if  the  restrictions  are  lifted  at  the  moment, it  is  quite  possible  that  they  may  be  over-
 helmed by  people  from  outside.
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 WRITTEN  ANSWERS  TO  QUESTIONS

 Restrictions  on  the  Movement  of  Chinese
 Embassy  Staff  in  India

 #575.  SHRI  GANDILINGANA
 GOWD  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  laid  down
 restrictions  on  the  movements  of  the  staff  of
 the  Chinese  Embassy  in  India  to  the  extent
 the  Chinese  Government  have  imposed  on
 our  staff  in  China  ;

 (b)  whether  it  is  a  fact  that  the  Chinese
 have  on  occasions  defied  the  restrictions
 imposed  on  them  ;  and

 (c)  if  so,  the  action  taken  by  Govern-
 ment  on  such  violations  and  the  steps
 proposed  to  stop  their  recurrence  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  (a)
 Government  of  India  observe  broad  reciprocity
 in  the  extent  of  restrictions  laid  on  the  move-
 ment  of  the  staff  of  the  Chinese  Embassy  in
 New  Delhi.

 (b)  Yes,  Sir.
 (०)  The  Government:  of  India  have

 drawn  the  attention  of  the  Chinese  Embassy
 and  warned  them  to  abide  by  the  Govern-
 ment  of  India’s  rcgulations  in  this  regard.
 We  continue  to  enforce  the  present  restric-
 tions  strictly,

 Import  of  Fertilizers  and  Tractors  from
 German  Democratic  Republic

 *576,  SHRIMATI  ILA  PAL-
 CHOUDHURI:  Will  the  Minister  of
 FOREIGN  TRADE  AND  SUPPLY  be
 pleased  to  state  :

 (a)  whether  a  proposal  to  import  large
 quantity  of  fertilizers  and  tractors  from  the
 Democratic  Republic  of  East  Germany  is  at
 present  under  negotiations  between  India  and
 the  German  Democatic  Republic  ;

 (b)  if  so,  the  quantity  and  qualtity  of
 fertilizers  and  the  number  of  tractors  pro-
 posed  to  be  imported  ;

 (c)  the  per  ton  prices  of  the  fertilizers
 and  of  each  tractor  ;  and

 (d)  how  the  prices  and  quality  of  both
 the  articles  compare  with  those  manufactured
 in  India  as  well  as  proposed  to  be  imported
 from  other  countries  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  to  (c).  State  Trading  Corpo-
 ration  have  alreadv  concluded  a  contract  for
 the  import  of  3,000  tractors  of  20  H.P.  from
 the  GDR  of  an  approximate  total  value  of
 Rs.  3:2  crores  in  the  couse  of  1969,  Import
 of  approximately  120,000  tons  of  Muriate  of
 Potash  is  at  present  under  negotiations
 between  the  State  Trading  Corporation  and
 the  corresponding  GDR  Foreign  Trade
 Enterprise.

 (d)  Both  the  commodities  of  the  speci-
 fications  required  are  not  being  indigenously
 manufactured  and  it  is  proposed  to  import
 them  on  a  competitive  basis  both  from  the
 point  of  view  of  prices  and  quality,

 रूस  तथा  भ्रन्य  पूर्वी  यूरोपीय  देशों  से  लिए  गए
 तथा  उन  देशों  को  दिये  गये  ऋणों  का  अवमूल्यन

 के  बाद  पुनः  निर्धारण

 W578.  श्रो  बज  भूषण  लाल:
 श्री  सूरज  भान
 श्री  शगनताथ  राव  जोशो  :
 श्री  पटल  बिहारी  बाजपेयों  :
 श्री  रास  गोपाल  शालवाले  :

 क्या  व देशिक  स्यापार  तथा  पति  मंत्री
 यह  बलाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  रूस  तथा  अन्य  पूर्वी  यूरोपीय
 देशों  ने  भारत  द्वारा  प्रवमूल्यन  के  बाद  भारत
 को  देय  प्रथवा  भारत  से  प्राप्त  राशि  का  पुनः
 निर्धारग्ग  किया  है  ;  धौर

 (ख)  यदि  नहीं,  तो  उसके  क्‍या  कारणा  हैं
 प्रौर  उस  के  सम्भावित  परिणाम  का  ब्यौरा
 कया रै  ?

 व देशिक  व्यापार  तथा  पूति  मंत्री  प्री
 Wo  रा०  मगत)  :  (क)  श्रौर  (ख).  जून  1966
 में  भारतीय  रुपये  के  प्रवमूल्यन  के  पद्चात्‌
 भारत  द्वारा  सोवियत  संघ  तथा  झम्य  पूर्व  यूरो-
 पीय  देशों  को  देय  तथा  इन  देशों  से  भारत  को
 प्राप्य  राशियों  के  मूल्य  का  पुन:निर्धारण  करने
 के  लिए  करार  किये  गये  थे
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 Commercial  Attacbes  in  Indian
 Missions  Abroad

 *579.  SHRI  S.  C.  SAMANTA  :
 SHRI  YASHPAL  SINGH  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  the  main  functions  of  the  Commer-
 cial  Attaches  and  similar  officers  in  the
 Indian  Missions  and  Embassies  abroad,  and
 whether  they  have  full  time  job  ;  and

 (d)  the  assistance  given  by  such  Officers
 in  popularising  Indian  goods  abroad  with  a
 view  to  step  up  our  export  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 AND  SUPPLY  (SHRI  CHOUDHARY
 RAM  SEWAK):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  House.

 STATEMENT

 The  Commercial  Attaches  in  the  Indian
 Missions  and  Embassies  abroad  have  full
 time  jobs  and  are  resposible  for  the  following
 with  a  view  to  step  up  our  exports  :—

 (i)  Advise  and  assist  Heads  of  Missions
 on  broad  issues  of  trade,  industry
 and  finance  ;

 (ii)  submit  periodic  reports  to  the
 Government  of  India  on  commer-
 cial  and  economy  matters  ;

 (iii)  reply  to  trade  enquiries,  assist  the
 visiting  Indian  business  men  and
 trade  delegations,  conduct  market
 survey  of  selected  commodities,
 forward  samples  of  items  imported
 from  foreign  countries  which  can
 be  manufactured  and  exported  from
 India,  settle  trade  disputes  arising
 out  of  claims  of  trade  with  India,
 forward  tender  forms  from  Govern-
 ment,  semi-Government  and  private
 Agencies,  etc.  ;

 (iv)  maintain  library  of  Indian  and  local
 trade  publications,  organise  exhibi-
 tions  and  fairs,  maintain  show
 rooms  and  trade  centres  for  display
 and  sale  of  Indian  products  ;

 (v)  give  publicity  to  India’s  export
 potentialities  through  periodic  hand-
 outs,  bulletins,  lectures,  radio  talks
 ete.  ;

 {vi)  keep  in  touch  with  local  Chambers
 of  Commerce  and  trade  organisa-
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 tions,  firms,  banks  etc.,  interested
 in  trade  with  India  ;

 (vii)  maintain  details  of  Indian  commer-
 cial  community  ;  their  business
 connections  and  capital  investment
 etc.  ;

 (viii)  maintain  Liaision  with  S.  T.  C.,
 M.M.T.C.  and  H.H.E.C.
 representatives.

 प्रमेरिका  से  रई  का  ध्रायात

 #580.  थी  रएणजीत  सिह:
 श्री  बेवराव  पाटिल  :
 श्री  नस्वियार  :
 भरी  to  कु०  गोपालन  :
 श्री  Bo  रसानी  :
 भरी  राममू्ति  :

 क्या  बवेशिक  व्यापार  तथा  पूति  मस्त्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  भ्रमरीका  से  रुई  का  प्रायात
 करने  का  कोई  प्रस्ताव  विचाराधीन  है;

 (ल)  यदि  हां  तो  उसका  ब्यौरा  क्‍या  है  ;
 द्रौर

 (ग)  भारत  की  प्राथिक  स्थिति  तथा
 सूती  कपड़ा  उद्योग  पर  इस  का  सम्भावित
 प्रभाव  क्‍या  होगा  ?

 वंबेशिक  ब्यापार  तथा  पूति  मन्त्री  (भरी
 wo  रा०  मगत)  :  (क)  तथा  (ख).  पी०  एल०
 480  रुई  के  प्राबंटन  के  लिए  संयुक्त  राज्य
 प्रमरीकी  प्राधिकारियों  क ेसाथ  बातचीत  चल
 रही  है

 (ग)  ऑायातों  का  भच्छा  प्रभाव  पड़ने
 की  सम्मावना  है।

 Export  of  Rail  Wagons  to  U.S.  5.  R.

 SHRI  D.  R.  PARMAR  :
 SHRI  SITARAM  KESRI  :
 SHRIMATI  TARA  SAPRE  :
 SHRI  5.  KUNDU  :
 SHRI  SRINIBAS  MISRA  :
 SHRI  SURENDRANATH

 DWIVEDI  :
 SHRI  5.  M.  KRISHANA  ;

 °58i.
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 SHRI  ONKAR  LAL  BERWA  :
 SHRI  NARENDRA  SINGH

 MAHIDA  :
 SHRI  S.  M.  JOSHI  :
 SHRI  K.  M.  MADHUKAR  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  the  USSR  has  agreed  to
 purchase  54,000  Railway  wagons  from  India
 during  the  years  1970-71,  to  ‘1976-77  ;

 (b)  if  so,  the  details  of  the  prices  fixed
 for  each  type  of  wagon;  and

 (c)  the  price  charged  by  India  for  similar
 wagons  sold  out  to  other  foreign  countries  ?

 THE  MINISTER  OF  _  FOREIGN
 TRADE  AND  SUPPLY  (SHRI  8.  R.
 BHAGAT)  (a)  A  Protocol  signed  on
 13,3.1968.  between  the  State  Trading  Corpo-
 ration  of  India  Ltd.,  and  V/O  Machino-
 import,  a  purchasing  organisation  of  the
 USSR,  envisages  a  programme  of  supply  of
 54000  railway  wagons  to  USSR  during  the
 years  1969-70  to  1975-76.

 (b)  Negotiations  are  in  progress.
 (c)  This  type  of  wagon  has  not  been

 manufactured  in  India,  nor  sold  to  any
 foreign  country,  as  yet.

 Tenders  for  Exports  Subinitted  by
 State  Trading  Corporation

 *582,  SHRIS.  K.  TAPURIAH  :
 SHRI  V.  NARASIMHA  RAO  :
 SHRI  R.  V.  NAIK  :
 SHRI  C.  MUTHUSAMY  :
 SHRI  M.  SUDARASANAM  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  the  details  of  the  tenders  submitted
 by  the  State  Trading  Corporation  for  sale  of
 various  items  to  Government  or  private
 parties  outside  India  during  the  last  two
 years  ;

 (b)  the  details  of  the  orders  secured  by
 the  State  Trading  Corporation  as  a  result  of
 these  tenders  ;

 (०)  whether  it  is  a  fact  that  in  many
 cases  tenders  of  the  State  Trading  Corpora-
 tion  were  not  accepted  ;  and

 (d)  if  so,  the  reasons  therefore  ?

 THE  MINISTER  OF
 TRADE  AND  SUPPLY
 BHAGAT)  :  (a)  to  (d).

 FOREIGN
 (SARI  8.  R.

 The  State  Trading
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 Corporation  had  submitted  36  tenders  and
 orders  were  secured  in  26  cases.  The  reasons
 for  non-acceptance  of  the  tenders  vary  from
 case  to  case,  such  as  the  tender  of  the
 Corporation  not  being  the  lowest,  better
 delivery  and  payment  terms  offered  by  others
 etc.  In  some  cases  the  reasons  for  non-
 acceptance  are  not  made  known  to  the
 Corporation.

 It  would  not  be  in  the  business  interest
 of  the  Corporation  to  give  details  of  the
 tenders  submitted  or  orders  secured,

 Export  of  Manganese  Ore  to  North
 Korea

 1583.  SHRI  BANSH  NARAIN
 SINGH:

 SHRI  SHARAD  NAND  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :
 SHRI  HUKAM  CHAND

 KACHWAI  :
 SHRI  MRITYUNJAY

 PRASAD  :
 Will  the  Minister  of  FOREIGN  TRADE

 AND  SUPPLY  be  pleased  to  state  :
 (a)  whether  a  Trade  delegation  from

 North  Korea  visited  New  Delhi  in  Novem-
 ber  968  and  concluded  an  agreement  for
 the  import  of  manganese  ore  from  India  :

 (b)  if.  so,  other  items  likely  to  be
 exported  to  North  Korea  under  the  agree-
 ment  ;

 (c)  whether  Government  have  agreed
 to  supply  to  North  Korea  the  commodities
 which  North  Korea  may  eventually  re  export
 to  Communist  China  because  of  its  close
 relations  with  Peking  ;  and

 (d)  if  so,  whether  any  assurance  has
 been  taken  from  the  North  Korean  Govern-
 ment  that  tbe  goods  imported  from  India
 will  not  find  their  way  to  China  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  AND  SUPPLY  (SHRI  B.  R.
 BHAGAT)  :  (a)  A_  trade  delegation  from
 the  Democratic  People’s  Republic  of  Korea
 visited  New  Delhi  in  November-December,
 968  to  discuss  the  possibility  of  developing
 trade  between  the  two  countries.  As  a
 result  of  the  talks  held  during  this  visit,
 letters  have  been  exchanged  in  regard  to
 trade  and  payments  arrangements  for  a
 period  of  two  years  ending  3ist  December,
 1970,  While  no  specific  agreement  has  been
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 concluded  for  the  export  of  manganese  ore  to
 the  DPRK,  this  is  one  of  the  items  included
 in  the  list  of  commodities  available  for
 export  from  India  to  that  country.

 (b)  Lists  of  items  available  for  export
 from  India  to  DPRK  have  been  appended
 to  the  Trade  and  Payments  Agreement
 concluded  with  the  DPRK  on  9th  December,
 1968,  copies  of  which  are  available  in  the
 Parliament  Library.

 (c)  and  (d).  Para  ॥  of  the  Trade  and
 Payments  Agreement  specifically  stipulates
 that  the  commodities  exchanged  between  the
 two  Parties  shall  be  for  ccnsumption  in
 their  respective  countries  and  shall  not  be
 te-exported.

 Import  of  Rayon  Yarn

 *584,  SHRIMATI  SAVITRI  SHYAM  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  te  state  :

 (a)  whether  Government  propose  to
 import  rayon  yarn  on  the  representation  of
 the  weavers  ;

 (b)  whether  the  production  of  rayon
 yarn  in  the  country  is  already  ten  per  cent
 more  than  the  total  requirements  ;  and

 (c)  if  so,  the  reasons  for  fresh  imports  ?

 FOREIGN
 B.  R.

 THE  MINISTER  OF
 TRADE  AND  SUPPLY  (SHRI
 BHAGAT)  :  (a)  No,  Sir.

 (b)  The  production  of  rayon  year  both
 viscose  and  acetate  and  including  spun  rayon
 yarn  in  968  is  85:94  milllon  K.gs.  and  this
 is  considered  sufficient  to  meet  the  require-
 ments  of  the  art  silk  weaving  industry.  For
 967  the  total  production  was  87  million
 Kg.

 (c)  In  view  of  reply  given  to  part  (a),
 the  question  does  not  arise.

 Demurrage  Paid  by  M.  M.  T.  C.

 *585.  SHRI  M.L.  SONDHI  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the
 Minerals  Trading  Corporation  have  incurred
 heavy  demurrage  as  a  result  of  a  diversion
 of  a  ship  from  Haldia  to  Calcutta  ;

 (b)  if  so.  tbe  reasons  therefor  ;  and
 (c)  the  action  taken  to  prevent  such

 wasteful  expenditure  ?
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 THE  MINISTER  OF  FOREIGN
 TRADE  AND  SUPPLY  (SHRI  8.  R.
 BHAGAT)  :  (a)  No,  Sir.

 (b)  and  (०)  :  Do  not  arise.

 Turn-Key  Projects

 *586.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  any  turn-key  projects  have
 been  undertaken  by  the  Indian  firms  during
 the  last  3  years  in  different  parts  of  the
 world  :

 (b)  if  so,  the  nature  of  such  products
 and  the  export  value  thereof  ;

 (c)  the  terms  and  conditions  on  which
 these  projects  are  undertaken  ;  and

 Trading  Cor-
 any  of  the

 .d)  whether  the  State
 poration  has  participated  in
 projects  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  AND  SUPPLY  (SHRI  B.  R.
 BHAGAT)  :  (a)  and  (b).  Yes,  Sir  ;  export
 statistics  are  recorded  commodity-wise  and
 not  with  reference  to  the  nature  of  export
 projects.  However  according  to  information
 available  to  Government  the  major  turn-key
 Projects  undertaken  by  the  Indian  exporters
 from  1965-66  onwards  and  value  thereof
 are  as  in  the  statement  laid  on  the  Table  of
 the  House.  [Priced  in  Library.  See  No.  LT-
 403/69.  |

 (c)  There  are  no  standard  terms  for
 contracts  of  a  turn-key  nature.  The  terms  are
 individually  specified  and  agreed  to  between
 the  buyer  and  the  seller  on  contract  to  con-
 tract  basis.  The  stipulations  in  such  con-
 tracts  usually  provide  for  satisfactory  trial
 of  equipment,  functioning  of  complete  pro-
 ject,  inspection,  performance  guarantee,  if
 any,  apart  from  the  usual  terms  of  payment,
 delivery  schedule,  mode  of  packing  and
 shipment,  mode  of  setthement  of  disputes,
 default  penalities  etc.  etc.

 (d)  The  State  Trading  Corporation  has
 undertaken  a  contract  for  supply  of  com-
 plete  textile  machinery  and  equipment  to
 U.A.R.  which  involves  supervision  of
 ercction,  training  of  personnel  and  conduct
 of  guarantee  tests,  valued  at  about  Rs.  4.00
 crores.
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 Export  of  Fruits

 #587,  DR.  SUSHILA  NAYAR  :
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  boost  export
 of  fruits  from  India  ;

 (b)  if  so,  whether  any  programme  for
 export  of  fruits  during  the  next  5  years  has
 been  chalked  out  by  Government  ;

 (c)  if  so,  the  foreign}jexchange  likely  to
 be  earned  as  a  result  thereby  ;  and

 (d)  the  names  of  foreign  countries  to
 which  fruits  would  be  exported  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  to  (d).  A  recent  survey  con-
 ducted  by  the  Indian  Institute  of  Foreign
 Trade  has  indicated  a  big  potential  for  the
 exports  of  fruits  from  India.  The  suggestions
 contained  in  the  Report  are  under  con-
 sideration.

 It  is  too  early  to  make  any  assessment
 of  the  Foreign  exchange  likely  to  be  earned
 by  export  of  fruits  and  the  countries  to  which
 it  can  be  exported.

 Foreign  Exchange  for  Department  of
 Defence  Production

 "588.  SHRI  S.M.  BANERJEE:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Defence
 Production  Department  has  demanded  addi-
 tional  outley  of  Rs.  1,000  crores  mostly  in
 foreign  exchange  during  the  Fourth  Plan  ;
 and

 (b)  if  so,  the  action  taken  thereon  and
 the  purpose  for  which  this  amount  is
 needed  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and  (b).
 The  requirements  of  the  Department  of
 Defence  Production  during  the  Fourth  Five
 Year  Plan  (1969-74  form  part  of  the  Defence
 Plan  1969-74  under  consideration  by  the
 Government.  The  capital  outlay  for  the
 Department  of  Defence  Production  is  con-
 siderably  less  than  that  suggested  in  the
 question.
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 हिडन  हवाई  श्रडूडे  के  लिए  जित  भूमि  का

 मुप्रावजा

 e589.  कुमारी  कमला  कुमारी  :  क्‍या
 प्रतिरक्षा  मन्त्री  8  दिसम्बर,  1968,  के  तारां-
 कित  प्रहन  संख्या  819 के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  हिडन  हवाई  अड्डे  के  लिए  किसानों
 से  भ्रजित  की  गई  शेष  भूमि  का  मुग्रावजा  कब
 तक  निर्धारित  किया  जायेगा  ;

 (ख)  मन्त्रालय  द्वारा
 प्रजित  की  गई  थी  ;

 यह  भूमि  कब

 (ग)  इस  मामले  को  निपटाने  में  इतना
 श्रधिक  समय  लगने  के  क्या  कारण  हैं  ;झौर

 (घ)  क्‍या  सरकार  मुप्नावजा  देने  के  बारे
 में  कोई  जांच  समिति  नियुक्त  करंगी  जिससे  ये
 मामला  शीघ्र  निप्ट  सके  ?

 प्रतिरक्षा  सन्‍्जो  भी  स्वर्ण  सिह)  :  (क),
 (ग)  श्रौर  (घ).  यह  काम  भूमि  भर्जन  कलेक्टर
 का  है  कि  वह  विधि  द्वारा  निर्धारित  प्रक्रिया
 के  भनुसार  मुप्रावजा  निर्धारित  कर  उसे
 यथाशीघ्र  समपन्‍न  करने  के  प्रयास  किए  जा

 रहे  हैं  7  कोई  समिति  नियुक्त  करने  की  आवश्य-
 कता  नहीं  समभी  गई

 (ख)  लगभग  85  एकड़  949  शौर
 ‘1951  में  अजित  की  गई  थी,  2200  एकड़
 964  प्रौर  065  में श्रीर  90  एकड़  968
 में

 पाकिस्तान  के  लिए  रूसो  हथियार

 #590.  श्री  कंवर  लाल  गुष्त  :  क्‍या
 प्रतिरक्षा  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  रूस  द्वारा  पाकिस्तान  को  शब  तक
 किस  प्रकार  के  हथियार  तथा  गोला  बारूद
 सप्लाई  कपि  गये  हैं  शौर  झागे  कौन  से  हथियार
 तथा  गोला  बारूद  शीघ्र  सप्लाई  किये  जाने  की
 सम्भावना  है  ;

 (@)  इस  सम्बन्ध  में  गत  छः  महीनों  में
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 भारत  शरीर  रूस  के  बीच  हुई  बातचीत  का
 ब्यौरा  क्या  है  ;  श्रौर

 (ग)  उसके  क्‍या  परिणाम  निकले  हैं  ?

 प्रतिरक्षा  मन्त्री  थी  स्व॒रणं  सिंह)  :  (क)
 से  ग).  हमारी  सूचना  के  भ्रनुसार  सोवियत
 संघ  द्वारा  शब  तक  पाकिस्तान  को  सलाई
 किए  गए  साज  सामान  में  शामिल  हैं  हेलिकाप्टर,
 गोला  बारूद,  गाडिएं,  टैक  श्र  व्मिनों  तथा

 गाड़ियों  के  फालतू  पुर्जे।  यद्यपि,  सोवियत
 संघ  ने  भ्रपनी  झोर  से  हमें  पुन:  विश्वास  दिलाया
 है  कि  पाकिस्तान  को  दिए  गये  प्रायुधों  की
 प्राय:  छोटी  सी  राशि  सप्लाई  करने  का  उनका
 निर्णाय  उनकी  भारत  के  प्रति  मित्रता  बो  किसी
 प्रकार  कम  नहीं  करता,  सोवियत  अधिकरणों  के
 साथ  हमारी  बात  चीत  के  दौरान  हम  ने  उन्हें
 कहा  है  कि  पाकिस्तान  का  भ्रपनी  सत्र  शक्ति
 बढ़ाना  किसी  प्रकार  तकंसंगत  न्याय  को  बात
 नहीं  है,  और  कि  श्रायुधों  का  ऐसा  विक्रय  उप-

 महाद्वीप  में  तनाव  केवल  बढ़ायेगा  ही  ।

 तिब्बत  में  महात्मा  बुद्ध  की  प्रतिमा  का  हटाया
 जाना

 4591,  श्री  रघुवीर  सिह  ज्ञास्त्री  :  क्या  वेदेशिक-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  भारत  सरकार  का  ध्यान  इस
 समाचार  की  शोर  दिलाया  गया  है  कि  चीन
 के  लोगों  ने  तिब्बत  में  मठों  से  महात्मा  बुद्ध  की
 प्रतिमाझों  को  हटा  कर  उनके  स्थान  पर  'माझो'
 की  प्रतिमाए  लगाना  प्रारम्भ  कर  दिया  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  तिब्बतियों
 की  धामिक  स्वतन्त्रता  का  हनन  करने  शौर
 उनका  दमन  करने  का  भ्रपना  भ्रभियान  चीन  ने
 तेज  कर  दिया  है;  भौर

 (ग)  क्‍या  इन  परिस्थितियों  में  सरकार
 ने  दलाई  लामा  की  प्रवासी  सरकार  को  मान्यता
 देने  भौर  तिब्बत  की  जनता  का  समर्थन  करने

 का  निरांय  किया  है?
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 वंदेशिक  कार्य  मन्त्री  भी  विनेद्ा  सिह)  :

 (क)  सरकार  ने  चीनी  भ्रखबारों  में  ऐसी
 खबरें  देखी  हैं  जिनसे  यह  संकेत  मिलता  है  कि
 तिब्बत  में माधो  त्से  तुग  की  “विचारधारा'  के
 प्रचार  के  काररा,  महात्मा  बुद्ध  की  मूर्तियों  के
 स्थान  पर  श्रामतौर  से  माधो  की  मृतियां  लगाई
 जा  रही  हैं  :

 (=)  तिब्बतियों  की  धामिक  स्वतन्त्रता
 की  उपेक्षा  शौर  उनके  प्राधारभूत  मानवाधि-
 कारों  की  शभ्रस्वीकृति  से  सभी  भली-भांति
 परिचित  हैं  ।

 (ग)  भारत  सरकार  की  नीति  ५रम  पावन
 दलाई  लामा  को  राजनीतिक  दर्जा  देने  की  नहीं
 है  ।  सरकार  ने  संयुक्त  राष्ट्र  के  उन  प्रस्तावों
 का  समर्थन  किया  है  जिनमें  ऐसी  प्रथाप्रों  को
 समाप्त  करने  के  लिए  कहा  गशा  है  जिनसे
 तिब्बत  में  प्राधारभूत  मानवाधिकारों  का  हनन
 होता  हो  i

 Restoration  of  Cut  in  Meat  Ration  to
 Jawans

 *593.  SHRI  MADHU_  LIMAYE:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  Government  have  decided
 to  effect  a  cut  in  the  meat  ration  of  jawans
 as  an  ecouomy  measure  ;

 (b)  whether  during  the  discussion  on
 demands,  opposition  was  voiced  to  this  false
 economy  ;

 (c)  whether  the  Minister  has  since  in-
 formed  a  Member  of  Parliament  that  the
 cut  in  the  meat  ration  would  be  restored
 and

 (d)  if  so,  whether  this  restoration  of
 of  the  meat  ration  has  been  actually  imple-
 mented  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN-  SINGH):  (a)  The
 quantum  of  original  ration  has  been  restored
 with  effect  from  1-4-1968.  It  was  only  on
 experimental  basis  that  it  was  decided,  in
 August  ‘1967,  to  issue  substitutes  like  milk,
 eggs  and  fowl  in  lieu  of  meat  for  one  week
 in  a  month  on  account  of  the  increasing
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 difficulty  in  obt:  g@  meat  requi  ts  at  (c)  the  funds  likely  to  be  spent
 reasonable  rates.  thereon  ?

 (b)  Yes,  Sir.
 (c)  and  (a).  The  MP  was  informed

 that  by  orders  dated  (25-3-1968,  the  cut  in  the
 meat  ration  had  already  been  fully  restored
 with  effect  from  ~4-1968,,

 जवानों  से  विभिन्‍न  कार्य  करवथाता

 «094.  श्री  प्रकाशयीर  शास्त्री:  क्‍या
 प्रतिरक्षा  मन्‍्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  इस  सम्बन्ध  में

 कुछ  सुझाव  मिले  हैं  कि  जवानों  को  वही  काम
 करने  दिए  जावें  जिन  पर  उनको  लगाया  गया

 है  श्रौर  उनकी  सेवाओं  का  उपयोग  प्रन्‍न्य
 कार्यों  के  लिए  नहीं  किया  जाना  चाहिए  ;

 (ख)  कया  ये  सूकाव  इन  शिकायतों  के
 कारणा  मिले  हैं  कि  उनकी  सेवाश्रों  का  उपयोग
 अन्य  कार्यो  के  लिये  किया  जाता  है  ;  श्रौर

 (ग)  यदि  हां,  तो  क्या  सरकार  का  विचार
 ब्र पने  स्‍तर  पर  इस  मामले  की  जांच  करके  इस
 बारे  में  कोई  ठोस  िरॉय  करने  का  है?

 प्रतिरक्षा  मन्त्री  (श्री  स्वर्ण  सिह):  (क)
 से  (ग).  जवानों  के  सौंपे  गए  कार्यो  के  भ्रति-
 रिक्त  जबानों  का  शभ्रन्य  खद इयों  के  लिए
 निषिद्ध  करने  सम्बन्धी  पहले  से  निर्देशन  हैं  ।
 इन  निर्देशनों  के  प्रतिलंघन  के  सम्बन्ध  मं  प्राप्य

 होने  वाली  शिकायतों  की  छानबीन  की  जाती

 है,  शौर  उचित  कार्यवाही  की  जाती  है  1

 Manofacture  of  Supersonic  Aircraft
 with  British  Collaboration

 *§95.  SNRI  K.  LAKKAPPA:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  for  the  manu-
 facture  of  supersonic  aircraft  with  the
 collaboration  of  the  British  Aircraft  Cor-
 poration  ;

 (b)  if  ४०,  the  terms  of  collaboration  ;

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a)  An  offer  has  been  received
 from  the  British  Aircraft  Corporation  pro-
 posing  the  manufacture  in  India  of  the
 Jaguar  aircraft  under  licence.

 (b)  The  manufacturers
 stage  indicated  only  the  broad  terms  of
 collaboration,  In  accordance  with  normal
 commercial  practice,  it  is  not  possible  to
 disclose  details  of  the  offer.

 (०)  An  evaluation  of  the  Jaguar  aircrafts
 has  not  yet  been  undertaken.  The  funds
 likely  to  be  spent  on  this  project  would  be
 worked  out  only  if  finally  we  have  an  in-
 terest  in  this  plane.

 have  at  this

 Chinese  Arms  with  Naga  Hostiles

 *596.  SHRI  HEM  BARUA:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  recently
 two  recoilless  Chinese  guns  were  recovered
 from  the  China-returned  Naga  hostiles  :

 (b)  if  so,  the  nature  as  also  the  cir-
 cumstances  under  which  these  Chinese  guns
 were  recovered  ;  and

 (c)  the  steps  taken  to  stop  smuggling
 of  Chinese  made  weapons  into  India  by
 Hostile  Nagas  ?

 THE  MINISTER  OF  DEFENCL.
 (SHRI  SWARAN  SINGH):  (a)  and  (b). A  Chinese  rifle  with  ammunition  and  4
 hand-grenades  were  captured  from  an  under-
 ground  camp  in  a  raid  on  the  2nd  of  Decem-
 ber,  1968.  Besides  this,  a  sizeable  quantity of  arms  and  ammunition  of  Chinese  origin were  captured  by  our  Security  Forces  from
 the  China-returned  gangs.  But  there  were
 no  recoil-less  Chinese  guns  among  these.

 (c)  Suitable  measures  have  been  taken
 by  the  State  Government  and  the  Security Forces  to  check  the  inflow  of  arms.  Addi-
 tional  police  has  been  deployed  at  the
 administrative  centres.  The  intelligence
 machinery  has  been  improved.  The  Security Forces  have  intensified  their  vigilance  of  the
 likely  approach  routes.  The  Village  Guards
 have  also  been  assisting  the  local  authorities
 in  this.
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 Mannofacture  of  Scooters  in  Ordnance
 Factories

 #597,  SHRI  BEDABRATA  BARUA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  an  Ord-
 nance  Factory  under  the  Defence  Ministry
 has  submitted  a  scheme  for  manufacture  of
 scooters  at  economic  costs  ;

 (b)  if  so,  whether  it  is  a  fact  that  the
 factory  was  not  allowed  to  go  ahead  with
 the  scheme  ;  and

 (c)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  I.  N.
 MISHRA)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Free  Port  Facilities  to  Nepal

 *598.  SHRI  R.K.  SINHA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  question  of  pro:  iding
 to  Nepal  free  port  facility  in  India  was  dis-
 cussed  at  the  Indo-Nepal  talks  held  recently  :
 and

 (b)  if  so,  the  decision  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  The  question  of  providing  a  self-
 contained  space  at  Calcutta  port  to  Nepal
 was  discussed  at  the  Inter-Governmental  Talks
 held  in  Kathmandu  from  [5th  to  (9th
 November,  1968,  It  was  then  agreed  that
 further  action  would  be  taken  after  the
 Ambassador  of  India  in  Brussels  and  the
 Ambassador  of  Nepal  in  Bonn  furnish  a
 joint  report  on  the  basis  of  a  joint  survey
 of  some  of  the  important  ports  in  Europe
 handling  ‘transit’  traffic.  Their  report  is
 awaited.

 Air  Force  Pilots

 9599,  SHRI  BABURAO  PATEL  :
 Will  the  Minister  of  DEFENCF  be  pleased
 to  state  :

 (a)  the  total  amount  of  money  being
 spent  by  Government  to  train  a  pilot  for
 the  Air  Force  and  the  total  period  required
 for  training  ;
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 (b)  the  period  Yor  which  a  pilot  is
 obliged  to  serve  the  Air  Force  in  lieu  of
 the  free  training  given  to  him  ;

 (c)  whether  it  is  a  80  that  inspite  of
 the  above  binding,  over  40  Air  Force  pilots
 are  working  for  Air  India  and  200  more
 have  applied  for  jobs  in  Air  India  ;

 (d)  the  precise  reasons  why  these
 pilots  are  deserting  the  Air  Force  and
 joining  Air  India  with  a  comparison  of
 emoluments  and  privileges  at  both  places  ;
 and

 (९)  whether  the  defence  of  the  country
 would  not  be  weakened  by  allowing  such
 a  mass  exodus  of  specially  trained  pilots  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  का  an
 average  case  the  total  period  required  for
 training  is  44  years,  including  3  years  at  the
 National  Defence  Academy.  The  approxi-
 mate  total  cost  of  training  during  this
 period  is  Rs.  5.41.600/.  in  the  case  of  a
 Fighter  pilot  and  1९९.  4,I!.600/-  in  the  case
 of  a  Transport  pilot.

 (b)  An  officer  of  the  General  Duty
 Branch  is  required  to  serve  the  Air  Force
 up  to  the  prescribed  age  of  Superannuation
 or  completion  of  tenure.

 (c)  48  IT.  A.  F.  pilots  are  working  in
 Air  India  at  present.  About  !65I.  A.  F.
 pilots  had  applied  for  posts  in  that  organi-
 sation.

 (d)  The  reasons  for  Air  Force  pilots,
 applying  for  release,  to  join  Air  India  could
 be  better  emoluments.  The  pilots  of  Air
 India  are  governed  by  different  conditions
 of  service  from  those  obtaining  in  the  Air
 Force.  No  proper  comparison  can,  therefore,
 be  made  in  regard  to  the  emoluments  and
 privileges  of  the  two  catcgories  of  pilots.

 (९)  No,  Sir.  Only  those  pilots  are  re-
 leased  for  employment  with  Air  India,  who
 can  be  spared  without  detriment  to  the
 needs  of  the  Air  Force.

 Cultaral  Attaches  in  Indian  Embassies
 Abroad

 *600.,  SHRI  BAL  RAJ  MADHOK:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  total  number  of  Cultural
 Attaches  of  Indian  Embassies  abroad  and
 the  names  of  the  countries  to  which  they
 are  assigned  ;
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 (b)  the  qualifications  of  such  Cultural
 Attaches  ;  and

 (c)  how  many  of  them  have  knowledge
 of  Sanskrit  and  Indian  history  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
 (c).  There  is  only  one  Cultural  Attache  in
 our  Mission  in  Kathmandu.

 A  knowledge  of  Hindi,  an  easy  famili-
 rity  with  Indian  History  and  a  good  grasp
 of  the  fundamentals  of  Indian  civilization
 and  of  Indian  achievement  in  the  cultural
 field  are  regarded  as  essential  qualifications
 for  this  post.

 The  present  incumbent,  Dr.  Indu  Shekhar,
 holds  inter  ulia.  an  M.A.  degree  in  Sanskrit,
 an  M.A.  degree  in  Hindi  and  M.  Litt.  degree
 in  Ancient  Indian  studies.

 Detention  of  Ang  Dorji  Lama  of  Nepal

 3582.  SHRI  BABURAO-  PATEL:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  reasons  why  Ang  Dorji  Lama  of
 Nepal  was  captured  by  the  army  and  kept
 in  detention  from  June  2!  to  September  26,
 968  ;

 (b)  the  nature  of  the  protest  which  the
 Government  of  Nepal  lodged  causing
 his  release  by  the  NEFA  administration  ;

 (c)  whether  it  is  a  fact  that  Ang
 Dorji  Lama  was  engaged  in  espionage  and
 sabotage  at  the  instance  of  the  Chinese
 Government  :

 (d)  the  reasons  why  the  Government  of
 Nepal  interested  for  him  ;  and

 (९)  the  present  whereabouts  of  Ang
 Dorji  Lama  °

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  (a)
 Ang  Dorji  Lama  was  detained  by  the  army
 authorities  in  NEFA  on  2ist  June,  968
 under  the  powers  vested  inthem.  He  was
 released  on  26th  September,  1968.

 (b)  No  protest  was  lodged  by  HMG  of
 Nepal.  However,  a  request  was  received
 from  them  for  the  release  of  Ang  Dorji
 Lama.

 (c)  No,  Str.
 (d)  The  Government  of  Nepal  inter-
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 ceded  on  his  behalf  because  of  his  being  a
 Nepalese  national.

 (९)  The  present  whereabouts  of  Ang
 Dorji  Lama  are  being  ascertained.

 HJE  2500  Jet  Engincs

 3583.  SHRI  BABURAO  PATEL;
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  the  HJE  2500  jet  engines
 developed  at  the  Hindustan  Aeronautics  Ltd.
 factory  have  undergone  the  requisite  tests  and
 are  ready  for  use  ;  and

 (b)  if  not,  the  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a)  No,  Sir.

 (b)  There  is  still  considerable  develop-
 ment  work  to  be  done  and  the  scope  of  the
 project  is  beirg  reviewed.

 सध्य  प्रदेश  में  शक्ति-चालित  करवे

 3584  श्री  गं०  Wo  दीक्षित  :  क्‍या
 a बेशिक-व्यापार  तथा  पूति  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  I966  के  प्रंत
 में  इंदौर  में  एक  बैठक  हुई  थी  जिसमें  वस्त्र

 प्रायुक्त  के  प्रतिनिधि  ने  यह  स्पष्ट  कर  दिया
 था  कि  कपड़ा  मिलों  को  लाभप्रद  बनाने  के  लिये
 300  शक्ति-चालित  करघे  उपलब्ध  कराये  जायेंगे
 श्रौर  उस  आधार  पर  मध्य  प्रदेश  राज्य  उद्योग
 निगम  ने  loo  छाक्ति-चालित  करघे  खरीदे  थे  ;

 (ख)  क्या  यह  भी  सच  है  कि  सनावद
 टेक्स्टाइल  मिल्स  में  00  हाक्ति-चालित  करघे
 स्थापित  करने  के  लिये  राज्य  प्रशासन  ने  6
 मां,  968  को  सरकार  को  प्रस्ताव  भेजा  था
 जिसे  1  प्रगस्त,  968  को  सरकार  ने  श्रस्वी-
 कार  कर  दिया  था  ;  प्ौर

 (ग)  यदि  हाँ,  तो  क्या  सरकार  यह  उचित
 समभती  है  कि  वस्त्र  भायुक्त  के  प्राधवांसन  पर
 मध्य  प्रदेश  में  राज्य  उद्योग  निगम  द्वारा  खरीदे
 गये  शाक्ति-चालित  करधे  बेकार  रहें  झौर
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 इस  प्रकार  सनावद  टैक्‍्सटाइल  मिल्स  को,  जिसे

 राज्य  सरकार  ने  झनुदान  दिया  है,  वित्तीय

 हानि  हो  ?

 व  देशिक  व्यापार  तथा  पूर्ति  मन्त्रालय  में
 उप-मन्त्री  (श्री  चौधरी  राम  सेवक):  (क)
 से  (ग).  वर्ष  966  के  अंत  में  सरकार  की
 विद्यमान  नीति  के  अनुसार  प्रत्येक  सूती  कताई
 मिल  को  300  बरपे  स्थापित  करने  का  हक
 था  ।  तदुपरान्त,  बर्ष  960  के  मध्ध  इस  नीति
 में  परिवर्तत  कर  दिया  गया  जौर  सूती  वस्त्र
 उद्योग  का  जागे  विस्तार  करने  पर  पूर्ण  रोक
 लगा  दी  गयी  थी।  उस  नीति  के  अनुसार
 l00  शक्ति-चालित  करघों  के  लाइसेंस  के  लिए

 पार्टी  े  अवेदन  पत्र  को  23  श्रगस्त,  968
 को  नामंजूर  कर  दिया  गया।

 मध्य  प्रदेश  राज्य  उद्योग  निगम  ने  श्रपने
 लाइसेस  द्रावेदन  पत्र  में  इस  बात  का  कोई
 उल्लेख  नहीं  किया  था  कि  उन्होंने  00  शक्ति-
 चालित  कर+५  खरीद  लये  हैं  ।  वस्तुतः  उन्होंने

 तबुपरान्त  लिखे  गये  पत्रों  में  28  प्रथवा  इससे
 भी  कम  संध्पा  के  जिए  अनुरोध  किया  है।
 निगम  द्वारा  loo  द्क्ति-चालित  करवे  खरीदे
 जाने  की  सरकार  को  जानकारी  नहीं  2

 निर्यात|प्रायात  लाइमेसों  राम्बन्धी  शर्तों  का
 उल्लेख

 3585.  श्री  गां०  fo  दीक्षित  :  क्‍या
 व देशिक  व्यापार  तथा  पूति  मन्त्री  यह  बताने
 की  क्ृपा  करेंगे  कि  :

 (क)  उन  व्यक्तियों  तथा  फर्मों  के  नाम
 ध्रौर  पते  क्‍या  हैं  जिन्हें  वर्ष  008  में  उन्हें  दिये
 गये  श्रायात  ध्रौर  निर्यात  लाइसेंसों  की  दारों
 का  उल्लंघन  करने  के  लिए  दण्ड  दिया  गया  है
 तथा  प्रत्येक  को  क्या  दण्ड  दिया  गया  है;  शौर

 ख)  उपयुक्त  वधि  में  इन  उल्लंघनों  के

 कारण  उक्त  जिन  श्यक्तियों  तथा  फर्मों  को
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 काली  सूची  में  रखा  गया  है  उतके  नाम  और
 पते  कया  हैं  ?

 पं  बेशिक  व्यापार  तथा  पूति  मस्जालय  में
 उप  मन्त्री  (भो  चोधरों  राम  सेवक)  :  (क)  श्रौर

 (ख).  जानकारी  एकत्रित  की  जा  रही  है  भौर
 सभा-पटल  पर  रख  दी  जायेगी।

 Service  charges  charged  by  State  Trading
 Corporation

 3588.  SHRI  N.K.  SANGHI  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  any  service  charges  are
 charged  by  the  STC  for  the  import  of  tractor
 parts,  diesel  engine  parts,  fuel  injection
 equipment,  X-ray  equipment  etc.  from  various
 trade  organisations  for  imports  from  the  East
 European  countries  and  if  so,  the  percentage
 of  service  charges  charged  ;

 (b)  whether  service  charges  are  also
 charged  on  the  import  of  bearings  imported
 through  the  State  Trading  Corporation  from
 the  East  European  countries  ;

 (c)  if  so,  the  reasons  for  charging  a  much
 higher  percentage  of  service  charges  on
 bearings  ;  and

 (d)  the  total  amount  of  service  charges
 recovered  by  the  State  Trading  Corporation
 during  the  years,  965-66,  ‘1966-67  and  ‘1967-
 68,  separately  for  bearings  and  other  equip-
 ment  and  the  total  amount  of  licences  issued?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Yes,  Sir.  A  statement
 showing  the  State  Trading  Corporation's
 service  charges  on  the  import  of  engineering
 goods  from  East  European  countries  is  laid
 on  the  Table  of  the  House.  [  Paced  tn  Library, See  No.  LT—404/69).

 (b)  Yes,  Sir.
 (c)  A  higher  percentage  of  service  charge on  bearings  has  been  kept  so  as  to  rationalise

 the  selling  prices  of  this  important  industrial
 component.  The  extra  element  of  profit  is
 mopped  up  by  the  Corporation,  eliminating the  scope  for  importing  firms  to  indulge  in
 malpractices.

 (d)  No  separate  account  of  service
 Charges  on  bearings  was  maintained  by  the
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 Corporation.  The  service  charges  recovered
 by  the  Corporation  in  respect  of  engineering
 items  were  as  follows  :

 1965-66  Rs.  24,69,396.60
 ‘1966-67  Rs.  33,09,917.98
 ‘1967-68  Rs.  30,78,679I5
 The  total  values  licensed  during  the  three

 years  for  import  of  engineering  goods  from
 various  countries  by  the  Corporation  on  stock
 and  sale  basis  are  given  below  :

 1965-66  Rs.  33.0  lakhs
 1966-67  Rs,  275.94  lakhs
 1967-68  Rs.  994.82  lakhs

 Consultancy  Work  in  Garden  Reach  Work-
 shop,  Calcutta  and  Goa  Naval  Base

 3589.  SHRIS.  0.  SOMASUDARAM  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  consult-
 ancy  work  in  regard  to  the  work  of  Garden
 Reach  Workshop  in  Calcutta  and  Goa  Naval
 base  was  given  to  the  firm  of  Bruce  White,
 a  foreign  firm  ;

 (b)  whether  it  is  also  a  fact  that  there
 are  Indian  consoltants  who  could  do  this
 work  equally  well  ;  and

 (c)  if  so,  the  reasons  for  awarding  the
 above  consultancy  work  to  a  foreign  firm
 resulting  io  the  loss  of  valuable  foreign
 exchange  to  the  country  ?

 THE  MINISTER  OFSTATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.N.
 MISHRA):  (a)  to  (c).  Sir  Bruce  White
 Wolfe  Barry  and  Partners  (India),  a  firm
 registered  in  India  has  been  engaged  for
 preparing  a  feasibility  report  at  a  consultancy
 fee  of  Rupees  fifteen  thousand  by  M/S
 Garden  Reach  Workshops.  This  firm  has
 not  been  employed  as  consultants  for  the
 Naval  Base  at  Goa.  No  foreign  exchange
 payment  is  involved  and  the  consultancy  fee
 is  payable  only  in  Rupees.  This  firm  was
 asked  to  give  a  feasibility  report  because  of
 thelr  experience  in  similar  work  in  Mazagon
 Dock  Limited.

 Export  of  Processed  Food

 3590.  SHRIMATI  ILA  PALCHOU-
 DHURI:  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to  state  :

 (a)  the  quantity  and  value  of  processed
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 foods  exported  during  the  period  April,  968
 to  3lst  December,  968  as  compared  to  the
 exports  during  the  corresponding  periods  of
 the  years  966  and  967  ;

 (b)  the  details  of  the  main  items  of
 processed  foods  exported  together  with  the
 names  of  the  importing  countries  ;  and

 (c)  the  steps,  if  any,  proposed  to  be
 taken  to  improve  their  exports  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  and  (b).  A  statement  is  laid
 on  the  Table  of  the  House.  [P/aced  in
 Library.  See  No.  LT—405/69].

 (c)  The  following  measures  to  increase
 exports  of  processed  food  items  have  already
 been  taken  :

 (i)  to  neutralise  the  price  of  sugar,  cash
 assistance  varying  from  30,  to  I7  a
 on  the  f.0.b.  realisation  of  exports
 is  available  to  sugar-based  products;

 (ii)  in  order  to  provide  for  import  of
 Taw  materials  and  packaging  mater-
 ials,  import  replenishment  licences
 varying  from  5%,  to  60%  of  the
 f.o.b.  realisation  are  available  ;

 (iii)  duty  draw-back  is  available  on
 tinplate  used  for  packaging.  Rebate
 of  excise  duty  on  sugar  used  for
 products  for  export  is  also  avail-
 able.  In  addition,  sugar  is  being
 released  to  the  industry  on  controll-
 ed  rates  out  of  the  levy  quota  to
 meet  export  orders.

 In  addition  to  these,  some  specific  pro-
 posals  for  products  which  have  big  potential
 abroad  are  under  consideration.

 Indo-Nepal  Technical  Council

 359l.  SHRI  ONKAR  LAL  BERWA  :
 SHRI  CHENGALRAYA

 NAIDU  :
 Will  the  Minister  of  FOREIGN  TRADE

 AND  SUPPLY  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  India  and

 Nepal  have  decided  to  set  up  a  Technical
 Council  ;

 (b)  if  so,  the  main  features  thereof  ;  and

 (c)  when  it  is  likely  to  be  set  up  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  ;  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 ag  1969-70  में  भारत  का  निर्यात

 3592.  थी  नाशायरा  स्वरूप  शर्मा  :
 श्रो  रामस्वरूप  विद्यार्थी  :
 कुमारी  कमला  कुमारी  :
 शी  टोम  प्रकादा  त्यागी  :
 श्री  श्लोंकार  सिह  :
 शी  हुकम  चन्द  कछवाय  :

 क्या  वंदेशिक  व्यापार  तथा  प््ति  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  वर्ष  969  में  निर्यात  व्यापार
 बढ़ाने  के  लिए  सरकार  का  विचार  कोई  विष्ठेप
 उपाय  करने  का  है  ;

 (ख)  यदि  हाँ,  तो  उसका  व्यौरा  क्‍या  है  ;
 ओर

 (ग)  वर्ष  969  के  लिये  सरकार  ने  निर्यात
 के  क्या  लक्ष्य  निर्धारित  किये  हैं  ?

 व  देशिक  व्यापार  तथा  पूति  मन्‍्त्रालय  में
 उप-मन्त्रो  (श्रो  चोधरी  रास  सेवक)  :  (क)  शौर

 (ल).  विगत  में  किये  गये  निर्यात  संवर्धन  के
 उपायों  के  व्यौरे  लोक  सभा  में  ग्रतारांकित  प्रइन
 संख्या  82  के  उत्तर  में  8  फरवरी,  969  को
 सभा-पटल  पर  रखे  गये  थे  ।  निर्यात  संवर्धन  के
 क्षेत्र  में  हाल  ही  में  निम्नलिखित  प्रगति  हुई
 है

 ()  भारतीय  श्रौद्योगिक  विकास  बेंक  ने

 एक  योजन  की  धोंषणा  की  है  जिसके
 अन्तगंत,  वारिश्ष्यिक  बैंकों  क ेसहयोग
 से,  यह  पूंजीगत  माल,  इंजीनियरी

 सामान,  श्रथवा  सम्बद्ध  सेवाधों  का
 निर्यात  करने  वाली  प्रौद्योगिक  कर्मों
 को  दीर्धावधि  वित्तपोषण  तथा  प्रत्या-

 भूति  सुविधाएं  प्रदान  करेगा

 (2)  संवेष्टन  ऋण  की  झवधि  को  3  महीने
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 से  बढ़ा  कर  6  महीने  कर  दिया
 गया  है  ।

 (3)  पटसन,  चाय  प्रादि  प्रमुख  मदों  पर
 लगने  वाले  निर्यात  शुल्क  में  कटौती
 तथा  निर्यात-बाजार  विकास  छूट  जो
 बजट  में  घोषित  की  गई  है

 उपरोक्त  उपायों  के  ्रतिरिक्त  झम्य  भ्रनेक
 उपायों  पर  विचार  किया  जा  रहा  है  ब्रौर  दीघ्र
 ही  इनकी  घोषणा  कर  दी  जाएगी  t

 (ग)  चौथी  पंच  वर्षीय  योजना  के  पहले
 वर्ष  969-70,  %  निर्यातों  का  लक्ष्य  नौथी  पंच-
 वर्षीय  योजनाप्रों  के  भ्रन्य  लक्ष्यों  के साथ  निर्धा-
 रित  किया  जायेगा  1,

 State  Trading  Corporation  of  India

 3593.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  the  amounts  of  authorised  and  paid-
 up  capital  of  the  State  Trading  Corporation
 of  India  Ltd.  at  the  time  of  its  setting  up
 and  the  figures  as  on  the  3lst  March,  968  ;

 (b)  the  amount  of  loan  it  owed  to  the
 Central  Government,  banks  or  other  parties
 as  on  the  3lst  March,  4968  ;

 (c)  the  sum  paid  as  interest  by  the
 Corporation  during  the  last  three  years  ;

 (d)  the  working  results  of  the  Corpora-
 tion  during  the  last  three  years  ;  and

 (e)  the  extent  of  profits  made  or  loss
 sustained,  the  main  causes  for  the  loss,  if
 any,  and  the  estimates  for  the  year  ‘1968-69  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)

 Authorised  Paid  up
 capital  capital

 785.1956  Rs.  |  crore  Rs.  5  lakhs
 3]  3.968  Rs.  5  lakhs  Rs.  2  crores.

 (b)  To  the  State  Bank
 of  India  :  Rs.  16.16  crores
 To  the  Government  of
 India  :  Rs.  2.00  crores
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 Rs.  9.04  crores
 Rs.  0.0]  crore

 To  foreign  banks
 To  others  :

 Total  :  Rs.  27.2]  crores

 (c)  ‘1965-66  Rs.  16,42,797
 ‘1966-67  Rs,  93.34,364
 1967-68  Rs.  1,82,16.872

 (9)  and  (e).  The  working  results  for  the
 last  three  years  are  given  below  :

 (Figures  in  Rs.  crores)
 Year  Profit  Tax  Profit  Percentage

 before  after  tax  of  profit
 taxation  before  tax

 to  sales.
 1965-66.  4.24  265  4.59  6.90
 1966-67.  2.34  .47  0.87  2.3)

 5.35  adi  5,4 1967-68,  7.66

 Profits  for  the  year  1968-09  are  estimated
 at  above  Rs.  2  crores.

 Superfine  Cotton  Textile  Units

 3594.  SHRI  5.  K.  TAPURIAH  :
 SHRI  कर.  V.  NAIK  :
 SHRI  7.  P.  SINGH  DFO:
 SHRI  C.  MUTHUSWAMI  :
 SHRI  C.  C.  DESAI  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  the  total  number  of  superfine  cotton
 textile  units  in  the  country  with  their  aunual
 produetion  capacity  ;

 (b)  the  quantity  and  value  of  stock  lying
 unsold  with  these  units  till  February,  969  ;

 (c)  whether  these  units  are  facing  a  crisis
 and  whether  attention  of  Government  has
 been  invited  to  the  report  which  appeared
 in  the  “Economic  Tones”  of  January  9,  1969
 in  this  regard  ;  and

 (d)  if  so,  the  steps  being  taken  to  relieve
 pressure  on  these  units  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARAY  RAM
 SEWAK)  (a)  Presumably,  by  superfine
 cotton  taxtile  units,  the  Hon’ble  Members
 mean  the  cotton  textile  mills  producing  super-
 fine  cloth.  No  mill  usually  profluces  super-
 fine  cloth  exclusively.  However,  there  are
 eight  composite  mills  in  the  country  whose
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 production  of  superfine  cloth  is  50  per  cent
 or  more  of  their  total  production.  Their
 total  production  during  968  is  estimated  to
 be  of  the  order  of  60  million  metres  of
 which  3  million  metres  were  in  superfine

 (b)  The  required  information  is  not
 available.  However,  40I5  bales  of  all  cate-
 gories  were  lying  unsold  with  these  eight
 mills  at  the  end  of  February,  1969.

 (c)  and  (d).  Government  are  not  aware
 of  any  crisis  being  faced  by  these  mills.
 However,  Government  has  seen  the  article
 which  appeared  in  the  “Economic  Tim:s”  of
 January  9,  1969,  the  contents  of  which  are  of
 a  general  nature.  Some  of  the  stcps  taken
 by  Government  to  provide  relief  to  the  cotton
 textile  industry  were  announced  as  a  part  of
 the  budget  for  1969-70,

 Closure  of  ‘Textile  Mills  in  Ahmedabad

 3595.  SHRI  CHENGALRAYA  NAIDU:
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  closed
 number  of  textile  mills  in  Ahmedabad  is
 increasing  and  during  December,  968  nearly
 8  textile  mills  were  closed  ;

 (b)  if  so,  the  main  reasons  for  their
 closure  ;

 (c)  whether  Government  propose  to  help
 them  to  solve  their  difficulties  ;

 (d)  if  not,  the  reasons  therefor  ;  and
 (०)  whether  the  State  Government  have

 been  asked  to  help  the  mill  owners  so  that
 the  mills  could  funetion  again  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  In  I968  there  was  an  increase
 in  number  of  closed  mills  in  Ahmedabad.
 During  the  month  of  December,  1968,  7
 mills  and  not  8  mills  as  mentioned  by  the
 Hon'ble  Member  were  lying  closed

 (b)  The  main  reason  for  the  closure  of
 these  mills  is  financial  difficulties.

 (०)  and  (d).  One  of  these  mills  restarted
 working  on  9.12.1968  and  liquidation  pro-
 ceedings  in  respect  of  one  mill  are  pending
 in  the  High  Court.  The  affairs  of  2  mills
 have  recently  been  investigated  by  the
 Investigation  Committee  appointed  under  the
 Industries  (Development  and  Regulation)
 Act,  ‘1951.  After  considering  the  report  of
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 the  Committee,  Government  have  appointed
 Authorised  Controller  for  one  of  these  mills
 and  the  report  in  respect  of  the  other  mill  is
 under  examination.  The  affairs  of  another
 mill  had  also  been  investigated  under  the
 above  mentioned  Act  but  since  the  liquida-
 tion  proceedings  are  pending  in  the  High
 Court,  no  further  action  could  be  taken
 under  the  above  mentioned  Act.  The  affairs
 of  the  remaining  two  mills  are  under  invest-
 igation  and  further  action  will  be  considered
 after  the  Committee’s  reports  are  received.

 (e)  No,  Sir.

 Trade  with  Somalia

 3596.  SHRI  CHENGAIL  RAYA
 NAIDU  :  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  the  joint
 communique  issued  by  the  Prime  Minister
 of  India  and  the  President  of  Somalia,  they
 have  stressed  to  expand  trade  between  the
 two  countries  ;

 (b)  ifso,  the  steps  being  taken  in  this
 regard  :  and

 (०)  whether  any  delegation  from  India  is
 proposed  to  be  sent  to  that  country  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Yes,  Sir.  The  joint
 communique  issued  on  the  occasicn  of  the
 Visit  to  India  of  the  President  cf  Somalia,
 emphasised  the  need  for  developing  and
 strengthening  the  commercial  and  economic
 relations  of  the  two  countries.

 (b)  The  Embassy  of  India  in  Somalia
 has  entered  into  discussions  with  the  concern-
 ed  Departments  of  the  Government  of
 Somalia  with  a  view  to  identifying  the  pro-
 ducts  which  each  country  could  supply  to
 the  other.

 (c)  There  is  no  such  proposal  at  present.

 Licences  for  Import  of  Dry  Fruits

 3397.  SHRI  GADILINGANA
 GOWD:  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  have  received
 complaints  regarding  the  grant  of  licences  for
 the  import  of  dry  fruits  indiscriminately  ;

 (b)  if  so,  the  details  thereof  ;  and
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 (c)  the  action  taken  by  Government  to
 streamline  the  policy  in  this  direction  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Export  of  Rolling  Stock

 3598.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  the  names  of  the  countries  to  which
 India  exported  railway  rolling  stock  during
 the  year  1967-68  :

 (b)  the  quantity  and  value  thereof  expor-
 ted  to  each  country  ;

 (c)  the  mode  of  payment  ;
 (9)  whether  Government  teceived  com-

 plaints  regarding  inferior  quality  of  rolling
 stock  exported  ;  and

 (e)  if  so,  the  details  thereof  ?
 THE  DEPUTY  MINISTIR  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  and  (b)..  Exports  of  railway
 wagons  coaches  during  the  year  1967-68  were
 as  follows  :

 Country  Nos.  Valuc  in  Rs.
 Lakhs

 (t)  Katlway  Coaches
 Burma  4  0.00
 Thailand  3  0.65

 tt)  Ratlway  wogons
 Hungary  446  205.92
 Kenya  20  5.56

 (Authority  :  Enginecring  Export
 Promotion  Council)

 (c)  Export  to  Hungary  is  on  deferred
 terme  for  4  years;  in  all  other  cases  in  the
 formal  manner.

 (4)  No,  Str.
 (९)  Does  not  arise.

 Meeting  of  the  Board  of  Trade

 3599.  SHRI  N.  R.  LASKAR  :
 SHRI  R.  BARUA  :
 SHRI  CHENGALRAYA

 NAIDU  :
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 SHRI  ONKAR  LAL  BERWA  :
 DR.  SUSHILA  NAYAR  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  Board
 of  Trade  held  its  meeting  on  the  22nd
 January,  969  ;

 (b)  if  so,  the  subjects  discussed  ;  and
 (c)  the  decisions  arrived  at  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  The  meeting  of  the  Board  of
 Trade  was  held  on  the  23rd  January,  969
 and  not  on  the  22nd  January,  1969,

 (b)  and  (c).  Four  copies  of  the  minutes
 of  the  meeting  indicating  the  various  subjects
 discussed  have  already  been  placed  in  the
 Library  of  the  Parliament  House.

 The  suggestions  are  under  consideration
 of  the  Government.

 Visit  by  the  Delegation  Sponsored  by
 the  Indian  Council  of  Foreign  Trade

 3600.  SHRI  GEORGE  FERNANDES  :
 SHRI  RABI  RAY  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  the  names  of  the  members  of  the
 delegation  sponsored  by  the  Indian  Council
 of  Foreign  Trade  to  visit  five  countries  ;

 (b)  the  countries  visited  by  this  delega-
 tion  ;

 (c)  the  total  amount  of  foreign  exchange
 released  to  the  members  of  delegation  ;  and

 (d)  the  outcome  of  the  visit  of  the
 delegation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  to  (d).  The  delegation  earlier
 sponsored  by  the  Indian  Council  of  Foreign
 Trade  in  September,  968  has  not  gone.
 Fresh  proposal  will  have  to  be  submitted  by
 the  Council  if  they  desire  to  send  out  a  dele-
 gation  now.

 Textile  Mill,  Mahuva  (Gojarat  State

 3601.  SHRI  R.K.  AMIN:  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  textile  mill
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 at  Mahuva  in  the  Gujarat  State  is  closed
 since  965  ;  and

 (b)  if  so,  the  efforts  made  so  far  to  run
 the  mill  again  and  the  amount  of  loans
 Proposed  to  be  given  to  the  Managing
 Director  to  run  it,  from  the  commercial
 banks  as  well  as  from  the  State  Finance
 Corporations  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Yes,  Sir,

 (b)  The  mill  has  been  taken  over  by  new
 management  which  intends  to  restart  it  after
 renovating  it.  For  this  purpose,  the  Gujarat
 State  Financial  Corporation  has  agreed  to
 provide  a  loan  of  Rs.  5  lakhs  to  the  Mill-
 Company  on  certain  terms  and  conditions.
 The  Gujarat  Industrial  Investment  Corpora-
 tion  Limited,  a  State  Government  under-
 taking  has  also  agreed  to  underwrite  prefe-
 rence  shares  worth  Rs.  5  lakhs  of  the  Mill-
 Company.  The  State  Bank  of  Saurashtra
 has  also  assured  the  Mill-Company  to
 provide  loan  accommodation  to  the  tune  of
 Rs.  17  lakhs  for  working  capital.  The
 management  expects  to  restart  the  Mill  in
 July-August,  1969.

 Soviet  South-East  Asia  Peace  Move

 3602.  SHRIS.M.  BANERJEE:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Russia  has  proposed  a  peace-
 move  in  South  East  Asia  ;  and

 (b)  if  so,  the  reaction  of  the  Govern-
 ment  of  India  thereto  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 Government  has  no  knowledge  of  any
 Soviet  proposal  for  a  peace  move  in  South
 East  Asia.

 (b)  Does  not  arise.

 उत्तर  प्रदेश में  मूतपूर्थ  संनिकों  को  भूमि  का
 ट्ावंटन

 2603.  कुमारी  कमला  कुमारो  :
 श्री  मारायरा  स्वरूप  झमा  :
 बरी  रास  स्थरूप  जिश्यार्जी  :
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 श्री  श्रोम  प्रकाह  त्यागी  :

 क्या  प्रतिरक्षा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  में  जिला  बुलन्दशहर
 की  तहसील  सिकन्दराबाद  में  प्रतिरक्षा  मंत्रालय
 शभ्रथवा  सेना  की  भूमि  को,  जो  इस  समय  एक
 ब्यक्ति  को  पटुटे  पर  दी  हुई  है,  सीधे  श्रथवा

 नाविक,  संनिक  तथा  वंम्रानिक  बोड  के  माध्यम
 से  ूतपूं  सैनिकों  को  झावंटित  करने  का
 सरकार  का  विचार  है  ;

 (ख)  वतंमान  पट्टे  की  भ्रवधि  कब  समाप्त

 होती  है  श्रौर  क्या  इस  भूमि  को  पदटे  पर  दिया
 गया  है  श्रौर  यदि  हां,  तो  किस  वाधिक  दर
 पर  ;  ध्रौर

 (ग)  शब  तक  भूतपूर्व  सैनिकों  को  यह  भूमि
 ग्रावंटित  न  करने  के  क्‍या  कारण  हैं  ?

 प्रतिरक्षा  मन्‍्त्री  भी  स्वरण  सिह)  :  (क)
 से  (ग).  सिकन्दराबाद  का  69.73  शिविर  खल
 इस  समय  एक  ब्यक्ति  श्री  झब्दुल  सलीम  को
 ]  जून,  968  से  3]  मई,  I969  तवा  'उचित
 किराया!  पर  चालू  पटुटे  पर  दिया  हश्र  है,  जो
 संनिक  सम्पत्ति  ग्रधिकारी  द्वारा  3759.25  रुपये
 निर्धारित  किया  गया  है।  श्री  पभ्रब्दुल  सलीम
 के  पट्टे  की  ग्रवषि  बढ़ाने,  या  भूतपूर्व  सैनिकों
 की  किसी  समिति  को  इस  पटुटे  पर  देने  के  प्रश्न
 पर,  चालू  पट्टे  की  समाप्ति  के  समय  लगभग,
 विचार  किया  जायेगा  t

 Meeting  of  Heads  of  Missions  in  S.  E.
 Asia

 SHRI  SITARAM  KESRI  :
 SHRI  YASHPAL  SINGH  :
 SHRI  S.  C.  SAMANTA  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :
 SHRI  HUKAM  CHAND

 KACHWAI  :
 Will  the  Minister  of

 AFFAIRS  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  a  Conference

 of  Indian  Heads  of  Missions  from  South-
 East  Asia  was  held  in  Delhi  in  December,
 4968  ;

 3604.
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 (b)  if  so,  the  main  points  discussed  at
 the  Conference  ;  and

 (०)  the  outcome  thereof  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  (a)
 Yes,  Sir.

 (b)  The  main  points  discussed  at  the
 Conference  were  the  current  policies  of  the
 Government  of  India  in  the  region  and
 measures  for  the  improvement  of  relations
 in  various  fields  with  the  countries  of  the
 region.

 (b)  Such  conference  with  Heads  of
 Indian  Missions  in  8  region  are  extremely
 useful  as  they  enable  Government  to  formu-
 late  policies  with  due  regard  to  the
 changing  political  scene  in  that  region.

 Defence  Exhibition

 SHRI  KANWAR  LAL  GUPTA  :
 SHRI  ONKAR  SINGH  :
 SHRI  SHARDA  NAND  :
 SHRI  J.  B.  SINGH:
 SHRI  INDRAJIT  GUPTA  :
 SHRI  RANJIT  SINGH  :

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Raksha
 Pradarshani  has  been  scrapped  prematurely  ;

 (b)  if  so,  the  reasons  therefor  ;

 3605.

 (c)  what  was  the  amount  spent  on  this
 Defence  Exhibition  ;

 (d)  how  manv  persons  visited  this  exhi-
 bition  ;  and

 (९)  whether  Government  will  revise  their
 decision  ?

 THE  MINISTER  O!  DEFENCE  (SHRI
 SWARAN  SINGH):  (a)  and  (b).  Govern-
 ment  had  sanctioned  a  project  for  two
 exhibition  trains,  one  on  the  broad-gauge
 and  the  other  on  the  metre-gauge,  for
 combined  Defence  and  Plan  publicity.  The
 sanction  was  for  a  period  of  8  months  from
 the  datc  of  commissioning  of  the  trains.
 According  to  the  terms  of  the  sanction,  the
 broad  gauge  train  would  have  come  to  an
 end  by  March,  ‘1969,  and  the  metre-gauge  by
 June,  1969.  The  Gandhi  Centenary  Exhibl-
 tion  authorities  requested  that  the  coaches
 used  in  Raksha  Pradarshani  trains  be  made
 available  to  them  for  organising  an  exhibi-
 tion.  In  view of  the  need  for  the  Gandhi
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 Exhibition  and  the  difficulty  of  the  Ministry
 of  Railways  in  finding  other  suitable  coaches
 for  the  purpose,  it  was  decided  in  December
 968  to  terminate  the  Raksha  Pradarshani
 Trains.  Broad  gauge  Raksha  Pradarshani
 Train  was  terminated  on  27th  December
 968  and  Metre-gauge  on  29th  January
 1969.

 (c)  The  actual  expenditure  on  the  trains
 is  being  worked  out  but  it  is  not  likely  to
 exceed  Rs.  40  ,00.000.

 (d)  About  75,00,000  persons  visited  both
 the  trains.

 (०)  No,  Sir.

 Palestine  Liberation  Front  Office  in
 New  Delhi

 3606.  SHRI  R.  ५.  NAIK:
 SHRI  J.  MOHAMED  IMAM  :
 SHRI  GADILINGANA

 GOWD  :
 SHRI  S.  K.  TAPURIAH  :
 SHRI  C.  C.  DESAI  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Cairo  based  Palestine
 Liberation  Front  has  recently  sought  the
 permission  of  the  Government  of  India  to
 open  an  office  in  New  Delhi  ;  and

 (b)  if  so,  the  reaction  of  the  Govern-
 ment  of  India  in  this  regard  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 No  organisation  called  the  Palestine  Libera-
 tion  Front  in  Cairo  is  known  to  us.  There
 is  the  Palestine  Liberation  Organisation
 which  has  not  sought  the  permission  of  the
 Government  of  India  to  open  an  office  in
 New  Delhi  as  stated  in  reply  to  Unstarred
 Question  No.  84]  in  the  Rajya  Sabha  on
 March  6,  1969,

 (b)  Does  not  arise.

 योजना  व्रायोग का  बिकेन्द्रीकरर

 3607.  श्री  बलराज  मधोक  :
 प्री  भोलह  प्रसाद  :

 क्‍या  प्रधान  मन्श्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (को  ब्या  तीसरी  पंचवर्षीय  योजना  की

 अगधि  में  योजना  झायोग  के  प्रधिकारियों  तथा
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 कर्मचारियों  के  वेतन  तथा  भत्तों  ग्रादि  के  संबंध
 में  कुल  कितनी  धन  राशि  खर्च  की  गई  |

 (ख)  क्‍या  योजना  श्रायोग  पर  अत्यश्कि
 खर्च  होने  के  कारण  सरकार  का  विचार  योजना
 श्ायोग  को  समाप्त  करने  तथा  उसका  विकेनद्रीय-
 करण  करने  का  है  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 प्रधान  मन्त्री,  श्र  शक्ति  मनन्‍्त्री,  तथा
 योजना  मंत्री  (श्रीमती  इन्दिरा  गांधी):  (क)
 4.3  करोड़  रुपये  |

 (ख)  बौर  (ग).  जी,  नहीं  1  देश  के  विनि-
 योजित  विकास  की  ग्रावश्यकता  श्रनिवाय  है,
 शत:  योजना  आयोग  का  योजना  निरूपणा  और
 योजना  कार्यान्वयन  के  मूल्यांकन  के  अभिकरर
 के  रूप  में  कार्य  करते  रहना  वांछनीय  है।
 योजना  ्रायोग  के  व्यय  की  निरन्तर  समीक्षा
 होती  रहती  है  ताकि  हर  सम्भव  बचत  की  जा
 सके  |

 मन्रिमं इल  सचिवालय  द्वारा  निकाले  गये  प्रकाशन

 3608,  ्दी  बलराज  मधोक  :
 श्री  मोलहू  प्रसाद  :
 श्री  राम  चरण  :
 श्री  ओम  प्रकाश  त्यागो  :

 क्या  प्रधान  मन्त्री  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  क्या  यह  सच  है  fe  मन्त्रिमंडल
 सचिवालय  द्वारा  केवल  23  तदर्थ  प्रकाशन
 निकाले  जाते  हैं  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उनका  हिन्दी
 में  रूपान्तर  प्रकाशित  नहीं  किया  जाता  है;

 ग)  ग्दि  हां,  तो  क्‍या  उनका  हिन्दी  में
 रूपान्तर  श्रथवा  मूल  हिन्दी  प्रकाशन  निकालने
 का  विचार  है  ;  प्रौर

 (घ)  यदि  हां  तो  कब  ?

 प्रधान  मन्त्रो,  ममू  शक्ति  मन्त्री  तथा  योलना
 मन्त्री  (भोमतो  हस्दिशा  गाँधी):  (क)  भौर

 (ख).  मंत्रिमंडल  सचिवालय  स्थित  केन्द्रीय
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 सांड्यिकीय  संगठन  द्वारा  3l  तदर्थ  प्रकाशन
 निकाले  गये  हैं।  उनका  हिन्दी  संस्कररा  प्रका-
 शित  नहीं  किया  गया  है

 (ग)  भौर  (घ).  दो  नियमित  प्रकाशनों,
 उद्योगों  की  वाषिक  सर्वेक्षण  964,  खंड 1,
 तथा  राष्ट्रीय  उत्पाद  के  प्रनुमान,  हिन्दी-प्रंग्रेजी
 द्विभाषी  संस्करण  प्रकाशित  किये  गये  हैं  1  प्रन्य
 नियमित  एवं  तदर्थ'  प्रकाशनों  के,  ज्ञो  सभी
 तकनीकी  प्रकार  के  हैं,  हिन्दी  संस्करण  निकालने
 की  सम्भावना  पर  विचार  किया  जा  रहा  है।

 Surrender  by  Naga  Hostiles

 3609.  SHRI  N.  २.  LASKAR  :
 SHRI  R.  BARUA  :
 SHRI  NATHU  RAM

 AHIRWAR  :
 Will  the  Minister  of  DEFENCE  be

 pleased  to  state  :
 (a)  whether  it  is  a  fact  that  large

 number  of  Naga  hostiles  have  surrendered  to
 the  Government  Security  forces  ;

 (b)  if  so,  the  total  number  who  have
 so  far  surrendered  ;

 (c)  the  facilities  given  to  them  and  what
 safety  measures  have  been  taken  to  provide
 for  their  protection  ;

 (d)  whether  it  is  also  a  fact  that  some
 ef  these  surrendered  Nagas  have  again  joined
 the  rebel  Nagas  ;  and

 (e)  if  so,  in  what  circumstances  they  have
 left  and  rejoined  the  rebel  Nagas  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  Yes,  Sir.

 (b)  The  total  number  of  Naga  hostiles
 who  surrendered  to  the  Security  Eorces  from
 the  date  of  suspension  of  Operations  (the
 6th  September  964)  to  28th  February  1969,
 is  approximately  620.

 (c)  No  special  protection  is  provided  to
 the  Nagas  who  surrender  to  the  Government
 authorities.  They  are  allowed  to  stay  in
 villages  with  their  families  and  pursue  their
 normal  occupations.  Villagers  feel  much
 more  secure  now  and  are  able  to  protect
 themselves  against  lawl  I  some-

 times  with  the  help  of  local  village  guards
 and  the  police.  The  general  security  arrange-
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 ments  have  been  tightened  throughout  the
 State.

 (d)  The  State  Government  have  received
 No  report  in  this  regard.

 (e)  Does  not  arise.

 Russian  Tanks  for  Pakistan

 3610,  SHRI  0.  7२,  PARMAR  :
 SHRI  R.  K.  AMIN  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :
 SHRI  HUKAM  CHAND

 KACHWAI:
 Will  the  Minister  of  DEFENCE  be

 pleased  to  state  :
 (a)  whether  it  is  a  fact  that  USSR

 propose  to  give  T-55  tanks  to  Pakistan  ;
 and

 (b)  if  so,  the  details  thereof  and  Govern-
 ment's  reaction  thereto  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH):  (a)  and  (b).  Govern-
 ment  have  seen  press  reports  to  the  effect
 that  40  to  50  Soviet  tanks  have  arrived  in
 Pakistan.  According  to  our  information,
 this  report  is  substantially  correct.  The
 Government  have  expressed  their  concern  to
 the  Soviet  authorities  over  this  sale  of  arms
 to  Pakistan.  Such  accretions  to  the  armed
 strength  of  Pakistan  would  only  tend  to
 accentuate  tension  in  the  sub-continent.

 सम्जालय  के  हिन्दी  प्रकाशन

 36l].  श्री  राम  चरण  :  क्‍या  बंदेदिक-
 कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मन्त्रालय  द्वारा  कितनी  पत्रि-
 कानों,  पुस्तकों  श्रौर  वाषिक,  मासिक  तथा
 पाक्षिक  प्रतिवेदनों  को  प्रकाष्चित  किया  जा  रहा
 हैं  ;

 ख)  उनमें  से  कितनी  पत्रिकाशों  प्रादि
 का  प्रकाशन  प्रंग्रेजी  में  किया  जाता  है  ध्रौर
 कितनी  का  हिन्दी  में  किया  जाता  है  ;

 (ग)  क्‍या  इन  सभी  पत्रिकाओ्रों  तथा  पुस्तकों
 को  हिन्दी  में  प्रकाशित  करने  का  कोई  प्रस्ताव
 है;

 (घ)  यदि  हां,  तो  कब  ;  भौर
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 (ड)  यदि  नहीं,  तो  जो  भारतीय  जनता
 प्रंग्रेजी  नहीं  जानती  उनको  इन  पुस्तकों  का
 क्या  लाभ  है  भौर  इन  प्रकाशनों  पर  सरकार
 द्वारा  धन  खच  किये  जाने  का  क्‍या  झौचित्य
 है?

 वेदेशिक-कार्य  मन्त्री  (झ्ी  दिनेश  सिंह):
 (क)  पांच  सावधिक  प्रकाशन  नियमित  रूप  से
 निकलते  हैं।  सामयिक  समस्याप्रों  पर  प्रकाशित
 तदर्थ  प्रकाशन  ब्रौर  इस  मन्त्रालय  के  आंतरिक
 प्रशासन  तथा  विदेश  स्थित  मिष्ठनों  से  संबद्ध
 प्रकाशन  इसमें  शामिल  नहीं  हैं  ।

 (ख)  एक  हिन्दी,  द,  बंगला,  ब्रौर
 मलयालम  में  एक  श्रंग्रेजी  श्रौर  हिंदी  में  तथा
 तीन  प्रंग्रेजी  में  ।

 (ग)  भर  (ध).  ऐसे  प्रकाशन  जो  भारत  में
 सबंसाधारणा  के  उपयोग  में  श्राते  हैं,  वे  पहले  से
 ही  हिन्दी  में  निकलते  हैं

 (ह)  प्रश्न  नहीं  उठता  |

 Ariana  Afghan  Airways  Crash

 3612.  SHRI  CHBNGALRAYA
 NAIDU  :

 SHRI  PRAKASH  VIR
 SHASTRI  :

 SHRI  RANJIT  SINGH  :
 SHRI  BAL  RAJ  MADHOK  :
 SHRI  HARDAYAL  DEVGUN  :
 SHRI  D.  C.  SHARMA  :
 SHRI  BENI  SHANKER

 SHARMA  :
 Will  the  Minister  of

 AFFAIRS  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  42  Indians

 were  killed  in  Ariana  Afghan  Airways
 Bocing  727  crash  on  the  3rd  January,  969  in
 London  ;

 EXTERNAL

 (b)  if  so,  whether  the  Government  of
 India  have  approached  the  concerned  authori-
 ties  to  investigate  the  cause  of  the  crash  ;
 and

 (c)  whether  any  compensation  was  given
 to  the  victims,  and  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  (a)
 Fortyeight  persons,  including  —  thirtyfour
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 Indian  nationals  and  six  persons  of  Indian
 origin  were  killed  when  a  Boeing  727  be-
 longing  to  the  Ariana  Afghan  Airlines
 crashed  at  Gatwick  airport  near  London  on
 the  500  January,  1969.

 (b)  The  crash  is  being  investigated  in
 accordance  with  the  Convention  on  Inter-
 national  Civil  Aviation  jointly  by  the  Civil
 Aviation  authorities,  United  Kingdom,
 Afghanistan  (the  State  of  Registry  of  the
 aircraft)  and  the  United  States  of  America
 (the  State  of  manufacture  of  the  aircraft).
 The  Government  of  India  is  not  concerned
 with  the  investigations.

 (०)  The  Air  Company  concerned  has
 already  advised  the  next-of-kin  to  file  their
 claims  for  compensation  with  the  Company’s
 Insuranee  Solicitors,  Messrs.  Beaumont
 and  Son,  15,  Devonshire  Square,  London,
 B.C.  2  Some  of  the  claimants  have
 already  contacted  this  firm  and  their  claims
 are  under  examination.

 Our  High  Commission  in  London  is
 also  giving  necessary  assistance  to  such
 claimants  as  have  approached  them  for
 advice  and  guidance.

 Repairs  af  Mig  Planes

 3610.  SHRI  CHENGALRAYA
 NAIDU  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  MIG
 Planes  can  be  repaired  at  Koraput  aero-
 engine  factory  ;

 (b)  if  so,  whether  only  minor  repairs  are
 undertaken  or  major  repairs  are  also  under-
 taken  ;

 (c)  whether  all
 MIG  complex  can
 Planes  ;  and

 (d)  whether  Government  have  taken  steps
 to  provide  repair  facilities  for  AN  2  in
 India  ?

 the  factories  in  the
 also  repair  the  MIG

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.N.
 MISHRA)  :  (a)  to  (c).  Facilities  for  the
 overhaul  ‘repair  of  MIG  airframe  at  Nasik,
 aecro-engine  at  Koraput  and  airborne  Electro-
 nic  equipment  at  Hyderabad  are  being
 established.  It  will  not  be  in  the  public
 interest  to  give  any  further  details.

 (d)  Yes,  Sir.  The  facilities  are  being
 established.
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 Loss  in  Defence  Establishments  Due
 to  9th  September,  968  Token

 Strike

 3614,  M.  L.  SONDHI  Will  the
 Minister  of  DEFENCE  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question  No.
 476  on  the  3th  November,  I968  and  state  :

 (a)  whether  the  information  regarding
 loss  suffered  by  the  Defence  Establishments
 as  a  result  of  the  strike  on  the  I9th  Septem-
 ber,  968  has  since  been  calculated  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  DEFFNCE  (SHRI
 SWARAN  SINGH):  (a)  and  (b).  An
 estimated  1,39,000,  man-hours  corresponding
 to  Rs.  1,22,000  in  wages,  were  lost.  The
 shortfall  in  production  amounted  to,  9
 lakhs.  The  specific  cost  to  Government
 resulting  from  the  strike  was  on  account  of
 emergency  arrangements,  besides  an  under-
 termined  loss  on  account  of  overheads  etc.,
 which  it  would  be  difficut  to  compute.

 Praga  Tools  Ltd.

 26I5.  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  when  the  Praga  Tools  Ltd.  was  set
 up  and  when  it  was  taken  over  by  Govern-
 ment  and  its  aims  and  objects  ;

 (b)  the  targets  of  production  and  deve-
 lopment  achieved  since  its  taking  over  by
 Government  ;

 (c)  the  extent  of  foreign  collaboration
 involved  at  present,  the  names  of  countries
 which  are  collaborating,  the  terms  of  colla-
 boration  and  how  much  foreign  exchange  as
 aid  has  been  received  :

 (d)  the  items  being  produced  in  the
 company  at  present  and  the  extent  of  pro-
 duction  and  whether  the  products  are  upto
 the  international  standard  ;

 (e)  the  figures  of  production  and  sale
 during  the  last  three  years  and  how  much
 of  this  production  was  exported  ;  and

 (f)  whether  there  are  any  difficulties
 with  which  the  company  is  faced  at  pre-
 sent  and  how  do  Government  propose  to
 remove  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a)  Praga  Tools  Limited  was
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 originally  incorporated  as  a  Joint  Stock
 Company  in  the  Private  Sector  on  28-5-1943
 and  it  was  taken  over  by  the  Central
 Government  in  1958-59,  The  aims  and  ob-
 jects  of  the  Company  at  present  are  to  under-
 take  the  facture  of  Machine  Tools,
 Machine  Tool  Accessories,  Precision  Items,
 and  Castings  and  Forgings,  besides  items  of
 Defence  requirement.

 (b)  There  have  been  shortfalls  in  achiev-
 ing  targets  of  production  and  development
 and  this  matter  has  been  covered  in  Chapter
 Ill  of  Twenty-Fifth  Report  of  the  Commi-
 ttee  on  Public  Undertakings,  1968-69  (4th
 Lok  Sabha),  presented  to  Parli  on  2Ist
 February,  1969.

 (c)  The  Company  has  concluded  foreign technical  collaboration  Agreements  for  the
 manufacture  of  certain  items  of  Machine
 Tools  and  their  accessories.  The  details  are
 as  under  :

 Sr.  Particulars  of
 No.  Product  foreign

 collaborators
 te  Praga-Jones  Shipman  |  M/s.  A.  A.

 Tool  and  Cutter  Grin-  |  Jones  and
 der,  Model  310  and  its  |  Shipman  Ltd.,
 accessories.  |  U.K.

 |
 2.  Praga-Jones  Shipman  |

 Surface  Grinders.  Model  |
 540-H  and  540,  and  |
 their  accessories.  |

 3.  Praga-Gambin  Milling  M/s.  Gambin
 Machines  and  acces-  S.  A.,  France.
 sories.

 4  Praga-C.  V.  A.  Drill  M/s.  Kearney
 Chucks.  and  Trecker

 C.V.A,  Ltd.,
 U.K.

 5.  Pragra-Pratt  Lathe  M/s.  ह  Pratt
 Chucks.  Co.  Lid.,

 U.K.

 None  of  the  foreign  collaborators  has
 extended  any  forcign  exchange  aid  to  Praga
 Tools  Lid.  As  regards  the  details  of  the
 terms  of  collaboration,  it  is  not  considered
 advisable  in  the  public  interest  to  disclose
 these.

 (d)  and  (e).  Particulars  of  the  items  at
 present  being  produced  by  the  Company  are
 given  below  :
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 l.  Machine  Tyols
 Bench  and  Pillar  Type  Multi-
 spindle  Drilling  Machines  ;
 Praga-Jones  Shipman  Tool
 Cutter  Grinder  (Model  30)  ;
 Praga-Jones  Shipman  Surface  Grin-
 ders  (Models  540-H  and  540)  ;
 and
 Praga-Gambin
 (Model  0-N).

 2  Machine  Tool  Accessories
 Accessories  for  Tool  and  Cutter
 Grinder,  Surface  Grinders  and
 Milling  Machines  ;  and
 Lathe  Chucks  and  Drill  Chucks.

 3  Precision  Items
 Surface  Plates.  Sine  Bars,  Angle
 Plates,  V  Blocks,  and  Gauges,
 etc.

 4  Castings  and  Forgings  e.¢.  Railway
 Screw  couplings,  Auto  and  Diesel
 Spares.

 and

 Milling  Machines

 5.  Defence  Items
 All  the  products  of  this  firm  are
 comparable  to  similar  products
 manufactured  abroad  from  the
 point  of  view  of  quality.

 Information  as  regards  the  value  of
 production  and  sales  as  well  as  exports
 during  the  last  three  years  are  as  under  :

 Sales  (Rs.  in  lakhs)
 Year  Production

 In  India  Export  Total

 ‘1965-66  53.20  7.36  0.04  7.40
 1966-67  25.56  47.65  0.36  ©  48.0I
 ‘1967-68  63.96  40.09  —0.IS  40.24

 (f)  Apart  from  Management  failures,
 unsatisfactory  labour  situation,  and  certain
 other  factors  which  affected  the  production
 and  performance  of  the  Company  during
 the  last  few  years,  the  main  difficulty  at
 present  facing  the  Company  is  slack  sales  on
 account  of  the  current  recession  in  the
 Machine  tools  market.  The  Company  is
 trying  to  counter  this  by  diversification  of
 its  production.  The  labour  situation  has
 shown  some  signs  of  improvement  since
 January,  1969.  The  Company  is  also  taking
 steps  to  improve  its  general  working  in  the
 fields  of  management,  production  planning
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 and  control.  Efforts  are  also  being  made  to
 increase  its  sales.

 Separate  Register  for  Indians  in  Ceylon

 3616.  SHRI  HEM  BARUA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Cey-
 lonese  Government  have  placed  on  a  separate
 register  persons  of  Indian  origin  living  in
 Ceylon  even  after  the  Indo-Ceylon  Agree-
 ment  of  October  30,  964  ;  and

 (b)  if  so,  the  reaction  of  Government  to
 this  fact  vis-a-vis  the  Indo-Ceylon  Agree-
 ment  of  964  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 No,  Sir.  As  far  as  Government  is  aware  no
 separate  electrol  register  is  contemplated  for
 persons  who  have  been  or  are  to  be  granted
 Ceylon  Citizenship  under  the  Agreement.

 (b)  Does  not  arise.

 सेथा  निवृत  कभोशम  प्राप्त  क्‍झ्रधिकारियों  को
 पेन्शन  में  कटोती

 3617.  शी  राम  स्वरूप  विद्यार्थी  :
 श्री  श्रोम  प्रकाद  त्यागी  :

 क्‍या  प्रतिरक्षा  मन्त्री  यह  बताने  की  क्ृपा
 करेंगे  कि  :

 (क)  सेना  के  कमीशन  प्राप्त  ऐसे  सेवा

 निवृत  अधिकारियों  के  नाम  क्या  हैं  कि  जिनकी
 गत  तीन  वर्षों  में  एक  अ्रथवा  श्रन्य  कारण  से
 पेंशनों  में  कटौती  की  गई  है  ;

 (ख)  उक्त  कटोतियाँ  किस  अभ्राधार  पर  की

 गई  भौर  ऐसा  किन  मुख्य  नियमों  तथा  झादेशों
 के  प्रन्तगंत  किया  गया  ;

 (ग)  क्‍या  इन  नियमों  भौर  श्रादेशों  की
 एक  प्रति  सभा  पटल  पर  रखी  जायेगी  ;  श्रौर

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं  ?

 प्रति  रक्षा  मन्त्राल  में  उप  सन्त्री  (भो  मं०
 Co  we):  (क)  से  (ध).  पेन्शनें  सेना  के  लिए
 पेन्दन  रेगुलेशन्ज  (1961)  भाग  1 के  भ्रनुसार
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 सक्षम  भ्रधिकरण  द्वारा  कम  की  जाती  है,  जो
 इस  प्रकार  हैं

 पेन्शन  या  उपदान  का  पूरा  दर  जो  प्राय:  देय

 नहीं  होता
 ४.  इन  विनियमों  में  उपवन्धित  पन्दन

 या  उपदान  का  पूरा  दर  प्रदान  नहीं
 किया  जा!  गा,  अगर  की  गई  सेवा
 संतोषप्रद  न  हो  ।  श्रगर  सेवा  रंतोप-
 प्रद  नहीं  रही  तो  सक्षम  अधिकरगा
 उस  पेन्शन  या  उपदान  की  राशि  में
 अगर  उचित  समझे,  तो  ऐसी  कमी
 कर  सकता  है  1

 प्रति  शामल  में  पेन्शन  में  कम  की  गई  राशि
 श्रनियमितता-दोष  की  गम्भीरता  पर  श्राघारित
 होती  है  ।

 ‘1966-68.  में  प्रकसरों  की  पेन्शनें  कम  की
 गई  थीं  :--

 ले  कनंल  जी०  ए०  यादव,  एट  एल  तल-

 वाड  भ्रौर  दिलदार  सिंह,  मेजर  एस  एस०
 सिधु,  कुन्दन  सिंह  रावत,  एन०  एन  सिंह,
 तारा  सिंह,  के०  पी०  एस  नायर  और  भगत

 सिह  V

 उत्तर  प्रदेश  में  सूमि  का  प्रधिप्रहण

 3618.  श्री  मोठा  लाल  सोना  :  क्‍या
 प्रतिरक्षा  मन्त्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सपरिषद  महा-
 राज्यपाल  (गवनंर  जनरल  इन  कौंसल)  ने  वर्ष
 ‘1942  में  उत्तर  प्रदेश  में  देहरादून  के  रंघड़वाला
 नांव  के  जमींदारों  की  भूमि  का  प्रधिग्रहणा  इस
 शर्त  पर  किया  था  कि  द्वितीय  महायुद्ध  की
 समाप्ति  के  छः:  महीने  पद्चांत्‌  वह  भूमि  उन
 जमीदारों  की  लौटा  दी  जायेगी  ;

 (ख)  क्‍या  यह  भी  सच  हैं  कि  वह  भूमि  झब
 भी  सरकार  के  कब्जे  में  है  धौर  उसके  लिये
 जमीदारों  को  भ्रव  तक  कोई  मुझावजा  नही  दिया
 गया  है;  भौर

 (ग)  यदि  हां;  तो  इसके  कारण  हैं  ?
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 प्रतिरक्षा  न्त्री  भी  स्वरण  सिंह) :.  (क)
 रंघड़वाला  गांव  में  रक्षा  उद्देश्यों  क ेलिए  3942
 में  कोई  भूमि  प्रजित  नहीं  की  गई  थी  ।

 (ख)  शौर  (ग).  निजी  लिखा  पढ़ी  के
 पढ्चात्‌  रंघड़वाला  मिथिविहारी  श्लौर  प्विडिया
 गांवों  में  942  में  69.l0  एकड़  भूमि  पटरे  पर
 ली  गई  थी  ।  भूमि  पटटें  के  चाल  रहने  भ्रधि-
 गृहीत  की  गई  थी,  यद्यपि  147.97  एवड़'  तब
 से  निर०िग्रहीत  कर  दी  गई  है  1  रघड़वाला  गांव
 5.97  एकड़  समेत  होष  1.83 एकड़  के  लिए
 638-98  रुपये  वाधिक  पुनराबवृत  मुग्रावजा  दिया
 जा  रहा  है  |

 फास्ट  ब्ीडर  एटासिक  रिएक्टर

 B619.  sit  महाराज  सिह  भारती  :  क्‍या
 प्रधान  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  फास्ट  ब्रीडर  एटामियः  रिएक्टर  के
 विकास  के  लिये  किन-किन  देशों  के  साथ  समभौते
 ' कियेगये  प्रौर  इस  सम्बन्ध  में  श्व  तक  बया
 प्रगति  हुई  है  ;

 (ख)  क्या  धन्य  परमार  छबित  वले  देक्षों
 की  तुलना  में  भारत  द्वारा  इस  क्षेत्र  में  की  गई
 प्रगति  संतोषजनक  है  ;  झीर

 (ग)  यदि  नहीं,  तो  इस  सम्बन्ध  में  धौर
 क्या  कायंवाही  की  जा  रही  है  ?

 प्रधान  मन्त्री  म्रम  शवित  सम्त्री  तथा
 योजना  मस्त्री  (श्रीमती  इश्दिरा  गांधी)  :  (क)
 भारत  में  फास्ट  ब्रीडर  रिएक्टर  का  विकास
 करने  के  लिए  किसी  देश  के  साथ  शब  तक  कोई
 समभोता  नहीं  किया  गया  है।

 (ख)  भौर  (ग).  फास्ट  ब्रीडर  रिएकक्‍्टर
 तकनीक  केक्षेत्र  में  प्रभी  हाल  ही  में  कार्य  शुरू
 किया  गया  है|  इस  कायंक्रम  के  झन्तगंत  एक
 फास्ट  ब्रीडर  रिएक्टर  का  डिजायन  बनाने  तथा
 उसका  निर्माण  करने,  सथा  इस  तकनीक  में
 पनुसंघान  वम्‌  विकास  कार्य  करने  की  सुवि-
 धाएं  प्रदान  करने  लिए  भाभा  परमाशु  प्रमुसंघान
 केन्द्र  का  सहायक  केन्द्र  स्थापित  करमे  की  योजना
 शामिल  &
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 Obtaining  of  Passports  by  Travel  Agencies

 3620.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  few
 travel-agencies  in  India  manage  to  obtain  pass-
 ports  for  Indians  to  go  to  foreign  countries  ;

 (b)  whether  Government  have  permitted
 these  agencies  to  obtain  passports  on  behalf
 of  individuals  desirous  to  go  abroad  ;

 (c)  whether  Government  are  also  aware
 that  the  Travel  agencies  manage  to  obtain
 passports  for  even  such  persons  who  want
 to  avoid  their  presence  in  Courts  in  connec-
 tion  with  the  civil/criminal  cases  against
 them  by  going  abroad  ;  and

 (d)  if  so,  the  steps  taken  to  stream-
 line  the  procedure  in  respect  of  issue  of
 passports  to  check  the  malpractices  on  this
 account  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 and  (b).  Applications  for  passports  have  to
 be  filled  in  and  signed  by  the  individuals
 who  seck  to  proceed  abroad.  While  recog-
 nised  Travel  Ageneics  can  file  such  appli-
 cations  on  behalf  of  their  clients  they
 receive  no  special  consideration  from  the
 Regional  Passport  Offices  in  doing  so.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 Sainik  Schools

 3621.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  the  capacity  of  admission  of  students
 (State-wise)  in  the  Sainik  Schools  established
 in  different  States  :  and

 (b)  the  annual  expenditure  incurred  in
 each  State  on  these  schools  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  (a)  and  (b).  When  all  the
 necessary  buildings  have  been  provided  each
 Sainik  School  can  cater  fora  maximum  of
 §25-students.  The  present  capacity  however
 depends  on  the  stage  of  completion  of
 of  the  building  programme  of  each  Sainik
 School,

 A  statement  indicating  the  strength  and
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 Budget  of  each  Sainik  School  for  the  year
 968  is  laid  on  the  Table  of  the  House.
 (Placed  in  Librury.  see  No.  LT-406/69.}

 Criteria  for  Determining  Backwardness
 of  any  Region

 3622.  SHRI  R.K.  SINHA:  Will  the
 PRIME  MINISTER  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 453  on  the  I!th  December,  968  and
 state  :

 (a)  the  total  population  and  density  of
 population  fixed  for  determining  the  back-
 wardness  of  any  area  ;  and

 (0)  the  regions  determined  as  back-
 wardness  on  the  basis  of  this  consideration  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  Attention  is  in--
 vited  to  the  reply  given  to  Unstarred  Ques-
 tion  No.  4153  on  I-!2-968  which  include
 the  indicators  of  development.  In  the  Fourth
 Plan  the  States  have  themselves  to  deter-
 mine  the  backward  areas  within  their  region
 and  adopt  suitable  schemes  for  their  develop-
 ment  in  the  light  of  the  Planning  Commis-
 sion’s  general  guidance.

 Indo-British  Ties

 3623.  SHRI  RANJIT  SINGH  :
 SHRI  BAL  RAJ  MADHOK  :
 SHRI  HARDAYAL

 DEVGUN  :
 SHRI  D.  C.  SHARMA
 SHRI  BENI  SHANKAR

 SHARMA  :
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state  :
 (a)  whether  a  view  has  been  expressed

 in  a  section  of  the  Press  that  Indo-British
 ties  have  no  sense  of  reality  ;  and

 (b)  if  so,  the  reaction  of  the  Govern-
 ment  of  India,  thereto  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 and  (b).  The  Government  of  India  is  not
 aware  of  the  fact  that  a  view  has  been  ex-
 pressed  in  a  section  of  the  Press  that  Indo-
 British  ties  have  no  sense  of  reality.  But,
 however,  Government  has  so  for  come
 across  only  one  article  published  in  Delhi
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 Edition  of  the  Statesman  dated  20th  Decem
 ber,  1968,  under  the  caption  ‘Indo-British
 ties  have  no  sense  of  reality”.  The  single
 articles  published  in  the  above  paper  so  far
 cannot  be  taken  as  views  of  the  majority
 Press  in  India

 Declaration  of  Congress  Bhavans  in  East
 Pakistan  as  Enemy  Property

 SHRI  RANJIT  SINGH  :
 SHRI  BAL  RAJ  MADHOK  :
 SHRI  HARDAYAL

 DEVGUN  :
 SHRI  0.  ८.  SHARMA  :
 SHRI  BENI  SHANKAR

 SHARMA:
 Will  the  Minister  of

 AFFAIRS  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  Con-

 ress  Bhavans  in  Jessore  and  Manikganj  in
 East  Pakistan  have  been  declared  as  enemy
 Properties  ;

 (b)  if  so,  the  reaction  of  the  Govern-
 ment  of  India  thereto  ;  and

 3624.

 EXTERNAL

 (c)  the  action  proposed  to  be  taken  in
 the  matter  ?

 THE  MINISTER  07  EXTERNAI.
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 to  (c).  The  information  on  this  subject  is
 being  collected  by  the  Government  and  will
 be  laid  on  the  Table  of  the  House  as  soon
 as  it  is  available.

 Committee  of  Baptist  Church  of  Nagaland
 for  Talks  with  P.  M.

 3625.  SHRI  BABURAO-  PATEL:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Baptist
 Church  of  Nagaland  had  appointed  a  com-
 mittee  of  seven  members  to  meet  the  Prime
 Minister  ;

 (b)  the  number,  names  and  denomi-
 nations  of  the  various  Christian  Churches
 and  missions  operating  in  Nagaland  for
 political  purposes  :

 (c)  the  exact  reasons  why  these  religious
 institutions  are  openly  permitted  to  inter-
 fete  with  secular  matters  in  a  secular  State  ;
 and

 (d)  the  Christian  Church  and  denomi-
 nation  to  which  the  rebel  leader  Phizo
 belongs  ?
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 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 Government  have  no  information  about  the
 Committee  said  to  have  been  appointed  by
 the  Baptist  Church  of  Nagaland.  The
 Hon’ble  member  is  probably  thinking  of  the
 Special  Committee  of  seven  members
 appointed  by  the  Naga  Public  Conference
 held  in  August,  1968.

 (0)  and  (०).  The  Christians  in  Nagaland
 are  largely  Baptists  and  Catholics.  There
 are  Churches  in  towns  and  villages  in  Naga-
 land,  wherever  there  are  Christians.  These
 are  used  for  worship.  The  Constitution
 guarantees  freedom  of  speech  and  worship
 and  does  not  debar  men  of  religion  from
 participating  in  the  secular  atfairs  of  the
 State.

 (d)  Phizo  was  a  Baptist’  when  he  was
 in  India;  presumably  he  continues  to
 be  so.

 Expenditure  on  Social  Service  in  3
 Five  Year  Plans

 3626.  SHRI  SAMAR  GUHA:
 the  PRIME  MINISTER  be
 state

 Will
 pleased  to

 (a)  what  are  the  percentages  of  total
 expenditure  on  Health,  Education  and  other
 social  amenities  incurred  during  the  last
 three  five  year  plans  for  (i)  Urban  people,
 and  (ii)  Rural  pesple  ;  and

 (b)  the  yor  capua  expenditure  incurred
 for  Urban  people  and  Rural  people  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  Attention  is  in-
 vited  to  the  reply  given  to  Lok  Sabha  Un-
 starrcd  Question  No.  2796  answered  on  !2th
 March,  I969.  [i  is  not  possible  to  indicate
 Frecisely  the  percentare  of  total  and  per
 eopea  expenditure  incurred  in  respect  of
 health.  education  and  other  social  ameni-
 ties  for  urban  and  rural  people  separately
 during  the  last  three  five-year  plans.  The
 outlay  on  social  amenities  for  rural  people has  substantially  increased  over  the  last
 three  five-year  plans,
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 उत्तर  प्रदेश  में भ् खुदावित  केन्द्र

 ४627.  श्रो  भारत  सिह  चोहान  :
 श्री  टुकम  चन्द  कछवाय  :

 क्या  प्रधान  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  श्रणुशक्ति
 भ्रायोग  ने  सरकार  को  सुभाव  दिया  है  कि
 उत्तर  प्रदेश  में  एक  श्रणुशक्ति  केन्द्र  स्थापित
 किया  जाये;  श्र

 (ख)  यदि  हाँ,  तो  किस  स्थान  पर  श्रणु
 शक्ति  केन्द्र  स्थापित  किया  जायेगा  श्रौर  इस
 पर  कितनी  लागत  श्राने  का  प्रनुमान  है  ?

 प्रधान  मन्त्री,  झयुदाक्ति  मन्त्री  तथा
 योजना  सन्‍त्रो  (भोसतो  इन्दिरा  गांधो)  :  (क)  जी
 नहीं  ।

 (ख)  प्रइन  ही  नहीं  उठता

 सीमान्स  पड़ताल  थोकियां

 3628:  श्री  हुकम  यन्द  कछवाय  :  क्‍या
 बंदेशिक-कार्य  मनन्‍्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सव  है  कि  भारत  सरकार
 ने  पाकिस्तान  सरकार  को  दानों  देशों  के  बीच
 सीमान्त  पड़त।ल  चौकियों  को  बहाल  करने  का
 प्रस्ताव  भेजा  है;  और

 (ख)  यदि  हाँ,  तो  इस  श्राशय  का  प्रस्ताव

 कब  पाकिस्तान  भेजा  गया  था  और  इस  बारे

 में  पाकिस्तान  सरकार  की  क्या  प्रतिक्रिया  है?
 यंदेशिक-कार्य  मन्त्री  (क्रो  दिनेहा  सिह):

 (क)  जी  हाँ  ।

 (ख)  I6  मार्च,  966  को  इस  सम्बन्ध  में
 प्रस्ताव  भेजा  गया  था  ।  बार-बार  स्मरण  पत्र

 देने  के  बावजूद  भी  प्रब  तक  भारत  सरकार  को

 पाकिस्तान  सरकार  की  भोर  से  कोई  भनुकूल
 उत्तर  नहीं  मिला  है।

 Release  of  Indian  Ships  Seized  by
 Pakistan  during  Indo-Pak  Conflict

 SHRI  P.C.  ADICHAN  :
 SHRI  HIMATSINGKA  :

 3629.
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 SHRI  S.  K.  TAPURIAH  :
 SHRI  VALMIKI

 CHAUDHARY  :
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  4141  on
 the  llth  December,  968  and  state  :

 (a)  whether  Government  pressed  for  the
 return  of  Indian  ships,  vessels  and  cargo
 seized  by  Pakistan  during  the  965  conflict
 in  lieu  of  the  boats  released  by  India  ;
 and

 (b)  if  so,  Pakistan  Government’s  _  re-
 action  thereto  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Minorities  in  East  Pakistan

 3630.  SHRI  SAMAR  GUHA;  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Governor
 of  East  Pakistan  had  a  secret  meeting  in  the
 month  of  April,  968  with  some  Advocates
 of  Dacca  Bar  in  which  he  asked  them  to  create
 a  situation,  other  than  large  scale  riots,  to
 squeeze  out  the  East  Pakistan  Minorities  ;

 (b)  whether  as  a  result  of  that  meeting
 in  the  Governor’s  House,  innumerable
 incidents  of  murder,  assault  and  forcible
 occoupation  of  residential  houses  of  the
 minorities  took  place  there  ;  and

 (c)  if  so,  the  details  about  such  acts  of
 terrorisation  against  the  East  Pakistan  Minor-
 ities  and  the  consequent  effect  on  them  and
 action  taken  by  Government  in  this  regard  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 and  (0).  The  Government  have  980  such
 information.

 (c)  Does  not  arise.

 Private  Business  carried  on  by  Commissioned
 Officers

 3631.  SHRI  NARENDRA  SINGH  :
 MAHIDA  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  commissioned
 Officers  below  the  rank  of  Major  in  the
 Infantry  and  Ordnance  Wings  of  the  Army
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 are  not  allowed  io  undertake  any  private
 business  ;

 (b)  if  so,  whether  any  officer  has  been
 granted  permission  to  carry  on  private
 business  during  the  last  three  years  ;

 (c)  whether  any  complaints  have  been
 received  during  the  above  period  highlighting
 the  officers  carrying  on  the  private  business  ;
 and

 (d)  if  so,  the  number  of  such  complaints
 and  the  action  taken  thereon  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  No  Service  person-
 nel,  irrespective  of  rank,  are  allowed  to
 engage  in  trade.

 (b)  No.
 (c)  No.
 (d)  Does  not  arise.

 Conversion  of  Hindus  in  FE.  Pakistan

 3632.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Sarvashri  Surendra  Gun
 of  village  Barhattar,  Shachindra  Neogi  of
 village  Fulpur,  Rabi  Sen  of  Jamalpur,  Benoy
 De  of  Jafarabad  and  others  of  Mymensing
 District,  East  Pakistan,  all  students,  have
 been  forcibly  converted  to  Islam  ;

 (b)  whether  as  a  part  of  conversion
 conspiracy,  some  flimsy  charges  of  insulting
 Muslim  girls  were  brought  against  the  above
 students  by  local  Muslims  and  as  a  penalty
 for  that  supposed  crime  they  were  forced  to
 embrace  Islam  and  then  marry  Muslim  girls,
 implicated  in  such  complaints  ;

 (c)  whether  such  incidents  are  happening
 in  other  districts  of  East  Pakistan  also  ;

 (d)  whether  the  Deputy  High  Commis-
 sioner’s  Office  in  Dacca  enquired  into  such
 incidents  and  made  any  report  to  the  Govern-
 ment  ;  and

 (e)  if  not,  whether  as  part  of  respnnsi-
 bility  enjoined  upon  it,  according  to  terms
 of  Nehru-Liaquat  Pact,  such  enquiries  are
 to  be  made  and  the  report  placed  before  the
 House  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 and  (b).  The  Government  have  no  such
 information.

 (c)  and  (d).  The  Government  have  from

 PHALGUNA  28,  890  (SAKA)  Written  Answers  82

 time  to  time  received  reports  of  conversion
 of  minorities  in  East  Pakistan.  The  Deputy
 High  Commission  of  India  in  Dacca  has
 been  taking  up  individual  cases  coming  to
 their  notice  with  the  Government  of  Pakis-
 tan  who  replied  that  the  conversions  were
 voluntary,  or  the  allegations  were  unsub-
 stantiated.

 (९)  The  House  has  been  informed  on  a
 number  of  occasions,  of  the  various  disabili-
 ties  from  which  the  minorities  are  suffering
 in  East  Pakistan.

 Defence  Preparedness

 3633.  SHRI  S.S.  KOTHARI:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  there  is  a  clear  demarcation
 of  forces  for  defending  the  northern  regions
 and  other  forces  ;

 (b)  whether  any  specialised  training  has
 been  prescribed  to  adapt  forces  to  the  special
 jobs  allocated  to  them  in  different  regions  ;
 and

 (c)  if  so,  the  success  achieved  ?
 THE  MINISTER  OF  DEFENCE  (SHRI

 SWARAN  SINGH):  (a)  and  (b).  To  deal
 with  the  special  problems  of  terrain  and
 altitude  along  our  northern  borders,  specially
 equipped  Mountain  Divisions  have  been
 deployed.  These  troops  are  intensively  trained
 in  the  various  roles  assigned  to  them.

 (c)  The  results  achieved  are  satisfactory.

 डासन  मिलल  लिमिटेड,  बम्थई

 3634.  शी  झारदानन्ध  :
 शी  बंदनारायगा  सिंह  :

 क्या  व देशिक  व्यापार  तथा  बूत  मल्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  डान  मिल्स  लिमिटेड,  अम्बई  ने
 लाइसेंस  के  लिये  किस  तिथि  को  प्राबेदन  पत्र
 दिया  था  धौर  इसने  कब  कार्य  झारम्म  किया  ;

 (ख)  इस  फाम  की  स्थापना  की  शर्ते  क्या
 थीं  श्रौर  इसके  द्वारा  ह: ह  किन-किन  वस्तुभों
 का  उत्पादन  किया  जा  रहा  है;  भोर

 (ग)  इसकी  स्थापना  की  तिथि  से  ध्रब
 तक  इसका  कुल  उत्पादन  कितना  हुमा  है?
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 वंदेशिक  व्यापार  तथा  पृति  मसन्‍्त्रालय  में
 उप  भन्‍्त्री  (श्री  चौधरी  राम  सेवक)  :  (क)
 मैसर्स  ढान  मिल्स  लिमिटेड,  बम्बई  ने  9
 प्रगस्त,  952  को  पंज़ीकरणा  प्रमाणपत्र  के
 लिए  भावेदन  किया  था।  यह  एकक,  उद्योग
 (विकास  तथा  विनियमन)  अधिनियम,  95)
 के  लागू  होने  से  काफी  पहले  से  विद्यमान  था  |

 (ख)  उपयुक्त  एकक  सूती  कपड़े  के
 ऊत्पादन  के  लिए  उ।यु क्‍्त  श्रधिनियम  की

 प्रनुसूची  सं०  23  (])  के  श्रन्तगंत  पंजीकृत
 किया  गया  ।  उपयुक्त  पंजीकरगणा  प्रमाणपत्र  में
 कोई  दाते  नहीं  थीं  श्रीर  मिल  सूती  वस्त्रों  का
 निर्माण  कर  रही  है  ;  द्रौर

 (ग)  मिल  से  प्राप्त  सूचना  के  प्रनुसार
 गत  कुछ  वर्षो  में  सती  धागे  का  उत्पादन  निम्न-
 लिखित  था:

 वर्ष  धागा  (लाख  किग्रा०)

 963  24
 964  29
 965  24
 966  24
 967  20
 968  22

 प्रहमदाबाद  एडवांस  मिल्स  लिसिटेड,  बस्वई

 3035.  श्रो  बंदानारायशण  सिह  :  कया
 ca  देशिक  व्यापार  तथा  पृत्ति  मन्त्री  यह  बताने
 की  कृपा  करंगे  कि  :

 (क)  दि  अ्रहमदाबाद  एडवांस  मिल्स
 लिमिटेड,  बम्बई  ने  किस  तारीख  को  लाइसेंस
 लिये  प्रावेदन  किया  था  जौर  इसमें  काम  कब  से

 झ्रारम्भ  किया  गया  ;

 (ख)  इस  संस्था  का  काम  ऑ्ारम्भ  करने
 की  ब्या  बातें  थीं  और  इसमें  किन  वस्तुप्रों  का
 उत्पादन  किया  जा  रहा  है;  भौर

 (ग)  इस  संस्था  में  प्रारम्भ  से  लेकर  पत्र
 तक  कितना  उत्पादन  हुभा  है  ?
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 वेदेशिक  व्यापार  तथा  पूति  सन्त्रालय  कें
 उप-सन्त्री  (क्रो  चौधरी  रास  सेवक)  :  (क)  जब
 उद्योग  (विकास  तथा  विनियमन)  भ्रधिनियम,
 95]  लागू  हभ्रा  तब  अ्रहमदाबाद  एडबॉस  मिल्स
 लिमिटेड,  बम्बई  एक  विद्यमान  एकक  था  श्ौर
 उक्त  प्रधिनियम  के  उपबन्धों  के  भ्रन्तगंत  उसने
 I6  प्रगस्त,  952  को  एकक  के  पंजीकरण  के

 लिए  श्रावेदन  किया  था।

 (ख)  उपयुक्त  एकक  सूती  वस्त्रों  के
 निर्माणा  के  लिए  उद्योग  (बिकास  तथा  बिनि-

 यमन)  अधिनियम,  i95]  &  अ्रस्तगंत  प्रनुसूची
 उद्योग  सं०  23  (l)  के  ग्रन्तर्गत  पंजीकृत  है।
 पंजीकरणा  प्रमाणपत्र  में  कोई  विदेष  शर्ते
 निर्धारित  नहीं  की  गई  ;

 (ग)  गत  कुछ  वर्षो  में  इस  संस्था  के  सूती
 धागे  तथा  कपड़े  के  उत्पादन  आंकड़े  नीचे  दिए
 गए  हैं  एम

 उत्पादन

 वर्ष  धागा  कपड़ा
 (हजार  किग्रा)  (हजार  मीटर)

 963  2,570  26,149
 964  2,465  23  930
 965  2,386  23,217
 966  2,374  22,46)
 967  2,388  21,549
 968  2,840  23,514

 Chinese  made  Weapons  with  Naga  Hostiles

 3636.  SHRI  SURENDRANATH
 DWIVEDY  :

 SHRI  P.  VISWAMABHARAN  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  China  made
 guns  were  seized  from  Naga  hostiles  during
 the  first  week  of  January  at  the  international
 border  near  Kohima  ;

 (b)  if  so,  the  number  of  such  guns  ;  and
 (c)  what  steps  have  been  taken  to  stop

 the  use  of  these  guns  ?
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 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Jurisdiction  of  Sea  Bed

 3637.  SHRI  K.  LAKKAPPA  :
 SHRI  SURENDRANATH

 DWIVEDY  :
 SHRI  P.  VISWAMBHARAN  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  divergent
 views  have  heen  expressed  by  the  officials  of
 the  Ministry  and  other  officials  of  Govern-
 ment  on  the  jurisdiction  of  sea  bed  in  public;

 (b)  if  so,  what  isthe  view  of  Govern-
 ment  ;  and

 (c)  what  steps  have  been  taken  to  justify
 these  views  ?

 THE  MINISTER  OF  EXTERNAI.
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 No,  Sir.

 (b)  India  had  tabled  at  the  last  session
 of  the  General  Assembly  of  the  U.  N.a
 draft  Declaration  embodying  certain  funda-
 mental  principles  to  be  observed  by  all
 States  in  the  exploitation  and  use  of  the  sca
 bed  and  the  ocean  floor  beyond  the  limits  of
 present  national  jurisdiction.  Those  principles
 are  (i)  that  this  environment  should  be  used
 for  the  benefit  of  and  in  the  interests  of
 mankind  and  should  be  regarded  as  the
 common  heritage  of  mankind  ;  (ii)  that  it
 should  not  be  subject  to  national  appropria-
 tion  and  should  be  used  exclusively  for
 Peaceful  purposes  ;  (iii)  that  the  activities  of
 States  inthis  environment  should  be  in
 accordance  with  international  law  and  the
 U.N.  Charter,  and  (iv)  that  the  U.  N.  should
 provide  direction  and  purpose  to  international
 activities  in  this  environment.

 (c)  The  General  Assembly  unanimously
 adopted  Resolution  No.  2467-A,  which
 established  a  Committee  of  42  States,  includ-
 ing  India,  for  the  purpose  of  elaborating
 the  legal  principles  and  norms  to  promote
 international  cooperation  in  the  use  of
 this  environment  for  the  benefit  of  mankind.
 This  C  will  sider  inter  ula  the
 Indian  draft  Declaration.
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 Food  Preservation

 3638.  SHRI  MANGALATHUMADAM  :
 SHRI  K.  SURYANARAYANA  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  any  new  techniques  have
 been  formulated  by  the  Bhabha  Research
 Centre  for  food  preservation  ;  and

 (b)  if  so,  the  details  thereof  and  the
 steps  taken  by  Government  to  utilize  the  new
 technique  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (४)  and  (b).  Extensive  studies
 in  various  methods  of  food  preservation.
 using  Cobalt-60  sources  are  in  progress  at
 the  Bhabha  Atomic  Research  Centre,  Trom-
 bay.  Encouraging  results  have  been  obtained
 in  (i)  insect  disinfestation  of  stored  grains  ;
 (ii)  sprout  inhibition  in  potatoes  and  onions  ;
 (iii)  delayed  ripening  of  fruits  e.¢  mango
 and  banana  ;  and  (iv)  extension  of  shelf  life
 of  sea  foods,  particularly  Bombay  duck,
 shrimp  and  pomfret.  The  feasibility  of  the
 commercial  application  of  these  methods  is
 being  investigated.

 Hearing  Aids

 3639.  SHRI  D.  N.  PATODIA  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  hearing  aids
 are  now  selling  in  the  market  at  a  cost  of
 Rs.  400  while,  if  produced  in  the  country,  it
 will  cost  much  less  ;

 (b)  if  so,  whether  Government  have
 considered  the  desirability  of  manufacturing
 them  within  the  country  in  one  of  the  public
 sector  projects  or  issuing  licences  for  its
 manufacture  in  the  private  sector  ;  and

 (c)  if  so,  the  steps  proposed  to  be  taken
 in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.N.
 MISHRA):  (a)  to  (०).  12  small  scale  units
 are  engaged  in  the  manufacture  of  hearing
 aids.  Indigenously  manufactured  hearing
 aids  are  being  sold  at  prices  ranging  from
 Rs.  100  to  Rs.  400  each.

 Government  are  not  planning  to  set  up
 production  of  this  item  in  a  public  sector
 undertaking.
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 Steering  Committee  Report

 3640.  SHRI  8,  K. DASCHOWDHURY:
 Will  the  PRIME  MINISTER  be  pleased  to
 State  :

 (a)  whether  the  Steering  Committee  for
 examining  the  setting  up  of  atomic  plants  in
 Northern  States,  set  up  by  the  Atomic  Energy
 Commission,  has  submitted  its  report  ;

 (b)  the  sites  recommended  by  the  Com-
 mittee  for  setting  up  new  nuclear  power
 stations  ;

 (c)  Government’s  reaction  in
 thereto  ;  and

 (d)  the  total  cost  which  is  likely  to  be
 incurred  on  the  construction  of  these  plants  ?

 regard

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI):  (a)  The  Steering  Committee,
 appointed  by  the  Atomic  Energy  Commission,
 for  studying  the  need  for  new  atomic  power
 stations  in  the  Northern  Electricity  Region
 has  not  yet  submitted  its  report.

 (b)  to  (d).  Does  not  arise.

 Export  of  Gems  and  Jewellery

 3641.  SHRI  8.  K.  DASCHOWDHURY:
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  bc  pleased  to  state  :

 (a)  India’s  total  exports  of  gems  and
 jewellery  during  years  1966-67  and  1967-68.  ;

 (b)  the  names  of  the  countries  to  which
 gems  and  jewellery  are  exported  :  and

 (c)  the  steps  Government  propose  to  take
 to  increase  their  exports  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND

 “SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (b).  A  statement  is
 laid  on  the  Table  of  the  House.  [Pluced  in
 L  brary  See  No.  LT  407  69).

 (c)  The  following  steps  have  been  taken
 to  promote  exports  of  Gem  and  Jewellery
 items  :

 (i)  Under  the  Import  Replenishment
 Pollcy  import  of  raw  material  not
 indigenously  available  is  allowed  at
 rates  ranging  from  25%,  to  70°,  of
 the  f  o.b.  value  of  exports  of  various
 items  of  gems  and  jewellery.

 (ii)  Import  replenishment  at  specified
 rates  is  also  allowed  on  exports  of
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 Gems  and  Jewellery  through  sales
 to  foreign  tourists  payment  for  which
 is  received  in  travellers  cheques,
 personal  cheques  drawn  on  foreign
 banks  and  crossed  foreign  bank
 drafts  etc.
 The  Gem  and  Jewellery  Export
 Promotion  Council  has  been  set  up
 by  Government  for  promotion  of
 exports  of  these  products.
 Following  proposals
 examination  :

 (i)  Arrangements  to  procure  rough
 diamonds  etc.  direct  from  primary
 sources.

 (ii)  Setting  up  of  a  Gem  Testing
 Laboratory,  and

 (iii)  Opening  of  trainine  Centres  in
 the  cutting  and  processing  areas
 of  the  country  for  imparting
 training  to  artisans  in  the
 improved  method  of  cutting  and
 polishing  gems  and  manufactur-
 ing  jewellery.

 (iii)

 (iv)  are  under

 Nuclear  Umbrella

 3642.  SHRI  D.N.  PATODIA:
 SHRI  D.  C.  SHARMA  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  HARDAYAL  DEVGUN:
 SHRI  RANJIT  SINGH  :
 SHRI  N.  K.  SANGHI  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  former  C-in-C.  Gen.
 Cariappa  has  suggested  the  Government
 should  negotiate  with  a  friendly  country  for
 providing  nuclear  umbrella  in  the  event  of  a
 nuclear  attack  ;

 (b)  if  so,  whether  in  the  context  of  the
 recent  atomic  explosions  experimented  by
 China,  the  suggestion  of  the  ex-Chief  of  Army Staff  has  added  importance  ;  and

 (c)  if  so,  what  is  Government's  reaction
 in  the  matter  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a) Government  have  seen  Press  reports  to  this
 effect.

 (b)  and  (c).  Government  are  aware  of
 the  possibility  of  a  nuclear  threat  to  India
 from  China  and  view  with  concern  China's
 continued  development  of  its  nuclear  weapons
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 capability.  Government  do  not  consider  it
 necessary  to  seek  any  nuclear  umbrella.  The
 House  will  appreciate  the  Government's
 inability  to  make  public  such  measures  as
 may  become  necessary  for  safeguarding  our
 security.  Government  keep  constantly  under
 review  the  situation  arising  from  China’s
 nuclear  weapons  tests.

 Ban  on  Exports  of  Aluminium

 3643.
 SHRI  NARENDRA  SINGH

 MAHIDA  :
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  N.  R.  LASKAR  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  SRINIBAS  MISRA  :
 SHRI  D.  N.  PATODIA
 SHRI  D.  ८.  SHARMA  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  RANJIT  SINGH  :
 SHRI  HARDAYAL  DEVGUN  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
 SHRI  N.  K.  SANGHI  :
 SHRI  BAL  RAJ  MADHOK  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  have  received  a
 memorandum  froin  the  Indian  Cable  Makers’
 Association  demanding  a  total  ban  on  the
 export  of  aluminium  ingot  to  help  the  export
 of  finished  products  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (b).  Yes,  Sir.  a
 Memorandum  has  been  received  by  the
 Government.  The  decision  to  allow  export
 of  aluminium  ingots  was  taken  after  due
 consideration  of  the  requirement  of  the  metal
 for  the  domestic  economy  of  the  country
 including  fabrication  for  exports.  In  order
 to  safeguard  against  a  situation  being  created
 by  export  of  ingots  leading  to  scarcity  of
 metal  for  export  fabrication,  it  is  provided
 in  the  instructions  that  a  review  of  the  avail-
 ability  of  Aluminium  will  be  made  by  a
 Committee  every  quarter.  The  first  review
 is  to  take  place  shortly.  It  is  open  to  the
 Government.  to  withhold  permission  for
 exports  if  the  circumstances  so  warrant.
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 Processed  Food

 SHRI  E.  K.  NAYANAR  :
 SHRI  VISWANATHA  MENON:
 SHRIMATI  SUSEELA

 GOPALAN  :
 SHRI  A.  K.  GOPALAN  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  large  quantities  of  processed
 sea-foods,  have  becn  held  up  in  Cochin  due
 to  lack  of  shipping  space  ;  and

 (b)  if  so,  whether  Government  have
 tried  to  help  the  exporters  to  get  the  shipp-
 ing  space  ?

 THE  DEPUTY  MINISTER’  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  Yes,  Sir.

 (b)  Foreign  and  Indian  Shipping  Com-
 panies  have  been  prevailed  upon  to  berth  at
 Cochin  to  clear  the  accumulated  stocks.
 Sizeable  quantitics  have  already  been  cleared
 by  these  Shipping  Companies.

 MIG  Alrcraft

 3645.  SHRI  RANJIT  SINGH:  Will
 the  Minister  of  DEFENCE  tc  pleased  to
 to  state  :

 (a)  whether  the  setting  up  of  our  MIG
 complex  is  proceeding  according  to  schedule  ;
 and

 (b)  the  schedule  regarding  the  follow-
 ing  :—

 ay  date  of  completion  of  essential
 buildings  for  the  and  air-
 frame  plants  ;  (2)  date  of  starting
 assembly  from  fully  imported
 components  ;  (3)  date  on  which
 the  first  complete  aircraft  from  fully
 imported  components  is  to  roll  out
 of  this  complex  ;  (4)  date  of  first
 all  India-made  aircraft  to  roll  out
 of  the  complex  ;  (5)  date  of  com-
 pleting  the  factory  section  for  the
 electronic  components  of  the  air-
 craft  ;  (6)  date  of  completion  of
 the  section  manufacturing  arma-
 ments  for  the  aircraft  ;  0)  date  of
 completion  of  the  section  manu-
 facturing  missiles  for  the  aircraft  ;
 and  (8)  dates  of  actual  completion
 of  above,  if  any  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.N.
 MISHRA)  :  (a)  Yes,  Sir.  The  progress  in

 setting  up  the  MIG  complex  is  broadly
 according  to  schedule.

 (०)  (l)  The  essential  buildings  for  the
 engine  factory  were  due  to  be  com-
 pleted  by  September  ‘1967  and  those
 for  the  airframe  factory  by  April,
 1966.

 (2)  Assembly  of  Aircraft)  from  fully
 imported  components  was  to
 commence  in  ‘1966-67  and  assembly
 of  engines  in  ‘1968-69.

 (3)  The  first.  complete  aircraft)  from
 fully  imported  components  was
 to  roll  out  during  1966-1967.

 (4)  The  first  aireraft,  from  raw
 materials  is  scheduled  to  roll  out  in
 1971.

 (5)  The  factory  buildings  for  the  electro-
 nic  factory  were  duc  for  comple-
 tion  by  middle  of  1967.

 (6)  and  (7)  It  is  not  in’  the
 interest  to  disclose  the  details.

 (8)  The  essential  buildings  at  Koraput
 were  completed  in  1968,  except  for
 certain  minor  works.  The  essential
 buildings  at  Nasik  were  completed
 in  November,  1966  and  those  at
 the  clectronic  factory  by  the  end  of
 1967.  The  production  of  aircraft
 has  proceeded  broadly  according  to
 schedule.

 public

 Visit  by  High-Powor  Body  to  Saigon
 to  enquire  into  Indo-China

 Commission's  Problems

 RANJIT  SINGH  :  Will
 AFFAIRS  be

 3646.  SHRI
 the  Minister  of  EXTERNAT
 pleased  to  state  :

 (a)  whether  a  high-power  body  visited
 Saigon  in  1968  for  certain  enquiries  regarding
 problems  connected  =  with  Indo-China
 Commission  ;

 (b)  what  was  the  nature  of  those
 enquiries  ;

 (c)  what  was  the  finding  of  this  body  :
 and

 (d)  Government's  reaction  thereto  ?
 THE  MINISTER  OF  EXTERNAL

 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 to  (d).  In  order  to  discuss  various  problems
 of  the  International  Control  Commissions,
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 an  Inter-ministerial  Team  visited  Vietnam  in
 July  1968.  Its  main  recommendations
 related  to  finances  of  the  Commission  and
 reductions  of  the  Indian  personnel  serving  in
 the  International  Control  Commission  have
 since  been  implemented.

 Use  of  Forged  Import  Licences

 3647,  SHRI  SRINIBAS  MISRA  :
 SHRI]  SURENDRA  NATH

 DWIVEDY  :
 SHRI  K.  LAKKAPPA  :
 SHRI  5.  M.  KRISHNA  :
 SHRI  YASHPAL  SINGH  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  it  a  fact  that  forged
 import  licenses  involving  foreign  exchange  of
 over  Rs.  SO  lakhs  are  being  used  in  the
 country  ;

 (b)  whether  Government  have  arrested
 some  members  of  this  gang  ;  and

 (c)  if  so,  whether  these  persons  were
 produced  before  the  Chief  Presidency
 Magistrate  Bombay  on  the  20th  January,
 969  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  A  few  cases  of  remittance  of
 foreign  exchange  to  foreign  countries  against
 forged  import  licences  involving  foreign
 exchange  of  about  Rs.  0  lakhs  came  to  the
 notice  of  Government.  Cases  have  been
 registered  against  the  parties  concerned  for
 investigation  by  the  Central  Bureau  of
 Investigation.

 (b)  and  (c).  Yes,
 persons  suspected  of  violating  foreign
 exchange  regulations  were  arrested  and
 produced  before  the  Chief  Presidency  Magis-
 trate,  Bombay.

 Sir.  Some  of  the

 कांडला  में  उद्योगों  की  स्थापना

 3648.  श्री  रघुबोर  सिह  शास्त्री  :  क्‍या
 व  देशिक  व्यापार  तथा  पृति  मन्त्री  यह  सताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कांडली  निर्बाध
 व्यापार  क्षेत्र  में  निर्यात  प्रधान  उद्योगों  के
 स्थापित  करने  का  लक्ष्य  प्राप्त  नहीं  हुम्रा  है
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 at  कांडला  बन्दरगाह  का  पर्याप्त  रूप  से
 लाभ  नहीं  उठाया  गया  है  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ;
 और

 (ग)  कॉडला  क्षेत्र  में  उद्योगों  की  स्थापना
 को  प्रोत्साहन  देने  और  कांडला  बन्दरगाह  का

 पूरा  लाभ  उठाने  के  लिये  क्‍या  उपाय  करने  का
 प्रस्ताव  है  ?

 वदेशिक  व्यापार  तथा  पर्ति  मन्त्रालय  में
 उप-मन्त्री  10... |  चौधरी  राम  सेवक)  :  (क)  से

 (ग).  कांडला  मुक्त  व्यापार  क्षेत्र  में  उद्योगों
 की  स्थापना  के  लिये  कोई  लक्ष्य  निर्धारित  नहीं
 किया  गया  है  ।  इस  क्षेत्र  में  औ्रौद्योगिक  कार्य-
 कलाप  में  उत्तरोत्तर  वृद्धि  हो  रही  है।  पंजीकृत
 निर्यातक  नीति,  द्रप्रिम  लाइसेंस  देने  जैसी
 सुविधाएं  कांडला  मुक्त  व्यापार  क्षेत्र  में  स्थित
 संस्थानों  को  दी  गयी  हैं  1

 कांडला  पतन  का  कार्य  957  में  सकी
 स्थापना  से  लेकर  बहुत  श्रच्छा  रहा  है।  पत्तन
 का  प्रहमदाबाद  के  साथ  बडी  रेलवे  लाइन  द्वारा
 सम्पर्क  स्थापित  होने  पर,  जिसकी  इस  वर्ष  के
 श्न्त  तक  शराह  है,  पत्तन  श्रधिक  यातायात  को
 संभाल  सकेगा  ।  यातायात  में  विविधीकरणा  भी
 हो  जायेगा  ।

 राज्य  व्यापार  निगम  द्वारा  प्रोद्योगिक  कच्चे
 माल  का  धायात

 3649.  धी  रघुबीर  सिंह  शास्त्री  :
 श्री  बे०  Fo  वास  चौधरी  :
 क्रो  देवकी  लन्दन  पाटोबिया
 थ्रो  सीलाराम  केसरी  :
 थी  यदावन्त  सिह  कुशवाह  :
 को  नन्द  कुमार  सोमसानों  :
 क्रो  देरी  शंकर  दार्मा  :

 पी  दी०  खं  बर्मा  :

 थो  रण  जोत  सिह  :
 श्यो  हरदयाल  बेवगुरत
 क्षी  क०  प्र०  सिह  देव  :
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 et  fro  fo  साॉरकर  :

 श्री  चेंगलराया  नायडू  :

 थ्  रा०  कृ०  सिह:
 श्री  यशदत्त  धार्मा:
 थो  ज्योतिंय  बसु  :
 श्री  बसुमतारी  :
 श्री  बलराज  मधोक  :

 क्या  व  देशिक  व्यापार  तथा  पूति  मन्त्री

 यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  क्‍या  सरकार  ने  सभी  प्रकार  के

 प्रौद्योगिक  कच्चे  माल  के  प्रायात  के  काय  को
 राज्य  व्यायार  निगम  को  सौंपने  का  निर्णय
 किया  है  ;

 ख्)  यदि  हाँ,  तो  हस  पर  विभिन्‍न
 उद्योगों  की  क्या  प्रतिक्रिया  है  ;  श्रौर

 (ग)  इससे  किया  वित्तीय  लाभ  होंगे  ?

 व  देशिक  व्यापार  तथा  पूति  भरत्रालय  में
 उप-मस्त्री  (ओ  चोधरो  रास  सेवक)  :  (१)
 से  (7).  सरकार  इस  समय  प्रागामी  बर्ष

 ग्र्थात्‌  1 श्रप्रल,  io  से  3  मात्र,  970
 तक  के  लिए  प्रायात  नीति  तैया  करने  के
 वाधिक  कार्य  में  व्यस्त  है।  हस  संदर्भ  में
 ध्रायात  व्यापार  में  राज्य  प्रभिकरशों  के  हिस्से
 को  उत्तरोत्तर  बढ़ाने  के  कतिपय  घुकराबों  पर
 विचार  किया  जा  रहा  है।  इन  सुभाझौं  पर
 जो  विनिश्चय  किये  जायेंगे  वे  हमारे  उन  लाभों
 के  प्राकलन  पर  झ्राधारित  होंगे  जोकि  इन
 सभावों  को  मानने  के  फलस्वरूप  देदा  की  प्रथथ-
 व्यवस्था  को  होंगे  !

 सभी  प्रकार  के  ध्रायात  राज्य  व्यापार
 तिगम  के  ही  साध्यम  से  करने  पर  जो  कठिता-
 ड्या  उत्पन्न  हो  सकती  है  उनके  सम्बन्ध  में
 द्म्याविदन  प्राप्त  हुए  हैं।

 Agrcement  between  India  and  Phillp-
 pines  for  Pcacefal  Uses  of  Atomic

 Energy

 3650.  SHRI  A.  SREEDHARAN  :
 SHRI  K.  LAKKAPPA  :
 SHRI  SHRINIBAS  MISRA  :
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 SHRI  S.  M.  KRISHNA  :
 SHRI  5.  KUNDU  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  an  agree-
 ment  has  been  concluded  between  the
 Philippines  an  India  providing  for  matual  co-
 Operation  in  the  peaceful  use  of  atomic
 energy  ;

 (b)  if  so,  what  are  the  contents  of  the
 agreement  ;  and

 (c)  if  not,  when  a  final  decision  in  this
 respect  will  be  taken  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  AUTOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  Yes,  Sir.

 (b)  The  salient  features  of  the  agreement
 are  given  in  the  Statement  attached.

 STATEMENT

 The  salient  features  of  the  agreement  for
 co-operation  in  the  peaceful  uses  of  atomic
 energy  between  the  Government  of  Philip-
 pines  and  the  Government  of  India  are  the
 following  :

 (yy  Planning  and  execution  of  collabora-
 tive  programmes  iovolving  the  uses
 of  research  reactiors  and  neutral
 crystal  spectrometer  and  other
 facilities.

 (2)  Application  of  radiostopes.
 Development  of  nuclear  electronics
 and  instrumentation.

 (3)

 (4
 (5)

 ~  Exchange  of  scientific  workers.
 Exchange  of  unclassified  scientific
 and  technical  publications  and
 samples  of  apparatus  aud  equip-
 ment  for  nuclear  engineering.

 (6)  Exchange  of  scholarship  holders.
 (c)  Does  not  arise.

 Hindi  Translation  Work  at  Naval
 Headquarters

 3651.  SHRI  SURAJ  BHAN  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  both  the
 Army  and  Air  Headquarters  have  twelve
 memhers  of  Hindi  Translation  staff  including
 one  Class  I  Officer  in  cach  Headquarters  ;
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 (b)  whether  itis  also  a  fact  that  the
 Naval  Headquarter  has  only  two  such
 Members  of  staff  plus  two  other  temporary
 posts  sanctioned  for  six  months  only  and
 none  of  them  as  of  Gazetted  rank  ;

 (c)  if  so,  the  compansion  of  the  quantum
 of  the  translation  work  already  done  and
 to  be  done  in  each  of  the  three  Head-
 quarters  ;  and

 (d)  the  stipulated  period  by  which  the
 Hindi  translation  work  in  the  Naval  Head-
 quarters  is  expected  to  be  brought  at  par
 with  the  other  two  Headquarters  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  14,  posts  including
 one  Class  I  post  for  Army  Headquarters  and
 I]  posts  including  one  ClassI  post  for  Air
 Headquarters  have  been  sanctioned  for  Hindi
 translation  work.

 (b)  Out  of  four  non-gazetted  posts
 sanctioned  for  Naval  Headquarters  for  Hindi
 translation  work,  2  were  sanctioned  for
 period  of  six  months  and  these  posts  are
 being  considered  for  extension  for  a  further
 period.

 (c)  and  (d}.  The  position  in  regard  to
 to  Standard  forms  and  manuals/pamphlets  is
 as  under  :

 Army  Navy  Air
 (including  Force

 Inter-
 Service
 Organs)

 Approx.  number  3,670  1,255  662
 of  Standurd
 forms  for
 translation.
 Approx,  number  733  868  592
 of  forms
 translated.
 Approx.  number  1,937,  387  70
 of  forms  yet  to
 be“translated.

 (ii)  Manuals/  Army  Navy  Air
 Pamphlets  Force

 |  2  3  4
 Approx.  number  4)  350  240
 of  manuals/
 pamphlets  for
 translation.
 Approx.  number  143  NIL  24
 of  manuals/
 pamphlets  trans-
 lated.
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 2  3  4

 ‘Approx.  number  298  350  26
 of  manuals/
 pamphlets  yet  to
 be  translated.

 In  addition  to  the  above,  there  is  a  large
 number  of  other  publications,  etc.  and  their
 actual  number  is  being  assessed.

 Comparison  of  translation  work  done  in
 the  three  service  HQrs  can  be  made  only
 after  assessing  the  number  of  words  already
 translated  into  Hindi.  The  compilation  of
 this  detailed  information  will  involve  consi-
 derable  time  and  labour  which  may  not  be
 commensurate  with  the  results  achieved.
 However,  the  question  of  sanctioning  addi-
 tional  staff  for  translation  work  in  Naval
 HOQrs  to  accelerate  the  work  is  also  under
 consideration.

 Coir  Mats  and  Matting  Cooperative
 Socicties

 SHRI  K.  ANIRUDHAN  :
 SHRIMATI  SUSEELA

 GOPALAN  :
 SHRI  A.  K.  GOPALAN  :
 SHRI  K.  M.  ABRAHAM  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  have  received
 any  joint  memorandum  from  some  of  the
 Coir  Mats  and  Matting  Co-operative
 Socities  on  the  30th  December,  968  ;

 (b)  if  so,  the  main  demands  contained
 in  the  representation  ;

 (c)  whether  Government  have  considered
 their  demands  ;  and

 (d)  if  so,  the  steps  taken  by  Government
 for  giving  some  relief  on  the  points  mentio-
 ned  in  the  memorandum  ?

 3652.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Yes,  Sir.

 (b)  to  (d).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.  Sve
 No.  LT—408  69].

 Arms  Assistance  to  Mizos  by  Pakistea

 SHRI  D.  N.  PATODIA  : 3653.
 SHRI  ्,  R.  LASKAR  :
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 SHRI  CHENGALRAYA
 NAIDU  ;

 SHRI  ONKAR  LAL  BERWA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  column  of
 Pakistan  trained  mizo  rebels  attacked  the
 Central  Police,  Tripura  in  January  last  ;

 (b)  whether  it  is  also  a  fact  that  the
 Mizos  were  armed  with  the  latest  sophistica-
 ted  weapon  of  Pakistan  origin  ;

 (c)  whether  the  coutinous  help  given  by
 Pakistan  to  rebel  Mizos  and  Nagas  retard
 the  possibility  of  developing  healthy  relations
 between  India  and  Pakistan  and  whether  the
 Government  of  India  have  apprised  their
 reaction  in  the  matter  to  the  Government  of
 Pakistan  ;  and

 (d.  if  so,  how  the  Pakistan  Government
 have  reacted  to  the  matter  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 and  (b).  The  details  of  the  incident  were
 furnished  to  the  House  by  the  Minister  in
 the  Ministry  of  Home  Affairs  on  the  27th
 February  1969  in  reply  to  Unstarred  Question
 No.  I484.

 (e)  Yes,  Sir.
 (d)  The  Government  of  Pakistan  have

 denied  that  they  are  providing  ao  assistance
 to  the  hostiles.

 Delay  in  Shipment  of  Prawns

 3654.  SHRI  JYOTIRMOY  BASU
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  due  to
 paucity  of  adequate  number  of  ships,  fifty
 thousand  boxes  of  prawns  for  export  valued
 at  about  five  crores  of  rupees  remained
 accumulated,  till  the  end  of  January,  969  at
 Cochin  Port,  Kerala  ;  and

 (b)  is  so,  the  action  taken  by  Govern-
 ment  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (b).  There  was  some
 accumulation  of  reefer  cargo  at  Cochin  port
 during  the  month  of  January,  ‘1969,  Adequate
 number  of  ships  were  arranged  during  the
 month  of  February,  969  and  ahe  accumiation
 was  cleared.
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 Industrial  Collabation  with  Foreign
 Countries

 3655.  SHRI  JYOTIRMOY  BASU  :
 SHRI  RAGUVIR  SINGH

 SHASTRI  :
 Will  the  Ministry  uf  FOREIGN  TRADE

 AND  SUPPLY  be  pleased  to  state  :  '

 (a)  the  names  of  the  countries  where
 Indian  industrialists  have  set  up  industries
 in  collaboration  with  the  local  entrepre-
 neurs  ;

 (b)  the  total  capital  invested  by  each
 Indian  industrialist  in  each  project  of  these
 countries  uptil  now  ;  and
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 (c)  the  total  inflow  of  money  to  India  on
 account  of  foreign  investment  by  the  Indian
 industrialists  year-wise  upto  ‘1968-69  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Of  the  70  projects  approved
 by  the  Government  of  India  for  being  set  up
 in  Overseas  countries  with  Indian  collabora-
 tion,  12  have  already  been  commissioned  in
 8  countries  namely  Ethiopia,  Kenya,  Libya,
 Nigeria,  Ceylon,  Iran,  Malaysia,  and  Canada.

 (b)  Project-wise  investment  by  the  Indian
 party  concerned  in  each  country,  as  approved
 by  the  Government,  is  as  under  :-—

 S.  Nq  Country  Field  of  Indian  collaborator  Extent  of
 collaboration  Indian

 investment
 (in  Mill.

 Rs.)

 l.  Ethiopia  Textiles  M/s.  Birla  Brothers  0°57
 (P)  Ltd.,  Calcutta

 2  —do—  Woollen  tex-  M/s.  Duncan  Brothers  0°85
 tile  Mill  &  Co.,  Calcutta,

 3.  Kenya  Textiles  Shri  R.  M.  Goculdas  °66
 Bombay.

 4a  —do—  Gripe  Water  M/s.  K.  T.  Dongre  &  00
 Plant  Co.,  Bombay.

 5.  —do—  Light  engineer-  M/s.  H.  L.  Malhotra  210
 ing  complex.  &  Sons,  (P)  Ltd.,

 Calcutta.
 6.  Libya  Pipes  M/s.  Indian  Hume  0°80,

 Pipe  Co.  Ltd.,
 Bombay.

 7.  Nigeria  Engineering  M/s.  Birla  Brothers  160,
 goods.  Pvt.  Ltd.,  Calcutta.

 8.  —do—  Solvent  Extrac-  —do—  026
 tion  Plant.

 9,  Ceylon  Manufacture  M/s.  Jay  Engineering  0°5
 of  sewing  Works,  Calcutta.
 machines.

 10.  Tran  Manufacture  M/s.  Kamani  Metals  &  0:25
 of  non-ferrous  Alloys  Ltd.,  Bombay.
 semis.

 {.  Malaysia  Manufacture  of  M/s.  Godrej  &  Boyce  167
 steel  furniture  Mfg.  Co.  (P)  Ltd.,

 Bombay.
 |  #  #  Canada  Hardboard  M/s.  Anil  Hardboards  375

 Factory.  Ltd.,  Bombay.
 ates
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 (c)  As  most  of  the  projects  enumerated
 at  (b)  above  have  gone  into  production  only
 recently  it  is  not  possible  to  estimate  the
 foreign  exchange  earnings  consequent  upon
 their  functioning  in  the  countries  of  invest-
 ment.

 Strength  of  I.  A.  F.

 3656.  SHRI  JYOTIRMOY  BASU
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  the  strength  of  the  If.  A.  F.
 both  combat  and  non-combat,  is  still  below
 target  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  and  (b).  It  is
 presumed  that  the  reference  is  to  aircraft.
 Action  continues  to  be  taken  towards  the
 build  up  of  a  modern  and  balanced  45
 Squadron  Air  Force.

 Diplomatic  Relations  with  North  Korea

 3657.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  are  contempla-
 ting  to  give  diplomatic  recognition  to  the
 Democratic  Republic  of  North  Korea  ;
 and

 (b)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 No  Sir.

 (b)  The  Government  do  not  wish  to
 take  any  step  which  may  perpetuate  the
 present  artificial  division  of  the  country.
 Therefore,  we  have  extended  diplomatic
 recognition  neither  to  the  Democratic
 People’s  Republic  of  Korea  (North  Korea)
 Nor  to  the  Republic  of  Korea  (South  Korea)
 but  maintain  consular  and  trade  relations
 with  both.

 Holding  of  Meetings  at  Brigade  Parade
 Ground,  Calcutta

 3758.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  DEFENCE  be  pleascd
 to  state  :

 (a)  whether  the  ‘Prime.  Minister,  during
 ber  visit  to  Calcutta  in  December,  1968,
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 held  a  public  meeting  at  the  Brigade  parade
 ground  ;

 (b)  if  so,  whether  Congress  Party  spon-
 sored  the  public  meeting  ;  and

 (c)  if  so,  how  a  non-official  organisation
 could  secure  permission  to  hold  a  meeting
 at  the  Brigade  parade  ground  when  similar
 permission  was  refused  to  the  West  Bengal
 United  Front  earlier  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to  (c). The  administrative  control  over  the  area  in
 question  has  been  delegated  by  the  Govern-
 ment  of  India  to  the  State  Government.  No
 permission  for  any  public  meeting  thereon
 is  granted  by  the  Defence  authorities.

 Persumably,  the  State  Governmert  grant- ed  permission  to  hold  the  public  mecting addressed  by  the  Prime  Minister  having
 regard  to  the  size  of  the  crowd  drawn,  and the  consequent  problems  of  crowd  control, convenience  and  safety  of  those  attending the  meeting,  regulation  of  traffic,  security  and
 other  relevant  factors.

 The  Government  of  India  are  not  aware of  the  facts  or  the  circumstances  relating  to
 meetings  organised  by  the  United  Front referred  to  in  part  (c).

 Indo-Bulgarian  Joint  Machinery

 3659.  SHRI  SITARAM  KESRIT:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  Bul-
 garian  Prime  Minister  during  his  State  visit
 to  India,  agreed  to  set  up  joint  machinery
 to  discuss  in  detail  the  aspects  of  co-
 operation  in  the  economic  and  other
 spheres  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  whether  the  joint  machinery  has  been

 set  up  ;  and
 (d)  if  not,  when  the  same  is  likely  to

 be  set  up  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 No,  Sir.

 (b)  to  (d).  Do  not  arise,
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 Joint  Collobaration  for  Manufacture  of
 Motor  Vehicles

 3660.  SHRI  8,  K.  DAS  CHOW-
 DHURY :  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to
 state  :

 (a)  whether  the  Government  of  Ceylon
 have  agreed  to  the  participation  of  India
 and  United  Kingdom  in  setting  up  a  joint
 venture  for  manutacture  of  motor  vehiclels  ;

 (b)  if  so,  Indias’  share  in  this  venture  ;
 and

 (c)  where  the  factory  is  likely  to  be
 set  up  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Yes,  Sir.

 (b)  Indian  share  in  the  equity  of  the
 project  will  be  limited  to  $300,000.

 (c)  The  factory  is  likely  to  be  set  up
 in  the  Colombo  District  of  Ceylon.

 IN.  S.  “Vikrant”

 3661.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  the  cost  at  which  I.N.S.  “VIKRANT”
 was  purchased  and  the  number  and  type  of
 planes  it  carries  ;

 (b)  the  number  of  planes  belonging  to
 I.N.S.  “VIKRANT”  that  have  crashed
 and  the  number  of  planes  that  have  become
 obsolete  ;

 (c)  the  total  amount  spent  annually  on
 repairs  to  I.  N.S.  “VIKRANT”  and  the
 planes  carried  by  it  since  the  aircraft  carrier
 was  brought  ;  and

 (d)  whether  Government  propose  to
 aquire  any  more  aircraft  carriers  for  the
 Indian  Navy  in  the  near  future  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  :  (a  to  (d).
 The  original  cost  of  the  ILN.S.  “VIKRANT”
 was  Rs.  2I.8  crores.  It  carries  fighters,  anti-
 submarine  bombers  and  helicopters.  While  I
 cannot  be  expected  to  disclose  other  details
 asked  for,  it  can  be  indicated  that  Govern-
 ment  have  no  proposal  at  present  for  acqui-
 sition  of  more  aircraft  carriers.

 MARCH  15,  i969  to4 Wrinen  Answers

 Powerloom  Scheme

 3662.  SHRI  B,  K.  DAS
 CHOWDHURY  :

 SHRI  R.  K.  SINHA  :
 Will  the  Minister  of  FOREIGN  TRADE

 AND  SUPPLY  be  pleased  to  state  :
 (a)  whether  the  demand  for  shifting  the

 the  Powerloom  Scheme  back  to  the  Central
 Sector  in  the  country  has  been  turned
 down  ;

 (b)  if  so,  the  reasons  for  the  same  ;
 and

 (c)  the  contribution  of  the  States  in  the
 Powerloom  Scheme  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Yes,  Sir.

 (b)  According  to  the  recommendation
 of  the  Powerloom  Enquiry  Committee  which
 has  been  accepted  by  the  Government  of
 India,  Powerloom  Industry  is  a  State  Plan
 Scheme  like  Handloom  Industry.

 (c)  The  States  have  to  distribute  the
 powerlooms  to  the  individuals  and  co-
 operative  societies.  In  the  case  of  allotment
 to  individuals,  assistance,  if  any,  has  to  be
 provided  from  the  State  Aid  to  Industries
 Act  or  through  normal  banking  channels.
 In  the  case  of  the  Co-operative  sector,
 Central  assistance  is  limited  to  75°  and  25%
 is  provided  by  the  States  from  their  own
 resources.

 Purchase  of  Jute  by  S.  T.  ८.

 3663.  SHRI  INDRAJIT  GUPTA  :
 SHRI  R.  K.  SINHA  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  State
 Trading  Corporation  purchased  raw  just  in
 the  last  season  at  Rs.  40  per  maund  and  re-
 sold  it  at  Rs.  75/~  ;

 (b)  if  so,  the  quantity  of  jute  purchased
 and  resold  in  this  manner,  and  the  profit
 earned  thereby  ;  and

 (c)  whether  there  is  any  proposal  to
 subsidize  the  actual  raw  jute  cultivators
 so  that  an  economic  return  is  available  to
 them  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  and  (b).  Under  the  price
 support  operations  for  jute  in  the  1967-68
 season,  the  State  Trading  Corporation  pur-
 chased  a  total  quantity  of  27869  Quintals
 of  jute  at  a  price  based  on  the  minimum
 support  price  of  Rs.  ]07.I7  per  quintal  for
 Assam  Bottoms  variety  delivered  at  Calcutta.
 The  entire  quantity  was  sold  in  the  current
 season,  and  the  Corporation  obtained  a
 higher  price  on  the  basis  of  the  prevailing
 market  conditions.  The  nett  profit  of  the
 Corporation  was  approximately  Rs.  49
 lakhs.

 (c)  No,  Sir.  The  profits  earned  by  the
 State  Trading  Corporation  are  normally
 utilised  for  increasing  exports  of  sackings  by
 securing  orders  against  tenders  flouted  by
 foreign  Governments  by  quoting  competitive
 Prices.

 Export  of  Enginecring}]Goods

 3664.  SHRI  K.P.  SINGH  DEO:
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  have  formulated
 a  plan  to  step  up  production  of  certain
 engineering  goods  for  the  purpose  of
 export  ;

 (b)  if  so,  the  engineering  goods  and  the
 extent  to  which  their  production  is  proposed
 to  be  raised  ;  and

 (c)  the  foreign  markets
 goods  will  be  exported  ?

 where  these

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  to  (c).  The  following
 measures  have  been  taken  to  encourage  pro-
 duction  for  export  :

 (i)  Manufacturers-cum-exporters  and
 allowed  facilities  for  import  of  capi-
 tal  equipment  against  special
 allocation  of  foreign  exchange  for
 the  purposes  of  expansion,  moderni-
 sation  and  diversification  of  pro-
 ducts  for  increasing  exports  on  a
 selective  basis  on  merits  ;

 (ii)  Units  exporting  more  than  10%  of
 producti  are  eligible  for  import
 of  raw  materials  from  sources
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 of  their  choice  to  the  extent  possi-
 ble  ;
 In  the  case  of  manufacturing  units
 with  substantial  export  performance,
 capacity  used  in  the  export  effort
 may  be  considered  for  exclusion
 from  the  calculation  of  sanctioned
 capacity  on  a  case  to  case  basis  ;
 and
 Additional  capacity  licensed  for
 export  production  be  followed  up
 by  appropriate  import  licensing  for
 capital  goods,  spares  and  raw
 materials,  provision  of  finance  and
 technical  and  managerial  assis-
 tance.

 It  is  not  possible  to  make  an  assess-
 ment  of  the  increase  in  production  as  a
 result  of  the  above  measures.  ur  aim  is  to
 have  a  global  marketing  strategy.

 Written  Answers

 qi)

 (iv)

 Visit  by  a  Trade  Delegation  to
 New  Zealand

 3665.  SHRI  MAHANT  DIGVIJAI
 NATH  :

 SHRI  R.  K.  SINHA  :
 SHRI  YASHWANT  SINGH

 KUSHWAH  :
 Will  the  Minister  of  FOREIGN  TRADE

 AND  SUPPLY  be  pleased  to  state:
 (a)  whether  it  is  a  fact  thata  Trade

 delegation  is  likely  to  visit  New  Zealand
 shortly  ;

 (b)  if  so,  whether  the  delegation  shall
 also  visit  other  countries  ;

 (०)  the  details  of  the  commodities  which
 India  will  be  importing  from  New  Zealand
 and  exporting  to  that  country  ;  and

 (d)  the  amount  of  foreign
 likely  to  be  earned  thereby  ?

 exchange

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  to  (d).  The  Chairman,  State
 Trading  Corporation  together  with  a  Director
 of  the  STC  visited  New  Zealand  sometime
 ago.  He  also  visited  Australia  and  some
 countries  in  South  Asia.  Two  statements
 showing  the  value  of  our  exports  to  New
 Zealand  and  our  imports  from  New  Zealand
 during  the  last  3  years  are  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-409/69.)
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 Radar  Station  in  NEFA

 3666.  SHRI  DIRESWAR  KALITA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  a  radar
 station  in  NEFA  is  proposed  to  be  set  up
 and  financed  by  the  ७.  ह. ड  Army  ;  and

 (b)  if  so,  its  purpose  ?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Art  Silk  Industry

 3667.  SHRI  D.  N.  PATODIA  :
 SHRI  S,  K.  TAPURIAH  :
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  advertisement  issued  by
 the  Silk  and  Art  Silk  Mills  Association  that
 as  against  a  meagre  export  of  Rs.  1.85  crores
 the  industry  can  boost  the  export  figure  upto
 Rs.  20  crores  a  year  ;

 (b)  whether  it  has  also  been  pointed  out
 that  the  factors  preventing  the  industry  to
 achieve  the  said  target  are  (i)  Sale  of  Yarn
 by  the  State  Trading  Corporation  to  the
 industry  at  a  heavy  margin  of  profit  and
 (ii)  smuggling  of  Yarn  from  Nepal  ;

 (c)  if  so;  the  reaction  of  Government  in
 the  matter  ;  and

 (d)  how  Government  propose  to
 the  industry  to  achieve  the  objective  ?

 help

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (b).  Yes,  Sir.

 (c)  and  (d).  Government  does  not  con-
 sider  that  the  State  Trading  Corporation  is
 selling  the  yarn  at  a  heavy  margin  of  profit.
 If  exports  have  not  picked  up  these  are  due
 to  other  reasons.  However,  the  export  pro-
 motion  measures  already  in  operation  are
 kept  constantly  under  review  and  for  the
 furtherance  of  exports  Government  would
 take  into  account  the  suggestions  received
 from  the  industry  and  trade  including  the
 Silk  and  Art  Silk  Mills’  Association,
 Bombay.
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 Plan  Allocations  for  Delhi  for  1969-70

 3668.  SHRI  HARDAYAL  DEVGUN  :
 Will  the  PRIME  MINISTER  be  pleased  to
 State  :

 (a)  whether  the  Plan  allocations  for  the
 Union  Territory  of  Delhi  for  1969-70,  have
 been  finalised  ;

 (b)  if  so,
 and

 the  total  amount  allocated  ;

 (c)  the  major  services  for
 umount  has  been  allocated  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING)  (SHRIMATI  INDIRA
 GANDHI,  :  (a)  to  (c).  These  have  not  yet
 been  finalised.  Tentatively  provisions  have
 been  made  for  the  various  sectors  as  shown
 in  the  Statement  laid  on  the  Table  of  the
 House.  [Places  in  Librasy  See.  No.  LT-
 410/69.)

 which  the

 Report  by  the  Chairman,  M.  M.  T.  C.
 on  Exports  of  Mangancse  Ore

 3669.  SHRI  HARDAYAL  DEVGUN  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Chair-
 man  of  the  Minerals  and  Metals  Trading
 Corporation  has  after  4  months  of  foreign
 tour  expressed  his  concern  over  the  export
 of  manganese  ore  ;

 (b)  if  so,  the  reasons  for  the  cut  in  the
 exports  of  manganese  ore  given  by  the
 Chairman  of  MMTC  :  and

 (c)  the  steps  Government  propose  to
 take  in  regard  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TIRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (3)  No,  Sir.

 (b)  I.77  lakh  tonnes  of  manganese  ore
 have  been  exported  during  1968,  which
 exceeds  the  967  exports  by  94,000  tonnes.
 A  higher  target  of  .3  million  tonnes  has
 been  set  for  export  during  1969,  against
 which  sale  orders  for  over  a  million  tonnes
 have  already  been  secured.

 (c)  For  maintenance  of  its  hold  in  the
 main  markets  for  Indian  manganese  ore,  the
 M.M.T.C.  besides  appointing  its  sale
 agents  in  some  of  the  territorries  and  avail-
 ing  assistance  from  our  Missions  in  these
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 countries,  have  also  been  sending  delegations
 to  contact  the  consumers  and  other  purchase
 organisations.  At  home,  integrated  schemcs
 for  development  of  inland  transport  and
 port  facilities  are  under  way,  which,  when
 completed.  would  reduce  the  ocean  freight,
 thus  making  the  Indian  ore  more  competi-
 tive  in  the  international  market.

 मारत-नेपाल  व्यापार

 3670.  श्रो  यशबन्त  सिंह  कुशवाह  :  क्‍या

 वैदेशिक  व्यापार  तथा  पूति  मन्त्री  यट  बताने

 की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षो  में  नेपाल  तथा  भारत
 के  बीच  कितने  माल  का  श्रायात  द्रौर  निर्यात
 किया  गया  तथा  उसका  ब्यौरा  क्‍या  है;  और

 (@)  भारत  तथा  नेपाल  सरकार  द्वारा
 दोनों  देशों  के  बीच  प्रबंध  व्यापार  को  रोकने
 के  उद्दे्य  से  क्या  काययंवाही  की  गई  है  ?

 व  देशिक  व्यापार  तथा  पूति  मन्त्रालय  में
 उप-मंत्री  (श्री  चौधरों  राम  सेवक)  (क)
 नेपाल  सहित  विभिन्‍न  देशों  को  भारत  के
 निर्यातों  तथा  उन  देशों  से  ग्रायातों  का  प्रकाशन
 प्रतिमास  महानिदेशक,  वाशिज्यिक  श्रम  चना
 तथा  सांख्यिकी  द्वारा  किया  जाता  है।  फिर
 भी  एक  विवरणा  (प्रंग्रेजी  में)  संलग्न  है.  जिसमें
 गत  तीन  वर्षो  में  भारत-नेपाल  व्यापार  की

 वस्तुभों  तथा  मूल्य  के  ब्यौरे  दिये  गये  हैं  1

 [पुस्तकालय  में  रखा  गया  ।  देखिये  संख्या  LT-

 411/69)
 ख)  भारत-नेपाल  सीमा  पर  स्थित  सीमा-

 शुल्क  चौकियाँ  निवारक  जांच-चोकियों  का  भी
 काम  कर  रही  हैं।  इस  समय  कुल  8  जांच
 चौकियां  हैं  जिनमें  से  0  बिहार  में,  8  उत्तर
 प्रदेश  में  तथा  ]  पश्चिमी  बंगाल  में  है  '  भारत-
 नेपाल  सीमा  के  प्रारपार  तस्करी  रोकने  के  लिये
 सीमा  पर  निवारक  उपायों  को  मुदढ़  बनाया
 गया  है।  इलाहाब।द  कलक्टरी  में 13  तथा
 पटना  कलक्टरी  4  प्रतिरिकत  गहती  दल
 भी  रखे  गये  हैं।  पद्चिचम  बंगाल  कजकटरी  में
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 3  निवारक  चौकियां  स्थापित  की  गई  हैं  प्रौर
 उनके  लिये  श्रावश्यक  अमल  रखा  गया  है  ।
 इस  बात  पर  भी  सहमति  हो  गई  है  कि  दोनों
 सरकारें  तस्करी  तथा  ब्पापार  के  दिल्लञा-परिव-
 हन  वे  विरुद्ध  निवारक  उपाय  करनी  रहेंगी  t

 पैंगनीज  का  निर्यात

 श्री यरावम्त  सिह  कुशवाह  :
 भो  मीठा  लाल  मोना  :
 श्री  प्र  के०  बेब :
 श्री  धो०  लाठ  देव  :

 श्री  रा०  की०  भ्रमीन:
 क्या  वंदेद्षिक  व्यापार  तथा  ह-11.  मन्त्री  यह

 बताने  की  कृपा  करेंगे  कि:
 (क)  गत  दो  वर्षो  में  नियति  किये  गये

 मैंगमीज  ग्रयस्क  के  थाकड़े  क्या  हैं;
 (ख)  इससे  कितनी  विदेशी  मुद्दा  प्राप्त  हुई;

 श्रौर

 (7)  प्रागामी  वर्ष  के  लिये  इसके  निर्यात
 के  क्‍या  लक्ष्य  हैं  ?

 367L,

 व देशिक  व्यापार  तथा  पूति  मन्प्रालथ  में
 उप-मन्त्रो  ी  लौधरी  रास  लेपक) :  (क)
 झ्ौर  (घ).  गत  दो  वर्षो  में  मारत  से  निर्यातित
 मैंगनीज  प्रथस्क  बा,  परिमागा  तथा  उससे  उप-
 जित  विदेशी  मुद्रा  निम्नलिखित  है  :

 वर्ष  परिणाम  (लाख  मूल्य  (लाख  रुपये)
 में  टन)

 967  0.83  1241.20:
 I968  .77  I65.24

 (ग)  सन्‌  969  के  लिये  3  लाख  मे०
 टन  मैंग  नीज  अश्रयस्क  के  नियति  का  लक्ष्य  रल
 गया  है।

 Trade  Agreement  with  U.S.  Ss.  ४२.
 3672.  SHRI  YASHPAL  SINGH: Will  the  Minister  of  FOREIGN  TRADE AND  SUPPLY  be  pleased  to  state  ;

 (a)  whether  any  Trade  Agreement  was
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 signed  with  the  Government  of  U.S.S.  R.
 in  968  ;  and

 (b)  if  so,  the  items  which  are  likely  to
 be  exported  to  or  imported  from  U.S.  S.  R.
 under  that  agr  and  the  financial  bene-
 fits  expected  therefrom  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  and  (b).  A  review  on  ex-
 change  of  commodities  between  India  and
 USSR  for  the  year  969  was  concluded  in
 December,  1968.  The  main  items  likely  to
 be  exported  to  USSR  during  969  according
 to  this  review  are  Mica,  Raw  Wool,  Raw
 Jute,  Goat  skins,  Tobacco,  Coffee,  Tea,
 Spicee,  Cashew  Kernels,  H.  P,  S.  Ground-
 nuts,  De-oiled  cakes,  Raw  opium,  I.zather
 shoes  Jute  goods,  cotton  piece-goods,  Ready-
 made  garments,  woollen  textiles,  sports  goods
 Coir  Goods,  Chemicals  &  insecticides,  Handi-
 crafts,  Drugs  and  Pharmaceuticals  Rolled
 Steel  products.  Railway  wagons,  Engineer-
 ing  goods,  Automobile  tyres  and  tubes  etc.
 The  principal  items  to  be  imported  from
 USSR  during  969  are  machinery  equipments
 and  spares  for  Soviet  assisted  projects,  Power
 and  Electro-technical  cquipment.  Mining
 Geological  Prospecting,  lifting  and  transport
 equipments,  Tractors,  Printing  Machinery,
 Laboratory  and  Scientific  equipment,  con-
 struction  and  earth  moving  equipment,  oil
 products,  Raw  Asbestos,  Newsprint,  wood-
 pulp,  Zinc,  Platinum,  Rolled  steel  products,
 Tin  Plates.  Ammonium  Sulphate,  Urea,
 Muriate  of  Potash,  Sulphur,  Chemicals
 etc.

 The  financial  benefit  of  our  trade  with
 USSR  is  that  it  is  a  balanced  trade  in  Indian
 rupees  wherein  our  imports  are  paid  for  by
 the  export  of  commodities.

 Exports  to  U.S.  5.  R.

 3673.  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  any  proposal  is  under  the
 consideration  of  Government  to  boost  ex-
 ports  to  U.S.S.R.  during  the  year
 969  ;

 (b)  if  so,  the  value  of  goods  likely  to  be
 exported  during  the  same  period  to  that
 country  ;  and

 (0)  the  items  of  goods  likely  to  be  ex-
 posted  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  to  (c).  Exports  of  goods
 from  India  to  USSR  during  969  will  be  in
 accordance  with  the  arrangement  finalised  in
 Decrmber,  968  under  the  Trade  and  Pay-
 ments  Agreement  between  the  two  countries.
 The  principal  items  to  be  exported  from
 India  are  Mica,  Raw  wool,  Raw  Jute,  Semi-
 tanned  and  tanned  Goat  Skin,  Tobacco,
 Shellac,  Castor  Oil.  Coffee,  Tea,  Spices,
 Cashew  Kernels,  H.  P.  S.  Groundnuts.  De-
 oiled  cakes.  Raw  opium,  Leather  Shoes,  Jute
 goods,  Cotton  piece-goods,  Ready-made
 Garments,  woollen  textiles,  sports  goods,
 Coir  goods,  Chemicals  and  _  Insecticides,
 Handicrafts,  Drugs  and  Pharmaceuticals,
 Rolled  steel  products,  Rallways  wagons,
 Engineering  goods  and  Automobile  Tyres
 and  Tubes.  The  total  value  of  exports  to
 USSR  during  969  is  expected  to  be  of  the
 order  of  Rs.  45  crores.

 Conversion  of  Balance  af  Trade  with
 Rupee  Payment  Countries

 3674.  SHRI  D,  N.  PATODIA  :
 the  Minister  of  FOREIGN
 SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  respect  of
 some  of  the  East  European  countries  includ-
 ing  Yugoslavia  who  are  holding  Rupee
 Balance  in  their  favour,  efforts  are  being
 made  by  these  countries  asking  India  to
 convert  these  balances  into  free  foreign  ex-
 change  and  if  so.  the  particulars  thereof  ;

 (b)  the  reaction  of  Government  thereto
 and  whether  Government  are  considering  any
 such  proposal  as  reasonable  ;

 (c)  if  not,  whether  Government  have
 protested  against  such  a  move  and  if  not,  the
 reasons  therefor  ;

 Will
 TRADE  AND

 (d)  the  manner  in  which  Government
 Propose  to  settle  such  payments  ;  and

 (e)  whether  the  attitude  of  Government
 has  been  changed  on  account  of  these  events
 towards  Rupee  Payment  Trade  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  No,  Sir,  None  of  the  East
 European  Countries  with  whom  India  has
 bilateral  trade  and  payments  arrangements
 have  approached  the  Government  of  India
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 seeking  conversion  of  their  existing  Rupee
 balances  into  free  foreign  exchange.  Under
 the  current  agreements,  such  balances  are  to
 be  utilised  by  these  countries  for  purchase  of
 Indian  goods.

 (b)  to  (e}.  Do  not  arise.

 Financial  Assistance  to  increase
 Salt  Exports

 SHRI  HARDAYAL  DEVGUN  :
 SHRI  D.  C.  SHARMA  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  RANJIT  SINGH  :

 Will  the  Miniater  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  the  Government  of  Gujarat
 have  asked  for  financial  help  to  increese  salt
 exports  ;

 (b)  whether  the  request
 sidered  by  Government  :  and

 (d)  if  so,  with  what  results  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  AND

 3675.

 has  been  con-

 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  Yes.  Sir.

 (b)  and  (c).  The  exports  of  salt  is  cana-
 lised  through  State  Trading  Corporation.
 The  Corporation  has  agreed  to  make  an
 advance  of  Rs.  35  lakhs  as  loan  to  the
 Government  of  Gujarat  for  purchase  of  ad-
 ditional  fleet  of  self-propelled  steel  barges  to
 increase  the  loading  rate  of  salt.  The  agree-
 ment  to  this  effect  was  signed  between  the
 Government  of  Gujarat  and  the  State  Trad-
 ing  Corporation  on  the  5th  Februry,  1969.

 Paradeep  Port

 3676.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  it  ifa  fact  that  Paradeep
 Port  is  facing  prospects  of  coming  to  a
 standstill  soon  since  the  Minerals  and  Metals
 Trading  Corporation  had  failed  to  enter  into
 any  deal  with  Japan  for  the  export  of  iron
 ore  during  the  year  1969-70  ;

 (b)  if  s0,  the  precise  circumstances  in
 which  the  M.  M.  त.  C.  failed  to  enter  into
 the  envisaged  deal  with  Japan  ;

 (c)  whether  it  isa  fact  that  Paradeep
 Port  was  mainly  developed  for  handling  iron
 ore  exports
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 (d)  the  steps  that  are  being  taken  to
 “ensure  that  the  Port  capacity  is  utilised  to
 the  maximum  ;  and

 (e)  how  far  the  capacity  is  likely  to
 remain  idle  during  the  year  1969-70  in  view
 of  the  present  circumstances  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FNREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  Yes,  Sir.
 (d)  and  (e).  Pending  the  Commissioning

 of  Daitarimines  of  Orissa  Mining  Corpora-
 tion,  iron  ore  from  Barajamda  sector  is  be-
 ing  brought  by  rail  to  unloadiug  points  like
 Bhubaneshwar  on  the  East  Coast  line  from
 where  it  is  moved  by  road  to  Paradeep.
 Construction  work  on  Cuttack-Paradeep  rail
 link  has  also  been  taken  up.  In  the  mean-
 time,  the  shipment  of  iron  ore  from  Para-
 deep  has  been  inereased  from  6  lakh  tonnes
 during  967  to  about  I!  lakh  tonnes  during
 1968.  The  exports  of  iron  ore  through
 Paradeep  are  likely  to  be  maintained  at  the
 same  level  during  1969-70.  The  port  has  a
 capacity  of  handling  exports  upto  2.5  million
 tonnes  of  iron  ore.

 China’s  Admission  to  U.  N.  0.

 3677.  SHRI  R.  K.  SINHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Japan  has  sought  India’s
 co-operation  in  its  efforts  to  secure  China's
 admission  to  the  United  Nations  Organisa-
 tion  ;  and

 (b)  if  so,  Government's  reaction  there-
 to?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  No
 Sir.

 (b)  Does  not  arise.

 Indo-Ceylon  Trade

 3678.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  the  items  proposed  for  exports  to
 Ceylon  and  whether  their  prices  are  com-
 petitive  with  the  items  of  exports  by  other
 gountries  to  Ceylon  ;
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 (b)  India’s  balance  of  trade  with  Ceylon
 at  the  end  of  last  year  and  the  items  which
 Ceylon  has  agreed  to  export  to  us  in  return
 for  the  increased  exports  from  our  side  in
 order  to  avoid  credit  which  we  cannot  afford  ;
 and

 (c)  whether  any  agreement  was  reached
 about  quotas  and  prices  of  tea  exported  to
 foreign  markets.  in  order  to  avoid  unhealthy
 competition  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  and  (b).  The  Hon’ble  Mem-
 ber  presumably  refers  to  the  discussions  held
 in  Colombo  in  January,  1969,  on  the  occa-
 sion  of  the  firat  meeting  of  the  Indo-Ceylon
 Committee  on  Economic  Co-operation.  A
 number  of  terms  were  identified  by  the  Com-
 mittee  where  potential  existed  in  the  expan-
 sion  of  mutual  trade.  These  items  are  mcn-
 tioned  in  the  Joint  Communique  issued  at
 the  conclusion  of  the  talks  a  copy  of  which
 has  already  been  laid  on  the  Table  of  the
 House  in  reply  to  Starred  Question  No.  450
 answered  on  March  2  1969.  During  the
 year  ‘1967-68,  our  exports  to  and  imports
 from  Ceylon  were  of  the  order  of  Rs.  493
 lakhs  and  Rs.  333  lakes,  respectively,  There
 was  thus  a  balancc  of  Rs.  1,160,  lakhs
 favourable  to  India.

 (c)  No,  Sir.

 Cess  Fund  for  Handloom  Development

 3679.  SHRI  NITIRAJ  SINGH
 CHAUDHARY  :  Will  the  Mintster  of
 FOREIGN  TRADE  AND  SUPPLY  be
 pleased  to  state:

 (a)  whether  the  levy  of  cess  at  one
 quarter  anna  for  every  square  yard  of  Mill
 fabric  manufactured  in  the  country  was  being
 levied  by  the  Centre  to  create  Handloom
 Development  Fund  called  Cess  Fund  ;

 (b)  whether  it  was  merged  with  the  States
 Plans  during  the  Third  Plan  period  :

 (c)  if  so,  the  reasons  therefor  ;
 (0)  whether  the  States  are  allocating  the

 share  funds  for  handloom  developments  ;
 (९)  if  so,  the  extent  of  allocations  made

 by  each  State  ;
 (f)  whether  the  Centre  will  take  back

 the  levy  and  make  allocations  itself  in  view
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 of  the  fact  that  the  States  are  not  making
 proper  allocations  ;  and

 (g)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  Yes,  Sir.

 (b)  The  Cess  Fund  was  abolished  in  960
 and  the  additional  excise  duty  collected  mill
 fabrics  was  credited  to  the  General  Revenues.

 (c)  The  reasons  for  abolition  of  Cess
 Fund  were  :

 (i)  The  amount  credited  to  the  Cess
 Fund  was  inadequate  for  the  hand-
 loom  industry  and  additional  funds
 were  provided  from  the  General
 Revenues.

 (ii)  There  were  procedural  diffiulties  in
 accounting,

 (d)  and  (e).  The  States  have  been  allocat-
 ing  funds  for  handloom  development.  During
 the  Third  Plan  period  the  expenditure  made
 by  various  States  are  given  in  the  statement
 laid  on  the  Table  of  the  House.  te  Juced  in
 Library.  See  No,  LT—42/69:.

 (f)  and  (g).  Do  not  arise.

 Sagging  Textile  Industry  as  priority  Industry

 3680.  SHRI  5.  K.  TAPURIAH  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  have  received
 Suggestions  to  include  the  sagging  textile
 industry  in  the  list  of  ‘priority  industry’  ;
 and

 (b)  if  so,
 thereto  ?

 the  reaction  of  Government

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  (b).  For  some  time  past,
 the  cotton  textile  industry  has  been  pressing that  it  should  be  included  in  the  list  of
 ‘priority  industries’.  While  it  has  not  been
 possible  for  Government  to  accede  to  this
 request  in  respect  of  concessional  rate  of
 corporation  tax,  it  has  been  decided  to  give
 Priority  status  to  this  industry  for  purposes of  higher  development  rebate.  Necessary provision  his  accordingly  been  made  in  the
 Finance  Bill,  1969,
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 Size  of  the  Party  Accompanying  Prime

 Minister  during  Foieign  Visits

 3681.  SHRI  s.  K.  TAPURIAH  :
 SHRI  BAL  RAJ  MADHOK  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  what  were  the
 strengths  of  the  official  teams  which  accom-
 panied  the  Prime  Minister  during  her  official
 visits  to  foreign  countries  in  the  last  two
 years  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  The
 Prime  Minister  visited  the  following  countries
 during  the  last  two  years  and  the  strength  of
 her  party  including  her  personal  staff  was
 as  follows  :
 l.  Ceylon  September,  967  6
 2.  USSR,  Poland

 Yugoslavia,  Bulgaria,
 Rumania  and  U.A.R.  October,  967  6

 3.  USSR  November,  967  2
 4.  Brazil,  Uruguay,

 Argentina,  Chile
 Columbia,  Verzuela
 Trinidad  and  Tobago
 and  Guyana.
 Singapore,  Australia,
 New  Zealand  and
 Malaysia.  May,  968  4

 6,  United  Kingdom  January,  969  10
 In  May  1968,  the  Prime  Minister  also

 visited  Sikkim,  Bhutan  which  are  in  special
 treaty  relations  with  India.  The  strength  of
 the  official  party  during  that  tour  was  I5.

 September,  968  7
 tA

 राजस्थाम  की  सीमाझों  पर  पाण्स्तानी
 गतिविधियां

 3682.  श्री  भोला  माथ  सास्टर  :  कया
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  हाल  ही  के
 इन  समाचारों  की  झोर  दिलवाया  गया  है  कि
 पाकिस्तानी  राजस्थान  की  सीमाओं  पर  उत्तेज-
 नात्मक  हरकतें  भौर  युद्धा  म्यास  कर  रहे  हैं;  ध्रौर

 पुख)  यदि  हां,  तो  सीमा  की  सुरक्षा  के
 लिए  कया  कार्यवाही  की  गई  है  ?

 प्रतिरक्षा  मंत्री  थी  ह... ड  सिंह  :  (क)  भौर

 (8).  राजस्थान  सीमा  के  पार  पाकिस्तानी
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 सैनिक  गतिविधि  में  कोई  विदषेष  बृद्धि  नहीं  हुई ।
 सीमा  सुरक्षा  सेना  राजस्थान  सीमा  में  गएत
 लगाती  रही  है,  शौर  निरन्तर  सतकंता  वरती
 जा  रही  है  ।

 Public  Sector  Undertakings

 3683.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  with  reference  to  his  article  in  the
 Indian  African  Trade  Journal,  what  are  the
 items  produced  by  the  Public  Sector  Under-
 takings  below  the  world  prices  and  which
 will  not  require  subsidy  for  their  exports  ;

 (b)  the  reasons  why,  instead  of  a  subsidy
 all  specified  exports  from  the  public  as  well
 as  private  sectors  are  not  given  tax  exemption
 certificates  ;  and

 (c)  the  reasons  why,  in  order  not  to
 deprive  the  internal  market  of  its  supplies,
 such  certificates  are  given  only  for  production
 out  of  the  capacity  now  lying  idle?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  Public  Sector  Undertakings
 manufacture  a  wide  range  of  products  in  the
 engineering,  drugs,  petroleum,  chemicals  and
 other  fields.  Commodities  are  normally
 exported  at  prices  determined  by  factors  of
 international  marketing  and  competition.
 Domestic  and  foreign  prices  vary  from
 market  to  market  and  on  account  of  other
 considerations.  The  products  of  Public
 Sector  Undertakings  being  non-traditional,
 require  marketing  assistance  against  exports
 for  the  present  ;  most  of  these  products  can
 however  be  exported  on  the  strength  of  the
 packet  of  assistance  now  allowed  on  exports
 of  non-traditional  products.

 (b)  Assistance  for  exports  in  the  form  of
 cash  assistance,  is  more  direct  and  readily
 available  than  tax  exemption.

 (c)  The  question  does  not  arise  since  at
 Present  no  certificates  of  tax  exemption
 allowed  against  exports  of  any  products.

 Indian  Businessmen’s  visit  to  Singapore

 3684.  SHRI  P.C.  ADICHAN  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  a  five  men  team  of  Indian
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 businessmen  was  recently  sent  to  Singapore
 to  promote  the  sales  of  Indian  made  chemical
 and  pharmaceutical  products  ;

 (b)  if  so,  the  precise  report  of  the  team
 about  the  export  prospects  of  these  goods  to
 Singapore  ;  and

 (c)  Government's  reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  Yes,  Sir.

 (b)  and  (०),  The  Report  of  the  Team  is
 awaited.

 Balance  of  Trade  with  U.K.

 3685.  SHRI  HARDAYAIL.  DEVGUN:
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is  a
 surplus  of  Rs.  l5  crores  in  India’s  favour  in
 the  total  trade  of  Rs.  335  crores  with  U.  K.
 during  the  year  968  ;  and

 (b)  if  so,  what  further  steps  are  contem-
 plated  to  maintain  a  favourable  balance  of
 trade  with  that  country  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  During  the  eleven-month
 period  January-November,  968  for  which
 Statistics  are  available,  India’s  total  trade
 (ie  exports,  re-exports  and  imports)  with
 U.  K.  amounted  to  Rs.  323  crores  and  India
 had  a  surplus  trade  balance  of  Rs.  69  crores
 with  U.  K.  during  this  period.

 (b)  Besides  continuing  the  various  export
 promotion  measures,  a  watch  is  being  kept
 on  the  situation  and  appropriate  measures
 will  be  taken  as  and  when  necessary.

 Ex-Servicmen  in  Manipur

 3686.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  the  number  of  ex-servicemen  in  the
 Union  Territory  of  Manipur  including  ex-
 commissioned  personnel  ;

 (b)  the  facilities  so  for  given  to  them
 including  employment  opportunities  and
 safeguards  ;

 (०)  how  many  of  them  have  been  re-
 employed  ;
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 (d)  whether  any  reservation  is  made  for
 them  in  the  matter  of  their  employment  ;
 and

 (e)  if  so,  whether  they  are  given  the
 chance  under  the  aforesaid  reservation  pro-
 visions  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  M.  R.
 KRISHNA):  (a)  According  to  the  infor-
 mation  supplied  by  the  Manipur  Administra-
 tion  in  September,  967  there  were  5335  Ex-
 servicemen  in  the  Union  Territory  of  Mani-
 pur.  7  Emergency  Commissioned  Officers
 belonging  to  Manipur  have  so  far  been
 released.

 (b)  and  (d'.  The  Hon'ble  Minister’s
 attention  is  invited  tc  the  answers  given  in
 reply  to  part  (b)  of  Unstarred  Question  No.
 2939  answered  in  the  Lok  Sabha  on  19-6-1967,
 and  to  Unstarred  Question  No.  2281  answered
 in  the  Lok  Sabha  on  QTL  1968.

 ic)  Out  of  55  Ex-servicemen  registered
 with  Employment  Exchange,  Imphal  (Mani-
 pur)  during  1967,  6  were  found  employment
 and  out  of  87  Ev-servicemen  registered  dur-
 ing  1968,  4  were  found  cmployment.  Out
 of  the  7  Emergency  Commissioned  Officers
 belonging  to  Manipur;  released  so  far,  4  have
 been  absorbed  in  suitable  civil  jobs.

 (८)  As  a  result  of  the  reservation  orders,
 17  reserved  vacancies  were  notified  to  Employ-
 ment  Exchange  during  967  and  968  out  of
 which  6  were  filled  up  by  Ex-servicemen.
 Similarly  one  of  the  released  ECOs,  has  been
 selected  for  a  reserved  vacancy  in  Class  I
 Service  of  the  Central  Government  on  the
 basis  of  IAS  etc.  Examination  held  for  the
 teleased  ECOs  in  ‘1966.

 Prices  of  bricks  in  Manipur

 3687.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  exorbitant  high  prices  at  which  bricks  are
 sold  in  the  Union  Territory  of  Manipur  ;

 (b)  if  so,  the  reasons  for  the  prevailing
 high  prices  ;

 (c)  the  steps  taken  by  the  Government
 of  Manipur  to  rationalise  the  price  in  view
 of  the  fact  that  the  price  of  bricks  in  places
 outside  Manipur  is  much  less  ;

 (d)  whether  Government  have  helped  t  he
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 Brick-kiln  Industry  in  Manipur  by  giving
 financial  help  ;  and

 (e)  if  so,  the  list  of  the  firms  or  indivi-
 duals  who  received  help  during  the  last
 three  years  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  ANID
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK):  (a)  to  (e).  The  required  inf.  r-
 mation  is  being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 रुई  का  मूल्य

 SSS.  श्री  देवराब  पाटिल  :  वया  वदेशिक
 व्यापार  तथा  पृति  मत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  बि  कपास  के  मूल्यों
 मे  प्रतिवर्ष  उतार-चढ़ाव  आता  रहता  है  जिसका

 कारगा  यह  है  कि  उसके  मुल्य  स्थिर  करने  के
 लिये  कोई  नीति  नहीं  है;  प्रौर

 (खो  यदि  हाँ,  तो  इस  स्थिति  को  सुधारन
 और  मू/यों  के  उतार-चढ़ाव  को  रोकने  के  लिये
 सरकार  ने  क्या  कार्यवाही  की  है  ?

 बबेझिक  व्यापार  तथा  पूर्ति  मन्त्र।लय  में

 उप-मन्त्री  (श्री  चौधरी  रामसेबक)  |  (क)  शरीर

 ुस)-  यह  बात  सही  है  कि  कपास  के  मूल्यों  में
 समय  समय  पर  उतार-चढ़ाव  गझ्राता  रहता  है

 परन्तु  ऐसा  उन  मूल्यों  को  स्थिर  करने  की  नोति
 के  भ्रभाव  के  कारण  नहीं  है  -  कपास  के  मूल्यों
 में  स्थिरता  लाने  के  लिये  सरकार  ने  प्रनेक  उपाय
 किये  हैं  जिनमें  ये  शामिल  हैं:  मिलो  के  लिये
 कपास  के  भण्डार  का  भ्रधिकतम  स्तर  निर्धारित
 करना,  ऋणा  प्रतिबन्ध,  कपास  में  वायदा  व्यापार
 पर  प्रतिबन्ध  तथा  समथंक  मूल्यों  का  निर्धारण  |

 Purchase  of  Fertilizers

 3689.  SHRI  HIMATSINGKA  :  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is  a
 big  difference  in  fertilizer  prices  quoted  by
 foreign  manufacturers  in  their  own  eountries
 and  the  prices  quoted  by  them  in  India;

 (b)  whether  it  is  also  a  fact  that  world
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 competitive  prices  of  fertilisers  are  much  less
 than  the  prevailing  prices  of  imported
 fertilisers  in  India:

 c)  whether  in  966  and  1967  there  was  a
 saving  of  about  Rs.  3.86  crores  effected  by
 negotiating  purchases  of  fertilisers  in  the
 countries  of  their  origin,  whereas  in  1968,
 India  had  to  pay  at  higher  rates  than  that
 paid  in  966  and  967  due  to:  change  in
 the  purchasing  procedure:  and

 (dy  if  so,  the  nature  of  the  change  with
 the  reasons  therefor  and  the  estimated  loss
 incurred  thereby  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  «(SHRI  CHOWDHARY  RAM
 SEWAK:  :  ia:  Yes,  Sir.  The  manufacturers
 ordinarily  sell  the  fertilizers  in  their  domestic
 market  at  prices  which  are  higher  than  those
 at  which  they  sell  in  the  foreign  markets;

 b)  There  are  no  recognised  international
 prices  for  fertilizers,  but  at  would  be  correct
 to  say  that  India  could  get  bettcr  prices  if  it
 was  in  a  position  to  float  competitive  free
 foreign  exchange  global  tenders:

 ‘cy  and  (d}.  Yes,  Sir;  there  was  saving
 of  approximately  Rs.  3.86  crores  in  purchases
 effected  in  1966.  and  967  by  resorting  to
 negotiations.  The  prices  that  will  be  paid
 for  the  fertilizers  as  3  result  of  negotiations
 held  with  the  suppliers  from  U.  K.  and
 Western  Europe  in  November,  1968.  and
 January,  1969  will  be  lower  than  those  paid
 in  966  and  +1967.

 Exports  of  Fruits  and  Vegetables  from  India

 3690.  SHRI  YAMUNA  PRASAD
 MANDAL  :  Will  the  Minister  of  FOREIGN
 TRADE  AND  SUPPLY  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  there  is  an
 abundance  of  fruits  and  vegetables  in  India
 for  exports  as  indicated  by  the  Indian  Insti-
 tute  of  Foreign  Trade;

 (b)  whether  any  detailed  survey  has  been
 undertaken  to  find  out  export  potentials  of
 Indian  fruits  and  vegetables;

 (c)  whether  it  is  a  fact  that  our  country
 exports  merely  100,000  tons  of  its  total
 production  of  20  million  tons  of  fresh  fruits
 and  vegetables;  and

 (d)  the  quantity  of  our  export  of  the
 processed  variety  of  fruits  and  vegetables  7
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  to  (c).  Yes,  Sir.

 (d)  The  total  quantity  of  processed
 fruits  and  vegetables  exported  during  ‘1967-68
 amounted  to  656  tonnes.

 Accumulation  of  Jute  Stock  with  S.T  C.

 3691,  SHRI  HIMATSINGKA  :
 SHRI  5.  K.  TAPURIAH  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  jute  worth
 Rs.  |  crore  has  been  lying  with  the  State
 Trading  Corporation;

 (b)  if  so,  in|  what  circumstances  the  jute
 stock  has  been  so  lying:

 (c)  the  extent  of  loss  by  way  of  interest
 on  the  amount  and  by  way  of  depreciation
 to  the  stock  increased  by  the  State  Trading
 Corporation  on  this  account;  and

 (d)  whether  the  State  Trading  Corpora-
 tion  now  proposes  to  convert  the  stock  into
 finished  goods  and  export  the  goods  to  some
 countries  and  if  so,  the  details  of  the  scheme
 in  this  regard  and  the  overall  net  loss  or  gain
 to  be  incurred  by  the  Corporation  thereby  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  to  (d).  The  State  Trading
 Corporation  has  purchased  27869  quintals
 of  jute  in  ‘1967-68  season  under  the  price
 support  operations  at  a  cost  of  Rs.  139
 crores.  The  entire  stock  has  been  sold,  and
 the  Corporation  has  earned  a  nett  profit  of
 approximately  Rs.  49  lakhs.

 Central  Cottage  Industries  Association

 3692.  SHRI  S.  KUNDU  :  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  dispute
 between  the  employees  of  the  Central  Cottage
 Industries  Association  and  the  Central
 Cottage  Industries  Association  has  been
 teferred  to  the  adjudication  of  the  Delhi
 Administration;

 (b)  if  so,  on  what  date  it  was  referred  to
 the  adjudication;

 (c)  whether  Government  have  appointed
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 a  mediator  after  the  dispute  has  been  referred
 for  adjudication:

 (d)  if  so,  whether  the  mediator  was
 appointed  under  the  Industrial  Disputes  Act
 and  rules  thereunder  and  if  not,  the  reasons
 therefor;  and

 fe)  whether  Government  have  _  finally
 asked  the  Administration  of  the  Central
 Cottage  Industries  Association  not  to  take
 any  disciplinary  action  or  any  repressive
 action  against  the  Unions  leaders  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  ‘(SHRI  CHOWDHARY  RAM
 SEWAK)  :  (ay  Yes,  Sir.

 (b)  The  dispute  was  referred  to  the  Delhi
 Industrial  Tribunal  on  6th  December,  1968.

 (c)  and  {d).  Nobody  has  been  appointed
 as  a  mediator  under  the  Industrial  Dispute
 Act.  However,  Shri  Uma  Shankar  Dikshit
 M.  P.,  has  been  requested  by  the  Govern-
 ment  to  assist  the  Governing  Council  and
 the  employees  in  studying  the  problems
 which  have  arisen  and  to  advise  all  concer-
 ned  on  how  these  should  be  settled.

 (e)  No,  Sir.

 मेहसो  (बिहार)  में  सोप  के  बटन  बनाने  का
 उद्योग

 3693.  श्री  क०  मि०  मधुकर  :  क्‍या  a  बे-
 शिक  व्यापार  तथ।  पूर्ति  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  बिहार  में  बधारन  जिले  में
 मेहसी  कस्बे  के  सीप  के  बटन  बनाने  के  उद्योग
 की  निर्यात  सम्बन्धी  समस्याझ्रों  की  श्रोर  सरकार
 का  ध्यान  दिलाया  गया  है  ;

 (ख)  यदि  हाँ,  तो  क्‍या  सोप  के  बटन
 बनाने  के  उद्योग  का  विकास  करने  हेतु  कोई
 कार्यवाही  करने  शौर  इस  उद्योग  को  निर्यात
 सम्बन्धी  समस्याप्नों  की  ओर  ध्यान  देने  का
 सरकार  का  विचार  है  ;  श्र

 (ग)  यदि  नहीं,  तो  इसके  कया  कारण  हैं  ?

 बंदेहिक  व्यापार  तथा  पर्ति  भन्त्रालय  में
 उप-भस्तो  पथ्य  लोधरो  राम  संयक)  :  (क)  जी

 हाँ
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 (a)  और  (7).  श्रखिल  भारतीय  हस्तशिल्प
 बोर्ड  तथा  बिहार  सरकार  के  परामर्श  के  मामले
 पर  विचार  किया  जा  रहा  1

 Entertainment  of  Defence  Personnel
 Stationed  in  Cantonments

 3694.  SHRI  NITIRAI  SINGH  CHAU-
 DHARY  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  his  Ministry  provides  enter-
 tainments  to  Defence  personnel  stationed  in
 Cantonments;

 (b)  if  so,  the  nature  of  entertainments
 being  provided  in  Pachmarhi  cantonment;

 (c)  whether  there  is  any  proposal  to  have
 a  regular  cinema  house  there;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE  'SHRI
 SWARAN  SINGH)  :  (a)  and  (b).  Entertain-
 ment  is  provided  by  the  Defence  Ministry  to
 troops  stationed  in  forward  areas  In  addi-
 tion,  the  Canteen  Stores  Department  (India)
 runs  a  number  of  cinemas  situated  in  v2.  ious
 places.  Admission  to  these  cinemus  is  on
 payment.  There  is  no  cinema  run  by  the
 Canteen  Stores  Department  (India;  at
 Pachmarhi.

 (c)  and  (d).  An  application  from  a
 private  party  for  granting  land  on  lease  for
 the  purpose  of  running  a  cinema  is  under
 consideration  of  Government.

 Basic  Change  in  the  Approach  to  the
 Fourth  Five  Year  Plan

 3695.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  there  is  going
 to  be  a  basic  change  in  the  approach  to  the
 Fourth  Five  Year  Plan  vis-a  viv  that  of  the
 jast  three  Five  Year  Plan;

 (b)  if  so,  the  reasons  therefor,  and
 (c)  if  not.  when  the  Indian  economy  will

 reach  the  “take-off”  stage  according  to  the
 Fourth  Five  Year  Plan  vic  a-vrs  as  visualised

 in  the  first  three  Five  Year  Plans  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI  :  (a)  The  Approach  to  the  Fourth
 Five  Year  Plan  is  based  on  the  accepted
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 aims  and  objectives  of  Indian  planning
 which  have  been  elaborated  in  successive
 Plans.  However,  each  five  year  Plans  has
 to  take  into  account  its  particular  context  of
 economic  and  social  conditions  and  new
 problems  which  may  have  arisen  and  to  try
 to  make  adjustments,  if  required.

 (b)  Does  not  arise.
 (cd  The  Third  Plan  was  conceived  as

 “the  first  stage  of  a  decade  or  more  of
 intensive  development  leading  to  a  self-reliant
 and  self-generating  economy’.  The  perspec-
 tive  was  that  ‘‘progressively,  external  aid  will
 form  a  diminishing  proportion  of  the  total
 investment  and  by  the  end  of  the  Fifth  Plan,
 the  economy  will  be  strong  enough  to  develop
 ata  satisfactory  pace  without  being  depen-
 dent  on  external  assistance  outside  the  normal
 inflow  of  foreign  capital."  |  The  document
 on  “Approach  to  the  Fourth  Five  Year
 Plan”  which  was  laid  on  the  Table  of  the
 House  on  27th  “lovember,  968  indicated
 that  further  progress  towards  —  self-reliance
 and  self-sustaininy  growth  will  be  a  major
 objective.  Elimination  of  imports  of  food-
 grains  on  concessional  terms  by  1970-71,  and
 attainment  of  self  sufficiency  in  foodgrains
 will  be  attempted.  Reduction  in  requirements
 of  foreign  aid  net  of  interest  and  debt  repay-
 ment  to  broadly  half  its  present  level  by  the
 end  of  the  Fourth  Plan  is  postulated.

 Atom  for  Peace  Plan

 3696.  SHR]  SHIVA  CHANDRA  JHA:
 Will  the  PRIMI  MINISTER  be  pleased  to
 state  :

 (a)  whether  Government’s  atom
 peace  plan  has  achieved  any  success  so  far;

 (b)  if  so,  the  details  thereof;  and
 ic)  if  not,  the  reasons  therefor  ?

 for

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  and  (b).  The  Department  of
 Atomic  Energy  is  setting  up  three  nuclear
 power  stations  at  Tarapur  (Maharashtra),
 Ranapratap  Sagar  (Rajasthan)  and  Kalpak-
 kam  (Madras:.  The  construction  of  the
 Tarapur  Station  has  been  completed.  It  is
 undergoing  trial  runs  and  is  scheduled  to  go
 into  commercial  operation  by  July,  1969,

 2.  As  regards  the  application  of  atomic
 energy  to  agriculture,  industry  and  medicine.
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 the  following
 achieved}:

 (a)  Radioactive  isotopes  have  been  sup-
 plied  to  research  and  medical  institu-
 tions  and  industrial  organisations,
 both  in  India  and  outside.

 (b)  The  Radiation  Medicine  Centre  in
 Bombay  is  engaged  in  the  study  of
 various  aspects  of  the  uses  of  radio-
 isotopes  in  medical  sciences.
 Using  indigenous  know-how  developed
 in  Trombay,  an  electronics  factory
 has  been  set  up  in  Hyderabad.

 (d)  The  separation  of  atomic  minerals  in
 the  beach  sands  of  Kerala  is  being
 carried  out  by  the  Indian  Rare  Earths
 Limited,  a  public  sector  undertaking.

 3.  Further  development  work  will  be
 conducted  in  the  applications  of  radiation
 for  food  preservation,  biological  research,
 and  medical  research  treatment,  and  industrial
 processes  during  the  Fourth  Plan.

 4.  The  establishment  of  a  _  Variahle
 Energy  Cyclotron  during  the  Fourth  Plan
 will  augment  India’s  capacity  for  production
 of  various  types  of  isotopes.

 (c)  Does  not  arise.

 significant  results  have  been

 (c

 Release  of  Non-Ferrous  Metals  by  Minerals
 and  Metals  Trading  Corporation

 3697.  SHRI  ESWARA_  REDDY  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  the  procedure  adopted  by  the  minerals
 and  Metals  Trading  Corporation  for  release
 of  non-ferrous  metals  to  actual  users;

 (b)  whether  this  procedure  results  in  late
 receipts  of  non-ferrous  metals  by  the  actual
 users  in  small  scale  industries  in  under-
 developed  areas;

 (c)  whether  Government  are  considering
 a  proposal  tu  issue  sale  notes  to  the  Federa-
 tion  of  Association  of  Small  Scale  Industries
 after  the  release  order  is  given  by  Jt.  C.C.  L.:
 and

 (d)  if  not,  the  reasons  therefor  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  ‘(SHRI  CHOWDHARY  RAM
 SEWAK)  a)  The  procedure  adopted  by  the
 M.M.T.C.  is  as  follows  :

 (i)  In  the  case  of  actual  users  who
 are  registered  with  the  D.G.T.D.,
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 these  allotments  are  made  by  the
 D.G.T.D.  in  terms  of  bulk  value,
 The  units’  requirement  for  each
 metal  within  the  bulk  allocation  is
 ascertained  by  the  M.M.T.C.  from
 the  unit  ana  noted.

 (ii)  In  the  case  of  actual  users  under
 the  small  scale  sector,  the  release  or-
 ders  issued  in  their  favour  by  the  lice-
 nsing  authority  specify  the  value  for
 which  each  metal  is  to  be  released.
 Thereafter,  as  soon  as  stocks  of
 metal  imported  by  the  Corporation
 arrive,  releases  are  made  both  to  the

 (iii)

 actual  users  registered  with  the
 D.G.T.D.  and  the  small  scale
 sector.

 (b)  Though  there  had  been  some  delay  in
 some  cases  because  of  foreign  exchange
 difficulties  and  unfavourable  market  condi-
 tions  necessitating  postponement  of  imports
 by  the  Corporation,  the  procedure  _  itself
 does  not  cause  delay  in  supplies.

 ‘c)  No,  Sir.
 (d)  The  present  procedure  is  working

 satisfactorily.  Further  issue  of  sales  notes
 to  the  Federation  of  Association  of  Small
 Scale  Industries  is  not  likely  to  reduce  delays
 or  cost  of  imports.

 मध्य  प्रदेश  में  केन्द्र  द्वारा  प्रायोजित  योजनाएं

 BOOK,  श्री  गं०  चच०  दीक्षित  :  क्‍या  प्रधान
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  भध्य  प्रदेश
 को  कौन-कौन  सी  योजनाएं  ऐसी  हैं  जिन  पर
 सितम्बर,  968  में  नई  दिल्‍ली  में  हुए  योजना
 मन्त्रियों  के  सम्मेलन  में  की  गई  इस  श्राद्यय  की
 सिफारिशों  का  प्रतिकूल  प्रभाव  पड़ा  है,  कि
 केन्द्र  द्वारा  प्रायोजित  योजनाशओ्रों  की  वतंमान
 सूची  में  भारी  कमी  की  जाये  ?

 प्रधार  सम्त्री,  खु  हाक्ति  प्न्‍्त्रो  तथा
 योजना  मस्त्री  (श्रीमती  इंदिरा  गांधी)  :  केन्द्रीय
 प्रायोजित  योजनाग्रों  की  संख्या  में  कटौती  किये
 जाने  के  कारण  किसी  भी  राज्य  में  योजनाशों
 पर  प्रतिकूल  प्रभाव  पड़ने  का  प्रष्न  नहीं  उठता  ;
 क्योंकि  कटौती  मुख्य  मन्त्रियों  के  सुकाव  तथा
 इस  तथ्य  के  झाधार  पर  की  गई  थी  कि  उन
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 योजनाझों  में  परिकल्पित  कार्यक्रमों  का  राज्य
 जिन  तरमीमों  को  प्रावरयक  समभे  उन्हें  कर
 क्रमिक  राज्य  योजनाभों  में  समावेश  किया  जा

 सकेगा  ।

 Modernisation  of  Textile  Mills

 3770.  SHRI  SAMINATHAN :  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 the  Textile  industry  is  suffering  for  want  of
 financial  aid;  and

 (b)  if  so,  whether  Government  propose
 to  provide  some  funds  by  way  of  aid  to
 modernise  the  textile  mills  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  and  ib.  The  difficulties  of  the
 Cotton  Textile  Industry  have  been  brought
 about  by  a  variety  of  factors  such  as  loss  of
 productive  efficiency  due  to  obsolescence  of
 machinery,  substaintial  increase  in  debt-equity
 Tatio,  increase  in  production  cost  and  reces-
 sion  in  demand  etc.,  leading  to  shortage  of
 working  capital  and  funds  for  modernisation.
 A  number  of  steps  have  been  taken  to  help
 the  industry  and  facilitate  modernisation.
 Some  more  measures  are  under  consider-
 ation.

 Textile  Mills  in  Tamil  Nadu

 3701.  SHRI  SAMINATHAN  :  Will  the
 Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 some  cotton  mills  were  closed  in  Tamil  Nadu;
 and

 (b)  if  so,  whether  Government  propose
 to  reduce  the  excise  duty  to  help  the  affected
 textile  mills  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  Yes,  Sir.

 (b)  The  excise  reliefs  announced  in  the
 Budget  on  certain  categories  of  cotton  cloth
 and  yarn  would  benefit  the  weaker  cotton
 mills.
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 Acquisition  of  Land  for  Military  Purposes

 3702.  SHRI  RAM  SINGH  AYAR-
 WAL  :  Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  several  acres
 of  barren  land  of  State  Government  in  and
 near  Sagar  Cantt  is  available  for  military
 purposes  ;  and

 (b)  if  so,  why  that  land  is  not  being
 acquired  for  the  purpose  instead  of  fertile
 agricultural  land  which  was  improved  by  the
 cultivators  for  the  intensive  cultivation  to
 assist  grow  more  food  campaign  after  incur-
 ring  huge  expenditure  and  !abour  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  and  (b).  There  is
 at  present  no  proposal  under  the  considera-
 tion  of  Government  to  acquire  privately
 owned  agricultural  land  in  Sagar  Canton-
 ment.

 Acquisition  of  Agricultural  Land

 3703.  SHRI  RAM  SINGH  AYAR-
 WAL  :  Will  the  Minister  of  DEFENCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Ministry
 of  Defence  is  going  to  acquire  all  agricul-
 tural  land  in  Sangor  Cantt  ;

 (b)  if  so,  what  alternative  arrange-
 ments  are  being  made  to  rehabilitate  about
 500  families,  consisting  of  more  than  3000
 members  depending  entirely  on  these  lands
 for  their  livelihood  for  the  last  50  years  ;
 and

 (c)  whether  it  is  also  a  fact  that  in  962
 more  than  I000  acres  of  agricultural  land  was
 acquired  but  half  of  it  is  still  lying  unutilized
 without  any  consideration  for  the  fate  of
 old  lessees  who  have  been  renderd  unemploy-
 ed?

 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH)  :  (a)  to  (c).  Information
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 British  Withdrawal  of  Naval  Forces
 from  Indian  Ocean

 3704.  SHRI  BAL  RAJ  MADHOK:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whetber  Government  are  aware  of
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 any  attempt  being  madé  by  any  unfriendly
 foreign  powers  to  fill  up  the  vacuum  to  be
 caustd  by  withdrawal  of  British  forces  from
 the  Indian  océan  ;  and

 (b)  whether  Government  have  taken
 suitable  steps  to  guard  their  coast  line  in  case
 of  such  éventuality  ?

 THE
 AFFAIRS
 Government
 move.

 (b)  Does  not  arise.  However  the
 Government  is  taking  adequate  steps  to  pro-
 test  our  coastline.

 MINISTER  OF  EXTERNAL
 (SHRI  DINESH  SINGH)  :  (a)

 is  mot  aware  of  any  such

 Visits  by  Heads  of  Foreign  Countries
 Sloce  April,  967

 3705.  SHRI  BAL  RAJ  MADHOK  ;
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  the  number  and  names  of
 Heads  of  the  foreign  countries  who  visited
 India  since  lst  April,  967  and  the  expenses
 incurred  on  their  visits  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  :  The
 following  eleven  Foreign  Heads  of  States
 visited  India  during  the  period  from  Ist
 April,  967  to  3ist  January,  969  :—

 l.  H.E.  ‘Lord  Richard  Casey,
 Governor-General  of  Australia.

 2  H.E.  Syed  Ismail  EI  Azhari,  Presi-
 dent  of  the  Supreme  Council  of  the
 State  of  the  Republic  of  the
 Sudan.

 3.  H.E.  Dr.  K.D.  Kaunda,  President
 of  Zambia.

 4.  H.E.  Sir  William  Gopallawa,
 Governor-General  of  Ceylon.

 5.  H.M.  The  King  of  Laos.
 H.E.  Mr.  Josip  Broz  Tito,  President
 of  the  Socialist  Federal  Republic  of
 Yugoslavia.

 7.  H.M.  The  Druk  Gyalpo  of  Bhutan.
 8  HLE.  General  Ne  Win,  Chairman  of

 the  Revolutionary  Council  of  the
 Union  of  Burma.

 9.  लि...  Haile  Sellasie  I,  Emperor  of
 Ethiopia.

 i0.  H.E.  Mr.  Abdirashid  Ali
 marke,  President  of  Somalia.

 ll.  HIM.  the  Shahanshah  Aryamebr
 of  fran.

 Sher-
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 As  fégard§  thé  total  Expenditure  incurréd
 on  these  visits,  this  information  is  being
 collectéd.

 U.  K.’s  Stand  on  Indo-Pak  Disputes

 3706.  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whethér  it  is  a  fact  that  the  Foréign
 and  Commenwealth  Secretary  of  U.K.  has
 recently  made  an  announcement  regarding
 Britain’s  new  policy  of  non-involvement  and
 Non-allignment  in  Indo-Pakistan  affairs
 including  Jammu  and  Kashmir  ;  and

 (b)  if  so,  Government’s  reaction  there-
 to?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH):  (a)
 Yes,  Sir.

 (b)  The  Government  of  India  welcome
 the  British  policy  of  non-involvement  in  Indo-
 Pakistan  affairs.

 अन्द रों  का  निर्यात

 3707.  भी  निहाल  सिंह:  बया  जदेशिक
 कार्य  व्यापार  सथा  पूति  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  वर्ष  1966-67,  धौर  I967-68  में
 भारत  से  किन-किन  देशों  को  भौर  कितने-कितने
 बन्दरों  का  निर्यात  किया  गया  ;  भौर

 (ख)  उनके  निर्यात  से  कितनी  विदेशी  मुद्रा
 कमाई  गई  ?

 वंदेशिक  व्यापार  तथा  पति  म्ग्रालव  में
 सप-मन्भी  (की  चौधरी  राम  सेवक)  :  (क)  भोर
 (ख).  1966-67,  भ्ौर  1967-1968  में  देशवार
 निर्यातित  बन्दरों  की  संख्या  तथा  मूल्य  को  दक्ामे
 वाला  एक  विवरण  सभा  पष्टल  वर  रखा  है
 [परंस्तकालय  में  रख  दिया  गया।  देखिये  संख्या
 LT  413/69[
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 रेशियो  सेटों  का  लिमाँणा  forms  were  stolen  in  Janyary,  969  from  the
 Cifice  of  the  Joint  Chief  Controller  of

 3709.  शी  नोतिशज  सिह  लोधरी  :  Imports  and  Exports,  Bombay.

 aft  प्लोंकार  क्स्ह  बेरवा :  (b)  to  (d).  Do  not  arise.

 क्या  प्रतिरक्षा  मन्त्री  यह  बताने  की  कृपा
 फरेंगे  कि  :

 (क)  देश  मैं  कितने  छोटे  तथा  बड़े  उद्योगों
 में  रेडियो  सेट  बनाये  जाते  हैं  भ्रौर  ऐसे  उद्योगों
 की  प्रत्येक  श्रेणी  में  कितने  कमंचारी  हैं  ;

 (ख)  क्‍या  कर्मचारियों  की  छंटनी  करने  का

 कोई  प्रस्ताव  विच्ञाराधीन  है  ;  भौर

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  भौर

 की
 के  लिए  क्‍या  कायंवाही  की  जा  रही

 प्रतिरक्षा  मसम्त्रालय  में  राज्य  सम्त्री  (भो
 Mo  ना०  सिध) :  (क)  रेडियो  के  निमाण  में

 प्रवृत  संगठित  क्षेत्र  में  यूनिटों  की  संख्या  ‘16,
 ओर  उनमें  लगभग  YL00  कमंचारी  कास  कर
 रहे  हैं  |  रेडियो  निर्माण  करने  बाली  छोटे  पैमाने
 की  लगभग  I900  यूनिटें  हैं।  इनके  कमंचारियों
 की  संख्या  समह  प्राप्य  नहीं  है

 (a)  सरकार  को  कोई  जानकारी  नहीं  कि
 कोई  निर्माता  छंटनी  करमे  का  विचार  कर  रहा
 हो  a  देश  में  निर्माण  होने  वाले  रेडियो  की
 संख्या  प्रगतिशीलता  से  बढ़  रही  है  ny

 (ग)  प्रइन  नही  उठता  |

 Theft  of  Import  Licences

 3710.  SHRI  ESWARA  REDDY:  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  4  blank
 import  licences,  involving  a  sum  of  more
 than  Rupees  34  lakhs  were  stolen  frqm  the
 office  of  the  Joint  Controller  of  Imports,
 and  exports  Bombay  in  January,  1969  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  the  names  of  the  persons  arrested  :

 and
 (d)  the  action  taken  against  them  ?

 THE  DEFUTY  MINISTER  IN  THE
 MINISRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a)  No  import  licances/blank

 Dispute  between  Hindustan  Aeronautics
 Ltd.  and  its  Employees

 371.  SHRI  GEORGE  PERNANDES  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  dispute  between  the
 Hindustan  Aeronautics  Ltd.  and  _  its
 employecs  has  finally  been  settled  ;  and

 (b)  if  not,  at  what  stage  are  the  nego-
 tiations  for  the  settlement  of  the  dispute  ;
 and

 (c)  when  it  is  expected  to  be  settled  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA)  :  (a)  to  (c).  It  is  presumed  the
 reference  is  to  disputes  concerning  (i)  Pay-
 ment  of  Dearness  allowance  at  Central
 Government  rates  and  (ii)  Revision  of  wage
 structure.  The  D.  A.  dispute  was  settled  in
 Fobruary  969  when  Hindustan  Aeronautics
 Ltd.  Management  agreed  to  pay  D.  A.  at
 Central  Government  rates  to  all  its  employees
 w.e.f,  Ist  February  1969.  Settlement  of
 the  dispute  regarding  the  question  of  revision
 of  wage  structure  will  be  considered  in  the
 light  of  decisions  on  the  recommendations
 contained  in  the  Report  of  the  Central
 Wage  Board  for  Engineering  Industries.

 Giridih  Branch  of  Indian  Statistical
 Institute

 3712.  SHRI  INDRAJIT  GUPTA  ;  Will
 the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  whether  there  is  any  proposal  to
 wind  up  or  to  restrict  the  functions  of  the
 Giridih  branch  of  the  Indian  Statistical
 Institute  and  to  transfer  its  work  to  Delhi  ;

 (b)  if  so,  the  details  of  the  proposals  ;
 and

 (c)  what  provisions  will  be  made  for  the
 qualified  and  experienced  staff  numbering
 several  hundreds,  employed  at  present  at
 Giridih  in  the  event  of  such  transfer  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY  AND  MINISTER
 OF  PLANNING  (SHRIMATI  INDIRA
 GANDHI)  :  (a)  to  (ed.  A  part  of  tbe  Indian
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 Statistical  Institute’s  National  Sample  Survey
 work  is  done  at  Géiridih.  The  Review
 Committee’s  recommendation  in  regard  to
 the  re-organisation  of  the  N.S.  S.  is  under
 consideration.

 मारत-फुबेत  युवक  एसोसिएशन

 37I4,  श्री  श्र०  दोपा  :  क्‍या  वंदेशिक-कार्य
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत-कुबंत
 एसोखियेशन,  नई  दिल्‍ली  नाम  से  एक  पंजीवद्ध
 एसोसियेशन  विद्धमान  है  ;

 (ख)  यदि  हां,  तो  उक्त  एसोसियेशन  के
 कायें  क्‍या  हैं  ;  भ्रौर

 (ग)  उनकी  ऑ्राय  के  मुख्य  साधन  क्या  हैं  ?

 वबशिक  कार्य  मन्त्री  (श्री  दिनेश  सिह)  :

 (क)  नई  दिल्‍ली  में  एक  भारत-कुवाइत  मुवक
 मैत्री  संघ  है

 (ख)  इस  संघ  के  घोषित  लक्ष्य  और  उद्देश्य
 नीचे  लिखे  हैं  :

 (1)  भारत  और  कुवाइत  के  वीच
 परस्पर  मैत्रीभाव  बनाना  और

 बढ़ाना  ;

 (2)  कुबाइत  गरीर  भारत  को  संस्कृति
 पर  झ्रावशयक  पत्र-पत्रिकाएं,  साहि-
 त्य  श्रादि  प्रकाशित  करना  :

 भारत  बौर  कुवाइत  के  बीच  राज-
 कीय  यात्राओं  का  सांस्कृतिक
 शिष्टमंडलों  का  और  खेल-कूद
 टीमों  के  भेजने-बुलाने  का  आायो-
 जन  करना  ;

 (4)  भारतीय  युवकों  में  कुबाइत  के
 लोगों  की  संस्कृति  श्रौर  उनके
 जीवन  के  श्न्य  पहलुओं  को  लोक-
 प्रिय  बनाने  फे  लिए  भारत  में
 'विचार-गोष्टियाँ,  वाद-विवाद  प्रौर
 सभाश्रों  का  योजन  करना  ;

 (5)  भापसी  लाभ  के  लिये  कुवाइत  में

 (3  —
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 समान  संस्थापधों  के  साथ  संपर्क

 स्थापित  करना  ;

 (५)  पत्र-मित्रता  को  प्रोत्साहन  देना;
 शौर

 (7)  उल्लिखित  गतिविधियों  को  प्रोत्सा-

 हन  देने  के  लिए  कोष  इकट्ठा
 करना  और  चलाना  और  इस  संघ
 के  कल्याण  के  लिये  विशेष  न्यास
 और  कोष  स्थापित  करना  ।

 (ग)  सूचना  इकट्ठी  की  जा  रही  है  1

 Removal  of  Contro]  on  Prices  of  B  Twill

 3715.  SHRI  MADHU  LIMAYE  :  Will
 the  Minister  of  FOREIGN  TRADE  AND
 SUPPLY  be  pleased  to  state  :

 (a)  whether  Covernment  have  any  inten-
 tion  of  removing  the  control  on  the  prices
 of  B  twill  (a  type  of  gunny  bag)  in  the  near
 future  ;

 (b)  whether  Government's  attention  has
 been  drawn  to  the  fact  that  Birla-K.  P.
 Goenka  and  other  Groups  have  accumulated
 large  stocks  of  these  gunny  bags  in  anticipa-
 tion  of  the  pre-arranged  decontrol  decision
 and  consequent  rise  in  the  prices  of  anything
 between  Rs.  30  and  40  over  the  present
 control  price  of  Rs.  200  per  hundred  gunny
 bags  ;

 (c)  whether  Government  propose  to
 suspend  their  (tentative)  decision  to  de-
 control  these  gunny  bags  and  requisition
 stocks  of  these  bags  for  Government  and
 semi-Government  use  ;

 (d)  whether  Government  also  propose  to
 make  any  inquiry  into  the  actual  price  of  B
 twill  transaction  in  the  last  4-5  months  with
 a  view  to  making  a  proper  assessment  of
 the  concealed  income  and  taxing  it  effecti-
 vely  ;  and

 (९)  if  the  replies  to  parts  (c)  and  (d)
 above  be  in  the  negative,  the  reasons  there-
 for  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  (a)  Government  have  no  proposal
 at  present  to  decontro)  B.  Twill  prices.

 (b)  No,  Sir.
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 (c)  The  first  part  of  the  question  does
 not  arise  in  view  of  answer  to  part  (ai  of
 the  question.  There  is  no  proposal  for
 requisitioning  stocks  of  B.  Twill  bags.

 (d)  Transactions  in  B.  Twills  at  a  price
 above  the  control  price  are  illegal.  Govern-
 ment  are  not  aware  of  any  such  illegal
 transactions.  No  inquiry  is,  therefcre,
 Proposed  to  be  undertaken.

 e)  This  is  covered  by  answers  to  parts
 (c)  and  (d).

 Praga  Tools  Ltd

 SINGH
 of

 37I6.  SHRI  NITIRAJ
 CHAUDHARY  Will  the  Minister
 DEFENCE  be  pleased  to  state  :

 (a)  whether  the  Praga  Tools  Ltd.  is
 likely  to  be  completed  within  the  original
 estimates  ;  and

 (b)  if  not,  the  percentage  cost  rise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  L.N.
 MISHRA)  :  (a:  and  ib).  Praga  Tools  Ltd..
 was  incorporated  as  a  Joint  Stock  Company
 in  the  Private  Sector  in  943  and  come
 under  the  administrative  control  of  the
 Central  Government  in  1958-59  asa  running
 concern.  After  its  taking  over  by  the  Central
 Government,  certain  expansion  Projects  for
 the  Company  were  sanctioned  by  Govt.
 The  Committee  on  Public  Undertakings
 (Fourth  Lok  Sabha;  have  examined  the
 Project  Estimates  as  well  as  Targets  and
 Achievements  in  respect  af  these  Projects  in
 their  Twenty-Fifth  Report  1968-69)  presented
 to  Parliament  on  2ist  February  1969.

 Trade  Delegation  from  “orth  Korea

 SHRI  P.  N.  SOLANKI  :
 SHRI  KIKER  SINGH  :
 SHRI  DEVEN  SEN  :
 SHRI  ONKAR  LAL  BERWA  :

 Will  the  Minister  of  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  high  power
 trade  and  goodwill  delegation  from  North
 Korea  visited  New  Delhi  in  the  last  week  of
 November,  968  and  had  discussions  with  the
 Government  officials  on  trade  and  other
 matters  ;  and

 (b)  if  so,  the  reasons  for  the  secret  and
 unannounced  visit  of  the  team  ?

 37I7.
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHAKY  RAM
 SEWAK)  :  (a)  and  (b).  A  trade  delegation
 from  the  Democratic  People’s  Republic  of
 Korea  led  by  Mr.  Kim  Suk  Zin,  Director
 General  of  the  Ministiy  of  Foreign  Trade
 visited  New  Delhi  in  Novembcr-December,
 968  for  exploring  the  possibilities  of  develop-
 ing  bilateral  trade  and  had  discussions  with
 the  Indian  trade  delegation.  As  a  result  of
 these  discussions  a  fresh  trade  agreement
 between  India  and  Democratic  People’s
 Republic  of  Korea  was  concluded  on  9th
 December,  1968,  which  came  into  force  on
 Ist  January,  969  and  will  remain  valid  for  a
 period  of  two  ycars  ending  3lst  December,
 1970.

 hdad Indian  Official  Manhandled  at  B:

 37I8.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  EXTERNA!.  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  an  Indian  official  employed
 by  the  U.  N.  was  manhandled  at  Baghdad  by
 an  Iraqi  mob  ;  and

 (b)  if  so
 thereto  ?

 the  reaction  of  Government

 THE  MINISTER)  OF  EXTERNAL
 AFFAIRS  :SHR]  DINESH  SiNGH])  :  (a)
 No.  Sir,  He  was  manhandled  by  two  uni-
 formed  persons.

 (०)  The  Indian  Embassy  in  Baghdad  took
 up  the  matter  vigorously  with  the  Govern-
 ment  of  Iraq  who  expressed  their  profound
 regret  and  offered  apologies.

 Special  Fleet  for  Protection  of  Indian
 Waters  from  Foreign  Intruders

 37I9.  SHRI  BISWA  NARAYAN
 SHASTRI  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  ;

 (a)  whether  Government  propose  to  have
 a  special  fleet  to  protect  the  Indian  waters
 froeign  intruders  ;  and

 (b)  if  so,  the  broad  outlines  thereof  ?
 THE  MINISTER  OF  DEFENCE  (SHRI

 SWARAN  SINGH):  (a)  and  (b).  The
 protection  of  our  territorial  waters  from
 foreign  intruders  is  one  of  the  normal  tasks
 of  the  Indian  Navy  and  no  special  fleet  is
 required  for  this  purpose.
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 Recommendatians  of  Second  United
 Nation  Conference  on  Trade  and

 Development

 3720.  DR.  SUSHILA  NAYAR  :
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister  pf  FOREIGN  TRADE
 AND  SUPPLY  be  pleased  to  state  :

 (a)  whether  Government  are  considering
 to  give  priority  to  certain  recommendations
 of  the  2nd  UNCATAD  Conference  ;  and

 (c)  if  so,  the  details  thereof  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FOREIGN  TRADE  AND
 SUPPLY  (SHRI  CHOWDHARY  RAM
 SEWAK)  :  (a:  and  (b).  The  attention  of  the
 Honourable  Members  is  invited  to  the  State-
 ment  by  Shri  Dinesh  Singh,  the  then  Minister
 of  Commerce  in  Lok  Sabha  on  the  Second
 UNCTAD,  laid  on  the  Table  of  the  House
 on  the  Ist  April,  1968.

 The  Government  attaches  a_  high
 importance  to  all  the  recommendations
 of  the  Conference.  In  consonance  with
 the  recommendation  of  the  Confe-
 rence,  which  was  reiterated  by  the
 General  Assembly  in  its  Resolution  No.
 2402  (XXIII),  urging  the  Member  States
 to  devise  and  explore  earnestly  ways  and
 means  of  assisting  the  continuing  machinery
 of  the  Conference  to  discharge  the  responsi-
 bilities  placed  on  it,  the  Government  is
 maintaining  pressure  in  the  meetings  of  the
 continuing  machinery  of  the  Conference  for
 an  early  implementation  of  the  recommenda-
 tions  of  the  Conference.

 Private  Business  Run  by  Army  Officers

 372l.  SHRI  NARENDRA_  SINGH
 MAHIDA  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  any  officers  have  been
 appointed  in  0)  the  Infantry  wing  of  the
 Army  in  1962  and  1963,  and  iii)  the  Ordanance
 wing  of  the  Army  in  ‘1966  and  967  ;  who
 were  running  their  own  private  business
 prior  to  their  appointment  as  Commissioned
 Officers  ;

 (b)  if  sq,  the  number  of  such  officers  in
 each  of  the  two  wings  ;  and

 (c)  the  number  of  such  officers  who  are
 even  now  running  their  same  business  either
 in  their  own  names  or  in  the  names  of  their
 relations  ?
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 THE  MINISTER  OF  DEFENCE  (SHRI
 SWARAN  SINGH;  :  (a)  to  (c’,  According
 to  the  statistics  available,  three  officers
 commissioned  in  the  Infantry  in  962  and
 963  were,  prior  to  their  commissioning,
 carrying  on  private  business.  Under  the
 Regulations  of  the  Army,  all  personnel,
 irrespective  of  rank,  are  forbidden  to  engage
 in  trade  and  no  complaint  about  the
 violation  of  this  provision  has  been  received.

 2.¢0  hes,

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Naxalites’  Telegrams  to  China  Ke.  Soviet  on
 attack  on  Chinesse  Fronticr

 श्री  जाज॑  फरनेन्डीज  (वम्बई--दक्षिणा)  :
 प्रध्यक्ष  महोदय,  मैं  प्रविलम्नीय  लोक  महत्व  के
 निम्नलिखित  विषय  की  झर  गृह-काय  मंत्री
 का  ध्यान  दिलाता  हूं  और  प्रा्थंना  करता  हैँ  कि
 वह  इस  बारे  में  एक  वक्तव्य  दें:

 “नक्सलपन्थियों  द्वारा  दिल्‍ली  स्थित  चीन
 के  दूतावास  के  जरिये  चीन  के  साम्यवादी  दल,
 चीन  सरकार  और  चीन  की  जनता  क्रो  तार
 भेजे  जाने  का  समानार  जिसमें  “सोविपत
 साम्राज्यवादियों  द्वारा  चीन  की  सीमा  पर  सशस्त्र
 ग्राकमणा "  की  निन्‍द्रा  की  गई  a

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  ४.  8.  CHAVAN)  :  Mr.  Speaker,  Sir,
 Government’s  attention  has  been  drawn
 to  the  issue  dated  March  13,  969  of
 “Deshabroti  published  from  Calcutta  in
 which  it  has  been  stated  that)  on  behalf  cf
 the  All-Indit  Coordination  Committee  cf
 the  Communist  Revolutionaries,  =  Shri
 Sushital  Ray  Choudhry  had  sent  a  telegram to  the  Chinese  Communist  Party,  and  the
 Government  and  the  people  of  China.
 through  the  Chinese  Embissy  Ip  Dethi
 The  textof  the  tclegrym,  which  was  te-
 produced  in  the  “Desbubroii",  criticised
 the  alleged  armed  attack  on  the  Chinese
 frontier  by  the  Soviei  Uniop.  Further
 inquiries  in  this  matter  arc  being  made.

 lam  sure  all  sections  of  the  Hause
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 would  rnieservedly  condemn  the  expres-
 sion  of  such  views  ty  an  Indian  citizen.

 oft  जाज॑  फरनेन्डोज  :  श्रध्यक्ष  महोदय,
 चीन  प्रौर  रूस  के  बीज  में  श्राज  जो  लड़ाई  चल
 रही  है  वह  चीन  ने  हिन्दुस्तान  के  साथ  पिछले
 दस-बा रह  वर्षो  में  जो  संघव  चलांया,  विशेषकर
 l962  में  हिन्दुस्तान  पर  जो  आक्रमण  हुमा,  हमें
 उसकी  याद  दिलाती  टै।  उस  समय  वहुत  ही
 कम  लोगों  ने  हमारे  मुल्क  का  समर्थन  किया
 था,  श्रौर  श्राज  जो  रूस  के  नेतागण  हमारे
 देश  में  भी  प्रा  कर  यह  परेशानी  व्यक्त  कर  रहे
 हैं  कि  हिन्दुस्तान  पूरे  ढंग  से  उनका  समर्थन  नहीं
 कर  रहा  है,  उन्हें  हमें  याद  दिलाना  है  कि  जब
 चीन  से  हमारी  लड़ाई  हुई  थी  तब  रूस  ने  यह
 भी  बहा  था  कि  'भारत  तो  हमारा  दोस्त  है  श्रौर
 चीन  हमारा  भाई  है”  उसका  रिहता  किसके
 साथ  ज्यादा  गहरा  है  यह  रूस  ने  हमें  उस  समय
 बतलाया  था  ।

 श्री  पटल  बिहारी  वालपेयी  (बलरामपुर)
 ग्राज  भाई-भाई  लड़ते  हैं  ।

 शी  जाज  फरनेन्डील  :  भ्राज  जो  परेशानी
 है  वक्‍त  कर  रहे  हैं  उस  सम्बन्ध  में  मैं  इतना

 ही  कहूं  कि  रूमानिया  जसे  देशों  ने  भी  प्रभी  जो
 वारसा  पावर्स  की  मीटिंग  हुई  थी  उसमें  चोन
 शौर  रूस  के  संघर्ष  में  किसी  भी  तरफ  ब्रपनी  राय
 उक्त  करने  से  श्रौर  रूस  का  समर्थन  करने  से

 पूरा-पूरा  इन्कार  किया  है  -  लेकिन  मैं  यह  भी
 कहूँ  कि  श्रगर  रूसी  लोगों  को  चीन  श्रौर...

 MR.  SPEAKER  :  Come  to  the  telegram
 now.

 झी  जाज  फरनेग्डोज  :  प्रध्यक्ष  महोदय,
 टेलीग्राम  किस  बात  को  ले  कर  है । भ्रगर  इस
 प्रइन  पर  रूस  यह  चाहता  है  कि  हिन्दुस्तान  कुछ
 प्रपनी  बातें  कहे  तो  मैं  इस  पक्ष  में  हूं  कि  रूसियों
 के  साथ  जरूर  बात  चलाई  जाय,  लेकिन  वह  बात
 चीत  हमारे  देश  की  50  हआर  वर्ग  मील  भूमि
 चोनियों  के  हाथ  में  है  इसको  मद्दे  नजर  रख  कर
 चलाई  जाय,  तिब्बत  की  प्ाजादी,  बिसको  ले
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 कर  सभी  लोगों  ने,  विशिष  कर  रूसियों  ने  भी,
 टम  लोगों  का  मंजाक  उड़ाया  था,  उसके  प्रदन
 को  भी  मद्दे  सज़र  रख  कर  चलाई  जाय  t

 इस  मुल्क  के  उन  लोगों  को,  सरकारी  पार्टी
 से  लेबर  झन्य  दलों  तक,  जो  हमारी  भूमि  के
 बारे  में  कभी-कभी  ऐसा  ट्रष्टिकोश  रखते  हैं  कि
 कच्चा  सिबू  तो  एक  वर्ग  मील  है,  कच्छा  का
 रण  तो  दलदल  है,  हिमालय  तो  पहाड़  है,  श्रौर
 हमारी  धर्ती  को  ले  कर  इस  किस्म  की  भावना
 व्यक्त  कपते  हैं,  मैं  याद  दिलाता  हूँ  कि  प्राज
 चीन  प्रोर  रूस  दोनों  एक  वर्ग  मील  धरती  के
 प्रइन  को  लेकर  “हमारी  पवित्र  भूमि”  जैसे
 शब्दों  का  इस्तेमाल  कर  रहे  हैं  1  रूस  भी  कहता
 है.  'हमारी  पवित्र  भूमि”  ग्रौर  चीन  भी  कहता
 है  'टमारी  पवित्र  भूमि”  ।  मैं  चाहता  हूं  कि
 प्रधाम  मन्त्री  और  वेश  मन्प्री  उस  लोगों  से
 भूमि  कितने  पवित्र  है  इस  बारे  में  एक  झाध
 सवक  ले  ।

 यह  तो  मेरी  प्ररस्तावना  रही  in  श्र  मैं
 सवाल  पूछना  चाहता  हूं  ।  जीन  का  जो  दूतावास
 हिन्दुस्तान  में  है  उसके  जरिये  कई  ऐत  कारनामे
 यहाँ  पर  हुए  हैं,  जो  मैं  समझता  हैं.  इस  मुल्क
 की  ग्राजादी  के  हित  नहीं  हैं  -  प्रभी  चन्द  दिन
 पहले  केरल  के  विधान  सभा  में  श्री  नम्बूदरीपाद
 ने  यह  बताया  था  कि  केरल  के  किसी  अझ्खबार
 में  चीनी  दृतावास  के  जरिये  वीकिंग  रेडियो  का
 का  विज्ञापन  छपता  है  |  मैं  जानना  चाहता  हूँ
 कि  जब  इस  तरह  की  चीजे  सल  रही  हैं,  तो
 क्या  भ्राप  को  कभी  इस  बात  की  जानकारी  नहीं
 हुई  ?  इतना  बडा-  गृह  मंत्रालय  का  काय॑  मंत्री
 महोदय  चलाते  है  लेकिन  इस  बात  की  जानकारी
 नहीं  हुई  शौर  केरल  के  मुख्य  मंत्री  को  इस  बात
 को  जनता  सामने  रखना  पड़ा  ।  जो  द्वूतावास
 हिन्दुस्तान  में  हैं,  विशेषकर  चीनी  दूताव  स,  इस
 तरह  के  तार  देते  हैं।  प्रा  चीन  भारतवर्ष
 से  भले  हो  लड़ा  की  भ्रवस्था  में  न  हो,  लेकिन
 दृह्मनी  की  स्थिति  जरूर  है।  इसको  छिपामे  की
 झ्राववयकता  नहीं  है  |  क्‍या  इस  किस्म  के
 सन्देशों  सो  थीन  सरकार  की  या  चीन  की
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 [श्री  जाज॑  फरनेन्‍्डीज़]

 साम्यवादी  पार्टी  को  या  किसी  और  को  भेजने
 पर  सरकार  कोई  लगाम  लगाने  का  प्रयास
 करेगी  ?

 SHRI  ४.  8,  CHAVAN:  It  is  very
 difficult  to  stop  communication  in  the
 country  itself.  Of  course,  what  the
 Chinese  Embassy  communicates  and  how
 it  commnnicates  with  1  own  government,
 itis  a  cifferent  matter  altogether.  |  do
 not  think  we  can  cautrol  that  either.
 About  this  telegram,  it  has  been  published
 in  their  own  newspaper

 tt  मधु  लिमये  (मु  गेर):  क्‍या  प्रधान  मंत्री
 या  विदेश  मंत्रो  पबित्र  भूमि  के  बारे  में  कुछ
 कहेंगे  ?

 शी  जाज॑  फ़रनेग्डीज  :  विज्ञापन  के  बारे
 में  कुछ  खुलासा  होना  चाहिये।  श्री  नम्बूदरीपाद
 ने  कुछ  खुलासा  क्रिया,  कुछ  आप  भी  कीजिये।

 SHRI  ४.  8.  CHAVAN  :  Possibly,  if
 you  give  notice  of  a  question,  |  w:ll  come
 Prepared  with  ali  facts  and  figures.

 MR.  SPEAKER  :  The  question  is  very
 Pertinent  and  very  impurtant  also.  But  it
 is  on  a  different  subject.  This  Calling
 Attention  relates  to  the  telegram.

 tay  लिसये  :  विज्ञापन  के  वारे  में  भी

 हम  लोगों  ने  कहा  है  t

 SPEAKER  :  Ihe  telegram  has
 been  sent.  It  has  not  been  denied  by  the
 government.  The  contents  of  the  telegram
 have  also  becn  read.

 MK

 SHRI  ATAL  BEHARI
 What  action  has  been  taken  ?

 VAJPAYEE  :

 MR.  SPEAKER  :  have  no  obdjection  to
 that  being  discussed  separately.  Then
 questions  were  asked  about  our  attutude  on
 the  questions  of  Rumania  aod  Tibet.  Now,
 all  of  then  cannot  be  discussed  ow  ४
 Calling  Avenion  which  is  about  a
 telegram.  You  cin  take  some  o  ner
 opportunity  for  raising  that  very  relevaat
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 and  important  matter;  but  not  on  this
 occasion.

 श्री  जाअ  'फरनेन्डोज  :  श्राप  इस  पर  एक
 ध्यान  झाकपषण  प्रस्ताव  स्वीकार  कीजिये  ।  हम
 रोज  पेश  कर  रहे  हैं  ?

 SHRI  RANGA  (Srikakulam)  :  What
 about  the  remarks  made  by  the  Chief  Minis-
 ter  of  Kerala?  Certainly,  that  ts  very-
 relevent  and  ihe  Home  Minister  can  make
 the  posiiiva  clear,

 MR  SPEAKER  :  That
 matter

 tag  लिमये  :  बेरी  कमिशन  के  बारे  में
 मैंने  सवाल  पूछा  था।  उसके  बारे  में  वचन
 दिया  गया  था  कि  सदन  को  जानकारी  दी
 जाएगी  ।  राजस्थान  में  श्राग  लगने  का  खतरा
 उत्पन  हो  गया  है।  ब्रापने

 is  a  different

 MR.  SPEAKER:  |  have
 it.  Nothing  will  be  taken  down.

 disallowed

 SHR?  MADHU  LIMAYE:  oo

 MR.  SPEAKER  :
 wered  Shri  Dhillon,

 ft  shall  not  be  ans-

 COMMITTEE  ON  PUBLIC
 U  NDERTAKINGS

 Twenty-Seventh  Report

 SHRI  6  5.  DHILLON  (Taran  Taran)  :
 Sir,  |  beg  to  present  the  Mwenty-seventh
 Report  of  the  Committee  on  Public
 Undertakings  on  Hindustan  Cables  Limited,
 {Paras  in  Section  11.  of  Audit  Report
 (Commerical)  1968).

 PUBLIC  ACCOUNTS  COMMIITEB

 Fifty-fourth  Report

 SHRM.  २.  MASANT  (Rajkot)  :  Se,
 beg  tv  pressat  the  Fifty-fourth  Report  of

 **Not  recorded.
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 the  Public  Accounts  Committee  on  Appro-
 priation  Accounts  (Civil),  ‘1966-67,  and
 Audit  Report  (Civil),  968  relating  to  the
 Ministry  of  Petroleum  and  Chemicals  and
 Mines  and  Metals  (Department  of  Mines
 and  Metals).

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  SITTINGS.  OF

 THE  HOUSE

 Ninth  Report

 SHRI  RANDHIR  SINGH  (Rohtak)  :
 Sir,  |  beg  to  present  the  Ninth  Report  of
 the  the  Committee  on  Absence  of  Members
 from  the  Sittings  of  the  House.

 DEMANDS*  FOR  SUPPLEMENTARY
 GRANTS  (RAILWAYS)  1908-69

 MR.  SPEAKER:  The  House  will  now
 Proceed  with  the  Supplementary  Demands
 for  Grants  (Railways)  for  1968-69.

 SHRI  NAMBIAR  (Tirucherappalli)  :  I
 beg  to  move  :

 “That  the  demand  for  a  Supplemen-
 tary  Grant  of  a  sum  not  exceeding
 Rs.  1,80,05,000  in  respect  of  Working
 Expenses—Administration  be  reduced
 by  Rs  100/-."
 [Question  of  granting  adequate  0.  A.

 Proportionate  to  the  increase  in  cost  of
 living  (I)J.

 “That  the  demand  for  a  Suppiemen-
 tary  Grant  of  a  sum  not  exceeding
 Rs.  -7.55,60,000  in  respect  of  Working
 Expenses—Repairs  and  Maintenance
 be  reduced  hy  Rs.  100/-""
 {Continued  method  of  emplaying  casual

 labourers  for  two  to  eight  years  without
 Providing  authorised  pay  and  allowances
 to  them.  (2).]

 “That  the  demand  for  a  Supplemen-
 tery  Grant  of  a  sum  not  exceeding
 Rs.  +5,11,84,000  in  respect  of  Working
 Expenses—Operating  Staff  be  reduced
 by  Rs.  I00/-.”
 (Need  to  grant  adequate  to  leave

 reserve  and  l2  hours  duty  to  running  staff
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 as  per  the  Report  of  the  Waachoo  Com-
 mittee.  (3)].

 “That  the  demand  for  a  Supplemen-
 tary  Grant  of  a  sum  not  exceeding
 Rs.  /5,11,84,000  in  respect  of  Working
 Expenses—Operating  Staff  be  roduced
 by  Rs.  100/-."
 [Inordinate  delay  caused  to  reinstate  a

 large  number  of  employees  connected  with
 the  !9th  September,  968  strike.  (4).

 SHRI  NAMBIAR  :  Sir,  unfortunately
 for  us  the  Railway  Minister,  Dr.  Ram
 Subhag  Singh,  did  not  give  3  satisfactory
 reply  yesterday  to  the  discussion  on  the
 Demands  of  the  Railways.  He  is  a  very
 pleasant  Minister  and  he  has  taken  charge
 of  the  railways  with  all  the  weight  that  he
 commands.  We  are  very  grateful  to  him
 for  the  approach  which  he  makes,  but  as  I
 have  stated  previously  he  is  not  advised
 properly  by  the  Railway  Board  in  these
 matters,  particularly  on  the  question  of
 staff.

 He  stated  yesterday  that  the  railway-
 men  connected  with  the  [9th  September
 strike  would  be  leniently  dealt  with  as  per
 the  circular  that  is  issued  or  is  likely  to  be
 issued.  Whatever  be  the  circular  or  the
 tone  of  the  circular  that  may  be  issued  by
 the  Home  Ministry,  being  at  the  head  of
 such  a  big  industrial  undertaking  employ-
 ing  4  lakhs  of  workers,  he  himself  has  to
 deal  with  his  staff  in  a  manner  that  will
 create  confidence  between  the  staff  und
 himself.  That  alone  will  improve  the
 conditions  on  the  Railways.

 As  |  have  previously  pointed  out,  there
 are  about  3,500  railwaymen  who  are  under
 suspension  or  were  removed  from  service
 for  various  reasons.  Temporary  men  who
 were  paid  off  a  month's  salary,  are  not  yet
 taken  back.  Cases  which  ure  pending  in
 courts  have  not  been  withdrawn.  Cases
 which  are  pending  in  the  department
 have  not  yet  been  dropped  and  takan  back.
 Therefore  I  submit  once  again  that  he
 should  sull  more  loniently  look  ioto  the
 matter  and  see  that  all  these  men  come
 back  as  early  as  possible.

 My  experience  shows  that  he  gives  a
 sympathetic  answer  here  but  when  we  go
 and  discuss  the  matter  with  the  general

 *  Moved  with  the  recommendation  of  the  President.
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 managers,  they  say  that  they  have  not  got
 any  such  orders  and  they  are  not  ina
 position  to  do  anything  like  that.  This  is
 what  we  get  at  the  other  end.  Unfortuna-
 tely  Iam  a  person  who  contacts  both  the
 ends  and  that  is  the  unfortunate  situation
 in  which  I  am  put.  Therefore  I  request
 him  to  consider  this  position  once  again.

 Coming  to  another  important  aspect  of
 the  working  of  the  railways,  he  has  to  look
 into  the  case  of  men  of  the  operating  staff.
 By  operating  staff  I  mean  the  station
 masters,  the  running  staff,  drivers,  firemen
 and  such  other  men  who  are  directly
 connected  with  the  operations  of  the
 tailways.  The  Wanchoo  Committee  has
 already  recommended  that  those  who
 belong  to  the  running  staff  must  be  given
 only  2  hours  of  work  and  not  more  than
 that.  But  he  has  pot  yet  implemented
 that.  He  was  saying  that  it  was  not
 possible  to  give  2  hours  of  duty.  The
 world  is  having  eight  hours  of  duty  and
 forty  hours  a  week  and  still  they  are
 reducing  them.  But,  unfortunately,  ia  this
 country  the  drivers.  the  firmen  and  many
 others  are  to  work  for  more  than  12,  hours,
 sometimes  up  to  20  hours.  He  has  said
 previously  that  it  will  be  brought  down  to
 4  hours.  J  hadsome  discussions  with  his
 able  Minister  of  State,  Shri  Parimal  Ghosh,
 when  the  railway  firemen’s  strike  was  on
 and  he  agreed  that  he  would  impl  1 14
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 Operations  of  the  railways  is  asked  to  work
 beyond  12  hours  or  so,  if  he  does  not  get
 leave;  he  cannot  leave  the  post  because  it
 is  such  an  important  post  and  there  is  no
 sufficient  number  of  leave  reserve.  Accor-
 ding  to  the  rules,  it  should  be  between
 Sto  20  per  cent.  They  have  less  than
 2  per  cent  and  sometimes  even  7  per  cent.
 This  was  also  mentioned  by  the  Wanchoo
 Committee  Report.  If  I  were  making  my
 own  comment.  he  would  not  agree.  But
 at  least  after  the  Wanchoo  Committee
 Report,  the  leave  reserve  should  be
 increased.

 Then,  with  regard  to  the  Class  IV  staff,
 the  low-paid  staff,  in  the  railways,  there  is
 what  is  known  casual  labour  system.  It
 is  to  extent  of  34  lakhs.  Out  of  I4  lakhs
 staff,  34  lakhs  are  casual  labourers.  And
 this  casual  labour  is  used  against  permanent
 vacancies  which  are  perennial  nature.  This
 matter  came  upin  the  Select  Committee
 on  the  Contract  Labour  Bill.  The  Railway
 Officials  never  agree  that  they  are  using
 casual  labour  against  permanent  vacancies
 or  temporary  vacancies.  I  can  quote
 instances  where,  in  the  loco  sheds,  men
 are  working  as  casual  labour  for  five  or  six
 years  and  so  on.  But  they  would  not  put
 them  on  temporary  basis  and,  thereafter,
 on  permanent  basis.  This  is  what  ({s
 happening  on  the  Railways.  I  would
 request  himto  put  an  end  to  the  casual

 hours  of  duty.
 ह1६  was  promised  that  it  will  be  further

 reduced  to  I2  hours  as  early  as  possible.
 The  phrase  ‘“‘as  early  as  possible”  is  very
 Much  abused  by  the  bureaucracy--it  is
 coined  for  them.  The  “matter  is  under
 consideration”  is  another  phrase  which  is
 also  very  much  abused  by  them.  Thev
 have  no  other  words  to  use.  Therefore,  [
 would  request  him  to  consider  the  question
 of  l2  hours  duty  as  early  as  possible,  not
 in  the  spirit  of  what  bureaucracy  states
 but  in  the  spirit  of  what  we  understand  by
 “as  early  as  possible’.  We  are  not
 bureaucracts.  We  are  elected  by  the  people.
 ]  would  request  him  to  apply  his  miod  in
 that  spirit.

 With  regard  to  the  leave  reserve,
 unfortunately,  the  railwaymen  do  not  get
 adequate  leave  reserve.  If  a  Station  Master
 or  a  driver  or  a  guard  or  any  other  station
 staff  who  is  directly  connected  with  the

 labour  system.  There  should  not  be  two
 types  of  railwaymen  working  in  the  same
 loco  shed,  a  permanent  man  who  enjoys
 higher  rats  of  salary  than  the  so-called
 casual  labourer  who  gets  Rs.  2.25  p.  per
 day.  That  is  far  below.  He  has  no  other
 facilities  whatsoever.  Therefore,  this  casual
 labour  system  must  be  put  an  end  to  as
 early  as  possible.

 Coming  to  the  workshops,  I  would
 request  him  to  consider  the  necessity  of
 granting  sufficient  number  of  staff.  In  the
 name  of  incentive  system,  in  the  name  of
 economy,  the  number  of  artisans  has  been
 reduced  by  50  per  cent.  This,  he  says,  is
 an  economy  measure.  The  result  is  that
 the  quality  of  work  in  the  repair  and
 Muintenance  workshops  has  gone  down.
 The  engines,  the  coaches  and  the  wagons
 are  repaired  in  the  workshops  only  in
 pame.  Only  in  name,  the  paint  is  put,  the
 tar  is  put  and  the  oumber  is  written.  But
 the  quality  is  80  bad.  That  is  why  you
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 find  that  the  engines  derail,  the  carriages
 and  the  wagons  derail.  That  is  how
 accidents  are  on  the  increase.  |  am  not
 narrating  these  things  in  an  exaggerated
 manner.  I  know  what  is  happending.  If
 the  hon.  Minister  would  come  with  me
 incognito—it  is  difficult  for  him  to  go
 incognito  because  of  his  size—as  a  bania,
 as  a  friend  of  mine,  who  has  come  for  a
 contract,  I  will  show  him  what  is  happening
 and  prove  that  every  word  of  mine  is
 hundred  percent  correct.

 2.20  brs.

 (Mr.  Deputy-Speaker  in  she  Chair)

 Therefore,  I  would  request  you  to  see
 that  the  quality  of  the  work  is  improved.
 These  things  do  not  apply  only  to  one
 particular  factory  but  throughout.  That
 is  why  I  submit  that  you  will  have  to  see
 that  the  quality  of  the  work  is  improved.

 Then,  ion  the  name  of  economy,  false
 statistics  and  false  figures  are  given  by  the
 railway  administration.  They  say  that
 they  have  saved  so  much  of  money,  but
 they  never  tell  us  the  havoc  that  have  done
 in  the  name  of  incentive  system.  I  know
 the  detailed  working  of  the  workshops.
 That  is  why,  |  pinpoint  this.

 Another  point  which  |  would  request
 you  to  consider  is  adout  trade  union  rela-
 tions.  He  has  derecognised  all  the  trade
 unions  execpt  those  belonging  to  the
 INTUC.  Now  that  is  known  as  one  union
 for  one  railway  or  one  Federation  for  all-
 India  railway-men  has  come  into  being
 according  to  him.  This  was  perhaps  the
 idea  with  which  he  might  have  done  that.
 This  INTUC,  which  is  in  the  Railways,  in
 the  zonal  railway  or  otherwise,  do  not
 have  the  confidence  of  the  railwaymen.  If
 they  refuse  to  recognise  the  other  trade
 unions  which  are  functioning  under  the
 Trade  Union  Act  with  the  most  representa-
 tive  character,  then  it  is  clear  that  they
 want  to  recognise  only  trade  unions  which
 they  like;  it  means  that  only  the  trade
 unions  which  the  bureaucracy  or  the
 political  party  in  power  Jike  to  encourage
 wit]  come  into  being.  That  means  that  it
 is  a  closed  shop  system  which  they  want
 to  build  and  this,  we  cannot  allow  in  the
 larger  interest  of  labour  and  the  amicable
 relations  between  the  labour  and  the
 management.  Recognition  should  be  given
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 to  the  trade  union  which  has  the  maximum
 Tepresentative  character  and  this,  we  can
 get  only  by  a  ballot.  If  he  is  not  prepared
 to  recognise  the  other  trade  unions  which
 had  been  functioning  for  long  years  witb
 so  much  of  popularity  among  employees,
 then  I  would  request  him  to  have  the  ballot
 system  ;  by  that,  he  can  find  out  which
 trade  union  has  got  the  maximum  repre-
 sentative  character  and  that  trade  union
 can  be  recognised.  do  not  want  a  trade
 union  belonging  to  a  particular  political
 party;  I  do  not  say  that  a  trade  union
 belonging  to  the  Opposition  only  should  be
 recognised  ;  I  am  not  putting  it  that  way
 because  he  will  immediately  say  that  there
 is  the  INTUC,  the  Communists  the  PSP—
 all  want  a  trade  union  of  their  own,  and
 that  he  cannot  have  as  many  unions
 recognised  as  there  are  parties  in  this
 couniry.  He  would  give  such  a  cheap
 answer.  |  foresee  this  answer  and,  there-
 fore,  I  am  giving  him  a  solution  which  will
 be  acceptable  to  all  the  parties  on  both  the
 sides.  I  suggest  that  jt  must  be  by  a
 system  of  ballot.  Till  such  time  that  the
 ballot  system  comes  into  being,  he  cannot
 have  only  one  union  of  his  own  choice
 recognised.  Therefore,  the  starus  quo  ante
 should  be  restored.  Those  unions  which
 have  been  asking  for  recognition,  which
 had  been  functioning  for  such  a  long  period,
 which  had  so  much  of  history  and  so  much
 of  backing,  should  come  into  the  recognised
 category.

 I  have  one  more  point  about  depart-
 mental,  category-wise  union.  With  regard
 to  category-wish  union,  |  would  say  that
 I  am  not  one  who  encourages  several
 categories  and  separate  trade  unions  under
 the  system  of  craft  union.  But,  in  this
 country.  the  Railways  are  such  that  they
 pass  through  several  States.  Take  for
 jostance,  the  Southern  Railway  ;  it  passes
 through  four  States,  Tamil  Nadu,  Kerala,
 Mysore  anda  portion  of  Andhra.  Ifa
 trade  union  is  to  be  recognised,  it  must  be
 recognised  in  such  a  way  that  it  must  be
 effective.  Until  and  effective  trade  union
 comes  into  being,  you  will  have  to  recognise
 craft  unions  on  the  merits  of  their  strength.

 Take  for  instance  a  Council  like  the
 Loco  Artisan’s  Council  and  the  Firemen's
 Council.  There  is  the  Station  Masters’
 Organisation  etc.  which  have  got  the
 backing  of  those  categories.  I  do  not  want
 these  00  a  permanent  basis.  We  have  seen
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 the  organisational  pattern  on  the  P  &  T
 Bide.  We  can  give  prima  faci,  recognition
 to  these  craft  unions  and  then  Iet  us  devise
 a  method  as  to  how  it  could  be  brought
 together  on  the  basis  of  a  ballot  and  finally
 the  question  of  organising  one  Union  which
 will  be  helpful  to  him.  He  thinks  that
 organised  labour  will  be  ageinst  his  m.nage-
 ment.  That  is  the  wrong  advice  that  the
 Railway  Board  gives.  That  is  the  policy
 of  the  bureaucracts  But  I  can  te!l  him
 that  organised  labour  will  be  giving  support
 tohim.  It  will  jointo  help  him  and  do
 stand  with  him  to  see  that  corruption  and
 wastefull  expenditure  and  malpractices  are
 done  away  with.  Therefore,  |  request  him
 to  consider  this  point.  I  am  not  speaking
 for  the  Southern  Railway  only.  Iam  not
 speaking  for  Madras  or  my  constituency
 only.  I  speak  for  the  whole  of  the  country,
 for  the  railwaymen  in  general  as  a  whole.
 I  submit  that  he  may  accept  my  points.

 SHRI  J.  N.  HAZARIKA  (Dibrugarh)  :
 Sir,  with  regard  to  the  divisional  scheme
 of  NF  Railway,  it  has  been  by  and  large
 welcome.  But]  would  suggest  certain
 modifications.  We  met  the  Railway  Minis-
 ter  Dr.  Ram  Subhag  Singh  a  few  days  ago
 and  suggest  to  him  that  even  the  srurus  quo
 may  be  maintained  if  he  is  feeling  some
 difficulties.  There  should  be  at  least  threc
 divisions  in  the  State  of  Assam  because
 three-fourths  of  the  entire  Railway  system
 of  the  NF  zone  falls  within  the  Scate  of
 Assam.  Therefore,  the  genera)  epinion  is
 that  there  should  be  at  leust  five  divisions.
 At  least  3  divisions  should  be  in  the  State
 of  Assam.  Theie  has  been  lot  of  agitation
 in  this  regard.  We  have  received  repre-
 sentations  from  =  various  places.  |  am
 particularly  concerned  with  my  constituency
 Dibrugarh.  There  is  a  junction  called
 Tinsuhia,  Lt  is  an  important  junction
 surrounced  by  large  number  of  tea  gardens
 and  two  or  three  public  sector  enterprises.
 3  feel  that  some  sort  of  decision  at  a  higher
 level  is  required  so  that  people  who  are  con-
 nected  with  industries  and  trade  cup  get  some
 advantage  for  their  own  enterptises.  Instead
 of  sending  things  for  decision  to  Pandu,
 it  will  be  possible  for  them  to  do  things
 at  Tinsukia  if  the  divisional  headquarter
 is  established  there.  |  fecl  that  it  is  quite
 justified  because  about  100  miles  of  railway
 system  is  there  in  the  Dibrugath  sub-
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 division  itself  and  if  you  go  towards  the
 west  on  the  Lamding  side  we  may  get  another
 200  miles.  300  miles  is  a  sufficient  length
 for  constituting  a  division.  Therefore,  Sir,  I
 Tequest  him  to  consider  this  question  of
 having  one  divisionsal  headquarter  at
 Tinsukia.  About  the  rest.  I  leave  it  to
 him  and  other  friends  to  decide  whether
 the  divisional  headqunrter  should  be  set  up
 elsewhere  in  Assam  or  outside.  |  under-
 Stand  that  they  are  going  to  have  a
 divisisnal  headquarter  at  Katihar  at  the  end
 of  the  zonal  system  towards  west  and
 Tinosukia  also  at  the  end  of  the  railway
 System  in  the  east.  Therefore,  |  suggest
 that  these  two  divisions  at  least  are  justified.
 I  suggest,  on  behalf  of  my  constituency,
 that  he  may  kindly  consider  this  suggestion.

 There  is  a  place  called  Laika  which  is
 situated  on  the  opposite  side  of  Muskong-
 selek.  Murkongselek  is  a  place  where  recently
 the  railwayline  has  been  extended  on  the
 forth  of  the  Brahmaputra  river.  That  is
 avery  strategic  place.  The  people  of  the
 area  have  been  demanding  that  at  least
 the  Laika  area  which  is  only  a  few  miles
 from  the  Tinsukia  town  should  be  con-
 nected  by  a  ferry  with  Murkongselek.  This
 will  give  a  fillip  for  industrial  and  other
 development  for  the  people  living  in  the
 hills  of  NEFA,  particularly  of  the  Tsiang
 Frontier  District.  It  is,  therefore,  suggested
 that  the  railway  line  from  Tiosukia  towo
 Should  be  extended  to  Laika.  This  is  a
 place  on  the  south  of  the  Brahmaputra
 just  below  the  place  called  Murkongselek.
 This  demand  is  also  very  much  justified.
 Therefore,  |  would  request  that  a  servey
 may  be  conducted  to  sce  how  best  this
 demand  could  be  implemented.  |  do  not
 immediately  demand  that  there  should  be  a
 bridge  on  the  Brahmaputra  at  that  place
 because  we  are  already  having  one  bridge
 at  Gauhati.  There  was  a  proposal  to  have
 another  bridge  at  Bongaigaon.  But  we
 were  told  recently  at  a  meeting  of  the  NF
 Railway  Zonal  Committee  that  it  was  not
 demanded  by  the  Ministry  of  Defence.
 But  I  would  submit  that  it  will  be  strategi-
 cally  useful  if  we  could  have  a  very  strong
 ferry-crossing  on  the  Brahmaputra  between
 Laika  800  Murkougse'ek.

 After  the  abolition  of  the  ghat  ferry-
 crossing  system  at  Pandu,  there  are  a  large
 number  of  steamers  lying  idle,  and  we
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 could  easily  send  three  of  them  to  Murkong-
 selek  and  have  ferry  arrangement  between
 these  two  places.

 Thirdly,  |  would  like  to  submit  that
 certain  railway  lines  should  he  constructed
 between  certain  places  in  Assam,  so  that
 there  could  be  an  alternative  to  the  pre-e!
 railway  lines.  This  has  been  sugeesed
 by  all  public  concerns  and  also  by  Members
 of  Parliament  several  times,  that  the  railway
 line  should  be  extended  from  «  place  called
 Jakhalabandha  in  the  Nowgong  district
 Jorhat  and  from  Jorhat  to  Dibrugarh  either
 by  the  same  line  meeting  at  Stbsaear  or  by
 other  lines.  This  proposal  was  more  or
 less  rejected  by  the  Railway  Administution
 because  we  were  told  in  the  zonal
 committee  that  this  line  was  not  necessary
 in  their  opinion,  But  we  still  hold  the  view
 that  if  this  line  is  sanciioned,  the  people
 of  Assam  will  be  grealiy  benelited  ‘There-
 fore,  |  still  urge  the  Railway  Minister  to
 consider  this

 The  next  point  that  |  want  to  make  ts
 in  regard  to  the  dining  cars  on  the  NF
 Railway.  I  have  received  some  complaints
 that  the  dining  cars  on  the  NF  Railway
 are  often  given  to  the  same  purty  fora
 very  long  time.  That  is  their  term  of
 contract  is  extended  without  calling  for
 fresh  tenders.  J  understand  thet  at  the
 intervention  of  Dr.  Ram  Subhag  Singh
 himself,  when  he  was  the  Minister  of  State
 a  few  years  back,  the  extension  of  contract
 wis  stopped  and  fresh  tenders  were  called.
 In  the  meantime,  the  party  affected  went
 to  court,  and  before  the  court  gave  a  final
 judgment,  there  was  2  compromise  between
 the  Railway  Administration  and  the  party
 concerned,  and  again  the  term  was
 extcnded.  I  do  not  know  how  the  Railway
 Administration  justifies  these  things.
 Instead,  why  should  they  not  consider  the
 question  of  giving  such  contracts  to  the
 co-operative  sector?  I  suggest  that  the
 hon.  Minister  may  kindly  see  that  the
 co-operative  sector  in  the  catering  business
 is  encouraged  in  the  railways,

 SHR;  5.  P.  RAMAMOORTHY  (Siva-
 kasi):  Inthe  short  time  which  I  have
 at  my  disposal,  |  would  like  to  deal  with
 some  of  the  local  problems  instead  of
 general  problems  on  whieh  touch  has  al-
 ready  been  said  in  the  course  of  the  two
 days’  bebate  on  the  Demands  for  Grants.
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 Kanykumari  which  {s  at  a  distance  of
 about  40  miles  from  Tirunelveli  is  very
 important.  There  have  been  pumerous
 representations  for  connecting  Tiruneiveli
 with  KanyaKumari  |  am  told  that  a
 survey  has  already  been  completed,  but
 there  is  something  obviously  which  is  hold-
 ing  up  the  commen.cment  of  the  construc-
 tion  work.  In  the  absence  of  a  direct
 connection,  people  who  have  to  go  from
 Tirunelveli  to  Kanyakumari  aod  vee  versa
 are  being  greatly  inconvenienced.  I
 hope  the  auention  of  the  Railway  Minister
 would  immeliately  be  engaged  ॥  that
 direction.  Unfortunately  from  the  railway
 budget  |  find  no  provision  has  been  made
 for  the  construction  of  this  line  during  the
 coming  financial  year.

 Kanyakumari,  as  you  know  Sir,  is  a
 sacred  place  where  the  high  seas  meet,  and
 the  Vivekananda  memorial  is  being  put  up
 there  shortly,  which  would  attract  a  Jarge
 number  of  tourists  from  various  parts  of
 the  country,  For  this  reason,  it  has  become
 all  the  more  impersitive  that  this  line  should
 be  laid  at  the  earliest.

 I  now  come  to  two  express  trains,  one
 from  Madras  to  Tuticorin  and  the  other
 from  Madi:s  to  Tirunelveli.  The  line
 from  Madras  to  Villupuram  =  has  been
 electrified,  but  the  other  half  is  still  to  be
 started.  The  express  trains  tikes  about
 8  hours  to  cover  the  distance  between
 Madras  and  Tuticorin.  In  case  this  route
 is  dieselised,  the  distance  would  be  covered
 in  about  4  hours.  That  would  mean
 Passengers  saving  onan  average  four  to
 five  hours.  |  have  a  similar  suggestion  for
 the  other  express  train  between  Madras
 and  Tirunelveli.

 The  Madras  Tuticorin  line  is  a  very
 busy  line  because  of  the  Tuticorin  harbour-
 Presently,  unfortunately  there  is  only
 one  line.  As  a  result  there  is  a  complete
 traffic  jam  on  that  line.  I  stroogly  urge
 the  Railway  Minister  to  examine  the  feasi-
 bility  of  doubling  this  line  so  us  to  relieve
 the  pressure  and  allow  smooth  flow  of
 traffic  on  both  sidcs.

 On  the  Madras-Tirunelvely  section,
 there  is  a  station  called  Kovilpatti  which  fs
 situated  in  a  very  low-lying  area.  As  8
 result,  during  the  rainy  season,  it  gets  sub-
 merged  under  water,  and  the  passengers  and
 the  railway  siafl  have  to  walk  at  times  in
 knee-deep  water  and  the  consequences  cap
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 (Shri  S.  P.  Ramamoorthy]
 be  very  well  imangined  by  the  hon.  Minister.
 Several  representations  were  made  to  the
 late-lamented  Lal  Bahadur  Shastri  when
 he  was  holding  the  railway  portfolio.  He
 had  promised  to  do  something  in  the
 matter,  but  unfortunately  for  the  local
 people  nothing  seems  to  have  been  done
 so  far.  Immediate  action  has  to  be  taken
 to  raise  the  level  of  this  station.

 The  Tiruneleveli  juhction  has  3  level
 crossing  at  the  main  road.  Many  time,
 therefore,  traffic  on  the  main  road  is  held
 up  for  quite  some  time,  causing  great  in-
 convenience  to  the  local  people.  There-
 fore,  an  overbridge  must  be  put  up  immedi-
 ately  thereto  relieve  the  inconvenience
 prensently  being  caused  to  the  people
 there.  With  these  remarks,  |  conclude,
 sir.

 aft  शिव  नारायण  (  बस्ती  )  :  उपाध्यक्ष
 महोदय,  यह  जो  29.79  करोड़  रुपये  की  सप्ली-

 मेंद्री  ग्रांट  है,  मै ंइसका  समर्थन  करने  के  लिए
 खड़ा  हुभा हूं ।  लेकिन  मैं  प्राज  गवनेमेंट  से

 कहना  चाहता  हुँ  कि  जो  छोटी  छोटी  मांगें  हैं
 रेलवे  में  उनकी  रति  नहीं  हो  रही  है  श्रौर  ग्राम
 कहावत  है  श्राज  देवा  के  कोने  कोने  में,  बड़ी
 जिम्मेदारी  इस  कांग्रेस  गबनंमेंट  के  सिर  पर  है  1
 20  साल  से  श्राप  गवनंमेंट  चला  रहे  हो,  20
 साल  से  यह  जो  मांग  है  उस  की  ष्र्ति  नहीं  हो
 रही  है।  भाये  दिन,  रोज  यह  शिकायत  प्राती
 हैं,  इतना  ब्लेम  सुनने  को  मिलता  है,  कामन  मैंन
 मिलता  है,  स्ट्रीट  का  प्रादमी  मिलता  है  प्रौर
 कम्प्लेंट  करत  है  स्पेशली  थर्ड  बलास  के  पंसेंजर्स
 करते  हैं

 मैं  कल  यहां  ध्ाया  हूँ,  मन्डे-नाइट  को
 लखनऊ  से  चला  था  t  जब  मैं  वहां  प्लेटफार्म  पर

 खड़ा  था  तो  मैंने  देखा  कि  उस  ट्रेन  के  थडं-क्लास
 के  डिम्ब्रों  के  गेट  बन्द  थे,  मुसाफ़िरों  को,  यहां
 तक  कि  झौरतों  को  मैंने  खिड़की  में  से  कूद  कर

 गाड़ी  के  भप्रन्दर  जाते  हुए  देखा।  यह  हालत
 झापके  रेलबे  एडमिनिस्ट्रेशन  की  है  यहां
 पर  रेलवे  के  बड़े  बड़े  भफसर  बेठे  हुए
 हैं,  यह  हालत  मैं  लखनऊ  प्लेटफाम  की  बता  रहा
 है,  किसी  गलियारे  की  नहीं  बता  रहा  हूँ,  यह
 लखनऊ  के  कैपिटल  की  द्वालत  है।
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 गाड़ियों  का  लेट  चलना  तो  बहुत  कौमन

 हो  गया  है  1  कल  ही  ज़िस  गाड़ी  से  मैं  शभ्ाया  हूं,
 वह  दो  घन्टे  लेट  पहुंची  मैं  यहां  कल  l]  बजे

 पहुंचा  |  उस  गाड़ी  का  बरेली  में  एक्सीडेन्ट  हो
 गया,  जिसका  पता  ही  नहीं  लगा  ।  उसी  गाड़ी
 से  यू०  पी०  के  गवर्नर  भी  चल  रहे  थे  |  मैं  जब

 मुरादाबाद  पहुंचा  तो  गार्ड  ने  बताया  कि  बरेली
 में  गाड़ी  का  'एक्सीडेन्ट  हो  गया  था।  यह  सब
 प्रापके  डिपार्टमेंट  की  लैक-प्राफु-डिस्प्लिन  शौर
 लक-औफ-वकिन्ग  का  नतीज़ा  है  ।जो  भी
 झ्रादमी  ट्रेन  से  ट्रेवल  करता  है  उस  की  सिक्‍यो-
 रिटी,  उस  के  जान  माल  की  जिम्मेदारी  रेलवे
 डिपार्टमेंट  पर  है  ।  मैं  तो  फिर  श्राप  से  यही
 कहूँगा  कि  प्राप  इस  रेलवे-बोडं  को  एवोलिस  कर
 दीजिये,  भ्रापका  सारा  डिपाटंमेंट  उस  के  भरगेन्स्ट
 हैं

 एक  खास  चीज  मैं  यह  कहना  चाहत।  हूँ  कि
 गवनेंमेंट  को  8  करोड  रुपये  का  हर  साल  लौस
 होता  हैं  |  भाप  लोगों  को  फ्री  पासंज़  देते  हैं।
 किसी  को  एयर  कन्डीशन  का  पास  दे  रखा  है,
 किसी  को  कुछ  दे  रखा  है  श्रौर  यह  लोक  सभा
 सब  से  सुप्रीम  प्रथोरिटी  हैं,  हम  पालियामेंट  के
 मम्बरों  को,  जो  सूप्रीम  श्राफ  दी  सोसाइटी  हैं.
 जनता  के  चुने  हुए  प्रतिनिधि  हैं,  हम  को  सिम्पल
 फ़र्स्ट  क्लास  का  पास  मिलता  है।  मैं  तो  श्राप  से

 यह  दरख्वास्त  करता  हुं  कि  श्राप  सब  के  पास
 खत्म  कर  दें,  हमारे  भी  खत्म  कर  दें,  हम  को
 पैसा  दे  दिया  करें,  ताकि  यह  मिसयूज  खत्म  हो
 सके  t  उन  लोगों  का  'रिजवेदान  फौरन  हो  जाता
 है,  एक  एक  भादमी  के  नाम  पर  चार  चार  डिब्बे
 रिजवं  हो  जाते  हैं  झौर  हम  लाइन  खड़े  रह  जाते
 हैं  1  भ्रभी  मैं  जिस  वोगी  में  भाया  है.  उस  में  दो
 झादमियों  के  लिए  ऊपर  वाली  वर्थे  रिजवं  थीं,
 लेकिन  कोई  नहीं  झाया  ।  लखनऊ  में  'रिजबेंशन
 की  यह  हालत  है।  लोग  हमको  गालियां  देते  हैं,
 कहते  हैं  कि  यह  तुम्हारी  हकूमत  है,  कांग्रेस  की
 हुकूमत  है,  टोपी  वालों  की  हुकूमत  है।  इस
 तरह  से  हमको  सुनना  पड़ता  हैं  भौर  प्रापके
 नक्‍्टाई  झौर  कालर  बाले  लोग  इसके  जिम्मेदार
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 हैं।  इस  लिये  श्राप  फ्री  पासेज  को  बिलकुल  खत्म
 कर  दें।

 मैं  श्रापसे  मांग  करता  हैँ  कि  गोरखपुर  भौर

 भ्रौर  बस्ती  के  बीच  में  जो  छोटी  छोटी  पुलिया
 हैं,  उनको  आप  ठीक  करा  दें  ।  यह  मेरी  पुरानी
 मांग  हैं,  जब  श्री  लाल  बहादुर  शास्त्री  रेलवे
 मिनिस्टर  थे,  उस  समय  उन्होंने  मुझे  'एशोरेन्स
 भी  दिया  था,  लेकिन  श्रभी  तक  कोई  कायंवाही
 नहीं  हुई  है  ।

 खलीलाबाद  से  महदावल  होते  हुए  बस्ती
 तक  एक  रेलवे  लाइन  खोल  दीजिये  उपाध्यक्ष

 महोदय,  हम  नेपाल  के  बाडंर  पर  बस्ते  हैं।  यह
 एरिया  खतरे  से  खाली  नहीं  है,  स्ट्रेटेजिक
 प्वाइन्ट  हैं  जैसे  बंगाल  भ्रौर  बिहार  के  बार्डर  की
 स्थिति  है,  बसी  हदी  स्थिति  हमारे  इस  क्षेत्र  की
 है...

 श्री  लखन  लाल  कपूर  (किशन  गंज)  :  वहां
 स्मगलिंग  ज्यादा  होता  है  |

 श्री  शिव  नारायरण  :  ये  स्मगलर्स  के  एजन्ट
 हैं  |  मैं  मुशीबत  की  बात  कह  रहा  हूँ  श्रोर  इनको
 मखौल  सूभता  है  ।  में  मानता  हूँ  कि  वहां  स्मग-
 लिंग  होता  है,  लेकिन  इन  को  उस  का  ज्यादा

 एक्सपी  रियेन्स  है.  हम  को  ज्यादा  एक्सपी  रियेन्स
 नही  हैं  -  लेकिन  हमारी  मिलिट्री  उधर  से  पास

 होगी,  उस  दृष्टि  से  तथा  उस  क्षेत्र  की  उपज  को
 लेजाने  की  दृष्टि  से  इस  लाइन  का  होना  बहुत
 जरूरी  है  हम  वहां  बहुत  बढ़िया  चावल  पैदा
 करते  हैं;  जिसे  दूसरे  राज्य  को  भेज  सकते  हैं,
 लेकिन  मीन्ज-प्राफ-कम्यूनिकेशन  ठीक  न  होने  से
 भेज  नहीं  पाते  हैं  |  प्रगर  यह  व्यवस्था  वहां  पर
 हो  जाय  तो  इससे  उस  क्षेत्र  का  डेवलपमेंट

 होगा  ।

 हमारे  यहां  बस्ती  में  फस्ट  क्लास  का  बेटिंग
 रूम  नहीं  है  1  अंग्रेजों के  जमाने  में  था  लेकिन
 बाद  में  उसको  हटा  दिया  गया  1

 शी  रामाजतार  झास्त्रो  (  पटना  )  :  हिन्दु-
 स्वानियों  को  क्‍या  जरूरत  है
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 शी  शिव  नारायरा  :  मैं  कम्पुनिस्ट  नहीं  हूँ,
 कांग्रेसी  हूँ,  गांधी  जी  में  विष्वाम  करता  हूँ।
 लैनिनिज्म  में  विदवास  नहीं  करता  है,  माक्सिजम

 में  विध्वास  नहीं  करता  हूँ,  गान्धीजी  में  वि्वास
 करता  हूँ  ।  भ्रपने  दुखददं  की  कहानी  सुना  रहा
 हैं,  लेकिन  उन  का  इस  देश  से  कोई  नाता  नहीं  है,
 इनका  रिश्ता  कहीं  भ्रौर  है  इसलिये  इन  को  मजाक
 सूकता  है।  मैं  भ्रगर  प्रपने  भ्रफसरों  को  डांट
 बताता  हैँ  तो  उनकी  पीठ  पर  हाथ  भी  धरता  हूँ  ।

 मैं  मन्‍त्री  महोदय  से  कहना  चाहता  हुं  कि
 9  सितम्बर  की  हड़ताल  में  आपने  जिन  भ्रफसरों
 को  मुग्रत्तिल  कर  रखा  है,  जिनके  ऊपर  श्राप  मुक-
 दमे  चला  रहे  हैं,  उन  मुकदमों  को  विदड़ा  किया
 जांय  ।  इस  सिलसिले  में  हम  पांच  एम०  पीज  ने
 स्टेटमेंट  भी  दिया  था,  लेकिन  हम  को  भप्रफसरों
 ने  कहा  कि  श्रापने  कुछ  नहीं  किया ।  मैं  फिर
 प्राइम  मिनिस्टर  श्रौर  होम  मिनिस्टर  से  दर-
 ख्वास्त  करता  हैं  क्षमा  बड़न  को  चाहिये,
 छोटन  को  उत्पात  |  ग्राप  गवनेमेंट  हैं,  बड़े  हैं,
 श्राप  उनकी  पोजीशन  को  रियलाइज़  कीजिये,
 उन  के  बच्चे  भूखे  मर  रहे  हैं,  उनके  मामलों  को
 टेक-प्रप  करें,  उन  को  वहाल  करें।
 (व्यवधान)  आपको  पता  नहीं  है  कि  कांग्रेस
 वालों  का  कलेजा  कितना  ऊंचा  है  +  हम  प्रपनी
 गवनंमेंट  की  भो  क्रिटीसाइज  कर  सकते  हैं

 मैं  प्राखिर  में  निहायत  श्रदबव  से  गुज्ञारिस
 करता  2  कि  भाप  द्र्न्ग  के  टाइमिग्ज़  को  फिक्सअप
 करें,  ढ्र्न्ज  म्रक्सर  लेट  चलती  हैं,  ऐसी  .अ्यवस्था
 करें  कि  वे  ठीक  टाइम  पर  चला  करें।  झापने
 जो  बजट  पेश  किया  है,  उस  में  डेफिसिट  नहीं  है,
 इस  लिये  हम  प्रापकी  सप्लीमेंस्द्रो  मांग  को
 रिकमेंड  करते  हैं  लेकिन  हम  चाहते  हैं  कि  उसका
 सही  माइनों  में  इस्तेमाल  हो  ।  झाप  फ्री-पासेज  को
 बन्द  करें,  ्ापने  I8  करोड़  रुपये  का  एग्रीकल्चर
 टैक्स  लगा  दिया  है,  जिससे  जनता  में  हंगामा
 मचा  हुभा  है,  भ्रगर  झाप  फ्री-पासेज़  को  बन्द
 कर  दें  तो  8  करोड़  रुपये  की  बचत  हो  सकती
 है  1

 इन  दाब्दों  के  साथ  मैं  इस  डिमाम्ड  का
 समन  करता  है  |
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 MR.  DEPUTY  SPEAKER  :  The  hon.
 Minister  wanted  to  mution  in  the  begin-
 ning  regarding  certain  reduction  in  the
 Demands.  |  think  this  is  the  proper  time
 for  that.

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH)  ;  These  Supple-
 mentary  Demands  are  for  the  current  year.

 T  would  like  to  mention  that  the  extra
 requirments  for  revenue  expenses  under
 Demands  No.  2  to  0  and  3  have  been
 reduced  from  Rs.  28.31  crores  as,  printed
 in  the  book  of  Supplementary  Demands  to
 27.67  crores.  The  extra  requirements  in
 respect  of  these  demands  for  the  current
 year  were  about  Rs.  WAZ  crores  lower  thin
 the  Revised  Estimates  for  the  current  year
 as  shown  in  the  Budget  documents,  Me.  t»
 the  modifications  advised  by  the  Kailways
 subsequent  to  the  presentation  of  the  Rail-
 way  Budget.  The  requirements  for  the
 current  year  have  been  reviewed  again.
 Hence  the  further  reduction  of  Rs.  0.64
 crores.

 lam  glad  to  inform  the  House  that
 the  additional  traffic  anticipated  for  the
 current  year  is  likely  to  materialise  fully
 and  may  even  he  exceedded  this  month.  The
 originating  tonnage  to  the  end  of  February
 969  has  already  touched  the  targeted  addi-
 tional  tonnage  of  है  million  tonnes  for  the
 current  year.  Viking  into  account  the
 reductions  in  the  expenses  both  under
 revenue  and  capital,  the  deficit  for  the
 current  year  anticipsted  at  apout  I0  crores
 in  the  Revised  Estimates  may  be  somewhat
 lower.  These  are  the  additions.

 SHRI  LOBO  PRABHU  (Udipi);  On
 a  point  of  order,  Sir.  This  isa  debate  on
 the  Supp'cmentary  Demands.  This  has
 proved  to  be  the  third  chapter  of  the
 General  Budget  of  the  Railways,  Would
 you  suggest  to  the  Members  that  they  make
 some  reference  to  the  Supplementary
 Demands  ?  After  that,  if  time  permits,  they
 can  indulge  in  matters  of  general  interest
 or  local  importance.

 MR.  DEPUTY-SPEAKER  T  fully
 appreciate  what  has  been  said.

 SHRI  SHEO  NARAIN  That
 was  your  duty  not  of  Mr.  Lobo  Prabhu.

 MR.  DEPUTY-SPEAKER  :  The
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 point  is  that  while  we  are  discussing  the
 demands  for  supplementary  grants,  it
 should  not  again  be  a  sort  of  a  general  dis-
 cussion  on  the  railway  budget.  Unfor-
 tunately  Shri  Sheo  Narain  was  not  present.
 All  the  points  were  more  or  less  covered
 yesterday.  What  happens  is  that  Members
 would  again  ventilate  their  grievances  and
 it  is  very  difficult  ta  restrain  them,  though
 las  objection  is  correct,

 SHRI  SEZHIYAN  (Kumbakonam)
 They  hon.  Minister  jnst  now  read  out  some
 statement.  He  tried  to  change  some  figures.
 What  is  the  procedure  that  he  is  adopting
 to  make  those  changes  ?  Are  they  to.  be
 treated  as  amendments  ?  What  is  the
 Procedure  ?

 MR.  DEPUTY-SPEAKER  The
 original  demands  that  were  incorporated  in
 the  small  booklet  have  now  been  reduced.
 These  changes  had  been  circulated.

 SHRI  SEZHIYAN:  The  House  _  is
 siezed  of  the  matter  and  we  can  allow  them
 as  ord  nary  corrections  if  they  are  printer's
 mistakes.  But  they  seem  to  be  substantial
 corrections  and  so  he  should  move  proper
 amendments

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Minister  had  addressed  a  communication
 to  ihe  hon.  Speaker  suggesting  that  he  felt
 that  a  reduction  in  those  figures  was  called
 for  afer  further  consideration,  and  that  he
 would  ike  to  place  before  the  House  those
 revised  figures  atthe  time  the  House  takes
 it  up  for  consideration,  Similar  procedure
 was  adopted  on  earlier  occasions  and  if
 ]  were  to  follow  a  different  procedure  now,
 that  would  not  be  proper.

 श्री  श्रोचन्द  गोयल  (चण्डीगढ़)  :  उपाध्यक्ष

 महोदय,  मन्त्री  महोदय  ने  लगभग  30  करोड़  की

 अनुपूरक  मांगें  इस  सदन  के  सामने  रखी  है।
 इसमें  मैं  यह  तो  समझ  सकता  हैँ  कि  कुछ  इस
 प्रकार  की  मांगें  हैं  जैसे  सरकारी  कर्मचारियों  के
 भत्ते  के  अन्दर  कुछ  बृद्धि  की  गई  जिसकी  भ्रपेक्षा
 पहले  से  नहीं  की  जा  सकती  थी  ।  इसी  प्रकार
 से  प्रनेकों  स्थानो  पर  बाढ़  के  कारण  रेलवे
 सम्पति  को  हानि  हुई  भौर  उसकी  मरम्मत  करने
 के  लिए  रुपये  की  प्रावद्यकता  पड़ी,  यह  बात  भी
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 समझ  में  भरा  सकती  है।  यह  सदन  इन  झनुप्रक
 मांगों  में  उसी  प्रकार  के  खर्चों  की  भ्ननुमति  दे
 सकता  है  जिनकी  कि  सरकार  को  पहले  से
 कल्पना  नहीं  थी  लेकिन  प्राप  देखें  कि  पृष्ठ
 4  पर  मांग  नं०  8  में  3,74,67,000  रु०  की
 मांग  इसलिए  की  गई  है  ।

 ITEM  (IV)  :
 “Rs,  374.67  lakhs,  due  to  increase  in

 the  number  and  value  of  compensation
 claims  for  goods  lost  or  damaged  and
 the  clearance  of  outstanding  cases.”

 मेरा  निवदन  यह  है  कि  यह  जो  इतनी  बड़ी
 रकम  मांगी  जा  रही  है  क्या  उसका  प्नुमान  यह
 विभाग  पहले  से  नहीं  लगा  सकता  था  7  मैं
 समभता  हैं  भ्रनु [ुरक  मांगों  के  द्वारा  इस  प्रकार

 इस  प्रकार  की  मांगे  इस  सदन  में  नहीं  झानी
 चाहिए।

 उपाध्यक्ष  महोदय,  कमर्शल  क्लक्स  जिनकी
 संख्या  42  यहा  483  हजार  के  करीब  होगी,  उतके
 सम्बन्ध  में  मेंने  मनन्‍्त्री  महोदय  से  व्यक्तिगत  रूप
 से  भी  प्रार्थना  की  है।  य ेलोग  काफी  योग्यता
 रखने  वाले  व्यक्ति  हैं  इनमें  बी.  काम,  एम.काम,  ला

 ग्रेजुएट  बौर  डबुल  ग्रजुएट्स  हैं।  इनकी  योग्यता
 के  प्रनुसार  इनके  ऊपर  श्रनेकों  प्रकार  की  जिम्मे-
 दारियां  भी  हैं।  नको  सामान  की  परख  करनी

 पड़ती  है  ब्रौर  खजान्ची  का  काम  भी  करना

 पड़ता  है  ।  सभी  प्रकार  की  जिम्मेदारी  इनको
 अपने  ऊपर  लेनी  पड़ती  हैं।  लेकिन  इसके  बावजूद
 हम  देख  रहे  हैं  कि  इनको  जो  तरक्की  के  भ्रवसर
 मिले  हुए  हैं  वह  केवल  45  परवैन्ट  हैं  लेकिन
 इनके  ्रलावा  जो  और  साधारण  किस्म  के  कमं-
 चारी  हैं  जिनके  लिये  न  तो  इम  प्रकार  की
 यौग्यता  प्रौर  न  उत्तरादायित्व  की  ही  प्रावदय-
 कता  होती  है  उनके  लिए  जो  प्रमोशन  के  चान्सेज
 है  वह  कटीं  तो  50  प्रतिशत  हैं  ब्रौर  कहीं  70
 प्रतिशत  हैं  -  इसलिए  मेरी  प्राथंना  यह  है  कि  ये

 जो  कामल  कलव्स  हैं  जिनके  तरक्की  के  रास्ते
 में  मुहकमा  रुकावट  डाल  रह!  है,  उस  रुकावट  को

 दूर  करके  हनतके  प्रमोशन  के  चान्सेज  को  45
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 प्रतिशत  से  कम  से  कम  78  प्रतिशत  तक  बढ़ाया
 ज्ञाय  |

 इसके  भ्रतिरिक्त  एक  पौर  भी  समस्या  है  ।
 जो  ट्रासपोर्टेशन  का  स्टाफ  होता  है  वह  डी-

 कंटेग्राइज्  हो  करके  इस  श्रेणी  में  भ्रा  जाता  है  1
 नतीजा  यह  होता  है  कि  स्टेशन  मास्टर्स,  भसि-
 स्टेंट  स्टेषान  मास्टर्स  ज्ञो  कि  मेडिकली  फिट  भी

 होते  हैं।  वे  डाक्टरों  से  भूठा  सर्टिफिकेट  ले  लेते  हैं
 घौर  फिर  इस  महकमे  के  भ्रन्दर  भाकर  के  भपने
 प्रमोशन  के  चान्सेज  बनाना  चाहते  है  ।  वे  लोग
 डाक्टरों  से  भ्ूठा  सटिफिकेट  ले  लेते  हैं।
 कि  वे  अनफिट  हैं  शरीर  फिर  यहां  प्राकर  इन
 कामशल  क्लक्सं  के  प्रमोशन  के  चन्सेज  पर
 श्रसर  डालते  हैं  ।

 मैं  यह  निवेदन  करू गा  कि  पिछले  रेल  मंत्री
 महोदय  ने  भी  हमारी  इस  प्राथंना  को  स्वीकार
 करके  यह  निर्णय  लिया  था  कि  या  तो  डिकटो-
 गेराइज्ड  स्टाफ  ब्रौर  ट्रान्सपटॉशन शन  स्टाफ  को  इस
 के  प्रन्दर  शामिल  नहीं  किया  जायगा  प्रौर  श्रगर
 शामिल  भी  किया  जायेगा  तो  उनके  लिए  पभ्रलहदा
 एक  परसेटेज  मुकररँ  कर  दी  जायगी  ताकि  जो
 प्रमोशन  के  चान्सेज  कमशियल  कंटेगेरी  को  हैं
 उन  से  उन  को  वंचित  न  किया  जाय  -  6-I6
 झौर  20-20  प्रौर  25-25  साल  की  सविस  के
 बाद  कोई  एक  साल  प्रमोशन  का  चांस  मिले
 भोर  यह  डिकेटेगेराइज्ड  स्टाफ  ध्राकर  उसका
 फायदा  उठा  ले...

 MR.  DEPUTY-SPEAKER  :
 resume  his  speech  after  lunch.

 He  may

 I3  hrs.
 The  Lok  Sabha  adjourned  for  lunch  tilt

 Fourteen  of  the  Clock

 The  Lok  Sabha  re-assembled  after  lunch  at
 Four  Minutes  Past  Fourteen  of  the  Clock.

 (Mr.  Dep:ty-Speaker  in  the  Chair)
 RE.  DHARNA  BY  MEMBERS  OP  DELHI

 METROPOLITAN  COUNCILAT  THE
 DEPUTY  PRIME  MINISTER'S

 RESIDENCE
 sit  बलराज  मधोक  (दक्षिण  दिल्ली)  :

 उपाध्यक्ष  महोदय,  मैं  प्रापकी  धझाशा  से  एक
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 [श्री  बलराज  रघोक]
 महत्वपू्ं  विषय  उठाना  चाहता  हूँ।  भ्रापको
 पता  होगा  कि  श्राज  प्रातः  से  दिल्‍ली  महा-नगर
 परिषद  के  तीस  निर्वाचित  सदस्य  वित्त  मन्त्री
 श्री  मोरारज़ी  देसाई  के  घर  पर  धरना  देकर  बेठे

 हुए  हैं।  उनकी  मांग  बड़ी  उचित  है।  वह  यह
 है  कि  दिल्‍ली  देश  की  राजधानी  है।  जिस  गति
 से  देश  की  भ्राबादी  बढ़  रही  है  उसी  गति  से
 इस  नगर  की  श्रावादी  भी  बड़  रही  है।  पिछले
 पन्द्रह  सालों  में  उसमें  400  प्रतिशत  की  बड़ोतरी

 हुई  है।  यहां  की  सामाजिक  सेवायों  के  लिए
 रुपया  चाहिए।  इसलिए  दिल्‍ली  प्रशासन  ने  कहा
 कि  हमें  प्रगली  फाइव  इशर  प्लेन  में  400  करोड़
 रुपया  दिया  जाये  ,  श्रौर  दिल्‍ली  महा-नगर
 परिषद  ने  यूनैनिमसली  प्रस्ताव  द्वारा  मांग  कौ
 कम  से  कम  225  करोड़  रुपया  दिया  जाए  |
 प्लेनिग  कमिशन  जो  रकम  निर्धारित  करता  है
 उसने  कहा  कि  2I7  करोड़  दिया  जाये  ।  लेकिन
 प्लेनिंग  कमिणशन  की  सिफारिश  को  नजरभ्रन्दाज
 कर  के  वित्त  मन्‍्त्री  ने  i65  करोड़  कर  दिया

 है।

 दिल्ली  महा-नगर  परिषद्‌  कहती  है  कि
 भाप  हमें  कुछ  न  दीजिय  in  जो  ऐडीशनल
 रिसोसेज  हम  पैदा  करें,  जो  हम  यहां  की  एका-
 नमी  बनायें,  उसके  लिए  शाप  हमको  इजाजत
 दीजिये  कि  हम  दिल्‍ली  के  डेवलपमैंट  पर  खर्च
 कर  सके  ।  हम  भोर  कुछ  नही  मांगते  ।  लेकिन
 विस  मनन्‍्त्री  ने उसको  नहीं  माना  ।  यहां  बार-
 बार  कहा  ज्ञाता  है  कि  हम  राज्यों  में  भद-भाव

 नहीं  करते  है,  लेकिन  दूसरी  तरफ  दिल्ली  के
 साथ  भेदभाव  किया  जा  रहा  है,  चूंकि  यहां
 दूसरी  पार्टी  कायं  कर  रही  है।  मैं  चाहता  हूँ  कि
 वित्त  मन्त्री  यहां  पर  कोई  बयान  दे  शोर  जो
 स्थिति  है  वह  भागे  न  चले  t  यही  मेरी  प्रार्थना

 है

 MR.  DEPUTY-SPEAKER  :  How  does
 that  arise  here  ?  Is  the  Ruilway
 Manister  allocating  some  amount  for  this  ?
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 THE  MINISTER  OF  RAILWAYS
 (DR.  RAM  SUBHAG  SINGH)  ;  if  they
 want,  I  would  request  them  to  go  and  do
 some  harvesting  work.

 श्री  बलराज  मधोक  :  हारवेस्टिग  तो  यहां
 भी  कर  रहे  हैं  ।

 श्री  शशि  भूषण  :  (खारगोन)  :  मेरे  मित्र
 ठीक  कह  रहे  हैं  ।  डिमान्ड  बिलकुल  सही  है।
 श्रगर  महा  -नगर  परिषद  चल  नहीं  सकती  तो
 भंग  कर  दिया  जाय  t  या  तो  उसको  श्रौर  पैसा
 दिया  जाये  या  फिर  उसको  बन्द  कर  दिया
 जाये  v

 श्रो  बलराज  मधोक  :  हम  पंसा  भी  लेंगे
 श्रौर  उसको  चलायेंगे  भी  ।

 MR.  DEPUTY  SPEAKER  :  I  thought,
 the  intention  was  to  bring  it  to  the  notice
 of  the  House  that  all  the  representatives
 are  having  dharna  or  gh-rao,  whatever
 you  call  it,  !  do  not  know,  before  the
 Finance  Minister's  house  with  a  view  to
 seeing  that  whatever  new  resources  are
 raised  must  be  given  to  Delhi.  Now
 itis  all  over.  Let  us  proceed  with  the
 debate  on  the  Supplementary  Demands  for
 Grants  in  respect  of  Rallways.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (RAILWAYS),  968  69—  Contd

 SHRI  SEZHIYAN  :  Sir,  in  the  morn-
 ing  |  raised  a  pertinent  point  regarding  the
 Procedure  and  again  |  want  to  bring  to  the
 notice  of  the  House  the  Rules  of  Procedure
 about  this.  There  is  a  serious  lacuna  in
 what  the  Minister  has  done.  Supplemen-
 tary  Demands  have  been  circulated  and  a
 Bill  is  going  to  be  introduced  in  the  House.
 The  Demands  always  come  io  the  form  of
 amotion.  If  you  go  through  our  debates
 you  will  find  that  it  wil)  be  mentioned
 there  :—

 Motion  moved  :
 “That  a  supplementary  sum  not  exceed-

 ing  RS associ  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year......°"
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 That  means,  the  discussion  arises  on
 the  motion  mdae  on  the  floor  of  the  House
 and  any  alteration  in  the  contents  of  the
 motion  can  be  made  only  by  a_  substitute
 motion  or  by  an  amendment  of  the  motion.
 Rule  208  (3)  says  :—

 “Motions  may  be  moved  to  reduce
 any  demand  for  grant.”

 That  means,  it  is  always  open  to  him  to
 move  for  reduction  of  a  demand  for  grant;
 he  has  got  the  power  to  move  such  a
 Motion.  But  what  is  the  procedure  adop-
 ted 2  There  is  one  form  which  has  been
 circulated  on  the  !7th  about  the  Supple-
 mentary  Demands  for  Grants.  That  is  for
 information.  How  it  will  come  in  the
 Proceedings  |  want  to  know.  If  he  moves
 a  formal  motion  under  rule  208  (3),  then  !
 can  accept  it.

 MR.  DEPUTY-SPEAKER  :  As  I  said
 this  morning,  even  before  making  a  motion
 on  the  floor  of  the  House  he  has  given  a
 notice  and  while  moving  the  motion  he  has
 moved  it  accordingly.  Afterwards  he  has
 not  come  forward  with  new  alterations
 before  the  House.

 DR.  RAM  SUBHAG  SINGH:  I  had
 intimated  them  to  the  Speaker.

 MR.  DEPUTY-SPEAKER  :  That  was
 intimated  to  the  House.  I  pointed  that
 out  this  morning.  Therefore,  |  am  afraid,
 the  procedure  that  you  ‘are  now  pointing
 out  is  not  necessary  in  this  case.  He  has
 made  a  motion  this  morning  and  while
 moving  that  motion  he  has  already  correc-
 ted  it  accordingly.  So,  the  Motioo  before
 the  House  is  as  corrected.

 SHRI  SEZHIYAN:  In  the’  morning
 you  said  that  we  adopted  this  procedure  in
 the  past.

 MR.  DEPUTY-SPEAKER  :  Another
 thing,  because  he  had  addressed  a  communi-
 cation  to  the  Speaker,  in  the  midst  of  the
 debate  |  pointed  out  to  him  to  muake  his
 statement.

 st  ह.  भूषण  (खारगोन)  :  मैं  भ्रापका
 ध्यान  इस  शोर  झ्ाकधित  करना  चाहता  हूँ  कि
 उत्तर  प्रदेश  में 16.  हमारे  देश  की  जो  राष्ट्र
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 भाषायें  है,  उनमें  स ेकिसी  एक  को  लेकर  श्ल्प,
 संख्यक  जो  लोग  हैं,  उनको  कसम  खाने  नहीं  दी
 गई  हैं।  यह  एक  प्रपमान  है...

 थ्री  रणधोर  सिंह  (रोहतक)  :  वड़ी
 ज्यादती  है

 MR.  DEPUTY-SPEAKER  :  That  is  a
 very  important  issue.  I  entirely  agree.
 May  I  tell  the  hor.  Member  that.  the
 Speaker  has  already  admitted  a  calling-
 attention-notice  on  this  ?  So,  he  will  get an  opportunity  tomorrow.

 .  श्री  शशि  भूषरा  :  इसके  लिए  भ्रापको  समय
 देना  चाहिये...

 श्री  जाज॑  फरनेन्डीज  :  निर्वाचित  सदस्य
 सदन  में  जाकर  बैठ  नहीं  सकते...

 श्री  शशि  मूषरा  :  एक  घंटे  का  समय  इस
 पर  बहस  करने  के  लिए  दिया  जाना  चाहिये

 श्री  जाज  करनेरडील :  दो  घंटे  |

 MR.  DEPUTY-SPEAKER:  That  will
 be  decided  after  the  calling-attention  notice
 is  disposed  of.  He  could  plead  at  that
 time  for  some  more  time  for  discussion.

 st  'भरीचन्व  गोयल  :  उपाध्यक्ष  महोदय,
 मैंने  रेल  मन्त्री  महोदय  का  ध्यान  वारशिम्य
 लिपिकों  की  दो  कठिनाइयों  की  झोर  प्राकषित
 किया  था...

 wo  राम  सुमग  सिह  :  वह  तो  श्राप  बता
 चुके  हैं  ।

 थी  आीचस्द  गोयल  :  उसकी  तरफ  झाप
 ध्यान  दें  तो  अपकी  बड़ी  कृपा  होगी

 मेरा  दूसरा  निवेदन  यह  है  कि  पैंशनर्ज  की
 तरफ  भी  प्रापको  ध्यान  देना  चाहिए  ।  पैशनजं  के
 लिए  प्लापने  इसमें  94  लाख  रुपये  की  मांग  सदन
 के  सामने  रखी  है।  महंगाई  के  कारणा  वे  भी
 उतने  परेशान  और  तंग  हैं  जितने  ध्रन्य  कर्मचारी  ।
 मैं  प्राथंना  करता  हूँ  कि  पैशन्ज  का  भत्ता  भी
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 [श्री  श्रीचन्द  गोयल]
 झापको  रिवाइज  करने  की  तरफ  ध्यान  देना

 चाहिए।  जिस  प्रकार  से  आपने  ग्रन्य  कमंचारियों
 के  लिये  भत्तों  में  वृद्धि  की  है,  उनके  वेतनमानों
 पर  दुबारा  विचार  किया  है,  उसी  तरह  से  मैं
 समभता  हूं  कि  भ्रब  समय  शा  गया  है  जबकि
 आपको  पैशानर्ज  के  सम्बन्ध  में  भी  अपने  निर्णाय
 की  घोषणा  करनी  चाहिए  श्रौर  उसकी  कहठि-
 नाइयों  को  दूर  करना  चाहिये।  आप  उनके
 वेतनमानों  श्रौर  उनके  भक्तों  के  अन्दर  प्रावश्यक
 श्रौर  उचित  वृद्धि  करें  1

 जहां  तक  संघों  को  मान्यता  देने  का  प्रश्न
 है,  मैं  प्रार्थना  करता  हूँ  कि  जिस  तरह  से  डाक
 धौर  तार  विभाग  के  अन्दर  हमने  श्रेणियों  के
 प्रनुसार  संघों  को  मान्यता  दे  रखी  है  उसी  प्रकार
 से  रेलों  के  भ्रन्दर  भी  हमको  श्रलग  श्रेणी  के
 वर्करों  के  संघों  को  श्रलग  श्लग  से  मान्यता  देनी
 चाहिए,  चाहे  वह  वारिज्ष्य  लिपिकों  की  श्रेणी
 हो,  चाहे  गाडंज  की  हो,  चाह  एस०  एम्ज़  की

 हो  ओर  चाहे  ए०  एस०  एम्ज़ञ०  हो  या  श्रन्य
 कमंचारियों  की  हो  -  उनको  प्रथक  पृथक  श्गर
 झाप  मान्यता  देंगे  श्रौर  उनके  ऊपर  रेलवे  की
 एक  फंड  शन  बनायेंगे  तो  मैं  समभता  हूँ  कि  हर
 एक  शरणी  की  जो  भप्रपनी  झपनी  कठिनाइयां  हैं,
 उनकी  प्रपभी  प्रपनी  जो  समस्याएं  हैं,  वे  रेलवे
 बो  भ्रौर  रेलवे  मन्त्रालय  के  सामने  भ्रासानी  से
 रा  सकेंगी  ;  भ्राज  ये  जो  बड़े  संध  बने  हुए  हैं
 ये  छोटी  श्रेणियों  की  बातों  की  तरफ  दुलंक्ष्य
 करते  हैं प्रौर  उनकी  बातों  को  मन्त्रालय  के
 ध्यान  में  नहीं  लाते  हैं  1 इस  चीज  की  काफी  देर
 से  मांग  हो  रही  है।  मानमीय  मन्त्री  महोदय
 को  मैं  चाहता  हैं  कि  इस  भोर  भी  ध्यान  देना
 चाहिए  |

 चण्डीगढ़  का  जो  रेलवे  स्टेशन  है  बह
 1956  में  बना  था  -  उस  वक्‍त  चण्डीगढ़  की
 जन  संख्या  दस  हजार  थी।  प्राज  उसकी  जन
 संख्या  दो  लाख  होने  जा  रही  है।  मैं  समभता

 हैँ  कि  बही  जो  वर्तमान  स्टेशन  है  उसको  उन्नति
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 भौर  तरक्की  होनी  चाहिये  |  वर्तमान  जन  संख्या
 को  देखते  हुए  श्रोर  यात्रियों  की  बढ़ती  हुई
 संख्या  को  ध्यान  में  रखते  हुए  यह  आवश्यक

 हो  गया  है  कि  उसकी  उन्नति  की  ओर  ध्यान
 दिया  जाए  ;  मेरी  प्राथंना  है  कि  श्राप  इस  ओर
 भी  ध्यान  दें  |

 एक  अंतिम  बात  कह  कर  मैं  समाप्त  करता

 हूँ  |  मैं  इसके  बारे  में  पहले  भी  मन्त्री  महोदय
 से  प्रार्थना  कर  चुका  हूँ  |  फरीदाबाद  यहाँ  से  4
 मील  की  दूरी  पर  है।  यहां  से  लगभग  चार
 पांच  हजार  लोग.  मजदूरों  की  शक्ल  में  या
 कमंचारियों  की  शक्ल  में  प्रतिदिन  दिल्‍ली  श्राते

 हैं  ग्रौर  वापिस  जाते  हैं।  उनके  लिए  एक  हाटल
 दिल्‍ली  से  या  पलवल  से  चलाने  की  मंत्री
 महोदय  को  निश्चित  रूप  से  व्यवस्था  करनी
 चाहिये  बौर  इस  पर  विचार  करना  चाहिये।
 इसके  बिना  उन  लोगों  को  बड़ी  भ्रसुकिधा  होती
 है  ।  दूर  जाने  वाली  जो  बसे  होती  हैं  उन  में
 उनको  स्थान  नहीं  मिलता  है  भ्रौर  पंद्रह  सोलह
 मील  साइकल  पर  श्राना  और  पंद्रह  सोलह  मील

 साइकल  पर  वापस  जाना  उनके  लिए  सम्भव
 नहीं  है।  ऐसा  करने  के  लिए  अ्रगर  उनको

 मजबूर  किया  जाता  है,  तो  यह  उनके  साथ
 अन्याय  होगा  1  मैं  मन्त्री  महोदय  से  प्रार्थना
 करता  हूँ  कि  वह  इस  पर  भी  सहानुभूति  से
 विचार  करें  द्ौर  एक  हटल  दिल्‍ली  से  फरीदा-
 बाद  के  लिए  भ्रौर  एक  फरीदाबाद  से  दिल्‍ली
 के  लिए  चलाने  के  बारे  में  निश्चित  रूप  से
 निरणंय  लें  ।

 MR.  DEPUTY  SPEAKER  :  A  number
 of  Members  want  to  Participate  in  the
 discussion.  As  I  said,  when  a  point  of
 order  was  raised  by  Shri  Lobo  Prabhu,  if we  follow  the  routine  Procedure,  the  scope of  the  debate  now  is  very  limited.  Quite a  number  of  Members  want  to  ventilate
 their  grievances.  |  think  the  hon.  Minister
 also  would  require  about  ten  to  fifteen
 minutes  for  reply
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 DR.  RAM  SUBHAG  SINGH  :  I  shall
 leave  aside  all  the  irre)evant  points.

 MR.  DEPUTY  SPEAKER:  |  would
 Tequest  hen.  Members  to  confine  their
 remarks  to  five  minutes  each  so  that  I
 could  accommodate  as  many  Members  as
 possible.

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 (Chamba)  :  I  must  compliment  the  hon.
 Minister  that  in  the  Supplementary  De-
 mands  he  has  made  an  effort  to  curtail  the
 demand  and  reuuce  the  demand  on  the
 Consolidatep  Fund.  |  would  like  now  to
 reter  to  Demands  Nos.  5,  6,  9  and  I4  which
 deal  with  the  railway  lines,  tracks,  engines
 and  fuel.

 Regarding  the  laying  of  new  railway
 lines,  |  want  to.  bring  to  the  notice  of  the
 Minister  the  amount  which  is  going  to  be
 spent  on  certain  railway  lines  which  are
 under  survey.  One  of  the  new  railway
 lines  that  are  being  dealt  with  is  from
 Pathankot  in  Punjab  to  Jessore  in  Himachal
 Pradesh.  There  is  already  a  narrow  230९९
 line.  The  terrain  is  level  terrain.  Instead
 of  acqu  ring  lands  for  the  new  broad  gauge
 line  which  line  is  being  laid  for  ae  dam,  |
 would  submit  that  the  existing  Arrow:
 gauge  line  should  be  bro  dened
 to  a  broad  gauge  line  so  that  the  mount
 that  will  be  spent  on  the  acquisition  of
 new  land  for  laying  the  track  could  go
 down  and  if  that  is  done,  then  the  demand
 on  this  particular  head  would  go  down
 l  would  submit  that  this  alternative  miy
 be  considered.  In  any  case,  there  is  suffi-
 cient  land  which  normally  the  railways
 always  keep  on  both  sides  of  the  rail  track
 and  that  can  be  used  for  the  broad  gauge,
 so  that  the  acquisition  of  new  lands  may
 be  stopped,  espceially  since  the  tands  are
 very  costly  in  that  particular  area  and  it  is
 going  to  cost  crores  to  the  railways.  I
 would  submit  that  this  aspect  may  be  con-
 sidered  so  far  as  that  line  is  concerned.

 There  is  anew  dam  which  is  being
 built  there  called  the  Pong  Dam  in  Hima-
 chal  Pradesh  :  that  dam  is  for  the  benefit
 of  the  Rajasthan  Canal  which  is  going  to
 irrigate  the  Rajasthan  area.  There  is  an
 existing  railway  line  which  will  bave  to  be
 diverted,  and  a  new  railway  line  will  have
 to  be  laid,  because  the  waters  will  sub-
 merge  the  existing  railway  line.  A  survey
 has  taken  place  already.  But  according  to
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 the  new  survey,  the  railway  statlons  which
 they  are  proposing  to  build  will  be  about
 three  to  four  miles  away  from  the  existing
 railway  stations,  which  would  be  useless
 from  the  local  point  of  view,  because
 hardly  anyone  would  think  of  walking  down
 three  or  four  miles  in  hilly  terrain  in  order
 to  catch  the  train  from  the  railway  station.
 But  the  train  itself  would  be  going  through
 those  very  towns.  In  the  inicrests  of  the
 Tevenues  of  the  railways,  what  I  would
 Plead  is  this.  हल  the  railway  station  is  far
 off,  the  passengers  will  not  use  it  either
 for  themselves  or  for  their  goods.  So,  it
 would  be  in  the  interes:s  of  the  railways
 themselves  to  bring  those  railway  stations
 Nearer  to  the  towns  so  that  the  passengers
 could  make  use  of  the  trams  pissing
 through  their  towns.  In  this  connection,
 I}  would  like  particularly  to  mention  Rehan
 and  Jawali  both  in  the  Kangra  district.

 In  regard  to  Demind  No.  5  and  6
 relating  to  fuel  |  woul!  sub  nit  that  the
 engines  on  the  Jogindernagir-Pathankot
 section  are  very  old  and  therefore,  their
 fuel  consumption  iy  very  heavy.  It  would
 be  better  if  modern  engines  are  put  on
 those  lines  so  that  we  can  have  a  more
 econumic  running  of  the  trains  and  more
 benefit  will  accure  to  the  railways.

 There  is  a  rail  car  which  goes  from
 Kalka  to  Simla.  In  that  rail  car,  the  fare
 is  very  heavy,  but  the  passengers  are  not
 Permitted  to  carry  their  luggage.

 When  you  goto  Simla,  you  carry  the
 luggage.  What  |  would  submit  is  that
 there  should  be  a  provision  for  'uggage  on
 rail  cars  so  that  those  who  pay  very  heavy
 fare—the  fare  is  twice  the  Ist  Class  fare
 on  the  rail  cars  ~are  allowed  to  carry  their
 luggage.  At  present,  the  passengers  can-
 not  carry  the  luggage  on  the  rail  cars.
 When  you  go  to  bill  station,  you  are
 bound  to  carry  the  luggage-  You  cannot
 go  twice  to  the  railway  station,  first  for
 just  goiog  to  Simla  aod  then  for  bringing
 the  luggage.  What  I  would  submit  is  that
 there  should  be  a  provision  for  thr  lugy-
 age.

 Then,  there  is  a  demand  for  raising  the
 dearness  allowance.  It  is  a  heavy  demand.
 What  I  would  submit  Is  that  certain  econo.
 mies  can  be  effected  by  reducing  the  staff
 in  that  =  respect  also.  You  have  the
 “Railway  Protection  Force  and  the  Railway
 Police  Force.  ip  both  the  Forces,  you
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 (Shri  Vikram  Chand  Mahajan]
 have  the  same  hierarchy  of  officers,  that  is
 the  Inspector  General,  the  Superintendent
 and  the  Deputy  Superintendent.  Why
 don't  you  make  one  Railway  Protection
 Force?  ‘That  will  save  your  dearness
 allowance  and  will  save  heavily  on  the
 railway  staff,

 There  is  a  irain  going  from  Kalka  to
 Simla.  It  was  originally,  serving  only
 Kalka  and  Simla  region.  But  with  the
 building  up  of  a  new  town,  that  is,  Chandi-
 garh  with  a  heavy  population,  it  is  neces-
 sary  to  increase  the  number  of  Iil  Class
 bogies.  That  will  increase  the  revenue
 in  that  region  and  will  bring  down  the
 expenditure  under  Demand  Nos.  5,  6  and  9.

 There  are  only  two  more  points  which
 l  want  to  bring  to”  the  notice  of  the  hon.
 Minister.  One  is  about  the  attendants
 which  we  have  on  the]  Class.  What
 would  submit  is  that  i:  is  better  to  have
 four  or  five  |  Class  compartments  combined
 and  have  one  attendant  instead  of  having
 one  attendant  on  each  I  Class  compartment.
 If  you  have  one  attendant  on  each  |  Class
 compartment,  the  cost  is  bound  to  be  more
 on  maintaining  the  at'endant  than  that  of
 having  the  attendant  for  four  or  five  I
 Class  compurtments.

 AN  HON.  MEMBER  :  Don’t  have  any
 attendant  theo.

 SHRI  VIKRAM  CHAND  MAHAYJAN  :
 ]  would  prefer  that.  There  should  be  no
 attendant.  You  don't  have  an  attendant
 op  the  III  Class  compartment.  Why  should
 you  have  for  the  I  Ciass  compartment  ?

 Finally,  so  far  as  Delhi  Pathankot  line
 is  concerned,  there  is  a  railway  station,  the
 only  railway  station  which  falls  in  Himachal
 Pradesh,  called  Kandrori,  about  5  miles
 from  Pathankot,  and  |  would  submit  that
 the  train  should  stop  there  because  that  is
 going  to  be  a  develoning  market.

 With  these  words,  I  again  compliment
 the  hon.  Minister  that  he  is  the  first  Minis-
 ter  who  has  created  history  by  not  increa-
 sing  the  fares  as  bas  been  done  before.

 थ्री  जगेबबर  यावव  (बांदा)  :  उपाध्यक्ष

 महोदय,  हमारे  देश  को  भ्राज्ञाद  हुए  करीब
 22  साल  हो  गये,  लेकिन  हम  देखते  हैं
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 कि  हमारी  सरकार  ने  ब्रिटिश  सरकार  से  रेलवे
 का  जिस  स्थिति  में  चार्ज  लिया  था,  उस  में
 प्राज  तक  कोई  महत्वपूर्ण  तरक्की  नहीं  हो
 पाई  है  |  कुछ  पिछड़े  हुए  क्षेत्रों  में  उस  समय
 जितनी  रेलवे  लाइने  थीं,  श्राज  भी  उतनी  ही
 बनी  हुई  हैं  '  जहाँ-जहां  लाइनों  का  सर्वेक्षण

 हुआ  था  और  पत्थर  गड़े  थे,  वहां  काम  में  कोई
 प्रगति  नहीं  हुई  है  प्रौर  श्रब  भी  उसी  तरह
 पत्थर  गड़  हुए  हैं।

 श्राज  हम  देखते  हैं  कि  स्टेशनों  पर  थर्ड
 क्लास  के  यात्रियों  की  भीड़  बराबर  बनी  रहती
 है  और  कोई  भी  यात्री  डिब्बे  में  ऑ्ासानी  से

 घुस  नहीं  पाता  है।  श्राज  से  20,  22  साल  पहले
 यह  दशा  नहीं  थी  ।  प्रश्न  यह  है  कि  जब  यात्री
 इतने  बढ़  गये  हैं,  तब  सरकार  गाड़ियों  में  वृद्धि
 क्यों  नहीं  करती  है।  सरकार  फंमिली  प्लानिंग
 के  काम  में  जुटी  हुई  है,  लेकिन  वह  उस  में
 सफलता  नहीं  था  रही  है  ।  लेकिन  मालूम  होता
 है  कि  रेलवे  की  फैमिली  प्लानिंग  करने  में  उसको
 सफता  मिल  रही  है.  क्‍योंकि  जितनी  रेलवे
 लाइनें  श्रौर  डिब्बे  श्रादि  उस  को  मिले  थे,  उन
 में  कोई  वृद्धि  नहीं  हुई  है  शर  वह  उन्हीं  से
 काम  चला  रही  है।

 ज़ब  हर  एक  व्यापार  में  पहले  से  दुगनी,
 तिग्रुनी  प्रौर  चौगुनी  वृद्धि  हुई  है,  तो  रेलवे
 झोर  उस  की  भ्रामदनी  में  वृद्धि  क्‍यों  नहीं  हुई
 है  ?  यह  देखने  में  श्राता  है  कि  काफ़ी  यात्री
 रेलों  पर  चलते  शौर  काफी  प्रामदनी  होती
 है।  भाखिर  वह  श्रामदनी  कहां  जाती  है?
 देहात  में  जिस  सड़क  पर  पहले  एक  बस  चलती
 थी,  भ्राज  वहाँ  पंद्रह  बीस  बसे  चल  रही  हैं
 शौर  यात्रियों  को भरमार  हो  रही  है।  सरकार
 द्वारा  दिये  गये  प्रांबड़ों  से  पता  चलता  है  कि

 ट्रे फिक  भ्रौर  माल  की  ढुलाई  में  बहुत  वृद्धि हुई
 है  ।  वह  भ्रामदनी  कहाँ  जाती  है।  यह  नहीं
 कहा  जा  सकता  है  कि  रेलवे  बोर्ड  इस  देश की
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 रेलवे  की  भामदनी  कहां  ले  जाता  है  श्रौर  इस

 लिए  इस  बोड  का  नाम  क्‍या  होना  चाहिए।

 सैंट्रल  रेलवे  में  ललितपुर  से  खजुराहो  होते

 हुए  श्रजयगढ़,  नारायनो,  श्रतर्रा,  बबेरु,  कमासिन

 झौर  राज़ापुर  को  मिलाते  हुए  बरगढ़  तक  की

 रेलवे  लाइन  का  सर्वेक्षण  हो  चुका  है,  श्राज  तक

 उसी  तरह  पत्थर  गड़  हुए  हैं,  लेकिन  वह  लाइन

 नहीं  बनवाई  जा  रही  है  !

 रेलवे  के  सामान  की  चोरी  दिन-रात  होती
 है  1  सरकार  की  ओर  से  इस  के  लिए  यात्रियों
 प्रौर  विद्यार्थियों  को  दोपी  ठहराया  जाता  है।
 लेकिन  यह  बात  सत्य  नहीं  है  1  वास्तव  में  जब

 गाड़ियां  यार्ड  में  खड़ी  होती  हैं,  तो  रेलवे  के

 ही  कमंचारी  डिब्बे  में  सीटों  के  कपड़े,  शीक्षे
 द्रौर  दूसरा  सामान  उखाड़  ले  जाते  हैं।

 भी  नम्बियार  :  कमंचारी  नहीं,  थीव्ज़

 श्री  जगेश्वर  यादव  :  मैं  ने  झपने  क्षेत्र  में
 कभी  किसी  विद्यार्थी  यायात्री  को  रेलवे  का
 कोई  सामान  चुराते  नहीं  देखा  है  ।  जब  गाड़ियों
 में  सामान  लगाने  के  बाद  उन  को  या  में  ले
 जाते  हैं,  तो वह  सब  सामान  गायब  मिलता  है।
 जब  रेलवे  की  इतनी  श्रामदनी  दिखाई  जाती  है,
 तो  फिर  रेलवे  में  तरक्की  क्‍यों  नहीं  होती  है  ?

 SHRI  7  D.  BHANDARE  (Bombay
 Central)  :  Mr.  Deputy  Speaker,  S:r,  |  must
 thank  you  for  giving  me  some  time...

 MR.  DEPUTY  SPEAKER
 minutes.

 :  Only  five

 SHRI  R.  0  BHANDARE  :  I  wiil  con-
 fine  myself  to  that.

 With  the  taking  over  of  the  Railways
 by  Dr.  Ram  Subhag  Singh,  |  hope  there
 will  be  complete  democratisation  and
 liberalisation  in  the  working  of  the  Rail-
 ways.  I,  therefore,  certainly  join  those
 who  have  congratulated  him.

 Under  his  regime,  I  hope  the  members
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  wili  get  justice  and  fair  deal.  I  am
 sajsing  this  point  because  I  know  it  fyr
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 certain  that,  so  far  as  officers  belonging
 to  the  communities  are  concerned,  the
 reserved  percentage  is  not  filled  up.  The
 percentage  is  also  so  low  that,  in  fact,  it
 reflects  on  the  railway  administration  in  ‘olo
 This  is  my  first  point.

 My  second  point  is  that  there  are
 certain  officers  who  have  been  rotting
 themselves  in  the  same  grade  for  a  number
 of  years.  There  promotion  has  never  been
 taken  into  consideration,  Somehow  or
 other,  they  do  not  find  any  channel  through
 which  they  can  get  piomotion.  4  need  not
 mention  the  facto:s  which  come  in  their
 way.  The  first  factor  is  the  attitude  of
 those  who  take  the  interview  towards  these
 classes;  this  attitude  is  persisting  and  has
 been  persecuting  these  officers  for  a  long
 time.  T  hope,  that  when  |  go  to  the  hon.
 Minister,  |  will  be  able  to  convince  him
 and  persuade  him  to  do  justice  to  these
 people.

 I  have  made  t!-cse  two  points,  regarding
 reservation  percentage  and  p:omotion.

 Then,  I  would  like  to  point  out  what
 has  happened  in  Bombay.  ह1  I958-60,  in
 the  case  of  khwasis  in  the  Lower  Parel
 Workshop,  Maturga  workshop  and  the
 Cen'ral  Railwiy  Workshop,  trade  tests
 were  taken,  and  high  promises  were  given
 that  some  promotion  would  be  given  to
 them.  Eight  to  ten  years  have  passed
 since  their  trade  tests  were  taken  and  yet,
 they  have  been  kept  where  they  were
 before.  High  hopes  were  raised  in  their
 minds  and  the  hopes  have  been  belied  in
 toto.

 Now,  Sir,  {n  1960-61  again  tha  Ahatasste
 were  told  to  fill  in  the  forms  under  the
 pretext  that  those  who  belonged  to  the
 scheduled  cast  or  scheduled  tribe  would  be
 given  promotion.  Yuu  know  about  the
 city  of  Bombry,  its  population  and  its
 social  structure.  In  these  workshops  there
 ure  these  khalassis  and  a  majority  of  them
 belong  to  the  Buddhist  religion.  They  are
 those  who  have  converted  themselves  to
 Buddhism.  Afer  the  conversion  they  were
 asked  to  give  in  their  caste  and  religion  so
 that  they  could  get  promotion  Now,  it
 was,  a$  a  matter  of  fact.  an  incentive  given
 to  the  scheduled  castes  and  scheduled
 tribes.  I  have  no  quarrel  whatsocver  with
 the  incentive  and  facilities  given  to  them.
 But  what  happened  here  was  this.  It  was
 an  allurement  to  the  Bhuddists  to  give
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 (Shri  R.  D.  Bhandare)
 their  religion  as  their  original  religion  so
 that  they  should  not  mentionthat  they
 embraced  Buddhism.  That  has  seriously
 affected  their  future-  Those  who  were
 staunch  Buddhists  did  not  fill  in  the  form
 men‘ioning  that  they  were  scheduled  castes.
 I  would  therefore  urge  upon  the  hon.
 Minister  that  cases  of  such  Buddhists  also
 should  be  taken  into  consideration  for
 reservation  of  certain  percentage  and  pro-
 motion.

 Then,  there  is  the  question  of
 temporary  workers.  !
 these  temporary  workers  in  1962;  963  und
 964  Even  today  !  am  associated  wi'h
 the  workers  organisations.  Il  have  not
 severed  my  connections.  These  temporary
 workers  are  continuing  for  years  !  >sether
 on  a  temporary  basis.  This  is  a  very
 anomalous  position.  They  are  temporary
 even  for  l0  or  5  vears  and  some  of  them
 are  even  temporary  for  life.  In  the  Carri-
 age  Repair  Workshop  at  Lower  Parel  some
 of  the  workers  are  temporary  for  life.  The
 result  is,  they  have  no  facilities,  they  have
 po  other  benefits.  Therefore,  the  case  of
 these  temporary  workers  should  be  looked
 into  with  sympathy.

 I  wish  to  say  something  about  the
 overcrowding  in  the  city  in  the  local  trains.
 When  hon.  Dr.  Ram  Subhag  Singh  comes
 to  Bombiy  or  wnen  you,  as  Deputy
 Speaker,  cone  to  Bombay,  I  will  take  you
 round  through  some  of  the  local  trains  at
 the  peak  hours  when  the  office-goers  go  to
 their  offices  curly  in  the  morning  in  between
 6  and  7-30,  then  you  will  find  a  horrible
 state  of  affair  prevailing  in  the  local  trains.
 We  should  therefore,  have  more  trains.

 the
 had  to  organise

 DR.  RAM  SUBHAG  SINGH:  !t  is
 right.

 SHRI  R.  0.  BHANDARE:  The  hon.
 Minister  has  very  rightly  said,  [an  right.
 I  hope  the  wrong  will  be  righted.

 In  the  sports  fisld,  the  condition  are
 pot  as  they  were  before.  For  kabbadi  and
 other  Indian  games,  the  Railways  are  not
 giving  any  adequate  en-:ouragement.  Our
 Railway  team  has  always  been  winning.
 They  arc  the  champions  for  the  last  10
 years..  But  what  has  happened  recently  ?
 For  the  past  one  year  or  two  years,  our
 best  champions  are  all  going  sway  and
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 those  who  are  joining  are  not  given  any
 encouragement  at  all.  I  do  not  know  the
 General  Manager  of  the  Central  Railway  is
 aware  that  kubbadi  js  a  national  game  and
 that  it  brings  fame  and  name  to  the  Rail-
 ways.  They,  therefore,  have  got  to  be
 Biven  some  sort  of  encouregement  I  had
 given  the  names  of  some  of  the  sportsmen
 They  are  national  kabbadi  champions  but
 they  ure  being  neglec’ed  and  ignored.  Their
 causes  are  not  tayen  into  consideration  at
 all.  They,  therefore,  should  be  —  given
 encouragement  in  grades

 My  last  point.  Regarding  the  Railway
 Board,  |  would  like  to  make  a  constructive
 suggestion.  I  will  not  go  to  the  extent  as
 those  who  have  asked  for  scrapping  the
 Board.  But  |  suggest  that  some  democrati-
 sation  should  be  introduced  in  the  Board.
 Those  who  are  associated  with  popular
 feelings  and  grievances  should  be  given
 some  place  in  the  Board.  Of  course,
 experts  should  be  there;  I  do  not  say  they
 should  be  driven  out  of  the  Board.  But
 I  want  the  Board  to  be  democrattsed  so
 that  it  can  become  more  responsive  and
 responsible  to  the  people.  Otherwise  what
 will  happen  is  this.  Tne  Railway  Minister
 is  always)  hammered  here,  but  the  Board
 members  feel  as  if  they  are  above  board
 and  so  remain  unresponsive.

 With  these  few  words,  since  time  will
 not  permit  me  to  dwell  on  further  points,
 {  conctude  by  supporting  the  Demands.
 Lest  |  may  be  accused  of  having  gone  out
 of  the  scope  of  the  demands,  I  repeat  that
 Ihave  spoken  on  Demands  Nos.  4,  5,  6,
 and  10.

 थी  जाज॑  फरनेम्डोज  (बम्बई-दक्षिणा)  :
 प्रष्यक्ष  महो दय,  जो  सप्लीमेंट्री  प्रान्ट  की  किताब

 हम  लोगों  को  दी  गई  है  इसमें  भोटे  तौर  पर
 चार  बातें  बतलाई  गई  है।  (।)  महदूरों  के

 मंहगाई  भत्ते  में  जो  बढ़ोत्तरी  हो  गई  उसके
 कारण  ज्यादा  पैसे  की  प्रावश्यकता  पड़ी  (2)
 रेलवे  को  चलाने  में  जो  कोयला,  डीजेल  भौर

 बिजली  खर्च  होती  है  इस  पर  कई  करोड़  रुपये
 ज्यादा  चे  ।  (3)  जो  चोरी  होतो  है  रेलवे  में
 उस  पर  भी  तीन  पौने  चार  करोड़  रुपये  भौर

 ज़्यादा  खर्च  शौर  (4)  जो  रेल  में  झपघात  होते
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 हैं,  ऐक्सीडेंट्स  इत्यादि,  उस  पर  8  साढ़े  8
 लाख  रुपये  ज्यादा  नुकसान  भरपाई  के  लिए  खर्च  |
 इनमें  से  एक-एक  बात  के  ऊपर  मैं  कहना
 चाहेंगा  |

 जहां  तक  महंगाई  भत्ते  वाला  मामला  है
 मैं  इस  चीज  को  तो  महसूस  करता  हैँ  कि  महंगाई
 भत्ता  मजदूरों  को  बढ़ाना  पड़ा  है  भोर  यह  हम
 लोगों  की  लगातार  मांग  रही  है  कि  उसको
 श्राप  बढ़ाइए  ।  मैं  जानता  हैँ  कि  हमारे  मित्र
 लोबो  प्रभू  जेसे  लोग  इन  चोजों  का  विरोध
 करते  हैं  7  वह  इसका  समर्थन  नहीं  करते  हैं  t
 लेकिन  मैं  लोबो  प्रभू  से  भी  श्र  साथ-साथ
 सरकार  से  भी  यह  प्रार्थना  करूगा  कि  जब  श्राप
 चीजों  के  दाम  पर  लगाम  लगाना  सीखेंगे  श्रौर
 मुनाफाखोरी  कम  करेंगे  तब  यह  प्रधिक  महंगाई
 भत्ते  की  माँग  खत्म  होगी  क्‍यों  कि  इस  माँग
 को  लेकर  सारी  मंभटें  रेलवे  श्र  दूसरे  क्षेत्रोंके

 मजदू रों  को  करनी  पड़ी  हैं  |  इसकीं  जिम्मेदारी

 मजदूर  श्रान्दोलन  पर  नहीं  है  ।  इसकी  जिम्मेदारी
 सरकार  पर  है  और  बड़े  बड़े  उद्योगपतियों  श्र
 व्यापारियों  पर  है  जो  चीजों  के  दाम  पर  लगाम
 लगाने  में  बिल्कुल  निकम्मे  ग्रौर  नालायक
 साबित  हुए  हैं  1

 दूसरा  मामला  जो  ग्रापरेशनल  कास्ट
 ज्यादा  होने  का  है,  यह  भी  श्रन्त  में  तो  इसी
 इसी  बात  पर  प्रा  जाता  है।  बिजली  का  दाम
 बढ़ा,  डीजेल  का  दाम  वढ़ा,  कोयले  का  दाम
 बढ़ा।  मेरी  समभ  में  नहीं  भ्राता है  कि  सरकार
 इन  चीजों  के  दाम,  ऐसी  वस्तुप्रों  के  दाम  जो
 प्रावइ यक  सेवाग्नों  मे ंलगाई  जाती  हैं  क्‍यों  बढ़ाती
 है  ?  जैगे  मोरार  जी  माई  ने  भी  इस  साल  बढ़ा
 दिया,  पैट्रोलिए्म  श्रौर  दूसरी  चीजों  पर  उन्होंने
 टैक्स  लगाया  t  तो  प्रगले  साल  रेलवे  का  भी
 खर्चा  प्रौर  ज़्यादा  बढ़ेगा  क्यों  कि  डीजेल  का
 खर्चा  बढ़ने  वाला  है।  और  बिजली  खर्चा
 बढ़ने  वाला  है  |  तो  इसकी  जिम्मेदारी

 भी  इसी  तरफ  होती  है।  लेकिन  इसकी  तकलीफ
 जो  होती  है  वह  सामान्य  रेलवे  के  मुसाफिरों
 को  उठानी  पढ़ती  है।  इसलिए  सरकार  से  हम
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 यह  मांग  करते  हैं  कि  इन  दोनों  चीजों  के  बारे
 में  सरकार  को  श्रपना  दिमाग  शौर  नीतियां  साफ
 करनी  चाहिए।

 जहाँ  तक  क्लेम्स  का  मामला  है,  मुके  तो
 कुछ  एक  भ्रजीब  सा  लगा  |  8  नवम्बर  की  डिमांड
 प्राप  देखें,  उसमें  दिया  है  :

 The  !ncrease  under  the  voted  portion  is
 made  up  of:

 37467  lakhs,  due  to  increase  in  the
 number  and  value  of  compensation
 claims  for  goods  lost  of  damaged  and
 the  clearance  of  outstanding  cases  ;

 भ्रक्ष्यक्ष  महोदय,  यह  मामला  भ्रत्यन्त  गंभीर
 है  1  पिछल  साल  की  रेलवे  की  रिपोर्ट  श्रगर
 ग्राप  देखें  तो  पता  चलेगा,  मैं  मंत्री  जी  का
 ध्यान  पृष्ठ  26  की  तरफ  दिलाना  चाहता  हूँ।
 जिसमें  बताया  है  कि  पिछले  साल  60  करोड़
 59  लाख  74  हजार  438  रुपया  रेलवे  को  नुक-
 सान  भरपाई  में  देना  पड़ा  1

 उपाध्यक्ष  महोदय,  इसमें  दो  बाते  हैं-एक
 लो  मैं  यह  पूछना  चाहता  हूँ  कि  रेलवे  बोर्ड  शौर
 उसके  श्रधिकारी  वर्ग  क्लेम्म  को कम  करने  की
 दृष्टि  से  क्या  कर  रहे  हैं  ?  दूसरी  बात  रेलबे
 प्रोटेक्शन  फोर्स  का  माचं--पास्ट  होने  वाला  है
 मन्त्री  महोदय  शायद  वहां  सलामी  लेने  जा  रहे
 हैं,  हम  लोगों  को  भी  दावत  दी  है  ।इस  रेलवे
 प्रोटेक्शन  फोर्स  पर  पिछले  साल  में  9  करोड़
 रुपया  ख  हुआ  शौर  दूसरी  तरफ  चोरी  गये

 हुए  माल  की  भरपाई  के  लिये  9  करोड़  रुपया
 खर्ख  करना  पड़ा,  इस  तरह  से  रेलवे  को  माल
 के  चोरी  जाने  से  बचाने  के  लिये  इस  फोस  पर
 शौर  चोरी  गये  माल  की  भरपाई  देने  पर  8

 करोड़  रुपये  खर्च  करने  पड़े  7  इस  मामले  पर
 सरकार  को  कुछ  नये  ढंग  से  सोचना  चाहिये  ।

 रेलवे  बोर्ड  की  रिपोर्ट  में  ऐसा  लिखा  गया

 है.  वह  भ्रपनी  ख़द  की  तारीफ  करते  हुए
 लिखते  हैं-हम  लोगों  ने  प्रलग-प्रलग  सूबों  में

 जहां  जनता  के  प्रान्दोलन  चले,  उन  प्रान्दोलनों

 पर  इस  फोस  का  इस्तेमाल  किया  ।  रेलवे  के
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 [श्री  जाज॑  फरनेन्‍्डीज़]
 चोरी  गये  माल  की  भरपाई  के  लिये  आपने  9

 करोड़  रुपया  खर्च  किया  श्रौर  उसके  लिये  पोने
 चार  करोड़  रुपया  श्राप  श्रौर  मांग  रहे  हैं
 इसका  मतलब  यह  हुप्रा  कि  जिन  लोगों  के  हाथ
 में  रेलवे  के माल  को  चोरी  से  बचाने  की  जिम्मे-

 दारी  है,  उन  जगहों  पर  उनका  इस्तेमाल  न  करते

 हुए,  आपने  उनका  इस्तेमाल  बंगाल,  बिहार
 श्रौर  श्रन्य  जगहों  पर  श्रान्दोलनों  को  दबाने  के
 लिये  किया

 Assisted  in  the  maintenance  of  law  and
 order  in  the  disturbed  areas.

 श्र  मैं  मन्‍्त्री  महोदय  से  झ्राग्रह  करूगा  कि
 जिस  काम  के  लिये  रेलवे  प्रोटेक्शन  फोस  बनाई
 गई  है  --रेल  का  माल  चोरी  न  हो,  रेल  में

 जाने  वाले  प्रावासियों  को  कभी-कभी  मार  दिया
 जाता  है,  डाकुग्रों  द्वारा  वे  लोग  मारे  जाते  हैं,
 उनके  संरक्षण  के  लिये  फोर्स  का  इस्तेमाल
 कीजिये  ।  दूसरे  कामों  में  श्राप  उनका  इस्तेमाल
 बन्द  कीजिये  ।

 क्लेम्ज  के  सिलसिले  में  लोगों  की  बहुत
 शिकायतें  हैं  |  मैं  मंत्री  महोदय  के  इस  बारे  में
 अक्सर  लिखता  रहता  हूँ  ।  लोगों  की  शिकायतें
 हैं  कि उनके  क्लेम्ज  जिस  ढंग  ये  सेटिल  होने
 चाहिये,  नहीं  होते  हैं  ।  रेलवे  क्लेम्ज़  एजेन्सी,
 बम्बई  नाम  की  एक  संस्था  है,  उन  लोगों  ने  भी
 रेल  मन्त्री  और  रेलवेब्ों्ड  को  कई  बार  लिखा  है
 शौर  उन  पत्रों  की  कापी  उन्होंने  मेरे  पास  भी
 भेजी  है।  महीने  नहीं  बर्षों  में......

 श्री  प्लोंकार  लाल  बेरवा  (कोटा)  :  दो
 साल  तक

 eft  art  फरनेन्डोज  :  कई  वर्षो  तक  रेलवे
 में  क्लेम्ज  सैटिल  नहीं  होते  हैं।  रेलवे  बोर्ड  की
 रिपोर्ट  में--  उपाध्यक्ष  महोदय,  जब  मैं  इस  बोडे
 को  बरख्वास्त  करने  की  बात  कहता  हूँ  तो  श्राप
 नाराज  हो  जाते  हैं--ये  लोग  हम  लोगो  को

 गुमराह  करते  हैं  ।  ये  लोग  भ्रपनी  रिपोर्ट  में
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 लिखते  हैं--
 The  average  period  taken  to  settle  a

 claim  is  32-89  days.
 यह  बिलकुल  बकवास  है।  इस  किस्म  के

 गलत  आंकड़े  देकर  हम  को  क्‍यों  गुमराह  किया
 जाता  है।  श्रगर  रेल  मंत्री  चाहें  तो  मैं  उनको
 एक  सुभाव  देना  चाहता  हूँ  वह  एक  बार  रल  के
 प्रफसरों  और  जिन-जिन  व्यापारियों  की  शिका-
 यें  हैं  उनको  साथ  लेकर  बैठें  श्रौर  पता  लगायें
 कि  कितने  कितने  वर्षों,  से  क्‍्लेम्ज़  प्रभी  भी  पड़े
 हुए  हैं  a  कोई  चार  झाने  का  या  5  रुपये  को  या
 10  रुपये  का  क्लेम  सेटिल  करके  यह  कहना  कि
 एवज  ४0  दिन  में  सैटिल  हो  जाता  है,  यह
 गुमराह  करने  वाली  नीति  नहीं  चलनी  चाहिये

 SHRI  RANDHIR  SINGH:  |  want
 your  ruling,  Sir,  whether  the  word  ‘Bakwas’
 is  parliamentary.  |  do  not  say  that  with
 a  view  to  interrupt.

 DR.  DEPUTY-SPEAKER  :  It  is  not
 unparliamentary.

 SHRI  RANDHIR  SINGH:  _  Then
 every  0४8४  1  will  use  the  word  ‘Bakwas’
 whatever  they  may  say.  (Inrerruptivn:)

 tt  जाजं॑  फरनेन्डीज  :  उपाध्यक्ष  महोदय,
 बकवास  का  मतलब  बेमतलवी  से  है  1  चौधरी
 साहब,  श्राप  जरा  हिन्दी  ठीक  ढग  से  सीखिये  ।
 मैं  मन्‍्त्री  महोदय  से  एक  जानकारी  लेना  चाहता
 हूैं--रेलवे  बोर्ड  की  रिपोर्ट  में  लिखा  गया  है--
 पेज  24  पर-

 Total
 payment.

 number  of  cases  settled  by

 Total  number  of  cases  settled  otherwise.

 इस  “अभ्रदरवाइज”  का  क्‍या  मतलब  है  ।
 पिछले  साठ  साल  श्राठ  करोड़  रुपये  के  क्लेम
 झापने  दिये,  जिसमें  3  लाख  56  हजार  के  लिये
 भ्राप  कहते  हैं-प्रदरवाइज  t  मैं  जानना  चाहता  है
 कि  अ्रदरवाइज  का  जो  संटिलमेंट  है,  उसक!
 क्या  तरीका  है  ?
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 चौथा  मुहा--मैं  एक्सीडेन्ट्स  का  उठाना

 चाहता  हूं  ।  पिछली  वार  जब  मैं  रेल  बजट  पर
 बोल  रहा  था  तो  रेलवे  एक्सीडेन्ट्स  पर  मैंने  जो
 श्रारोप  लगाया  तो  मंत्री  महोदय  ने  उसको  इस
 तरह  से  उड़ा  दिया  कि  बह  तो  मिनिस्ट्री  श्राफ

 द्वरिज्म  श्रौर  सिविल  एवियेशनवाली  रिपोर्ट  है,
 हम  लोगों  ने  किसी  चीज  को  दबाया  नहीं  है  ।
 मैं  मंत्री  महोदय  से  कहना  चाहता  हैँ  कि  यह  बहुत
 गम्भीर  मामला  है,  इस  तरह  से  इस  सदन  में
 उड़ा  देने  वाली  वात  नहीं  है।  जहाँ  लोग  सैकड़ों
 को  तादाद  में  मरते  हैं,  लाखों  नहीं  करोड़ों  रुपयों
 भरपाई  देनी  पड़ती  है  यह  मजाक  नहीं  है,
 झ्सलियत  है  ।  कई  वर्षो  से  कमिशन-प्रान  रेलवे
 सेफ्टी  की  श्रोर  से  यह  शिकायत  है  कि  रेलवे  बोर्ड
 उनके  साथ  असहयोग  कर  रहा  है,  रेलवे  बोर्ड
 के  भ्रफसर  कमिश्नरों  को  जो  सुविधायें  मिलनी

 चाहियें,  नहीं  दे  रहे  हैं  ।  उनके  सुझावों  को  नहीं
 मान  रहे  हैं,  उनको  परेशान  कर  रहे  हैं  और
 रेलवेज  एक्ट  में  जो  व्यवरुथा  है,  उस  व्यवस्था
 को  भी  ये  लोग  मानने  के  लिये  तैयार  नहीं  है  ।
 मैं  मन्त्री  महोदय  से  इसका  खुलासा  चाहता  हूँ  |
 किसी  भी  मिनिस्ट्री  से  यह  कमीशन  सम्बन्ध
 रखता  हो,  मैं  तो  यह  जानकारी  चाहता  हूँ  कि
 इस  श्रारोप  के  क्‍या  तथ्य  हैं।  रेलवे  सेफटी  कमि-
 हान  लगातार  कई  वर्षो  से  अपनी  रिपोर्ट  में  ऐसा
 कहते  ञ्  रहे  हैं  कि उनकी  सिफारिशों  को  रेलवे
 बोह  द्वारा  श्रस्वीकार  किया  जाता  है--इसमें
 क्या  तथ्य  है  ?

 प्रन्त  में  उपाध्यक्ष  महोदय,  मैं  यह  कहना
 चाहता  हूँ  कि  एक  तरफ  श्राप  ज्यादा  कैसा  माँग

 रहे  हैं,  दूसरी  तरफ  पैसे  की  बरबादी  हो  रहो  है।
 परसों  राज्य  सभा  में  मंत्री  महोदय  ने  बम्बई  वाले
 मेले  के  बारे  में  उत्तर  दिया  था-बड़ा  भ्रजीब
 उत्तर  दिया  v  रेलवे  के  प्रफसर  बड़े  होशियार
 हैं-उनका  प्रश्न  यह  था  कि  कया  रेलवे  का  पैसा
 रेलवे  भ्रफसरों  की  महिलाप्रों  की  जो  समिति  है
 या  संगठन  है,  उसके  लिए  खर्च  किया  गया  या

 नहीं  किया  गया  ।  मंत्री  महोदय  उत्तर  देते  हैं--

 PHALGUNA  28,  890  (SAKA)  968.69  १83

 “Yes  Sir.”
 The  question  was  ‘whether  Money  was

 spent’.
 आप  क्‍या  उत्तर  देते  हैं  ?  यदि  श्रंग्रेजी  का

 स्कूल  चलाने  वाले  रेलवे  बोर्ड  के  लोग  रेलवे
 बोर्ड  चलाना  बन्द  करेंगे  तो  हिन्दुस्तात  में  अंग्रेजी
 का  स्टेण्डड  सुधर  जायगा  |

 “Since  the  fete  was  organised  by  the
 Western  Railway  Women’s  social  service
 Commitiee  which  is  a  voluntary  organi-
 Sation,  the  question  of  expenditure
 incurred  by  the  Western  Railway  does
 not  arise”.
 इस  उत्तर  का  कोई  द््थे  बता  दे  रेलवे

 ने  पैसा  खच  किया,  लेकिन  वह  खर्च  बताने  का
 प्रश्न  नहीं  उठता  ।  क्‍यों  ?  इसलिये  कि  संगठन
 के  लिये  जो  पैसा  खच  किया,  वह  बालल्ट्री  श्रागें-
 निजेशन  है  ।  इससे  प्रधिक  वे--  जिम्मेदारी  की
 बात  नहीं  हो  सकती  है  1  300  रेल  कमंचारियों
 को  उस  काम  में  लगाया  गया  ।  मैं  मंत्री  महोदय
 से  जानना  चाहता  हूँ  कि  क्या  यह  सच  नहीं  है
 कि  300  रेल  कमंचारियों  को  डेढ़  महीने  तक
 इस्तेमाल  किया  गया-रलवे  के  भ्रफसरों  की
 बीवियों  का  जो  ग्राप्ड-फिट  होने  बाला  था--
 उसमें  1  डेढ़  महीने  तक  उन  लोगों  ने  वही  काम
 किया,  रेलवे  का  जो  सोविनार  निकला,  उसके
 जिये--विज्ञापना।  जमा  करने  के  लिए
 मेरा  ऐसा  प्रारोप  है।  मैं  इसका  मंत्री
 महोदय  से  खुलासा  चाहता  हैं  tae  (व्यवधान)  foe
 श्राप  जब  ज्यादा  पैसा  मांगने  श्राते  हैं,  तो  जहाँ
 पैसे  की  बरबादी  होती  है,  फज्जूलखर्ची  होती  है,
 उसके  बार  में  सदन  में  उत्तर  देना  अ्ाप  का  फर्ज़
 है  ।  चोरी  करने  वाले  प्रफसरों  का  बचाव  मेहर-
 बानी  करके  ाप  न  कीजिये  ।  इतना  कह  कर  मैं
 इन  माँगों  का  विरोध  करता  हूँ  |

 SHRI  RANDHIR  SINGH:  There should  hea  limit  to  what  a  Member  can
 say.  You  are  not  taking  cognisance  of
 what  he  says.

 MR.  DEPUTY-SPEAKER:  He  was within  his  rights.  He  foliowed  the  procedure. This  is  the  opportunity  when  Members  are
 supposed  to  exercise  some  vigilance  over
 expenditure.  I  do  not  think  he  was  beside the  poiot,
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 SHRI  RANDHIR  SINGH:  “बीबियों
 का  इस्तेमाल  हमा”

 श्री  जाज  फरनेन्डोज  :  ऐसा  मैंने  नहीं  कहा
 है,  शाप  भूठ  बोलते  हैं  7  क्या  बात  कह  रहे  हैं  1

 ...(ब्पवघान)

 श्री  शशि  भूषण  (खारगोन):  उपाध्यक्ष
 महोदय,  मैं  रेलवे  मंत्री  महोदय  का  शुक्रिया
 झदा  करना  चाहता  हूं  कि  कल  उन्होंने  जो  सर-
 प्लस  छाव्द  का  इस्तेमाल  किया  उससे  ऐसा  लगा
 जैसे  ्रंघेरे  में  रोशनी  ।  उनके  स्वास्थ्य  के  प्रनु-
 सार  हम  उनसे  ऐसी  ही  श्राशा  करते  थे।  ग्राज
 जो  सप्लीमेंटरी  डिमान्ड्स  हमारे  सामने  हैं  उनके
 समर्थन  में  बोलते  हुए  मैं  कुछ  चीजे  झपके  सामने
 रखना  चाहता  हूँ  ।

 रेलवे  डाक्ट्सं  का  मसला  बहुत  दिनों  से
 रेलवे  मंत्रालय  में  पड़ा  हुभा  है।  सी०  एच०
 एस०  के  डाकटसं  में  और  रेलबव  के  डाक्ट्स  मं

 बहुत  बड़ी  डिस्परिटी  है।  आाज  बहुत  से  रेलवे  के
 डाक्टर्स  सी०  एस  ०एच०  में  जाना  चाहते  हैं  क्योंकि
 रेलवे  में  रहते  हुए  उनके  भ्रागे  बढ़ने  का  मौका

 नहीं  है  ।  मैं  चाहूँगा  कि  श्राप  गेलव  के  डाक्टर्स  की
 जो  डिमान्ड्स  हैं  उन  पर  ध्यान  दें  ।  जो  स्पेश-

 लिस्ट्स  हैं  उनकी  डिमान्ड्स  पर  ध्यान  दे।  वरना
 क्या  फायदा  होगा  कि  वे  डाकटर्स  रेलवे  को  छोड़
 कर  चले  जायं  ॥  या  फ़िर  ाप  उनको  बाहर
 जाने  की  इजाजत  दे  दें  बजाय  इसके  कि  व॑  वहाँ
 पर  बैठ  कर  घुटन  महसूस  करें।

 कल  यहां  पर  रेलवे  एकाउन्ट्स  आफिस  के
 कमंचारियों  का  मसला  रखा  मया  था।  यह  बात
 भी  स  है  कि  ए०  जी०  सी०  प्लार०  झर  उन
 लोगों  की  तरक्की  में  बहुत  बड़ो  डिस्पेरिटी  है  ।
 उनफी  बौर  झाप  ध्यान  देंगे,  इस  बात  के  लिए
 झापने  कहा  भी  है।

 इसके  साथ  ही  मैं  भ्रापका  ध्यान  इस  शोर
 भी  दिलाना  चाहता  हूँ  कि  जो  रेलवे  इंजीनियरिंग
 विभाग  है  उसमें  हमेशा  एक  एकाउन्द्स  डिपार्ट-
 मेंट  का  प्रतिनिधि  रहता  था  लेकिन  भब  उन्होने

 हां  से  प्रपना  प्रतिनिधि  हटा  लिया  है।  इसका
 नतीजा  यह  होगा  कि  इस  टेकेदारी  के  जमाने  में
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 सरकार  को  वहां  नुकसान  होगा  |  इसलिए  मेरा
 कहना  यह  है  कि  जो  पहले  से  प्रथा  चली  भ्राई  है
 कि  एकाउन्ट्स  विभाग  का  एक  प्रतिनिधि  रेलवे

 इंजीनियरिंग  विभाग  में  हो,  उस  प्रथा  को  रखना

 चाहिए  ।  इससे  एकान्ट्स  विभाग  के  कर्मचारियों
 को  काम  करने  का  मौका  मिलेगा  श्र  दूसरी
 तरफ  आ॥आआप  करप्शन  को  भी  रोक  सकेंगे  ।
 मेरा  निवेदन  है  कि  जिन  प्रधिकारियों
 ने  उनको  बापिस  भेज़ा  है,  उन  से  श्राप  पूछें  कि
 ऐसा  क्‍यों  हुमा  है  ।

 एक  बात  की  तरफ  मैं  ग्रापका  ध्यान  और
 दिलाना  चाहता  हूँ  -  मुगलसराय  में  डीजल  इंजन
 बनाने  का  बहुत  बड़ा  कारखाना  है  रेलवे  के  श्रौर
 भी  बड़-बड़ें  कारखाने  हैं।  वहां  के  कमंचारी  सौ
 परसेन्ट  स्वयं  काम  चला  सकते  हैं,  इंजन  बना
 सकते  हैं  लेकिन  वे  थोड़ी  सी  श्रथनी  जिम्मेदारी
 से  बचने  के  लिए  कहते  हैं  कि  हम  सात  परसेन्ट
 विदेशों  के  सहयोग  पर  'डिपेन्ड  करते  हैं  बौर  इस
 बात  की  भी  कोशिश  करते  हैं  कि  विदेशी  सलाह-
 कार  उन  कारखानों  में  रहें  ताकि  पूरी  जिम्मेदारी
 उनकी  न  रहे  -  तो  जिन  कारखानों  में  वहां  के
 कर्मचारी  सौ  फीसदी  प्रोडक्शन  कर  सकते  हैं,
 उनको  पूरा  काम  करने  का  मौका  श्रौर  जिम्मे-
 दारी  दी  जाये  श्र  जो  यह  बात  रहता  है  कि
 सात  या  पांच  परसेन्ट  विदेशों  पर  डिपेन्ड  करेगे,
 उस  डिपेन्डेस  को  समाप्त  किया  जाये

 मैंने  कल  खंडवा-दोहद  लाइन  के  बारे  में
 जिक्र  किया  था  a  पश्चिमी  निवाड़  के  इलाके  में
 904  में,  906  में  सवो  शुरू  हुआ  लेकिन

 पहली  लड़ाई  श्  गई।  उसके  बाद  फिर  शुरू
 हुआ  तो  दूसरी  लड़ाई  भरा  गई।  इस  तरह  से
 उसका  लगातार  सर्वे  होता  रहा  |  बीस  साल
 पहले  कहा  गया  कि  इस  रेलवे  लाइन  से
 फायदा  नहीं  होगा  ।  लेकिन  शभ्राज  हमारा
 वह  इलाका  बहुत  ही  रिच  इलाका  है,  वहाँ
 पर  काटन  पैदा  होती  है,  मूंगफली  पैदा
 होती  है।  वह  एरिया  भप्रादिवासियों  का  जरूर

 है  लेकिन  उस  इलाके  को  शौर  रेलवे  की  थोड़ी
 सी  मदद  मिल  जाय  तो  वह  हिन्दुस्तान  का  सबसे
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 बढ़िया  इलाका  बन  सकता  है।  वर्हा  के  लोग
 चैये  भी  रखना  जानते  हैं  t  मेरा  कहना  यह  है  कि
 ज़िस  इलाके  में  जब  भी  रेलवे  लाइन  को  बनाना

 हो  तो  उस  समय  आप  निद्दिचत  कर  दीजिए
 ताकि  वहां  के  लोगों  को  तसली  हो  सके  कि  साल
 दो  साल  या  पांच  साल  में  बहाँ  पर  रेलवे  लाश्न
 भ्रा  जायेगी  ।  लेकिन  इस  तरह  बरसो  तक
 इन्तजार  करने  से  फ़स्ट्रेशन  बढ़ता  है।  म  सरकार
 की  मजबूरियों  को  भी  समभता  हूं  |  झाज  दश  का

 सुरक्षा  के  लिए  घास  पर  रेल  लाइन्स  को  बनाने
 पर  बहुत  सा  रुपया  खर्च  करना  पड़  रहा  है।
 लेकिन  और  इलाकों  के  लिए  अगर  श्राप  कोई
 समय  बतला  दें  तो  फिर  वहाँ  के  लोगो  को

 तसलल्‍ली  हो  सकती  है  ।

 एक  बात  की  तरफ  मैं  शीर  तवज्जह  दिलाना

 चाहता  हूँ  |  शुरू-शुरू  में  जब  डीजल  इंजन  चले
 उन  पर  जिन  ड्राइवसं  को  रखा  गया  उनमें  जो
 कि  सीनियर  ड्राइवर  कोयले  की  गाड़ियों  को
 चलाने  वाले  थ,  वे  उन  पर  नहीं  गए  क्‍योंकि
 उनको  पता  नहीं  था  कि  डीजल  का  भविष्य  क्‍या

 होगा  ।  लेकिन  शब  8-l0  साल  के  बाद,  वे  जो

 पुराने  सीनियर  कर्मचारी  थे  जोकि  कोयले  की

 गाड़ियां  चलाते  थे,  भ्रब  डीजल  में  प्रपनी  पुरानी
 सीनियारिटी  चाहते  हैं।  मैं  समभता  हूँ  कि  झब
 इतने  समय  के  बाद  डोजल  वालों  से  उनका  हक
 छीनना  बहुत  गलत  होगा  ।  मैं  चाहूँगा  कि  मन्त्री

 महोदय  इस  पर  ध्यान  दें  ।
 भंडारे  साहब  ने  जो  मसला  रखा,  वह  बहुत

 ही  हम है  |  शेड्यूल्ड  कास्ट्स  के  ऊपर  कन्फी-
 डेंशल  रिपोर्ट  लगाते-लगाते;  उनको  तरक्की  नहीं'
 करने  दिया  जाता  है  (व्यवधान)  ..,जो  बुधि-
 स्ट  हैं,  जिन  क्षेड्यूल्ड  कास्ट्स  ने  बुधिज्म  भ्रपनाया-
 है,  उन  लोगों  को  पूरा.भ्रधिकार  नहीं:  दिया  का
 रहा  है।  लोबो  प्रभू  जी  का  कहना  ठीक  है  |
 यद्यपि  इस  बात  का  इस  बज़ट  से  कोई  ताल्लुक
 नहीं  है  लेकिन  यह  देश  का  मसला  है,  जहां.  भी
 होड्यूल्ड  कास्ट  तथा  भ्रादिवासियों  के  भ्रविकारों
 को  बढ़ाने  का  भ्रवसर  मिले  तो  उसकी  जरूर:
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 कोशिश  होनी  चाहिए  क्‍योंकि  वह  हमारा  कतंव्य

 है  1

 इसके  प्ररिरिक्त,  जो  रेलवे  की  कनोश्मा१रेटिव्ज

 हैं  जो  कि  कहीं-कहीं  बहुत  भ्रच्छी  तरह  से  काम
 कर  रही  हैं,  उनको  भी  समाप्त  क्या  जा  रहा
 है  यह  बहुत  गलत  है  ।  जब  कि  रेलवे  मन्त्रालय  की

 यह  हमेशा  से  मंशा  रही  है  कि  कोग्मापरेटिव
 सोसाइटीज  की  मदद  की  जाय  तो  फिर  जो
 कोझ्मापरेटिव  सोसाइटीज  अब  चलने  लभी  हैं
 उनको  वजाय  बन्द  करने  के,  उनको  प्रौर
 सहायता  मिलनी  चाहिए।

 श्री  मोहन  स्वरूप  :  (पीलीभीत)  :  उपाध्यक्ष
 महोदय,  मैं  प्रापका  भ्राभारी  हैँ  कि  श्रापने  मुझे
 बोलने  का  भ्रवसर  दिया  1  हमारे  सामने  29.70
 करोड़  को  मांगें  पेश  की  गई  है  यद,  खुशी  की
 बात  है  कि  मन्त्री  जी  ने  उसम  कुछ  कटोती  भी
 कर  दी है  लेकिन  कुछ  चीजें  ऐसी  है  कि
 जिनको  बजाय  पूरक  मांगों  के  जनग्ल  बजट  के
 साथ  श्राना  चाहिए  था  |  ज॑से  कि  इसमें  पेज  8
 पर  नये  निर्माण  कार्यों  का  जिक्र  है।  निर्माण
 कार्यों  को  पूरक  मांगों  में  न  प्राकर  बजट  में
 भ्राना  चाहिए।  यहां  पर  रेलवे  का  काफी
 क्रिटिसिज्म  द्रौर  टीका-टिप्पणी  हुई।  मैं  सम-
 भता  हूँ  कि  भ्रब  समय  श्रा  गया  है  जब  कि  जिस
 प्रकार  से  एडमिनिस्ट्रेटिव  रिफास्सं  कमीशन  24
 गठन  किया  गया  है,  उसी  प्रकार  से  रेलवे
 'रिफार्म्स  कमोशन  का  गठन  किया  जाये  ।  रेलवे
 का  प्राज  पब्लिक  सेक्टर  में  बहत  बड़ा  कारोबार
 है  जो  कि  सारे  देश  में  हो  रहा  ।  इसका  किस
 प्रकार  का  स्ट्रक्चर  होना  भाहिए,  हसकी  क्‍या
 फाइनेंशियल  पालिसी  होटी  चाहिए,  क्‍या  प्राउटले
 होना  चाहिए;  कसा  एडमिनिस्ट्रेंटिक  सेटअ्रप
 होना  चाहिए,  लेवर  ध्ौर  रेलवे  विभाग  के  क्‍या
 रिलेक्षस्स  होने  चाहिए,  इन  सारी  बातों  में  सुधार
 लाने  के  लिए  एक  उच्चस्तरोय  कमेटी  का
 निर्माण  होना  चाहिए  जो  कि  इस  सारौ  बातों
 पर  भच्छी' तरह  से  विचार  कर  सके  और  '

 ओ
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 [श्री  मोहन  स्वरूप]
 ्रूठियां  हैं  उनको  दूर  करने  की  भोर  श्रग्नमर  हो
 सके  ।

 मुक्के  बताया  गया  है  कि एन  एफ०  रेलवे
 की  जो  एक  फेडरेशन  है,  यूनियन  है  उसको  डी

 रिकग्नाइज़  कर  दियः  है।  पिछले  सितम्बर  में
 जो  हड़ताल  हुई  थी  उसमें  उन  लोगों  ने  अपनी

 कुछ  मांगें  पेश  की  थी  |  उनकी  भी  कुछ  शिका-
 यें  हैं,  ग्रीवान्सेज  हैं  श्रौर  मैं  समझता  हूँ  हर
 प्रजातन्त्र  में  यह  हक  हासिल  है  कि  वहां  के

 लेवर,  वहां  के  मजदूर  अपनी  शिकायतों  को  पेश
 कर  सके  बीर  ब  जबकि  सरकार  ने  अपना

 दृष्टिकोण  बदल  दिया  है,  सरकार  इतनी  लिवरल

 हो  गई  है  तो  फिर  उन  यूनियंस  को  फिर  से
 रिकग्नाइज  कर  देना  चाहिए।  प्रजातांत्रिक

 प्रणाली  सब  लोगों  को  और  मजदूरों  को  हक
 है।  मन्त्री  महोदय  को  इन  दो  चीजों  पर

 गम्भीरता  के  साथ  विचार  करना  चाहिए  v

 5.00  brs.

 (Shri  Thirumala  Rao  /n  the  Chair)

 द्भी  जो  काम  में  खराबियां  श्र  रही  है
 उसमें  कई  बाते  यह  होती  है  कि  वह  चाहे  वह
 जनरल  बजट  ह»  ग्रथवा  रेलवे  का  बजट  हो
 फीस  गलत  पेश  की  जाती  है।  उसका  परिणाम
 यह  होता  है  कि  कभी  ,भी  उल्टा  उसका  नतीजा
 निकलता  है  शर  कभी  कभी  डेफिसिट  बजट  में
 परिवर्तित  हो  जाता  है।  इसके  अलावा  रेलवे
 का  जो  एक  प्री  फारवर्ड  का  टमं  है  उसको  झमल
 में  लाया  जाता  है  भ्रमुक  साल  के  लिए  जो

 फंड्स  एलोकेट  होते  हैं  उनको  प्रगले  साल  के
 के  लिए  टाल  देते  हैं,  अगले  साल  के  लिए  रख
 देते  हैं।  इससे  भी  बड़ी  हानि  पहुंचती  ८।
 मेरा  कहना  है  कि  जिस  साल  के  लिए
 जो  रकम  निर्धारित  हो  वह  उसी  साल  व्यय

 होनी  चाहिए  द्रौर  उसे  दागे  के  लिए  टालना

 नहीं  चाहिए  |  होता  यह  है  कि  रुपया  जिस  साल
 के  लिए  निर्धारित  होता  है  बह  उसमें  ब्यय  नहीं
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 होता  है  श्रोर  कभी  कमी  वह  मिस्युटिलाइज
 होता  है।  पब्लिक  एकाऊ ट्स  कमेटी  की  रिपोर्ट
 हर  साल  इस  श्रोर  सदन  का  ध्यान  प्राकृष्ट
 कराया  करती  है  ।

 रैलवेज  में  चोरियां  भी  बहुत  होती  हैं  श्रौर
 इस  कारगा  लोगों  में  इसको  लेकर  रेलवेज  के
 प्रति  बड़ा  भ्रसन्‍्तोष  फैलता  जा  रहा  है।  एक
 उनके  अ्रसन्तोष  का  कारण  यह  भी  है  कि  समय
 पर  गाड़ियां  नहीं  चलती  है  a  तीसरा  प्रसन्तोष
 का  कारण  यह  है  कि  टिकट  मिल  जाता  है
 लेकिन  जगह  नहीं  मिलती  हैं  रेलों  में  सुरक्षा
 की  व्यवस्था  नहीं  है  -  इन  सब  चीजों  के  लिए
 नये  सिरे  से  सर्वेक्षण  होना  चाहिए।  श्राखिर
 यद  रेलवेज  का  इतना  बड़ा  उद्योग  है  श्रौर  उसमें
 जो  नुकसान  पहुँचता  है  तो  जाहिर  है  कि  भ्रामदनी
 में  फक  पड़ेगा  और  उससे  उसके  कारोबार  में
 भी फक पड़ेगा  ।  इसलिए  इन  सबके  बारे  में
 फिर  से  सर्वेक्षण  करा  कर  नये  सिरे  से  इसकी
 कार्येप्रशाली  को  ठीक  करना  चाहिए

 मैं  प्रब  कुछ  अपने  निर्वाचन-क्षेत्र  के  विषय
 में  दो,  तीन  बातें  श्र्जं  करना  चाहता  हैँ  7  पहली
 बात  तो  यह  है  कि  मंलानी  से  लेकर  शाहजहांपुर
 तक  एक  रेलवे  लाइन  ब्रिटिश  पीरियड  में  चलती
 थी  लेकिन  उसको  वहां  से  उठाकर  उसका
 मंटीरियल  मिडिल  ईस्ट  में  ले जाकर  यूज  कर
 दिया  गया  ।  उत्तर  प्रदेश  की  सरकार  ने  कई
 बार  कहा  हैं  कि  उस  लाइन  को  रिवाइव  कर
 दिया  जाय,  फिर  से  बना  दिया  जाय  ।  श्रभी  भी
 जब  राष्ट्रपति  शासन  था  तब  भी  उत्तर  प्रदेश
 की  सरकार  ने  इस  रेलवे  लाइन  को  रिवाइव
 करने  की  सिफारिश  की  थी  लेकिन  इस  बारे  में
 झभी  तक  कोई  खास  चीज  नहीं  हुई  है।  उसकी
 इनक्वायरी  भी  हुई  थी  लेकिन  पता  नहीं  कि
 सरकार  का  हृष्टिकोश  इस  सम्बन्ध  में  क्‍या  है  ?
 मैं  चाहता  हूँ  कि  मंत्री  महोदय  इस  पर  गम्भीरता
 के  साथ  विचार  करें  शोर  ज्ञो  एक  पिछड़ा  भा
 इलाका  है  उसे  उन्‍नतिशील  बनाने  के  लिए
 ध्यान  दें  ।
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 नाथे  ईस्टनं  रेलवे  में  जिदपुरा  भौर  बीसल-

 पुर  रेलवे  स्टेशनों  के  बीच  में  एक  जगह  पर
 लोग  चाहते  हैं  कि  वहां  पर  हाल्टिग  स्टेशन
 बनाया  जाय  |  लोग  श्रमदान  से  प्लेटफार्म  बनाने
 के  लिए  तैयार  हैं।  उसी  के  साथ  साथ  बुकिंग
 प्राफिस  भी  वह  बनाने  के  लिए  तैयार  हैं।  प्रब
 जब  लोग  इतने  उसके  लिए  उत्साहित  हों  कि
 इस  तरह  से  श्रमदान  करके  श्र  चंदा  करके
 प्लेटफार्म  शरीर  बुकिंग  प्राफिस  बनाने  के  वास्ते
 तैयार  हों  तो  मैं  समभता  हूँ  कि  रेलवे  मन्त्री
 महोदय  को  उस  प्रोर  ग्रवश्य  ध्यान  देना  चाहिए
 श्रमदान  से  जो  हाल्ड  बने  उसकी  स्वीकृति  उन्हें
 तुरन्त  दे  देनी  चाहिए  श्रौर  वहां  पर  इस  तरह
 का  एक  हाल्ट  स्टेफन  बन  जाना  चाहिए  ।

 कुछ  रेलगाड़ियों  की  बाबत  मैं  मन्त्री  महो-
 दय  और  दूसरे  रेलवे  ग्रधिकारियों  से  कहता
 रहा  हूँ।  दिल्‍ली  से  बरेली  जाने  के  लिए  सख्त
 जरूरत  है  कि  एक  गाड़ी  सुबह  को  जाप  श्रौर
 शाम  को  वह  लौट  ।  इसी  तरीके  से  दिल्‍नी  से
 जो  एक्सप्रेस  ट्रेन  मुरादाबाद  तक  जाती  उसे
 बरेली  तक  बढ़ा  दिया  जाय  7  इसमें  कोई  नई
 लाईन  चलाने  की  बात  भी  नहीं  है।  ऐसे  ही

 रामपुर  से  हलद्वानी  की  ब्रीडगेज  लाइन  का
 मामला  है।  उसका  सर्वे  भी  हुप्रा  था।  उसकी

 स्वीकृति  भी  प्रदान  की  गई  थी  श्रौर  कुछ  शय
 वर्क  भी  हुम्ना  था  लेकिन  पता  नहीं  क्‍यों  उसे
 टाल  दिया  गया  है|  मैं  चाहता  हैँ  उस  काम  को
 फिर  से  शुरू  किया  जाय  ।  श्रौर  उस  काम  को

 पूरा  करें  ।

 पीलीभीत  से  बरेली  सिर्फ  30  मील  है  जिस
 में  मुश्किल  ये  घंटा,  डेड़  घंटा  लगना  चाहिए
 लेकिन  पीलीभीत  से  बरेलो  तक  रेल  से  पहुंचने
 में  लगते  हैं  चार  घंटे।  इसका  परिणाम  यह
 होता  है  कि  जो  मुमाफिर  हैं  बह  बजाय  ट्रेन  के
 बस  से  जाना  पसन्द  करते  हैं  -  चार  घंटे  व्यतीत
 करना  उनके  लिए  मुश्किल  है  क्योंकि  बस  वह
 डेढ़  घंटे  में  ही  पहुँच  सकते  हैं  |  मैं  चाहता  हूँ  कि

 इस  तरह  की  जो  खराबियां  हैं  कि  समय  बहुंत
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 लगता  है,  मुसाफिर  परेशान  होते  हैं  उस  पर
 सरकार  का  ध्यान  जाना  चाहिये  |

 इसके  भ्लावा  पीलीभीत  से  बरेली  एक
 डिजैल  शटल  चलाने  की  बात  मैं  प्रक्सर  कहता
 रहता  हूँ  7  कई  बार  मैंने  इसके  लिए  खत  भी
 लिखे  है  ।  इसी  तरह  की  एक  डीजल  हाटल

 कानपुर  श्र  फरुखाबाद  के  बीच  में  चलती  है,
 शायद  प्रब  भी  चलती  है  मैं  चाहता  हूँ  कि  उसी

 तरह  की  एक  डिजल  छाटल  पीलीभीत  झौर
 बरेली  के  बीच  में  चलाई  जाय।  वह  सुबह  को
 पीलीभीत  से  चल  कर  8४  बजे  बरेली  श्र  जाय
 ब्रौर 6  बजे  शाम  को  चल  कर  घडटे  में  प्रर्थाव
 कोई  7  बज  तक  वह  पीलीभीत  पहुँच  जाय।
 इससे  लोगों  को  सुविधा  हो  सकती  है  शौर  जो
 करनबविटग  ट्रेन  हैं  वर  भी  उन्हें  मिल  सकती  है  t

 weet  महोदर  2  एक  गस  ग्राश्यासन  दिया

 है  कि  लखनऊ  से  गोरखपुर  तक  की  मीटरगेज
 लाइन  को  ब्रौजगेज  में  बदल  दिया  जायगा।  मैं
 चाहता  हूं  कि  उसको  बढ़ा  कर  पीलीभीत  से
 श्राने  हूलद्वाती  तक  ब्रौडगेज  में  बदल  दिया  जाय
 प्रौर  ऑ्रगर  यह  कर  दिया  जाता  है  तो  एक  बड़ी
 भ्रच्छी  बात  होगी।  यह  कोई  नया  सुभाव  नहीं
 है  बल्कि  काफी  पुराना  सुझाव  है  शरीर  इसके
 करने  से  काफी  लाभ  होगा।  इससे  एक
 ब्रोडगेज  की  नई  लिक  उपलब्ध  हो  जायगी
 जिससे  कि  सामान के  प्राने  जाने  में  बड़ी  सुविधा
 होगी  ।

 मैं  इन  शब्दों  के  साथ  पुन:  मन्त्री  महोदय  में
 प्राथंना  करू गा  कि  रेलवेज  में  घौर  उसकी  कार्य
 प्रगाली  में  जो  भी  खराबियां  हैं  उनका  फिर  से
 सर्वेक्षण  करा  कर  ठीक  से  इसे  चलाया  जाय।

 में  प्राभारी  हैँ  कि  मुके  बोलने  का  भ्रवसर
 प्रदान  किया  गया  ।

 SHRI  CHENGALRAYA  NAIDU  (Chit-
 १607)  :  Sir,  |  congrutulite  the  new  Railway
 Minister,  Dr.  Rem  Subhag  Singh,  on  his
 bold  decision  to  continue  the  uneconomic
 railway  lines.  If  he  had  cared  for  the
 advice  of  the  railway  authorities,  he  would
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 [Shri  Chengalraya:  Naidu)
 not  have  continued  these  railway  lines,  but
 because  he  is  a  ki-aq  he  has  seen  reason
 aod  has  taken  the  interest  of  the  public  as
 a  whole  into  consideration.  For  that  [
 congratulate  him.

 But  I  suggest  one  thing  to  him.  Instead
 of  saying  that  these  are  uneconomic  railway
 lines,  if  the  railway  people  had  taken  some
 interest  in  improving  these'lines,  they
 would  have  become  economic  by  this  time.
 The  railway  people  do  not  take  interest  in
 finding  out  ways  and  means  to  improve
 traffic  and  get  more  money  from  these
 railway  lines.  I  suggest  that  3  small,
 functional  committee  be  appointed  to  find
 Out  ways  and  means  to  improve  traffic  and
 railway  income  on  these  lines.  I  do  not
 want  some  Railway  Board  or  railway  people
 to  be  appointed  on  this  committee.  Such
 committees  will  not  do  any  good.  They
 will  only  draw  their  TA  and  DA  and  they
 will  not  do  any  good.  |  want  a  committee
 not  of  a  dozen  or  many  people  but  of
 about  four  or  five  people.  Everybody
 should  not  be  only  from  the  other  side,
 that  is  educated  people  «i  financial  edvisers.
 |  want  some  kisans  also  to  be  included
 in  that  committee  who  could  take  a  bold
 decision  and  suggest  ways  and  means  using
 their  commonsense.

 MR.  CHAIRMAN:  Ic  is  your  idea
 that  this  commutee  should  consist  of
 Membeis  of  Parliament  who  travel  more
 by  train  than  by  air  ?

 SHR}
 said  that

 CHENGALRAYA  NAIDU:  I
 some  kisans  should  be  there  io

 the  commiitee  and  not  Members  of  Parlia-
 ment  alone.  !  have  no  objection  if  you
 take  one  or  two  from  Parliament  and  others
 from  the  other  people.  They  must  go
 into  this  mutter,  decide  and  give  a  report
 within  one  or  two  mon:hs;  they  should
 -pot  take  more  time.  I  want  such  a
 committee  to  be  appointed  which  must  go
 into  the  matter,  immediately  and  take  a
 decision.

 The  Railway  Minister  is  a  man  of  the
 kisans.  All  these  years  we  were  not  having
 any  man  in  the  railways  who  could  represent
 us.  Now  at  the  head  of  the  Railway
 Ministry  is  our  man  and  we  are  very
 happy.  But  what  is  be  going  to  do  for
 the  kisan?  That  is  a  matter  which  is  to
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 be  seen.  I  want  him  to  give  aome  ¢onces-
 sion  to  the  ktsany  to  travel  from  their
 villages  to  go  and  see  the  research  stations
 where  new.  secds  and  new  strains.  are
 developed  and  come  and  try  to  improve
 our  agriculture.  They  not  not  say  that
 we  have  to  get  one  carriage  We  are  pour
 people  and  we  cannot  take  one  carriage.
 You  can  say  thata  party  of  four  or  five
 People  will  get  concession  in  the  third
 class.  For  that  he  must  take  immediate
 action,  The  railways  must  give  some
 special  concessions  for  the  transport  cf
 vericultural  commodities,  especially  the
 Perishable  goods  like  vegetables  and  fruits,
 and  they  must  see  that  these  are  transported
 immediately  without  any  delay  and  these
 reach  the  destination  in  time  without
 getting  spoilt.  This  is  one  thing  which  the
 hon.  Miuister  must  consider.

 The  rail-vay  staff  increase  their  own
 salary  and  dearness  allowance  etc.  but  there
 are  railways  school  teachers  to  whom  these
 increments  are  not  applied.  In  the  Central
 Governmciit  schools,  special  allowances  are
 given  and  special  dearness  allowance
 increases  etc.  are  sanctioned.  The  railway
 schools  are  also  under  the  Central  Govern-
 Ment  and  yet  these  increases  are  not  given
 to  them.  I  wonld  like  to  know  whether
 it  is  proper  to  deny  them  of  these  increases.
 I  appeal  to  the  hon.  Minister  to  give  the
 same  concessions  to  these  railway  school
 teachers  also  as  are  given  to  the  Central
 Government  school  teachers.

 I  have  to  congratulate  the  Government
 on  starting  a  Rajdhani  expreas  from  Dethi
 to  Calcutta.  I  was  told  that  they  were
 going  to  start  another  from  Calcutta  to
 Bombay.  That  is  also  a  good  thing.  Again,
 Iam  told  that  they  are  going  to  start  a
 similar  express  from  Delhi  to  Bombay.  I
 do  not  Koow  why  they  are  forgetting  South
 Indians  ?  Why  can  they  not  start  a
 Rajdhani  express  up  to  Madras.

 I  am  not  objecting  to  the  starting  of
 such  express  trains  on  other  routes,  and  io
 fact  I  congratulate  them.  But  !  would
 request  the  hon.  Minister  to  think  of  South
 lodia  also  and  have  a  Rajdhani  express  or
 9  kisan  express  to  the  south.

 They  have  started  one  fast-running
 train  from  Vijaywada  to  Hyderbad  for  the
 convenience  of  the  public.  The  train  starts
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 at  six  0"  clock  in  the  morning  and  reaches
 Hyderabad  at  12,  noon,  and  again  it  starts
 from  Hyderabad  at  4  p.m.  and  reaches
 Vijayawada  back  at  night.  It  isa  very
 good  train  but  an  inconvenfent  tratn.
 Instead  of  starting  it  at  6  p.  m.  let  them
 start  it  at  4.30  or  Sp.  m.,  an  hour  or  so  in
 advance,  and  instead  of  leaving  Hyderabad
 at  4  p.m.  let  it  leave  at  5  p.m.,  so  that  the
 people  who  go  from.  Vijayawada  need  not
 have  to  stay  there  for  one  night,  but  they
 attend  could  to  their  work  and  finish  it  by
 5  p.m.  and  then  bome  back  to  Vijayawada.
 This  is  a  reasonable  request,  and  I  hope
 the  hon.  Minister  would  consider  this.

 I  would  also  say  a  word  about  the
 railway  carrlages.  A  lot  of  dust  is  coming
 in.  |  want  the  Railway  Minister  to  put
 some  good  coaches  so  that  no  dust  may
 come  in.  We  want  only  chair  cars  and  no
 benches  there,  but  with  dust-proof  arrange-
 ments.  We  do  not  want  any  air-condi-
 tioning.  but  we  want  dust-proof
 arrangements.

 Regarding  new  lines;  in  Andhra  Pradesh
 we  are  not  getting  any  new  railway  lines.
 Time  and  again,  the  State  Government  had
 requested  the  Central  Government  to  have
 new  railway  lines  connecting  Ongole  and
 Hyderabad  via  Nagarjunasagar  and  also  a
 line  from  Kovur  to  Bhadrachalam.  These
 are  very  important  lines.  The  State
 Government  knows  better  about  these
 things.  and,  therefore,  |  would  request  the
 hon.  Minister  t>  consult  the  Chief  Minister
 of  Andera  Pradesh  directly  and  take  a
 decision  on  this  matter  and  start  these  two
 railway  lines.

 SHRI  LOBO  PRABHU  (Udipi)  :  Since
 the  bon.  Minister  had  announced  that  he
 would  reply  to  only  what  is  relevant  to  the
 supplementary  budget,  I  felt]  hada  duty
 to  speak.  lam  somewhat  relieved  of  this
 duty  because  my  hoa.  friend  Shri  George
 Fernanades  was  the  first,  and  I  should  say,
 almost  the  only  one  so  far  who  has  dwelt
 on  the  supplementary  Demands.  It  is  very
 important  that  these  Demands  should  be
 scrutinised.  I  would  like  to  inform  the
 House  that  this  is  the  third  time  that  the
 Railway  Minister  bas  come  forward  with
 these  supplementary  demands  during  this
 year.  The  railways  are  the  biggest  business
 concem  in  this  country,  ]  should  say,  in
 the  world,  and  it  cannot  afford  to  live  this
 kind  of  band-to-mouth  existence,  and  come
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 forward  with  a  main  budge:  cod  then  with
 three  supplementary  budgets  and  possible
 with  a  budget  for  excess  spending.  I  would
 like  to  belive  that  the  new  Mialster  who
 has  already  made  himself  felt  would  take
 up  this  question  with  the  railway  authorities
 so  that  we  do  not  have  these  recurring
 supplementary  demands,  It  is  a  matter  of
 anticipation,  and  the  Railway  Board  of
 which  he  is  justifiably  proud  should  be  able
 to  behave  like  other  Ministries  and  come
 up  once  perhaps  with  supplementary
 demands.

 This  supplementary  budget  is  not  for  a
 very  inconsiderable  sum.  In  involves  Rs.  29
 crores  or  thereabouts.  To  that  extent  it
 deserves  also  special  attention,  because  that
 amount  is  one  which  we  cannot  keep  on
 repeatedly  giving  to  the  railways.  No  doubt,
 about  a  crore  of  rupees  has  been  reduced
 by  the  hon.  Minister  for  which  he  has  been
 complimented.  But  I  would  like  know  to
 dwell  on  some  of  these  Demands.

 My  hon.  friend  Shri  George  Fernanades,
 with  whom  |  agree,  thought  that  I  should
 not  refer  to  the  increase  in  the  travelling
 allowances.  There  are  many  allowances
 which  have  been  allowed  to  the  staff,  such
 as  merger  of  dearness  allowance  and  so  on.
 But  the  “travelling  allowances  being  given
 to  the  staff  on  top  of  these  allowances  is
 a  little  bit  of  a  strain  on  others.  We  must
 remember  that  whatever  we  give  to  these
 people  has  to  be  paid  by  others  poorer
 than  they.  One  million  passengers  who
 travel  by  train  every  day  bear  in  some  part
 or  another  the  money  that  is  paid  to  the
 staff.  What  is  paid  the  staff  must  be
 related  to  the  salaries  of  other  staff  and
 also  to  the  income  of  the  others.

 SHRI  NARENDRA  KUMAR  SALVE
 (Betul)  :  What  about  the  special  carriages
 for  the  high  officials  ?

 SHRI  SHEO  NARAIN  (Basti):  Is  he
 speaking  on  the  suppl  ary  0  ds  ?

 SHRI  LOBO  PRABHU:  I  cannot
 give  him  intelligence.  He  should  use  his
 own.  |  am  speaking  on  the  supplementary
 budget  and  I  am  _  suggesting  that  the
 travelling  allowance  which  is  being  given
 to  these  officers,  on  top  of  what  my  hon.
 friend  Shri  Sheo  Narain  himself  bad  said,
 Rs.  8  crores,  spend  on  their  free  passes,
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 is  a  littie  bit  too  much,  and  I  do  hope  that
 if  this  increase  in  travelling  allowance  is
 not  going  to  be  cancelled,  at  least  the  hon.
 Minister  will  be  careful  about  further
 demands  put  up  by  his  staff,  and  he  will
 seo  that  they  do  not  exceed  what  is  avail-
 able  to  other  employees  of  the  Government
 and  what  is  available  to  the  general
 population.

 Another  head  under  with  increase  has
 taken  place  is  the  cost  of  material.  This
 seems  to  be  somewhat  strange,  because  the
 current  year  to  which  this  relates  has  been
 one  of  falling  prices.  There  has  beena
 fall  by  3  points,  and  one  wonders  why
 the  railway  has  pot  benefited  by  this  fall  by
 !3\  points  in  prices  and  why  the  railways
 should  bring  forward  a  supplementary
 demand  on  account  of  increase  in  prices.

 Another  increase  has  been  in  respect
 of  the  compensation  payable  for  loss  and
 accidents,  Now,  figures  have  been  given  by
 Shri  George  Fernanades,  and  the  figures
 are  such  that  we  feel  that  if  proper  vigilance
 had  been  exercised,  there  would  not  have
 been  the  need  for  this  at  all.  He  bas  put
 the  blame  on  the  Railway  Production  Force
 not  altending  to  their  duties  but  going  to
 the  assistance  of  the  State  Governments
 instead.  In  my  opinion,  the  root  cause  is
 pot  that.  The  root  cause  is  that  these
 police  have  no  power  ;  they  are  no_  better
 than  chokidars  who  can  only  report;  they
 cannot  arrest  anyone  :  they  cannot  appear
 in  prosecution  and  that  is  the  duty  of  the
 State  Government  Police.  It  requires  to
 be  examined  why  they  should  not  be  given
 the  same  powers  as  the  State  police.  They
 could  be  merged  among  them  or  they  could
 replace  the  Government  police  because  to
 have  two  organisations,  one  set  to  be
 standing  by  and  watching  offence  being
 committed  and  another  to  arrest  and
 prosecute  the  offenders  is  not  serving  the
 common  purpose,  those  set  to  stand  by
 may  be  availuble  for  a  parade  which  the
 hon.  Minister  is  expected  to  review  shortly
 but  they  must  do  their  owo  work  aad  they
 must  be  given  powers.

 This  was  all  that  L  had  to  say.  |  hope
 J]  have  been  relevant.  I  am  not  doing
 this  in  any  critical  spirit  but  entirely  in  a
 constructive  spirit,  and  |  repeat  my  hope
 that  from  the  hon.  Minister  who  has  made

 MARCH  19,  969  4068-69  96

 himself  felt  so  soon,  very  much  more  can
 be  expected  in  regard  to  the  railways.

 THE  MINISTER  OF  RAILWAYS  (DR.
 RAM  SUBHAG  SINGH)  :  Mr.  Chairman,
 Sir,  ]  am_  glad  that  my  hon.  friends,  Shri
 Sheo  Narain  and  Shri  Lobo  Prabhu;  are
 agreed  on  the  point  that  there  should  be
 some  scrutiny  in  regard  to  the  travelling
 allowances  and  complimentary  passes.  I
 do  feel  that  there  is  some  misuse  of  this
 facility.  From  now  onwards—  When  |  say
 now  onwards,  I  mean  Ist  of  April—from
 Ist  of  April,  there  will  not  be  any  pass
 which  will  be  of  higher  value  than  1  Class
 given  to  the  Members  of  Parliament.  There
 are  some  complimentary  passes  which  are
 Air-conditioned  Class  passes  or  old  i  Class
 passes.  lam  curtailing  all  those  passes  to
 I  Class.

 As  my  hon.  friend,  Shri  Naidu,  pointed
 out  about  the  uneconomic  lines,  this  is  a
 good  suggestion  because  the  Railways  are
 meant  to  serve  the  people.  If  we  go  on
 shrinking  our  size,  |  do  not  know  what
 will  happen  to  the  Railways.  Therefore,  I
 accept  Shri  Naidu’s  suggestion  that  there
 should  be  a  committee  to  go_  into  this
 matter.  I  think,  mv  colleague,  Shri  R.  L.
 Chaturvedi,  will  agree  to  preside  over  it.
 There  will  be  a  few  Members  of  Parliament,
 one  or  two  at  the  most,  and  some  experts
 also  on  that  committee  because  their  advice
 will  have  to  be  sought.

 Even  today  some  hon.  Members  pointed
 out  about  the  Railway  Board.  Purposely,
 |  avoided  saying  anything  about  the  Rail-
 way  Board  yesterday.  Shri  Lobo  Prabhu
 desired  that  there  should  be  some  thin
 layer  of  advice  which  can  be  characterised
 as  dispassionate  advice  which  might  be
 distinct  from  the  advice  tendered  by  the
 Railway  Board.  But,  as  he  knows  and  he
 is  fully  familiar,  we  have  already  got  a
 civil  service  man  there  who  advises  us  in
 regard  to  railway  finances.  They  are,  in
 no  way,  less  competent,  as  I  had  earlier
 said.  Therefore,  |  do  not  accept  that
 advice.  |  donot  want  to  doubt  their
 capacity  to  grasp  matters,  that  they  may
 Bot  be  familiar  with  their  quality.  It  is
 upto  us  again  that  we  should  make  them
 conversant  with  the  quality  of  the  Railway
 Board  and  that  I  propose  to  do.  Whoever
 has  got  any  doubt,  I  will  see  that  be  is
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 enabled  to  understand  them  fully,  know
 their  calibre  and  the  outstanding  services
 that  they  render  to  the  country  through  the
 railways.

 SHRI  5.  KANDAPPAN  (Mettur)  :  You
 seem  to  be  very  optimistic.

 DR.  RAM  SUBHAG  SINGH  :  My  hon.
 friend,  Shri  Kandappan,  had  made  certain
 Points  yesterday.  But  he  was  not  here
 when  I  replied  to  them.  Today  also,  Shri
 Ramamoorthy  said  about  the  development
 of  railways  in  the  south.  My  hon.  friend,
 Shri  Naidu,  also  pointed  out  that  south
 should  not  be  neglected.  If  we  can  do
 anything  in  regard  to  any  part  of  the
 country,  we  shall  certainly  see  that  south  is
 given  its  due  share  and,  if  possible,  more
 than  the  due  share  because  that  is  area  of
 Our  country  where  the  country  as  a  whole
 derives  a  lot  of  advantages.

 My  hon.  friend,  Shri  Mohan  Swarup
 said  about  Melani-Shahjahanpur  and  Ram-
 pur-Kathgodam  lines.  We  are  surveying
 from  Haldwani-Rampur  line.  He  also
 mentioned  about  other  areas.  They  will
 be  separately  gone  into.

 About  R.  P.  F.,  Shri  George  Fernandes
 and  Shri  Lobo  Prabhu  mentioned  and  it  is
 afact  that  this  the  Force  which  has  gone
 over  the  size  of  about  50,000  personnel.
 But  it  is  not  a  fact  that  they  have  not  got
 any  power  nor  can  they  arrest,  as  Shri
 Lobo  Prabhu  pointed  out.  They  can  arrest.
 Now,  they  have  got  some  more  power  and
 a  high-powered  committee  has  been  consti-
 tuted  under  the  chairmanship  of  Shri
 Shantilal  Shah  a  Member  of  this  House.

 The  Committee  has  submitted  _  its
 report  and  we  are  examining  that  report
 and  we  will  see  how  to  make  these  forces
 more  effective.  Mr.  Fernandes  pointed  out
 that  they  go  to  help  the  State  police  in  the
 maintenance  of  law  and  order  as  against  the
 popular  agitation.  I  do  not  want  to  say
 that  he  is  wrong,  but  we  have  to  protect
 our  interests  wherever  anything  happens  00
 the  railways  or  in  the  yard  io  the  railway
 station  or  godown,  etc;  it  law  and  order
 is  disturbed  there,  naturally  it  is  the  respon-
 sibility  of  the  State  Government  to  look
 after  that,  but  whenever  the  State  Govern-
 ment  wants  the  help  of  R.P.F.,  we  shall
 have  to  help  them  aod  we  are  doing  that.
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 I  think,  this  is  000  beyond  what  they  are
 supposed  to  do.

 Shri  Hazarika  pointed  out  that  the
 people  of  Assam  are  generally  satisfied  with
 the  divisional  scheme;  he  used  the  words
 ‘largely  satisfied’.  [am  glad  that  my  hon.
 and  esteemed  friend,  Shri  Hazarika,  has
 expressed  the  real  feelings  of  the  people  of
 Assam  because  our  intention  is  to  help
 these  areas,  more  particularly  Assam.  He
 pointed  out  about  Laika  and  Murkong-
 salek.  He  wanted  a  line  between  laika
 and  Tinsukia,  he  wanted  a  ferry  service,
 he  also  wanted  a  line  between  Jakbala  ane
 Jorhat,  and  he  also  wanted  that  contract
 should  be  given  to  co-operatives.  My  hon.
 friend,  Shri  Bhandare,  and  other  also  wan-
 ted  that  co-operatives  should  be  given
 preference.  We  are  going  to  do  that,  as
 ]  had  mentioned  yesterday.

 Several  members  have  pointed  out
 about  late  running  of  trains.  We  are  trying
 to  improve  that.  Shri  Sheo  Narain  was
 more  emphatic  on  this;  J  am  sorry  that  he
 was  delayed  by  a  few  hours...

 MR.  CHAIRMAN  Has  he  informed
 the  hon.  Minister  that  two  Governors,  one
 Prospective  and  one  present,  were  travel-
 ling  together  yesterday  ?

 DR.  RAM  SUBHAG  SINGH  :  Yes,  he
 has  informed  me.  Iam_  very  happy  that
 he  was  in  a  position  to  come  here  and  be
 with  us;  we  did  not  loss  any  one  of  the
 Governors.

 Shri  Goyal,  Shri  Bhandare  and  other
 friends  mentioned  about  commercial  clerks.
 I  have  mentioned  about  them  that  we  ure
 examining  the  cases  of  various  types  of  our
 employees  including  the  category  which
 has  not  been  mentioned;  we  are  going  to
 do  justice  to  everybody  if  there  is  any
 injustice  anywhere.  He  mentioned  about
 a  shuttle  train  between  Faridabad  and
 Delhi.  We  will  examine  that.  About
 Chandigarh,  I  do  not  know  whether  it  will
 be  immediately  possible,  but  that  is  also  a
 poiot  which  is  being  highlighted  by  various
 Persons.

 Mr.  Mahajan  spoke  about  diversion  of
 the  line,  Pathankot-Jessore,  near  Pong
 Dam.  We  will  examine  that.  He  also
 said  that  the  station  should  be  near  Rehan
 and  Jewalf.  I  will  get  that  examined  and
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 will  see  that  people  are  not  inconvenienced.
 He  also  spoke  about  Joginder  nagar  line;
 he  said  that  the  old  engines  should  be
 Teplaced  by  mew  ones.  with  a  view  to
 increasing  the  efficiency  of  the  railways.
 So,  this  is  8  point  which  I  will  examine.
 Again  there  are  old  lines.  Definitely  on
 those  lines  our  effor's  will  be  to  replace
 them.  Regarding  Kalka  to  Simla  line,  he
 said,  there  are  heavy  charges  for  them  but
 no  luggage  is  allowed  to  be  carried  on  that
 car-train.  Thisis  a  fact.  But  I  am  not
 ina  posiiion  to  say  whether  we  would  be
 in  a  position  to  accept  his  idea.  But
 apyway  we  will  be  helpful  and  we  will
 examine  how  io  help  him  and  other  pas-
 sengers.  About  attendant  aiso  he  said.
 This  will  also  be  examined.  Shri  Bhandare
 mentioned  some  cases  of  sports  and  in  that
 regard  he  made  a  mention  about  kabbadi.
 Railways  are  proud  of  thcir  sportsmen
 because  they  have  earned  a  good  name  for
 not  only  the  Railways  but  the  entire  coun-
 try.  And  therefor  we  will  try  to  encourage
 our  sports  people  and  Shti  Nambiar  also
 will  agree  that  kabbadi  should  be  included.
 We  will  consult  our  sports  people  to  see
 whether  it  could  be  included.  Our  effort
 will  be  to  accept  this  idca.

 And,  about  temporary  workers,  I  will
 have  this  matter  gone  into.  Another  matter
 gone  into.  Another  matter)  wos  pointed
 out  by  Shri  Bhandare  This  is  about
 schedled  castes  and  scheduled  tribes  |  have
 already  pointed  ou!  to  the  House  thet  we
 shall  see  that  they  are  not  only  given
 justice,  but  given  more  than  their  due
 share.  By  due  sbiare  |  mean  what  has
 beep  prescribed  so  far,  because,  that  is  the
 class  of  cur  population  which  should  te
 helped  as  fully  as  possible,  because  they
 are  the  real  people  of  our  country  who
 contribute  in  regard  to  tuising  production
 on  every  front.

 Shri  Shashi  Bhushan  said  about  railway
 doctors.  He  might  be  conversant  and  he
 will  be  glad  to  know  (of  course,  he  is  not
 here  at  the  moment)  that  we  had  made
 them  gazetted  officers.  All!  the  thousand
 of  the  railway  doctors  who  were  treated  as
 Class  III  officials  were  made  gazetted  over-
 night.  But  now  we  beard  that  they  ase
 not  on  par  with  the  CHS  people.  We  will
 examine  that.  As  I  have  already  told
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 about  this  to  this  House,  I  will  have  this
 matter  examined

 Regarding  the  engineering  section  and
 also  ubout  DLW,  our  effort  in  DLW  is  to
 have  100%  indigenous  production,  to  use
 100%,  indigenous  materials.  But  it  isa
 fact  that  we  are  importing  something,  but
 that  is  a  very  small!  portion  of  our  require-
 ments.

 Regarding  Khandwa-Dohad  line  I  will
 try  to  peruse  the  records  which  are  there.
 I  am  not  having  them  here  at  the  moment.

 Regarding  the  diesel  and  steam  loco-
 motive  drivers,  those  who  joined,  merit
 some  consideration.  That  is  a  fact  that  |
 recognise.

 I  think  I
 points.

 have  covered  most  of  the
 Now,  I  come  to  Shri  Nambiar.

 SHRI  CHENGALRAYA  NAIDU
 What  about  concession  to  Kisans.

 DR.  RAM  SUBHAG  SINGH  :  This  is
 a  good  thing.  The  hon.  Food  Minister  is
 also  here.  Shri  Naidu  said  that  kisan
 should  be  given  the  facility  to  visit  certain
 research  stations  and  also  other  centres
 where  agriculture  development  has  been
 effected.  I  accept  this  suggestion  and  |
 will  help  the  Kisans  because  on  one  ticket
 they  can  get  the  return  journey  facilities.
 I  will  give  50°,,  concession  to  kisans.  They
 might  go  fiom  one  corner  to  another
 corner  of  the  country.

 SHRI  RANDHIR  SINGH :  Jai  Kisan.

 DR.  RAM  SUBHAG  SINGH :  Then,
 I  come  to  another  point.

 SHRI  CHENGALRAYA  NAIDU  ;
 What  about  southera  Rajdhani  Express  ?

 DR.  RAM  SUBHAG  SINGH  :  Since
 this  Rajdhani  Express  has  been  introduced
 there  has  been  demands  from  various  parts
 of  the  country.  Shri  Bhandare  pointed
 out  about  the  suburban  passenger  facilities,
 But  |  may  point  out  that  some  of  our
 suburban  cvaches  were  recently  distroyed
 in  that  part  of  our  country.

 try  to  improve  the  posi-
 I  will  examine  the  case  for  a  special

 But  we  will
 tion.
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 train  from  here  to  Madras.  Jam  not
 making  any  promise  because  it  is  subject
 to  the  availability  of  coaches,  because
 recently  quite  a  large  number  of  our  coa-
 ches  got  damaged/destroyed.  But  my
 effort  will  be  to  provide  a  train  from  here
 to  Madras.  You  may  name  it  Rajdhani
 or  Kisan  Express.

 SHRI  Kisan
 Express.

 RANDHIR  SINGH

 at  जाज  फरनेन्डोज  :  सैलूनज  को  खत्म  कर
 के  उनकी  गाड़ी  बनाहये  |

 श्यो  झोम  प्रकाश  त्यागी  (मुरादाबाद)  :  श्राप
 फर्स्ट  क्लास  पंसेंज़ज्  के  लिए  राजधानी  एक्सप्रेस
 बना  रहे  हैं  भर्थात्‌  सब  फंसिलिटीज  फर्स्ट  क्लास
 को  दे  रहे  हैं  |  प्राप  थ  क्नास  का  पंसेंजजं  के
 लिए  राजधानी  एक्सप्रस  क्‍यों  नहीं  निकालते
 =?

 gro  राम  सुमग  सिह  :  किसान  मजदूर  ही
 शासक  हैं  ।  उन  लोगों  को  चाहे  जिस  नाम  से

 कह  लें,  उन्हें  राज  कहें  या  किसान  मजद्टूर  कहें  ।
 झ्रगर  उन्हीं  के  नामों  का  इस्तेमाल  करें,  तो
 झर  भी  भच्छा  है।

 श्री  झोम  प्रकाप्त  त्थागों  :  तो  फिर  क्‍या
 शाप  थर्ड  क्लास  के  पंसेजजं  के  लिए  राजधानी
 एक्सप्रेस  स्टार्ट  करंगे  ?

 DR.  RAM  SUBHAG  SINGH  :  Shri
 Nambiuar  pointed  out  the  various  difficulties
 of  the  cmployees  and  also  about  their
 dearness  allowance.  The  existing  rates  of
 DA  are  based  onthe  recommendations  of
 the  Gajendragadkar  Commission  which
 have  gone  into  the  question  carefully  taking
 into  consideration  all  relevant  factors  such
 as  the  various  causes  of  the  rise  in  Prisps, the  impact  of  increased  emoluments  on
 prices  and  the  capacity  of  the  low-paid
 employees  to  bear  the  price  rise  burden.
 The  neutralisation  has  been  determined  by
 the  Commission  and  the  existing  rates  of
 DA  to  the  railway  employees  are  ip  accor-
 dance  with  their  recommendations  and  are
 in  keeping  with  the  increase  in  the  cost  of
 living.

 Hg  also  referred  to  cagual  labourers.
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 There  are  about  3.44  lakb  casyal  emplo-
 yees  on  the  railways.  The  very  nature  of
 their  employment  is  such  that  they  have  to
 be  remunerated  an  daily  wages.  Those  to
 whom  the  Minimum  Wages  Act  applies
 are  paid  in  accordance  with  the  provisions
 of  that  Act;  those  two  whom  it  does  not
 apply  36  paid  according  to  the  local
 market  rates  as  ascertained  from  local  civil
 authorities.  However,  such  of  them  as
 have  put  ip  six  months  continuvus  service
 on  works  other  than  projecis  are  eligible
 for  regular  scale  of  pay  and  other
 benefits  as  admissible  to  temporary  railway
 servants.  Although  not  entitled  to  auto.
 Matic  absorption  against  posts  in  the
 regular  cadre,  casual  labour  are  considered
 for  absorption  against  regular  posts  and
 are  given  relaxation  in  age-limit  for  this
 purpose  and  a  prior  claim  over  outsiders  in
 selection.  They  are  also  placed  at  the  top of  the  panel  formed  by  the  selection  com-
 mittee.  At  the  instance  of  the  NFIR, their  demand  that  casual  jubour  should  be
 Paid  wages  equivatent  to  the  minimum  of
 the  time  scale  tor  the  corresponding  cute-
 gory  of  staff  plus  appropriate  DA  has  been
 referred  tothe  Riilway  Labour  Tribunal, 1969.

 He  also  inade  4  ineniiva  ou:  the  hours
 of  work.  In  ‘1947,  Mr.  Justice  Rajadhya- ksba  gave  an  award  on  certain  matters including  hours  of  work,  periods  of  vest etc.  of  railway  employees.  Accordiug  to
 these  recommendations,  the  running  staff,
 namely,  drivers  guards,  firemen,  sbuaters, brakesmen  etc.  are  generally  classified  as ‘continuous’  with  a  weekly  limit  of  54
 hourg  og  tbp  average  in  a  month.  It  has
 been  provided  that  running  duty  at  a stretch  should  not  ordinarily  exceed  i0
 bours  for  such  staff  und  they  should  be
 Telieved  at  the  end  of  2  hours,  provided
 they  have  given  two  hours  notice  for  relief to  the  Controller.

 SHRI  NAMBIAR  :  That  is  running duty.

 DR.  RAM  SUBHAG  SINGH  :  Anyway I  will  have  it  examiued.  |  am  going  to
 say  that  even  if  something  is  not  said  just Bow,  you  may  oot  think  that  it  is  pot
 going  to  be  given  adequate  attention.  All
 Doasible  steps  are  being  taken  by  the
 Railways  to  ensure  that  running  staff  avoid
 excensive  hours  9६  work  at  &  sizetch  except
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 in  unforeseen  emergencies.  The  incidence
 of  running  staff  performing  excessive  run-
 ning  duty  at  a  stretch  has  already  been
 brought  down  appreciably  and  measures
 will  continue  to  be  taken  to  reduce  the
 incidence  of  over  hours  further.

 They  also  mentioned  about  the  strike
 and  as  the  House  knows  the  Railway
 administration  will  be  governed  by  the
 policy  laid  down  by  the  Home  Ministry
 and  would  be  as  liberal  as  possible—I  had
 announced  it  both  in  this  House  and  in
 the  other  House—in  respect  of  those
 employees  who  participated  in  the  last
 year  token  strike.  I  said  also  that  those
 who  remuined  loyal,  we  are  going  to  give
 rewards  to  some  of  them.

 As  on  dL  3.  969  out  of  over  89,523
 employees  who  were  initially  involved  in
 the  strike,  all  cases  have  been  decided
 barring  about  2,685  cases  of  suspension  and
 about  889  cases  of  termination  and  about
 29  cases  of  dismissal  or  removal  from
 service.  The  Central  Government's  deci-
 sion  recently  announced  on  the  floor  of
 the  House  with  regard  to  further  liberali-
 sation  in  the  matter  has  been  communi-
 cated  to  the  Railways  on  !7th  March  1969
 and  by  the  implementation  of  these  instru-
 Ctions  it  is  hoped  that  out  of  the  remaining
 cases,  some  more  employees  would  be  taken
 back  to  duty  as  expeditiously  as  possible.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  :  How  many  ?

 DR.  RAM  SUBHAG  SINGH:  |  will
 get  it  examined  and  give  you  the  figure.
 We  got  it  only  day  before  yesterday.

 The  recent  liberalisation  issued  by  the
 Home  Ministry  contemplate  the  following  :

 (i)  Except  in  those  cases  io  which
 there  is  a  complaint  of  violence,
 intimidation  of  public  servants
 and  loyal  workers  or  their  families
 or  of  active  instigation.  the  orders
 of  suspension  against  Government
 employees  on  account  of  arrest
 or  prosecution  in  connection  with
 the  strike  may  be  revoked  and  the
 employees  re-instated  in  service.

 (ii)  A  careful  scrutiny  should  be  made
 ofthe  pending  prosecution  cases
 and  in  cases  in  which  there  is  not
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 sufficient  evidence  steps  should
 be  taken  with  a  view  \o  termina-
 tion  of  the  legal  proceedings
 according  to  law.

 (iii)  Cases  of  employees  who  have
 been  placed  under  suspension  io
 departmental  action  should  also
 be  dealt  with  likewise;  the  penalty
 of  dismissal  or  removal  from
 service  would  be  warranted  only
 on  those  cases  in  which  the  accu-
 sed  employee  has  been  guilty  of
 violence,  intimidation,  etc.

 SHRI  NAMBIAR  :  Let
 ‘violence  and  intimidation’.  The  word
 ‘etc.’  may  be  removed.  Otherwise,  it
 will  be  very  vague.

 him  stop  with

 SHRI  SHEO  NARAIN:  Your  officers
 are  very  much  prejudiced.

 डा०  रास  सुभग  सिंह  :  मैं  शिवनारायण  जी
 के  सिद्धांत  को  मानता  हूँ  कि  क्षमा  बड़न  को  चाहिए
 छोटन  को  उत्पात  ब्रौर  उनकी  बातों  को  क्रिया-
 न्बित  करने  का  यत्न  करूगा  केबल  एक  बात
 को  छोढ़  कर  जो  उन्होंने  रेलबे  बोर्ड  के  बारे  में
 बताई  ।

 SHRI  KANWAR  LAL  GUPTA  ;  What
 about  the  recognition  of  the  Unions  ?

 डा०  राम  सुमग  सिह  :  परे,  झ्राप  बंठिए  t
 कल  तक  तो  कह  रहे  थे  घेराव  क्‍यों  हो  रहा.
 है...

 श्री  कंवर  लाल  गुप्त  :  घेराव  को  तो  मैं
 खिलाफ  हूँ  ।

 डा०  राम  सुमग  सिह:  खिलाफ  हैं  तो
 बेठिए  ।

 Shri.  Shri  Chand  Goyal
 Fernandes  mentioned  regarding  the  consti-
 tutional  position  that  no  expenditure  can
 be  incurred  from  the  Consolidated  Fund
 of  India—Shri  Lobu  Prabhu  also  raised
 it—without  the  approval  of  Parliament.
 The  expenditure  for  the  year  estimated  at
 the  Budget  stage  requires  Parliament's
 approval  under  Articles  WM2  to  i4  of  the

 and  Shri
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 Constitution.  Article  AIS:  enjoins  that  if
 the  amount  authorised  in  accordance  with
 the  provisions  of  Art.  14  to  be  expended
 for  8  particular  service  for  the  current
 financial  year  is  found  to  be  insufficient
 for  the  purpose  of  that  year,  the  approval
 of  Parliament  for  the  additional  expenditure
 should  be  obtained  in  the  same  manner  in
 which  the  approval  of  the  original  would
 get  is  obtained.

 As  such  it  is  necessary  to  obtain  the
 approval!  of  parliament  for  the  anticipated
 increase  in  expenditure  on  account  of
 compensation  claims.  The  increase  in  the
 amount  required  for  payment  of  compen-
 sation  claims  has  been  largely  as  a_  result
 of  a  drive  for  clearance  of  outstanding
 cases.

 Shri  Fernandes  pointed  out  that  there
 was  this  ‘otherwise’  also.  It  is  so
 because  in  this  there  are  several  other
 factors.  Sometimes  people  make  claims
 and  reminders  are  sent.  Only  three  remin-
 ders  are  sent.  Sometimes  consignments
 reach  after  people  file  their  compens:tion
 claims.  So  there  are  various  cate:  ries
 and  they  came  to  about  350  thousind
 as  he  mentioned.  There  is  nothing  pernici-
 ous  about  it.  He  also  referred  to  the
 Railway  Mahila  Samii  fete  in  Bombsy.  |
 had  given  the  reply  to  that  in  the  Roijya
 Sabha  yesterday.  If  there  is  anything
 wrong  anywhere,  we  do  not  want  to  giv?
 899  encouragement.  J  hope  my  friend  wil!
 be  satisfied  with  this  assuramce

 ot  जा  फरनेन्डीज  :  जांच  करेंगे  t

 डा०  रास  सुमग  सिह:  शब  उस  में  जांच
 पुराने  में  क्या  करेंगे  ?  भागे  बताइएगा  तो  देखेंगे

 oft  art  फरनेन्डोज  :  दो  तीन  लाख  रुपये
 का  प्रइन  है  डाक्टर  साहब  |

 wo  रास  सुमग  सिंह  :  जो  रेल  का  रुपया
 है  वह  तो  देना  पड़ेगा  ।

 थी  जाले  फरनेग्डीज  :  रेल  का  है  तो  कम
 से  कम  प्रफसरों  से  उसको  वसूल  कीजिये  |

 श्री  झोंकार  लाल  बोहरा  (  चित्तौड़गढ़  ):
 चित्तौड़  कोटा  के  बारे  में  क्‍या  ह््भा  ?
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 डा०  राम  सुमग  सिंह  :  वह  तो  कल  हो
 गया  -  प्राप  थे  नहीं  t

 SHRI  C  CHITTYBABU  (Chingleput):
 What  about  the  Chinnasalem  line  ?
 (dnter-uptions

 DR.  RAM  SUBHAG  SINGH  :  You  did
 not  offer  Satyagraha  or  hunger  strike.  I
 did  tell  Deiveekanji  yesterday  that  subject
 to  availability  of  funds  we  shall  try  to  meet
 aspirations  of  the  people  of  that  area.  But
 as  hon.  Members  know  the  House  gave  us
 only  Rs.  83  crores  and  we  shall  do  what
 we  can  within  the  allotment...  Interruptions.)

 श्री  न०  Mo  यादव  :  सोन  बरसा  मुजफ्फर-
 पुर  के  बारे  में  क्या  हुआ  ?

 Sto  राम  सुमग  सिंह  :  जो  श्राप  कहिएगा,
 आप  से  बात  करेंगे  ।

 MR.  CHAIRMAN  :
 cut  motions  ?

 What  about  the

 SHRI  NAMBIAR:  We  shall  nave  a
 voice  vote.

 MR.  CHAIRMAN  :
 draw  your  cut  motions.

 You  better  with-

 SHRI  NAMBIAR  :
 All  the  cut  motions  were  by  leave

 withdrawn,

 |  withdraw.

 MR.  CHAIRMAN  :  The  question  is:
 “That  the  respective  Supplementary

 sums  not  exceeding  the  amounts  shown
 in  the  third  column  of  the  order  Paper
 be  granted  to  the  President  subject  to
 the  modifications  that—
 (f)  for  Demand  No.  2...Rs_  31,36,000

 only  be  granted  ;
 (2)  for  Demand  No.  4...Rs.  1  80,05,000

 only  be  granted  ;
 (3)  for  Demand  No.  5...Rs.  -7,55.60,000,

 oply  be  granted  ;
 (4)  for  Demand  No.  6...Rs.  5,I!,84,000

 only  be  granted  ;
 (5),  for  Demand  No,  9...Rs.!,00,9,000

 only  be  granted  ;
 to  defray  rhe  charges  which  will  come  ip
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 course  of  payment  during  the  year  ending
 the  3st  day  of  March,  969  in  respect  of
 the  following  demands  entered  in  the
 second  column  thereof—

 Demands  Nos,  2  to  9  and  16,"
 The  motion  was  adopted.

 15.49  brs.

 *  DEMANDS  FOR  EXCESS  GRANTS
 (GENERAL),  ‘1966-67,

 MR.  CHAIRMAN!  The  House  will
 now  take  up  discussion  on  the  Demands
 for  Excess  Grants  in  respect  of  the  General
 Budget,  ‘1966-67.  There  are  no  cut  motions.

 Demand  No.  !|—Mioistry  of  Commeice

 MR.  CHAIRMAN  :  Motion  moved:
 “That  a  sum  of  Rs.  65,740  be  granted

 to  the  President  to  make  good  an  excess
 on  the  grant  in  respect  of  ‘Ministry  of
 Commerce’  for  the  year  ended  the  3lst
 day  of  March,  1967."

 Demand  No.  8-—Defence  Services—Non-
 effective

 MR.  CHAIRMAN:  Motion
 “That  a  sum  of  Rs.  9,40,225  be  gran-

 ted  to  the  President  to  make  good  an
 excess  on  the  grant  in  respect  of
 "Defence  Services —  Non-effective’  for  the
 year  ended  the  3lst  day  of  March,  1967."

 moved:

 Demand  No.  9—Ministry  of  Education

 MR.  CHAIRMAN:  Motion
 “That  a  sum  of  Rs.  8,920  be  granted

 to  the  President  to  make  good  an  excess
 on  the  grant  in  respect  of  ‘Ministry  of
 Education’  for  the  year  ended  the  3lst
 day  of  March,  1967."

 moved:

 Demand  No.  !2—Survey  of  India

 MR.  CHAIRMAN  :  Motlon  moved  :

 “That  a  sum  of  Rs.  30,834  be  granted
 to  the  President  to  muke  good  an
 excess  on  the  grant  in  respect  of
 ‘Survey  of  India,  for  the  year  ended  the
 3st  day  of  March,  1967."

 MARCH  19,  3989  1908-89  me
 Demand  No.  !3—Botanical  Survey

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  sum  of  Rs.  53,517  be  granted

 to  the  President  to  make  good  an  excess
 on  the  grant  in  respect  of  ‘Botanical
 Survey’  for  the  year  ended  the  3lst  day
 of  March,  1967."

 Demand  No.  4—Zoologic  ]  Survey

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  sum  of  Rs.  4.434  be  granted

 to  the  President  to  make  good  an
 excess  on  the  grant  in  respect  of
 ‘Zoological  Survey’  for  the  year  ended
 the  3st  day  of  March,  I967.”

 Demand  No.  2l—Taxes  on  Income  including
 Corporation  Tax,  etc.

 MR  CHAIRMAN:  Motion  moved  ;
 “That  a  sum  of  Rs.  4,3,5,38  be

 granted  to  the  President  to  make  good
 anexcesson  the  grantin  respect  of
 ‘Taxes  on  Income  including  Corpora-
 tion  Tax  etc”  for  the  year  ended  the
 3ist  day  of  March,  +1967."

 Demand  No,  45—Cabinet

 MR.  CHAIRMAN  :  Motion  moved
 “That  a  sum  of  Rs.  1,08,748  be  gran-

 ted  to  the  President  to  make  good  an
 excess  on  the  grant  in  respect  of
 ‘Cabinet’  for  the  year  ended  the  3191.
 day  of  March,  1967."

 Demand  No.  58—Ministry  of  Industry

 MR.  CHAIRMAN:  Motion  moved
 “That  a  sum  of  Rs  69,886  be  granted

 to  the  President  to  make  good  an  excess
 on  the  grant  in  réspect  of  ‘Ministry  of
 Industry  for  the  year  ended  the  3ist
 day  of  March,  +1967."

 Demand  No.  62—Minlstry  of  Information
 and  Broadcasting

 MR,  CHAIRMAN  :  Motion  moved
 “That  a  sum  of  Rs.  96,567  be  granted

 to  the  President  to  make  good  an
 excess  on  the  grant  in  respect  of  ‘Minis-
 try  of  Ioformation  and  Broadcast-

 *Moved  with  the  recommendation  of  President,
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 Ing’  for  the  year  ended  the  3lst  day  of
 March,  +1967.”

 Demand  No.  63  —Broadcasting
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  of  Rs.  16,19,566,  bo
 Sranted  to  the  President  to  make  ४०००७
 an  cxcess  on  the  grant  in  respect  of
 ‘Broadcasting’  for  the  year  ended  the
 3ist  day  of  March,  +1967."

 Demand  No.  7l—Chief  Inspector  of  Mines
 MR.  CHAIRMAN:  Motlon  moved

 “That  a  sum  of  Rs.  25,052  be  granted
 to  the  President  to  makc  good  an
 excess  on  the  grant  in  respect  of  ‘Chief
 Inspector.  of  Mines’  for  the  year  ended
 the  3{st  day  of  March,  1967."

 Demand  No.  77—Other  Revenue  Expenditure
 of  the  Ministry  of  Law

 MR.  CHAIRMAN  :  Motion  moved:
 “That  a  sum  of  Rs.  80,344  be  granted

 to  the  President  to  make  good  an  excess
 on  the  grant  in  respect  of  ‘Other
 Revenue  Rapenditure  of  the  Ministry
 of  Law’  for  the  year  ended  the  3lst
 day  of  Mareh,  1967."

 Demand  No.  78—-Ministry  of  Mines  &  Metals
 MR.  CHAIRMAN:  Motion  moved  :

 “That  a  sum  of  Rs.  27,653  be  granid
 to  the  President  to  make  gond  an

 excess  on  the  grant  in  respect  of  ‘Minis-
 try  of  Mines  &  Metels’  for  the  year
 ended  the  3st  day  of  March,  I907."°

 Demand  No,  85—Other  Revenuc  Expenditure
 of  the  Ministry  of  Supply  and  Technica)
 Development

 MR.  CHAIRMAN:  Motion  moved  :
 “That  a  sum  of  Rs.  16,617,  be  gran-

 ted  to  the  President  to  make  good  an
 excess  on  the  grant  in  respect  of  ‘Other
 Revenue  Expenditure  of  the  Mioistry
 of  Supply  and  Technical  Developmnet.’
 for  the  year  ended  the  3ist  day  of
 March,  1967."

 Demand  No,  86—Ministry  of  Transport  and
 Aviation

 MR.  CHAIRMAN:  Motion  moved  :
 “Thata  sum  of  Rs.  6.45840  be

 granted  to  the  President  to  make  good
 ap  cacess  op  (be  grant  iv  respect  of

 ‘Miolstry  of  Transport  800  Aviation’  for
 the  year  09000  tbe  3lst  day  of  March,
 1967."

 Demand  No.  89—Communications  ‘locluding
 National  Highways)

 MR  CHAIRMAN  ;  Motion  moved  :
 “That  a  sum  of  Rs.  65,83,202  be

 granted  to  the  President  to  make  good
 anexcess  on  the  grant  in  respect  of
 ‘Communications  (Including  National
 Highways)’  for  the  year  ended  the  3lst
 day  of  March,  ‘1967.

 Demand  No,  92—Aviation

 MR.  CHAIRMAN:  Motioa  moved  :
 “That  a  sum  of  Rs.  6,6,I66  be  gran-

 ted  tu  the  President  to  make  good  an
 c\cesb  on  the  grant  io  respect  of
 ‘Aviation’  for  the  year  ended  the  3tst
 day  of  March,  J967."

 Demand  No.  94—Ministry  of  Works,  Hous-
 ing  and  Urban  Development

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  sum  of  Rs.  28,677  be  granted

 tu  the  President  (o  make  good  an  excess
 on  the  grant  in  respect  of  Ministry  of
 Works,  Housing  and  Urban  Develop-
 ment’  fur  the  year  ended  the  3ist  day
 of  March,  1967."

 Demand  No  04—  Other  Revenue  Expenditure
 of  the  Department  of  Communications

 MR.  CHAIRMAN  :  Motion  moved  ;
 “That  a  sum  of  Rs.  13,615  be  granted

 to  the  President  to  make  good  an  excess
 on  the  grant  io  respect  of  ‘Other
 Revenue  Expenditure  of  the  Depart-
 ment  of  Communications’  for  the  year
 ended  the  3ist  day  of  March,  967."°

 Demand  No.  2{—Otber  Capital  Outlay  of
 the  Ministry  of  Fiaaace

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  sum  of  Rs.  1,79,07,352  be

 granted  to  the  President  to  make  good
 an  excess  on  the  grant  in  respect  of
 ‘Other  Capital  Outlay  of  the  Ministry
 of  Finance’  for  the  year  ended  the  3lyt
 day  of  Match,  1967."
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 Demand  No.  30—Capital  Outlay  of  the
 Ministry  of  Information  &  Broadcasting

 MR.  CHAIRMAN  :  Motion  moved  ;
 “That  a  Sum  of  Rs.  3,25,978  be  gran-

 ted  to  the  President  to  make  good  an
 excess  on  the  grant  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of  Infor-
 mation  &  Broadcasting’  for  the  year
 ended  the  3lst  day  of  March,  1967."

 Demand  No  37—Capital  Outlay  on  Roads
 MR.  CHAIRMAN:  Motion  moved  :

 “That  asum  of  Rs.  1,13,62,206,  be
 granted  to  the  President  to  make  good
 anexcess  on  the  grant  in  respect  of
 ‘Capital  Outlay  op  Roads’  for  the  year
 ended  the  3!st  day  of  March,  1967.""

 Demand  No.  !44—Capital  Outlay  of
 Department  of  Atomic  Energy

 the

 MR.  CHAIRMAN:  Motion  moved  :
 “That  a  sum  of  Rs.  9,03,244  be

 granted  to  the  President  to  make  goo  dan
 excess  on  the  grant  in  respect  of  ‘Capital
 Outlay  of  the  Department  of  Atomic
 Energy’  for  the  year  ended  the  JIst  day
 of  March,  I967."°

 Demand  No.  445  —Capital  Outlay  on  Posts
 and  ‘Jelegraphs  (Not  met  from  Revenue;

 MR.  CHAIRMAN:  Motiun  movod  :

 “That  a  sum  of  Rs.  2,98,23  395  be
 granted  to  the  Pesident  to  make  good
 an  excess  on  the  ‘grant  in  respect  of
 ‘Capital  Outlay  on  Posts  and  Telegra-
 phs  (Not  met  from  Revenue)’  for  the
 year  ended  the  3ist  day  of  March,  1967."
 AN  HON.  MEMBER  ”  Sir,  what  is

 that  conference  going  on  there?  (Inter-
 ruption)

 MR.  CHAIRMAN  Order,
 Will  the  hon.  Members  sit  down  jin  their
 respective  places  Y  This  is  very  unfair.
 You  can  mect  the  Minister  io  the  lobby
 and  ask  him  questions.  His  business  is
 over.  He  is  not  compelled  to  stay.  Please
 do  not  hold  up  the  business  of  the  House

 Now,  there  are  no  cut  motions  on
 these  Demands.  Shri  Tyagi.

 order.

 at  प्रोम  प्रकाश  त्यागो  (  मुरादाबाद  )  :
 सभापति  महोदय,  ये  जो  प्रतिरिकत  व्यय  की
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 मागें  यहां  पर  पेश  की  गई  हैं,  मुझे  इन  को  देख
 कर  बड़ा  भ्राइचयं  हुम्ना  है  7  मैं  चाहता  हूँ  कि

 सदन  के  सब  सदस्य  इन  का  विरोध  करें  और
 इनका  खण्डन  करें

 इस  में  एक  सबसे  ज्यादा  आइचय  की  चीज़
 जो  मैं  देख  रहा  हूँ

 पेन्शनर्ज  के  शरारे  में  -रिटायर्ड  पेन्शनर्ज  के

 बैनिफिट्स  के  लिये  58  लाख  73  हजार  रुपये
 की  मांग  है  और  उसमें  2  लाख  92  हजार  रुपये
 की  अतिरिकत  मांग  की  गई  है।  मैं  कहना  चाहता

 हूँ  कि  भारतवर्ष  में  सबसे  ज्यादा  अन्याय  अगर  किसी
 के  साथ  किया  गया  है  तो  वे  पेन्शनर्ज  हैं॥  939
 में  जो  पन्‍्शन  कोड  बना  था,  उसी  के  श्राधार  पर
 अभी  तक  पेन्शचन  चली  आरा  रही  है  श्रौर  952
 तक  जिन  लोगों  को  पेन्शन  मिली  है,  वे  बेचारे

 बहुत  ही  बुरी  अवस्था  में  हैं।  इसका  कारण  यह
 है  कि  मंहगाई  एक  दम  बढ़  गई  है--सरकार  के
 कर्मचारियों  का  तनख्वाह  के  साथ  मंहगाई  भत्ता

 बढ़ा,  लेकिन  पेन्शनर्ज  की  स्थिति  ज्यों  की  त्यों

 रही  सरकार  ने  उनकी  तरफ  कोई  ध्यान  नहीं
 दिया  |  कन्ज्यूमर  भ्राइस  इन्डेक्स  939  में  00

 था,  जिसके  झ्राधार  पर  इस  पेन्शन  को  निर्धारित
 किया  गया,  लेकिन  l968  में  यह  746  हो  गई,

 परन्तु  पेन्शन  की  स्थिति  में  कोई  परिवतंन  नहीं
 हुमा  ।  वे लोग  जगह  जगह  मीटिग्ज  कर  रहे  हैं,
 मांग  कर  रहे  हैं,  परन्तु  दुर्भाग्य  से  इस  सरकार
 की  नीति  ऐसी  बन  गई  है  कि  जो  लोग  प्रान्दो-
 लन  करते  है,  हिसात्मक  प्रान्दोलन  करते  हैं,  वसों
 में  ग्राग  लगाते  हैं,  धरना  देते  हैं,  घेराव  करते  हैं,
 यह  सरकार  उनकी  बातों  को  प्रासानी  से  सुनती
 है,  लेकिन  वे  बेचारे  अपनी  लायलटी  के  कारण,
 प्रनुशासनप्रिय  होने  के  कारण  कोई  एजीटेशन
 तहीं  करते,  इस  लिये  सरकार  उनकी  प्रार्थना  पर
 ध्यान  नहीं  देती  ।  मैं  सरकार  से  प्राथंना  करूगा
 कि  शाप  उनके  साथ  न्याय  करें।

 दूगरी  बात--इस  में  राड़कों  के  लिए  मांग
 की  गई  है  रारकार  ने  राइकें  बनाई  हैं,  इसमें
 कोई  ऐतराज  नहीं  है  1  परन्तु  जहां  बननी  चाहिये
 थीं,  वहां  नहीं  बनाई  हैं  |  प्रापने  जो  बड़ी  बड़ी
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 हाईवेज  बनाई  है,  बड़े  बड़  शहरों  के  पास  तो

 यह  मालूम  पड़ता  है  कि  वे  हाईवेज  हैं,  लेकिन

 दूर  के  इलाकों  में  उन  सड़कों  की  व्यवस्था

 बडी  दयनीय  है  ।  एक  बात  और  भी  बडो  प्रज्ञीव

 है,  शहरों  के पास  तो  उन  सडक़ों  पर  इन्डिके-
 दाग्ज  मिलेंगे,  सिगनल्ज  मिलेंगे,  परन्तु  दूर  जाने

 के  बाद  उन  पर  कोई  भी  सिगनल्ज्‌  नहीं  हैं,
 झगर  किसी  चौराहे  पर  कोई  विदेशी  यात्री  या

 बाहर  का  झादमी  पहुंचे  तो  उसे  कुछ  पता  नहीं
 कि  कौन  की  सडक  कहां  जाती  है  ।  मैं  सरकार  से

 अनुरोध  करना  चाहता  हूँ  कि  खास  तौर  से  उन

 हाईवेज  पर,  जिन  पर  विदेशी  पर्यटक  प्राते  हैं,
 कार  द्वारा  इस  देश  का  दर्शन  करना  चाहते  हैं,
 उन  हाईवेज  पर  इस  प्रकार  के  चिन्ह  श्रवश्य  होने
 चाहियें,  खास  तौर  से  चौराहों  श्रौर  मोडों  पर
 ताकि  वे  जान  सके  कि  उन्हें  किस  सडक  पर
 जाना  है।  मुझे  बहुत  सी  यूरोवियन  कन्‍्द्रीज  में

 जाने  का  मौका  मिला  है,  वहां  किसी  से  भी

 पूछने  की  प्रावश्यकता  नहीं  है,  हर  मोड,  हर
 चौराहे,  हर  जगह  संकेत  मिलेंगे  कि

 झ्रापको  किघर  जाना  है|  लेकिन  हमारे  हाईवेज
 पर  कोई  सिगनल  या  संकेत  नहीं  मिलते  t

 एक  दूसरी  बात  इसी  सम्बन्ध  में  मैं  यह
 कहना  चाहता  हूं  कि  झ्रापने  हाईवेज  तो  बनाये

 हैं,  विदेशी  यात्रियों  को  ग्राप  इस  देश  में  श्राने
 के  लिये  निमन्त्रित  भी  करते  हैं,  परन्तु  बड
 शहरों  को  छोड  कर  रास्ते  में  कहीं  भी  इस  प्रकार
 के  रेस्टोरांट्स  नहीं  है,  जहां  यात्री  एक-प्राघ
 घण्टे  खहा  होकर  श्राराम  कर  सके,  या  कोड
 श्रच्छी  चीज  खा-पी  सके  ।  मैं  ग्रापको  यह  सुझाव
 देना  चाहता  हैं  कि  कम  से  कम  हाईवेज  पर

 रेस्टोरांट-कम-होटल  की  व्यवस्था  होनी  चाहिये,
 जिससे  भ्रगर  किसी  यात्री  की  मोटर  खराब  हो
 जाय  या  वह  ठहरना  चाहे  तो  कम  कीमत  में  उस
 होटल  में  ठहर  सके  ।  यूरोपियन  कन्द्रीज  में  लोग

 बढ  बढ  शहरों  में  ठहरना  पसन्द  नहीं  करते  हैं
 श्रपितु  ऐसे  ही  छोटे  ग्रामीण  होटलों  में  ठहरना
 पसन्द  करते  हैं  1
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 att  एस०  धारण  वासानी  :  मैं ध्रापसे  पूछना
 चाहता  हूँ  भाप  कह  रहे  हैं  कि  हाईवेज  पर
 साइनबोडंस  नहीं  हैं-  भ्रापका  ऐसा  झनुभव
 कहां  का  है  ?  जहां  तक  हमारा  भ्रनुभव  है,  हम
 देखते  हैं  कि हर  एक  जगह  हाईबेजू  पर  .

 थी  झोम  प्रकाश  त्यागी:  ग्राप  यहां  से
 प्रागरा  तक  चले  जाइये--बुलन्दशहर,  श्रलीगढ़
 होते  हुए--प्रापको  पता  चल  जायगा  |

 ग्राज  देश  में  सबसे  बडी  प्रावश्यकता  गांवों
 में  सडक  बनाने  की  है।  इस  देश  में  6  हजार
 शहर  हैं  श्रौर  सात  लाख  के  लगभग  गांव  हैं  द्ौर

 ऐसे  ऐसे  गांव  है  जहां  16-15  मौल  तक  सड़कें
 नहीं  हैं,  बेचारे 10  मील  तक  पंदल  चल  कर
 जाते  हैं

 SHRI  P.  C.  SETHI:  We  are  consider-
 ing  the  Excess  Grants;  he  must  confine
 himself  to  them.

 MR.  CHAIRMAN  ;  This  is  for
 approval  of  sums  already  spent.  If  you
 have  any  valid  arguments  to  adduce  against
 granting  the  amounts,  you  can  do  80.
 Otherwise,  it  would  not  be  relevant.

 श्री  झोम  प्रकाश  त्यागी  :  सभापति  महोदय,
 मैं  इतकी  फिजूलखर्चो  की  बातें  कर  रहा  हूं,  इन
 को  खर्चे  के  लिये  रुपया  लेने  का  भ्रधिकार  है,
 लेकिन  फिज््ल  खर्ची  का  भ्रधिकार  नहीं  है  nN

 मेरे  कहने  का  तात्पय॑  यह  है  कि  इन्होंने
 रोब्स  कंस्ट्रक्शन  के  लिने  जितना  पैसा  मांगा  है,
 उस  के  ख्ं  करने  पर  घ्यान  नहीं  दिया  है।
 श्राप  कहीं  चले  जायें,  कांट्रेकटस  से  हर  जगह
 इन्जीनियसं  द्रौर  एकाउस्टेन्ट  का  धन  बंघा  हम्
 है,  इस्जीनियर  का  0  परसेन्ट  ब्रौर  एकाउन्टेन्ड
 का  5  परसेन्ट  वंधा  हप्रा  है।  प्रगर  ये  इन  लूप-
 होल्‍यू  समाप्त  कर  देते  तो  जितना  झुपया

 मन्जूर  किया  गया  था,  उसमें  पूरा  हो  सकता  था,
 लेकित  इन्होंने  ऐसा  नहीं  किया  ।  इस  लिये  मैं

 कहना  चाहता  हैं  कि  इनकी  जो  मश्षीनरी  है,
 जिसमें  ये  तुप-होल्ज्‌  हैं,  करप्दन  है,  अष्टाचार
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 [भी  शोम  प्रकाश  त्यागी  ]
 है,  उस  को  रोकने  की  कोशिश  करनी  चाहिये  जिस
 से  ज्यादा  खर्च  की  बात  न  श्राप

 दूसरी  वात-अण्डेमान-निकोवार  के  लिये
 भी  इन्होंने  भ्रतिरिक्त  खर्चे  की  मांग  की  है  वहां
 की  स्थिति  भी  वही  है  ।  वहां  भी  ्रांख  बन्द  कर
 के  खर्चा  किया  जा  रहा  है--  जंगलों  को  साफ
 करते  में,  कालोनीज  को  बसाते  में  ।  जितता  ार्च

 बहां  हो  रहा  है  उस  का  चोथाई  हिस्सा  एन  की
 स्कोम  पर  खर्च  हो  रहा  है  और  वाकी  का  तीन-
 चौथाई  हिस्सा  म्रष्टाचार  में  जा  रहा  है।  इस

 लिए  मैं  चाहता  हैं  कि  उस  तरफ  भी  ध्यात  दिया
 जाये  ।

 36.00  brs.

 एक  चीज  कह  बार  मैं  समाप्त  करना  चाहता

 है।  राष्ट्रपति  महोदय  के  प्रति  मेरे  मन  में  बड़ा
 श्रादर  है  भौर  मैं  उत  का  बड़ा  सम्मान  करता  हैं,
 लेकिन  राष्ट्रपति  के  रहने  का  जो  मापदण्ड  है,  वह
 प्रमेजों  का  बनाया  ह्भ्रा  हैं  ।  उन्होंने
 उसको  प्रपने  ढंग  से  बनाया  था,  क्‍योंकि  वे
 विदेशी  थे,  उन  को  यहां  खतरा  था  और  वे
 विदेशी  वातावरग  को  यहां  पैदा  करना  चाहते
 थे  V  भारत  वर्ष  गरीब  लोगों  का  देश  है,  यहां  की
 सम्यता  में  सादगी  है।  ग्राज  राष्ट्रपति  महोदय
 की  जो  एस्टेट  बती  हुई  है  उसमें  हजारों  एकड़
 जमीन  है,  जिन  पर  यदि  मकान  बनाये  जाये  तो
 लाखों  प्रादर्मियों  को  उन  पर  बसाया  जा  सकता

 है।  कमेंचारी  इतने  लगे  हुये  हैं  जिनका  कोई
 हिसाब  नहीं  है  --भाखिर,  उन  को  वहां  कौन  सा
 खतरा  है  ?  मैं  समझता  हूं  कि  ध्राज़  भारत  वर्ष
 के  राष्ट्रपति  महोदय  के  लिये  कोई  खतरा  नहीं
 है

 जितनी  पुलिस  चारों  तरफ  खड़ी  कर  रखी
 है,  जितना  खर्चा  बढ़ा  रखा  है,  उस  खर्चे  में  कमी
 करनी  नाहिए।  मैं  समभता  है  जितनी  प्रति-
 रिक्त  मांगें  मांगी  जा  रही  है  वह  फिजूल  ही
 तहीं  है  बल्कि  जो  मन्जु  हुई  हैं  वही  ज्यादा  हैं,
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 उनमें  भी  कटौती  होनी  चाहिए।  हमारे  देश
 का  राष्ट्रपति  भारतीय  संस्कृति  का  प्रतीक  होना
 चाहिए,  उसका  जीवन  सादा  होना  चाहिये
 उसका  रहन  सहन  सादा  होना  चाहिये,  हमारे
 पूज्य  महात्मा  गांधी  ने  जिस  स्वपन  की  कल्पना
 की  थी  उसी  के  ग्रनुरूप  हमारे  देश  के  नेताग्रों
 को  झौर  हमारे  राष्टपति  को  ग्रादर्श  जीवन
 उपस्थित  करना  चाहिए।  सुरक्षा  के  हृष्टिकोण
 से  इस  देश  के  राष्ट्रपति  को  कोई  खतरा  नहीं
 है  |  मैं  तो समभाता  हैँ  कि  यह  फिजूलखर्ची  है,
 और  इसको  रोक  दिया  जाये  तो  फिर  इस
 प्रकार  की  अतिरिक्त  मांग  की  कोई  जरूरत
 नहीं  रहेगी  ।

 एन  शब्दों  फे  साथ  में  श्रापकों  धन्यवाद
 देता  हैँ  v

 क्रो  क०  सि०  मधुकर  (केसरिया)  :  प्रभी
 जैसा  कि  हमारे  पूर्व  बकता  ने  कहा  है,  ये  जो
 सप्लीमेंटटी  डिमांडस  रखी  गई  हैं  वह  बिल्कुल
 टी  फिजूल  खर्षी  गौर  अपब्यय  की  परिचायक
 हैं  7  ऐसे  सवालों  पर  जिनपर  सरकार  की  श्रोर
 से  वास्‍्तव  में  जोर  दिया  जाना  चाहिए  द्रौर
 जिनके  लिये  यहां  पर  अक्सर  मांग  उठाई  जाती
 है,  बह  बात  जो  समभ  में  श्  सकती  है  लेकिन
 यहां  पर  तो  ऐसी  बातों  के  लिये  मांगें  रखी  गई
 हैं  जिन  बातों  का  जनता  के  जीवन  से  कोई
 यथार्थ  सम्बन्ध  नहीं  है  ।  श्राज  देहात  की  जो
 सड़कें  हैं  वहां  पर  भादों  के  महीने  में  बरसात
 के  दिनों  में  बहुत  पानी  भर  जाता  है  लेकिन
 उन  सड़कों  के  लिए  कोई  व्यवस्था  नहीं  की
 जाती  है।  देहाती  क्षेत्रों  में  सड़कों  के  लिये
 बरावर  मांग  की  जाती  है  लेकिन  मैं  जानना
 चाहता  हैं  कि  क्या  झापने  वहां  पर  सड़कें  बनाने
 की  कोई  योजना  बनाई  है।  देहात  के  लोगों  की
 जो  कठिनाइयां  हैं  उसके  सम्बन्ध  में  कुछ  भी
 नहीं  सोचा  जाता  हैं।  उसके  स्थान  पर  नेशनल
 हाई  वे  की  बात  होती  है  परन्तु  नेषनल  हाई  वे
 की  भी  हालत  यह  है  कि  वे  जहाँ  पर  बनी  हैं
 बह  पर  ठेकेदार  लोग  बहुत  सारा  वैसा  ला
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 गए  हैं  जिसके  फलस्वरूप  उन  सड़कों  के  तार-
 कोल  उखड़  गये  हैं  श्रौर  उन  सड़कों  की
 भ्रवस्था  बहुत  ही  वुरी  हो  गई  है।  हमारे  इलाके
 चम्पारन  में  नेशनल  हाई  वे  नं०  02  और  28
 की  यही  दशा  है  लेकिन  इन  बातों  की  तरफ
 कोई  ध्यान  नहीं  दिया  जाता  है।  बहुत  से
 श्रफसरों  की  बहाली  के  लिए  और  समितियों
 के खर्चों  के  लिए  मांगें  रखी  जाती  है  जिनकी
 कि  कोई  आवश्यकता  नहीं  है।  उन  सवालों
 पर  जोकि  जनता  के  जीवन  से  सम्बन्धित  हैं
 कोई  ध्यान  नहीं  दिया  जाता  है।  सरकार  ने

 ऐसी  मांगें  रखी  जिनका  कि  उसने  पहले  से  कोई
 श्रन्दाज  नहीं  लगाया  |  ऐसा  मालूम  होता  है
 कि  सरकार  के  पास  कोई  स्क्रीम  ही  नहीं  है,
 कोई  योजना  ही  नहीं  है  कि  जिन  पर  वह  पहले
 से  प्रावश्यकता  के  ग्रनुसार  श्रन्दाज  करले  कि
 इन  मदों  पर  इतना  खर्च  होने  वाला  है,  उसके

 हिसाब  से  खर्चा  लगाया  जाये  शौर  बजट  पास
 किया  जाये  ।  उसके  बाद  फिर  श्रनुपू रक  मांगों  की
 बात  भी  उठ  सकती  है।  देश  के  विकास  के

 लिये,  शिक्षा  के  लिये  या  ऐसे  जो  दूसरे  सवाल

 हैं  उनको  छोड़कर  सरकार  की  प्रोर  से  ऐसे
 सवालों  को  रखा  गया  है  जिनमें  फिजूल  खर्ची
 की  बात  की  गई  है  श्रौर  जिन  बातों  से  जनता
 का  कोई  सवाल  हल  होने  वाला  नहीं  हैं।  इसी-
 लिये  मुझे  कहना  पड़ता  है  कि  सरकार  ने  हर
 मामले  में  भ्रदृदशिता  का  ही  परिचय  दिया  है।
 सरकार  की  जो  फ़िजूल  खर्ची  के  जो  नमूने  हैं
 उनको  इस  सदन  में  एक्सेसिव  डिमान्ड्स  के  रूप
 में  पेश  किया  गया  है।  सरकारी  श्रफसरों  की
 श्रारामतलबी  के  लिये,  उनको  भत्ता  देने  में  शौर

 बहुत-से  ऐसे  दूसरे  कामों  से  बहुत-सा  पैसा  खर्च
 किया  जाता  है  जिसकी  कि  कोई  भी  ग्रावश्यकता
 नहीं  होती  हैं

 सरकार  की  प्रोर  से  यह  बात  भी  ध्रक्सर

 कही  जाती  है  कि  मितव्ययिता  की  जायेगी,
 प्रशासन  का  खर्चा  कम  किया  जायेगा  लेकिन

 दूसरी  तरफ  प्रफसरों  को  वाली,  उन  को  भक्तों
 का  सर्चा  बढ़ाया  जाता  है।  समितियों  के  ऊपर

 बहुत-सा  खर्चा  किया  जाता  है।  ऐसी  मदों  पर
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 खर्चा  किया  जाता  है  जिनकी  कोई  ब्रावश्यकता
 नहीं  होती  है  श्रौर  जिन  मदों  को  बिल्कुल  समाप्त
 किया  जा  सकता  है।  इसीलिए  ऐसा  लगता  है
 कि  सरकार  नी  और  से  जो  एक्मेसिव  डिमांड्स
 रखी  गई  हैं  वह  विल्कुल  प्रदूर्दशिता  की
 परिचायक  हैं  केन्द्रीय  सरकार  के  जो  मन्त्री  लोग
 हैं  वह  तो  एयर-कन्डीशन्‍्ड  वंगलों  में  रहते  हैं  बड़े
 ऑ्राराम  से  रहते  हैं,  जिस  प्रकार  से  उनकी  जिन्दगी
 बीतती  है,  वे  समभते  हैं  कि  सारे  देश  की  जिन्दगी
 इसी  प्रकार  से  बीत  रही  है।  उनके  दिमाग  में
 जनता  रहती  ही  नहीं  है,  वह  समभते  ही  नहीं  कि
 जनना  के  कोन  से  सवाल  हैं  ?  श्राज  जनता  के
 लिए  सड़कों  का  सवाल  है,  स्वास्थ्य  का  सबाल
 है  7  एक  तरफ  हमसे  कहा  जाता  है  कि  हम  ऐसी
 मदों  में  सरकार  का  समथथंन  करें,  जनता  की
 ग्रावश्यकताओ्ं  की  पूति  के  लिये  न  मदों  की
 जरूरत  है  लेकिन  मैं  पूछना  चाहता  हूँ  कि
 जो  केन्द्रीय  कमंचारी  हैं  या  पुलिस  के  कमंचारी
 हैं  उनके  लिए  श्रापने  क्या  सोचा  है  ?  उनकी
 आवद्यकताग्रों  के  विषय  में  यदि  एक्सेसिव  ग्रांट्स
 की  बात  रखी  जाय  तो  वह  बात  समभ  में  श्र
 सकती  है  ।  लेकिन  श्राप  तो  निम्न  वर्ग  के  लोगों
 की  उपेक्षा  करते  हैं  :  जन-साधारण  की  उपेक्षा
 की  जा  रही  है  1  उन  लोगों  की  सुख  सुविधा  के
 लिये  और  उनके  उत्थान  के  लिये  यदि  कोई  काम
 किया  जाये  श्रौर  उसके  सम्बन्ध  में  यहां  पर
 मांग  रखी  जाये  तो  उसका  समर्थन  किया  जाये  ।
 लेकिन  उन  बातों  का  तो  यहां  पर  डिमांड्स  में
 कोई  जिक्र  ही  नहीं  है।  लगता  है  कि  हवा  में
 द्रौर  आकाश  में  उड़ने  बाली  ये  सारी  बातें  हैं
 जिनमें  साधारण  जन-जीवन  से  कोई  स्पर्श  तक

 नहीं  है।  मैं  तो समझता  हैं  पालियामेंट  को  ऐसी
 मांग  ठुकरा  देनी  चाहिये  झौर  सरकार  को
 सेंदयोर  करना  चाहिये  ।  एक  तरफ  तो  यहां  पर
 ष्स  तरह  से  फ़िजूलखर्ची  के  नमूने  पेश  किये  जाते
 हैं  श्रौर  दूसरी  तरफ  कहा  जाता  है  कि  मित-
 व्ययता  करेंगे।  हम  समाजवादी  ढंग  का  समाज
 लाना  चाहते  हैं।  लेकिन  सरकार  की  श्रोर  से
 जितने  भी  बजट  यहां  पर  प्राते  हैं  उनमें  समाज
 वाद  की  दिक्षा  में  जाने  के  लिए  एक  कदम  भी
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 [st  to  fro  मघुकर]
 नहीं  उठाया  जाता  हैं  बल्कि  बड़े  श्रादरमियों  की

 सुख-सुविधा  श्रौर  प्रशासन  पर  खर्च  करने  की
 बातें  ही  होती  हैं।  देश  में  जो  मोनोपली  बनी

 हुई  है  उसको  भौर  मजबूत  करने  के  लिए  द्रौर
 बिरला  टाटा  को  मदद  करने  के  लिये  उन  की

 सारी  योजनाएं  होती  हैं।  राज्य  सभा  में  चन्द्र
 शेखर  जी  ने  बिरला  के  खिलाफ  ग्रावाज  उठाई

 है  1  लेकिन  किया  कुछ  नहीं  जाता  है  बल्कि  उस
 पर  शौर  परदा  डालने  की  कोशिश  होती  है  ।

 दूसरीतरफ  शाम  जनता  के  जीवन  को  गिराया  जो

 रहा  है।  यह  बजट  की  निशानी  है  ।  इस  सरकार

 को  बिरला  भ्रौर  टाटा  की  श्रधिक  चिन्ता  है।
 झाम  जनता  के  लिये  इसको  कोई  चिन्ता  नहीं

 है  ।  यदि  एक्सेसिव  डिमांड्स  में  उन  सारे  सवालों

 का  जिक्र  होता  जो  कि  जनता  के  जीवन  से
 सम्बन्धित  है  जेसे  कि  देहात  में  सिंचाई  की
 व्यवस्था,  किसानों  के  लिये  ऋण  देने  की

 व्यवस्था,  भूमि-सुधार  का  प्रश्त,  इन  पर  अगर
 खर्च  किया  जाता  द्रौर  सरकार  की  श्रोर  से
 उसकी  मांग  होती  हैं  तो  हम  भी  उस  बात  को
 समभते  कि  सरकार  यथाथंवबादी  हृष्टि  कोण  से

 चल  रही  है  ।  जनता  की  सुख-सुविधा  के  हाष्ट-
 कोश  से  सोचने  पर  उन  को  श्रधघिक  पैसे  की
 जरूरत  है  और  उस  मांग  को  माना  जा  सकता

 था  ।  परन्तु  यहां  पर  जितनी  मांगे  रखी  गई  हें,
 जो  भ्रधिक  खर्चा  हुभा है  उसकी  प्‌  के  लिये,
 वह  सारी  फिजूलखर्ची  है।  इस  सदन  को  उन्हें

 नामंजूर  कर  देना  चाहिये।  श्राम  जनता  की
 तरक्की  करने  वाली  किसी  बात  का  इस  में  जिक्र
 नहीं  है।  इसलिये  मैं  साफ  तोर  से  कह  देना

 चाहता  हूँ  कि  इस  मांग  को  बिल्कुल  नामंजूर
 कर  दिया  जाये।  दक्षिण  बिहार  में  लगातार  यह
 कोझ्षिक्ष  की  जा  रही  है  गंगा  नदी  पर  पटना  में

 पुल  बनाया  जाये  ।  लेकिन  मन्त्रियों  के  झगड़े
 के  चलते  बक्सर  में  तो  जुल  बनता  है,  मोकामा
 में  पुल  बनता  है,  परतु  पटना  में  पुल  बनने  की
 बात  नहीं  होती  ।

 कया  सरकार  ने  कभी  वास्तव  में  लघु

 MARCH  19,  969  1966-67)  220

 उद्योग  कौ  विकसित  करने  के  बारे  में  गम्भीरता-
 पुबेक  सोचा  है  द्रौर  उसके  लिए  पग  उठाये  है  ?
 उदाहरण  के  लिये  में  बतलाना  चाहता  हूँ  कि
 चम्पारन  में  मेहसी  बटन  फंक्टरी  है  ब्रौर  वह
 सीप  ग्रादि  के बदन  बनाती  है।  उस  के  बढन
 ऐक्सपोर्ट  भी  होते  हैं  -  जरूरत  इस  बात  की  हैं
 कि  उसे  कंप्टिल  आदि  की  सुविधायें  मिलें  ताकि
 वह  उद्योग  उन्‍तति  करे  और  ज्यादा  ऐक्सपोर्ट
 किया  जा  सके  लेकिन  खेद  का  विषय  है  कि
 सरकार  का  ध्यान  ऐसी  चीज़ों  के  लिये  नहीं
 जाता  है।  इसके  लिये  कोई  नयी  पैसे  की  मांग
 नहीं  की  गई  है।  कोई  पैसे  के  खर्च  की  बात
 इन  ऐक्सस  ग्रांट्स  में  नहीं  की  गई  है।  इसलिये
 यह  जो  सन  965-67  के  लिए  बजट  डिमांड्स
 की  एफ्सैस  ग्रांट्स  रक्खी  गई  है  इनकी  पुष्टी
 नहीं  ट्रोनी  चाहिए  और  इस  सदन  को  इन

 डिमांड्स  को  नामंज़ूर  कर  देना  चाहिए

 श्री  शिव  चन्द्र  भा  (मधुबनी)  :  सभापति

 महोदय,  यह  1966-67  के  लिये  जो  बजट  की
 ऐक्सैस  डिमांड्स  फोर  ग्रांट्स  सदन  के  सामने
 मंजूरी  के  लिये  पेश  की  गई  है  उनके  मातहत
 केन्द्रीय  सरकार  इस  सदन  से  कोई  .53  करोड़
 रुपये  की  स्वीकृति  मांग  रहो  है।  मैंने  इस  आप
 की  डिमांडस  फौर  'एवसैंस  ग्रांट्स  की  पुस्तिका
 को  देखा  है  और  उससे  मोटे  तार  पर  साफ
 जाहिर  होता  है  कि  ज्यादा  खर्चा  जो  हुम्ना  है,
 मेजारिटी  जो  खर्चा  हुप्ना  है  वह  ट्रेवलिग
 एलाऊंस  की  मद  में  हुप्रा  है।  उदाहरण  के  लिये
 मैं  डिमांडस  नम्बर  |  को  आपके  सामने  रखना

 चाहत  हूँ  -  उसके  तहत  एक्सैस  जो  65,740
 रुपये  की  बतलाई  गई  उसके  लिये  उन्होंने  यह
 लिखा  है  :

 “Larger  adjustment  of  debits  than
 anticipated  on  account  of  passage  bills,
 advances  of  travelling  allowance  and
 cost  of  transport  of  personal  effects..."

 ea  डिमांड  नम्बर  |  &  मैं  उदाहरण  के
 रूप  में  दे  रहा  हूं  कि  यह  ट्रेवलिंग  एलाऊंस  की
 बजह  से धाप  की  फिजुल  खर्ची  सनु  60-67
 में  हुई
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 इसी  तरोके  से  धाप  डिमांड  नम्बर  45
 ले  लें  ।  डिमांड  नम्बर  45  फेबिनैट  के  सम्बन्ध
 में  ह ैऔर  उसमें  भी  यह  जो  फिजूलखर्ची  या
 एक्सैस  खर्चे  हुए  उसका  कारण  साल  के  लैटर
 पार्ट  में  मिनिस्टरों  श्रौर  डिप्टी  मिनिस्टरों  द्वारा
 मोरटूर्स  श्रंडरटेक  करना  है  अर्थात्‌  ट्र  एक्‍्स-
 पैसेज  के  कारण  यह  खर्चा  बढ़ा  है।  दौरे
 मिनिस्टरों  ्ादि  ने  देश  के  श्रन्दर  श्रौर  देश  के

 बाहर  किये  उनके  कारण  यह  ज्यादा  खर्चा

 हुआ  यह  एक्सेस  खर्च  L,08,748  रुपये  हुआ  ।

 46.23  hrs.

 [Mr.  Deputy-Speaker  im  the  Caair]

 उपाध्यक्ष  महोदय,  डिमांड  नम्बर  62  में
 भी  फिजूल  खर्ची  की  बात  श्राती  हे  उसमें  कहा
 गया  है  :

 “Increased  expenditure  on  trevelling
 allowance  due  to  more  tours  than
 anticipated...”

 इस  तरीके  से  सन्‌  00-07  की  एक्सैस
 डिमांड्स  फीर  ग्रांट्स  है  श्रर्थात  जिनका  खर्चा
 हुआ  है  वहू  मोटे  तौर  पर  फिजूलखर्ची  की
 वजह  से  हुश्ना  या  मिनिस्टरों  श्र  डिप्टी
 मिनिस्टरों  के  दौरों  की  वजह  से  ही  हुमा है ।
 ग्रगर  कोई  मतलब  का  खर्चा  रहा  है  तो  मैं
 समभता  हूँ  कि  वह  एक  ही  डिमांड  नम्बर  89
 है  ज्ञोकि  कम्युनिकेशस  के  सम्बन्ध  में  है।  उसमें

 यह  कहा  गया  है  :
 “Execution  of  certain  urgent  and

 inescapable  Works  in  NEFA  to  mect
 the  defence  needs  and  other  essential
 works  undertaken  in  Andaman  and
 Nicobar  Islands  and  Dadra  and  Nagar
 Haveli.”

 हू  खर्चा  थोड़ी  देर  के  लिए  हम  समझ
 सकते  थे  क्योंकि  वह  देश  की  सुरक्षा  के  लिए
 था  ।  जितनी  मांग  पहले  हुई  थी  उससे  ज्यादा
 खर्चा  किया  गया  है  तो  श्रामतौर  पर  यह  एक
 बड़ा  काम  हुग्रा  ।  इसी  तरह  से  डिमांड  नम्बर
 Ma  जोकि  डिपार्टमेंट  श्रीफ  ऐटोमिक  इनर्जी
 बाली  है  और  उसमें  जो  थोड़ा  एक्सेस  खर्चा
 ह््प्रा  बहू  भी  कुछ  मतलब  रखता  है,  लेकिन

 PHALGUNA  28,  890  (SAKA)  1966-67)  222

 जेसा  मैंने  कहा  यदि  भाप  इन  66-67  को
 डिमांड्स  फौर  एक्सैस  ग्रांट्स  की  भोर  तौर  से
 देखेंगे  तो  पायेंगे  कि  फिजुलखर्चो  मिनिस्टरों
 वगैरह  के  प्रत्यधिक  दौरों  को  लेकर  हुई  है

 है  इस  सरकार  के  साथ  बुनियादी  बीमारी  है
 प्रौर  हम  बिरोधी  पक्ष  वालों  की  यह  प्रावाज
 है  कि  इस  फिजूलखर्ची  को  बन्द  करो  लेकिन
 कोई  ध्यान  नहीं  दिया  ज्ञाता  है।  सरकार  उस
 ख  की  पूर्ति  के  लिये  डेफिसिट  फाइनेंसिग
 करती  है  श्र  यह  सब  रास्ते  श्रखत्यारा  करती
 है  1  इस  से  मुल्क  में  कीमतें  बढ़  जाती  हैं  भौर
 श्राम  जनता  की  हालत  अच्छी  नहीं  होती  है  ।
 सारे  देश  में  मोटे  तौर  पर  जो  फिजूलखर्ची
 होती  है  उसका  हिसाब  लगा  कर  देखा  जाये
 तो  वह  कोई  4500  करोड़  रुपये  की  होती  है।
 करीब  साढ़े  ll  करोड़  का  एक्सैस  खर्चा  किया
 लेकिन  चाहे  तो  श्राप  500  करोड़  रुपये  की
 वचत  प्रतिवर्ष  कर  सकते  हैं।  विकास  के  काम
 और  भ्रधिक  आप  कर  सकते  हैं  बक्षतें  कि  फिजुल-
 खर्ची  को  प्राप  बन्द  करें।  यदि  यह  फिजजुल-
 खर्ची  भाप  बन्द  कर  देते  हैं  तो  यह  जो  डेफिसिट
 फाइनेसिंग  का  रास्ता  प्रखत्यार  करते  हैं,  वह
 श्रखत्यार  नहीं  करना  पड़ेगा  भोर  साथ  ही
 विकास  के  काम  भी  ाप  के  हो  जायेंगे  ।

 यह  जो  प्रापकफी  फिजूलखर्ची  हुई  उस
 की  बुनियादी  बजह  मैं  बतलाना  चाहता  हूँ।
 हालांकि  समाजवादी  ढांचे  आदि  की  बजट  में

 बड़ी-बड़ी  बातें  सरकारी  पक्ष  की  प्रोर
 से  की  जाती  हैं।  प्रपनी  बजट  स्पीच  में  वित्त
 मंत्री  महोदय  में  गांधी  जी  का  उदाहरण  दिया  ।
 उन्होंने  हायर  सोशल  बैल्यूज  की  भी  बात  कही
 झौर  सोशलिस्ट  सोसाइटी  की  बातें  भी  रक्खी
 हैं  लकिन  हकीकत  में  जो  बुनयादी  बीमारी  की
 हिन्दुस्तान  में  बढ़ी  भ्राजादी  क॑  बाद  बह  देवा  में
 पूजीवाद  के  विकास  की  है।  इसी  बिमारी  की
 वजह  से  ब्रौर  भी  खराबियाँ  शा  जाती  हैं।  इस-
 लिए  यह  समय  का  तकाजा  है  कि  यह  जो
 बुनयादी  बिमारी  है  उसको  ाप  खत्म
 करें  ।  पूंजीवाद  को  खत्म  करे  ।  साथ
 साथ  ज्ञ  एक  सोशलिस्टिक  नारा  रहा  है  उस
 पर  समाज  कायू  करके  कब्जा  करे  ।जो  भी
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 उत्पादन  हो  वह  समाज  के  म  लोगों  के  लिए
 हो  ।  ग्रगर  यह  समाजवादी  रास्ता  प्रपनाया
 जायगा  तो  यह  फिजूलखर्ची  ले  जो  डैफिसिट
 फाइनेसिंग  की  बीमारी  पैदा  होती  है,  दामों  के

 बढ़ने  की  बिमारी  पैदा  होती  है  द्रौर  जरूरत  से
 श्राप  ज्यादा  खर्च  करते  हैं  या  तमाम  बीमारियां

 बंद  हो  जायेगीं  और  मुल्क  का  बिकास  सही  रूप
 में  होने  लगेगा  और  समाज  हकीकत  में  एक
 समानता  झर  समृद्धि  की  श्रोर  आगे  बढ़ेगा  ।

 इसलिए  मेरा  कहना  है  कि  जो  यह  साढ़े  4

 करोड़  की  एक्सैस  डिमाँड्स  हैं  इनको  इस  सदन
 को  प्रास  नहीं  करना  चाहिए  क्‍योंकि  यह  ज्यादा
 खर्चे  भौर  फिजूलखर्ची  के  कारणा  पेश  ब्राई हैं ।
 दरअश्रसल  यह  काँग्रसी  सरकार,  यह  टाटा  और
 बिडला  की  सरकार  इस  फिजूलीखर्ची  को  बंद
 नहीं  करना  चाहती  हे  श्रौर  वह  बराबर  उसी
 रास्ते  पर  चल  कर  देश  की र्थ  व्यवस्था  को
 शौर  अधिक  खराब  बनाती  चली  जा  रही  है
 झौर  साथ-साथ  आम  जनता  की  भी  हालत
 को  खराब  बनाना  चाहती  है  -  इसलिए  मे  इन

 एक्सैस  बज़ट  डिमांड्स  का  विरोध  करता  हूं

 थी  लक्षण  लाल  कपुर  (किशनगंज)  :  सभा-
 पति  महोदय,  हू  जो  60-07  की  एक्सस  डिसमां-

 ड्स  हैं  मैं  उन  में  से  एक  डिमांड  पर  जोकि

 कम्युनिकेशंस  के  भ्राइटम  पर  है  उसके  बारे  में
 सरकार  का  ध्यान  दिलाना  चाहता  हूँ।

 हिन्दुस्तान  में  बरेली  से  लेकर  प्रसम  की
 तरफ़  एक  पाइवंवत्ती  सड़क  बन  रही  है।  यह
 केन्द्रीय  सरकार  के  द्वारा  बनाई  जा  रही  है।
 यह  सड़क  जब  सन्‌  062  में  चीन  ने  हिन्दुस्तान
 पर  हमला  किया  था  तो  डिफंस  के  रूयाल  से  इस

 का  निर्माण  कार्य  श्रारम्भ  हुआ  था  7  उस  पर
 काफी  रुपये  ते  गये  हैं  ।  यह  सन्‌  L960  का

 साल  चल  रहा  हैं।  वह  कार्य  सन्‌  064  से

 शुरू  हुमा  था  ।  मैं  बिहार  की  बात  जानता  हूँ
 क्योंकि  मैं  उस  क्षेत्र  से  बराता  हूँ।  वह  सड़क
 नेपाल  की  सीमा  से  ही  द्वोकर  जा  रही  है।  सर-
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 कार  ने  योजना  बनाई  थी  कि  उस  सड़क  को  दो

 वर्ष  के  अन्दर  युद्धस्तर  पर  पूरा  किया  जाये।
 उसकी  चौड़ाई  26  फुट  रकखी  गई  थी  जोकि  26

 फुट  तो  पक्‍की  होने  थी श्रौर  56  फुट  कच्ची
 सड़क  होनी  थी  |  उस  पर  काफी  रुपये  खर्च  हुए।
 बिहार  में  चम्पारन  से  भैसालोटन  और  भैंसा-
 लोटन  से  लेकर  गलगलिया  तक  वह  4d  मील
 का  फाराला  पड़ता  है।  34  करोड़  रुपया  बिहार  के
 अन्दर  खच  करने  को  था  IG  करोड़  रुपये  खर्च

 हो  चुका  है  लेकिन  आज  तक  इतने  वर्ष  गुजर
 गये  हैं  अभी  तक  सिर्फ  2  या  3  मील  के  सिवाय

 वह  पथ  पकक़ा  नहीं  बन  पाया  है।  उसमें  इतना
 अपव्यय  हुआ  है,  रुपये  का  इतना  गोलमाल
 हुआ  है  शर  इतना  खर्च  हुआ  है  जिसका  ठिकाना

 नहीं  है  7  वहां  बोल्डस  टक्  किये  गग्रे,  ईटे
 इक्ट्टरी  की  गई,  निप्सा  द्कट्ठे  क्य  गये,  सड़क
 वनाने  के  लिये  जितनी  मशीनरी  हो  सकती  हैं
 वहाँ  खरीद  कर  रवखी  गई  लेकिन  |  नवम्बर  की
 जगह  पर  3  श्र  4  नवम्बर  की  ईटे  सप्लाई
 की  गई  ।  जो  पक्की  ईटें  होने  चाहिए  थीं  उनकी
 जगह  पर  भाँवां  इकट्ठा  किया  गया  और  अभी
 तक  उनका  स्टाक  लगा  हुमा है  ।  50  पाउंड
 बोल्डर  की  जगह  25-30  पाउंट  के  बोल्डर  जमा
 किये  गये  कंट्रेक्टर  के  माध्यम  से  |  वहां  पर  इस
 तरह  की  तमाम  बातें  हुई  हैं  i इस  बात,को  लेकर
 मैंने  पालियामेंट  के  जरिये  ऑ्रावाज  उठाई,  यहां  पर
 मैंने  सवाल  किये,  लिख  कर  दिया,  लेकिन  कोई
 कार्यवाही  हों  रही  है  श्राज  तक  यह  बात  मेरी
 नजर  में  नही  ञ्  रही  है।

 बिहार  के  इस  प्रोजेक्ट  के  लिये  जिम्मेदार
 चीफ  एग्जिक्यूटिव  इंजीनिग्नर  एम०  एम०  बोस
 श्राज  बिहार  की  पी०  डव्यू०  डी०  के  चीफ  इंजी-
 निमश्नर  बन  कर  बंठे  हुए  हैं।  तमाम  गोलमाल
 की  जिम्मेदारी  इन्हीं  चीफ  एग्ज़िक्यूटिव  इंजी-
 निशर  पर  हैं।  लेकिन  बजाय  उनको  सजा  देने
 के  उनको  लाकर  पी०  डब्ल्यू०  डी०  के  चीफ

 इंजीनिम्नर  के  पद  पर  बिठला  दिया  गया  है
 बिहार  में  यह  रयूमर  है  कि  लाख  रुपया  ले
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 कर  उन्हें  प्रमोशन  दिया  गया।  उनके  ऑ्न्डर
 जितने  कंट्रेक्डस  है......

 श्री  क०  ना०  तिवारी  (बेतिया)  :  यह
 प्रान्तीय  मामला  है  कि  चीफ  इंजोनिश्नर  के  पद
 पर  किस  को  बिठलाया  गया  या  हटाया  गया।

 क्री  लखन  लाख  कपूर  :  जब  वहां  पर
 प्रं  जिडेंट्स  रूल  था  तब  यह  सारो  बाते  हुई  है  ।

 इसलिए  मैं  समभता  हूं  क्ि  केन्द्रीय  रारकार  इस
 के  वास्ते  सीधे  तौर  से  ज़िम्मदार  है  ।  उनके  नीचे
 जितने  करप्ट  कट्रेकटर्स  है  उनको  ईटों  के  कंट्रैक्ट
 दिये  गये  हैं

 SHRI  LOBO  PRABHU  :
 pointed  of  order.  No  individual
 should  be  brought  under  discussion,
 out  tep  days’  notice  to  the  Chair.
 mentioned  the  name  of  an  cfliccr  who  is
 not  here  to  defend  himself  and  !  would
 request  you  to  expunge  these  remarks.

 Sir,  on  a
 name
 with-

 He  has

 MR.  DEPUTY  SPEAKER  :  As  far  as
 possible,  unless  you  give  aoticc,  you  should
 not  mention  the  names.  That  is  the  usual
 practice  which  we  follow  here.  You  can
 describe  in  such  a  manner  that  he  could
 not  be  Identified.  But  do  not  mention  the
 Dame,

 श्री  सलन  लाल  कपूर  :  मैं  श्राप  से  कहना
 नाहता  हूँ  कि  वहां  पर  जहाँ  तहाँ  करोड़ों  रुपयों
 के  इम्प्लिमेंट्‌  पड़े  सड़  रहे हैं  शर  उनका  कोई
 इस्तेमाल  नहीं  हो  रहा  है।  जिस  सड़क  को
 बनाया  जाना  चाहिये  था  वह  नहीं  बनी  ।  ह: उ कि
 सड़क  26  फिट  की  बननी  थी  इसलिये  56  फीट
 का  प्लिंथ  बनाया  गया  ।  वहां  पर  सारा  माल

 इकट्ठा  किया  गया  है  26  फीट  की  सड़क  के  लिये
 लेकिन  पता  नहीं  सरकार  क्या  सोच  कर  26
 फीट  की  जगह  L2  फीट  की  सड़क  बनाने  जा  रही
 है  ।  सारा  मंटीरियल  26  फीट  के  लिये  जमा

 है,  प्लिंथ  भी  56  फीट  का  बना  हमरा  है  लेकिन
 सड़क  अब  2  फीट  की  ही  बननी  है।  एक
 मील  के  लिये  मेटीरियल  चाहिये  वह  जमा  है,
 सिर्फ  उसमें  लेबर  चार्जेज  लगा  कर,  जिसमें  6
 हजार  रु०  प्रति  मील  खर्च  होगा,  काम  को  पूरा
 किया  जा  सकता  है,  लेकिन  26  फीट  की  जगह
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 l2  gle  को  सड़क  बनाने  का  फैसला  किया
 गया  है,  जब  कि  सड़क  के  लिये  हकद्ठा  मैटीरियल-
 पर  हर  राल  मेनटेनेन्स  पर  ही  हज़ारों  रुपये  सर्च
 हो  जायेगे  |  मैं  समभता  हूँ  कि  यह  कोई  बुद्धि-
 मानी  की  बात  नहीं  है।  इस  पर  रारकार  का
 जो  अपव्यय  हो  रहा  है  उसको  बचा  कर  इस
 सड़क  की  बनाया  जाना  चाहिये।

 साथ  ही  में  यह  भी  कहना  चाहता  हूँ  कि
 एक  कमिशन  बहाल  होना  चाहिये,  सी०  बी०
 जाई  के  माध्यम  से  किसी  ग्रन्य  कमिशत्न  को
 बिठला  कर  जो  गोल-माल  हुआ  है  उन  बातों
 की  एन्क्‍्वायरी  हो  और  जो  प्रपराधी  हो  उनको
 सामने  लाया  जाये 1

 SHRI  N.  K.  SOMANI  (Nagaur)  :  Sir, one  of  the  viruses  constanily  affectioy various  Ministries  of  the  Government  of
 logia  is  their  constant  belief  that  whatever
 thei:  financial  of  fiscal  performance  is  golog to  be,  they  can  always  come  back  to
 Parliament  and,  without  explaining  thelr
 stand  or  justification  for  effective  imple- mentation  of  the  budget  grant  either  in
 one  particular  period  or  another,  they  can
 get  away  with  any  sums  of  money.  That
 can  always  happen  in  this  country  because
 tbey  arein  a  majority.  One  thing  will
 have  be  brought  to  the  attention  of  the
 vatious  Ministries  that  before  they  ure
 given  a  grant  in  excess  of  a  particular
 year’s  grant  which  has  been  voted  already
 and  they  come  with  a  supplementary demand,  a  serious  note  of  that  phenomenon
 will  be  taken.  For  lack  of  time,  |  would
 like  to  hurriedly  go  {oto  four  or  five  items
 mentioned  in  this  particular  report.

 Beginning  with  the  Defence  services,
 during  the  last  five  years  the  expenditure
 has  spiralled  to  over  Rs.  200  crores  now.
 There  is  no  courage  at  all  io  ibis  Governo-
 Ment  to  accept  the  demand  which  is  being
 made  in  this  House  for  a  long  period  that
 there  has  to  be  a  statutory  parlimentary
 committee  like  the  PAC  and  006
 Committees  functioning  to  look  into  the
 problems,  whether  the  money  that  is  being
 spent  to  defend  our  frontiers  and  the
 country  ina  legitimate  fashion,  is  being
 properly  spent.  You  will  Gnd  that  a  sum
 of  over  Rs.  9,40,000  relates  to  pensions.  It
 is  fiom  tbe  point  of  view  of  the  vverull
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 mapagement  and  efficiency  of  this  depart-
 ment  that  the  question  has  to  be  examined.

 Take  the  gross  financial  iodiscipline
 and  mismanagement  of  the  debt  services.
 A  hvge  sum  of  over  Rs.  64  lakhs  is  being
 asked  in  excess  of  the  original  that  was
 provided.  Weestimate  a  certain  amount
 to  service  our  debts  and  liabilities  in  the
 beginning  of  the  financial  year,  but  as  soon
 as  the  year  is  over  the  pdsition  has
 deteriorated  to  such  an  extent  that  we  find
 all  our  guesses  and  performance  go  com-
 pletely  of  the  mark.

 Look  at  the  Ministry  of  Information
 and  Broadcasting.  I  can  understand  the
 Defence  or  some  other  Ministry  uoder
 some  kind  ofa  crisis  putting  is  a  little
 more  money.  But  where  is  the  justification
 for  a  Ministry  of  Information  and  Broad-
 casting  to  ask  for  Rs.  6  lakhs  ina  single
 period  ona  gingle  year.  It  is  a  fact  that
 they  had  to  put  in  6  or  seven  broadcasting
 stations  suddenly  and  without  previous
 provision  ?  Or  did  they  have  to  appoint  a
 number  of  directors  of  information  and
 broadcasting  ?  What  did  they  do  to  ask
 for  Rs.  16  lakhs  in  such  a  fashion  ?  This
 is  something  which  not  only  the  Deputy
 Prime  Minister  but  the’  Prime  Minister
 should  look  into;  before  allowing  these
 demands  to  be  put  before  this  House  and
 discussed  here,  not  only  should  a  proper
 uudit  be  done  but  it  has  to  be  made  clear
 once  and  for  all  that  these  excess  demands
 would  be  virewed  with  very  great  care  and
 seriousness.

 Coming  lastly  to  the  Mioistry  of
 Transport  and  Aviation,  the  biggest  culprit
 of  them  al!,  the  commucications  division
 has  asked  for  an  excess  sum  of  Rs.  65
 lokhs.  I  amglad  that  the  distinguished
 Chairman  of  the  Public  Accounts  Com-
 mittee  is  here.  Io  the  Committee’s  Report
 in  respect  of  the  department  in  respect  of
 the  sume  year,  we  have  been  told  about  the
 construction  of  a  lateral  road  which  is  1111
 miles,  about  which  I  spoke  a  few  days
 eatlier,  from  Amingacn  io  ASsum  to
 Bareill  in  UP.  which  was  ostimated  to  cost
 asum  of  Rs.  40  crores.  This  has  been
 Clearly  brought  to  the  attention  of  the
 Lok  Sabha  and  the  Ministry  concer
 oed.  ‘The  Committee  was  informed
 that  machinery  worth  Rs.  825
 lakbs  were  puichased  for  use  io  tbe  four
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 States  concerned—because  this  road  runs
 throught  four  States—and  out  of  these,
 Rs.  282  lakhs  worth  of  plant  aod  machinery
 has  been  declared  surplus  by  three  of  the
 States  concerned.  If  this  is  the  state  of
 efficiency  of  management  in  various
 Ministries,  there  is  no  wonder  that  the
 Project  is  still  incomplete  and  there  fs  such
 8  mass  that  plant  and  equipment  and
 accessories  which  have  been  declared
 surplus  for  the  last  two  or  three  years,  is
 still  rotting  in  a  junk-yard  without  any
 effiective  use  being  put  of  it.  Neither  the
 national  highways  are  extended,  nor  is  the
 plant  and  equipment  disposed  of.  In  this
 way,  valuable  inventories,  plant  and  equip-
 ment,  are  allowed  to  rot.

 The  study  team  of  the  Committee  says
 that  the  overall  cost  of  this  particular
 Project  cannot  be  more  than  Rs.  74  crores,
 while  the  original  estimate  was  Rs.  If
 CLlores.

 These  are  certain  instances  which  all
 of  us  must  view  very  seriously.  Time  after
 time,  year  after  year  and  in  debate  after
 debate  here,  these  things  have  been
 brought  to  the  attention  of  the  Ministries
 concerned.  But  the  pity  is  that  instead  of
 improving  the  efficiency  and  effectiveness  of
 this  spending,  they  get  away  with  every
 thing  because  of  the  manner  in  which  the
 majority  they  possess  is  exercised.

 श्री  मुहम्मद  इस्माइल  (बरकपुर)  :  उपाध्यक्ष
 महोदय,  जहां  तक  इन  एक्सैस  ग्रांट्स  का  सम्बन्ध
 है,  मैं  समभता  हूँ  कि  इस  सरकार  को  इस  सदन
 के  सामने  इनको  लाने  का  कोई  भ्रधिकार  नहीं
 है  ।  देश  को  इस  सरकार  ने  जिस  भप्रवस्था  में
 धकेल  दिया  है,  उसकी  दो  तीन  मिसालें  मैं  भाप
 के  सामने  रखना  चाहता  हूँ  1  प्रापको  पता  चलेगा
 कि  हमारे  देश  में  कितनी  आइडल  कैपेसिटी
 पड़ी  हुई  है।  76  परसेंट  एग्रिकलचरल  मशीनरी
 हमारे  देश  में  भ्राइडल  अवस्था  में  है।  जब
 इतनी  ज्यादा  एग्रिकलचरल  मशीनरी  भ्राइडल
 पड़ी  हुई  है  तो  क्या  झाप  समभते  हैं  कि  इन
 एक्सस  ग्रांट्स  को  इस  सदन  के  सामने  लाना
 उचित  है  ?  किस  मुह  से  यह  सरकार  इस  रादन
 के  सामने  इनको  ला  सकती  है,  यह  मैं  पूछना
 चाहता  हूँ  7  इसी  तरह  से  झाप  देखें  तो  भापको
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 पता  चलेगा  कि  करोब  28  परसेंट  मशीन  दल्ज
 झ्राइडल  श्रवस्था  में  पड़े  हुए  हैं  :  ऐसी  हालत  में
 देश  फो  रख  कर  इनको  एक्सैस  ग्रांट्स  को  ले
 कर  इस  सदन  के  सामने  प्राने  का  प्रधिकार

 नहीं  है  1

 इसी  तरह  से  और  भी  बहुत  सी  चीजें  हैं,
 जिन  में  मैं  जाना  नहीं  चाहता  हैं।  जहाँ  तक

 इंजीनियरिंग  इंडस्ट्री  का  सम्बन्ध  है,  उस  में  एक
 क़ाइसिस  श्राया  हुभा है ।  स्माल  टूल्ज  को  हम
 श्रपने  देश  में  ही  तैयार  कर  सकते  हैं  t  एग्रिकल-
 चरल  मशीनरी  का  हम  इस्तेमाल  नहीं  कर  पा

 रहे  हैं  5 हम  तरह-तरह  से  किसान  को  उत्साह
 देने  की  बात  करते  हैं.  किसान  की  भलाई  की
 बड़ी  लम्बी-लम्बी  बातें  करते  हैं।  लेकिन  श्राप
 देखें  कि जब  किसान  के  लिये  कुछ  करने  की
 बात  प्राती  है  तो  कुछ  नहीं  किया  जाता  है।
 श्राइडल  अवस्था  में  76  परसैंट  एग्रिकलचरल
 मशीनरी  को  क्‍यों  श्रापने  रखा  हुआ  है  ?  क्‍या

 इसको  काम  में  नहीं  लाया  जा सकता  था  बौर
 किसान  की  मदद  नहीं  की  जा  सकती  थी?
 कैसे  भरोसा  हो  सकता  है  कि  आप  हमारे  देश
 के  किसी  विभाग  की  उन्‍नति  करना  चाहते  हैं।
 ऐसी  हालत  में  एक्सैस  ग्रांट्स  को  सैकशन  करने
 का  प्रापको  भ्रधिकार  नहीं  है  1  क्‍यों  श्राप  इनको
 लाते  हैं  ।

 झाप  यह  भी  देखें  कि  हमारे  देश  में  श्राज
 छोटी-छोटी  इंडस्ट्रीज  हैं,  इंजीनियरिंग
 इंडस्ट्रीज़  हैं और  खास  तौर  पर  मेरे  प्रदेश  में,
 वेस्ट  बंगाल  में  हैं  7  वहां  पर  ग्रापने  देखा  होगा
 कि  हजारों  की  तादाद  में  मजदूरों  का  ले  श्राफ
 किया  गया  है,  उनका  रिट्रेचमैंट  किया  गया
 है।  ये  जो  इजीनियरिंग  के  कारखाने  हैं,  इनके
 पास  प्रार्डर  नहीं  है  ।  ये  स्माल  ट्व्ल्ज  जिन  की
 मांग  बहुत  ज्यादा  है  बना  सकते  हैं।  लेकिन
 इनको  भाडेर  नहीं  मिलते  हैं  ।  उनमें  काम  करने
 वाले  हजारों  मजदूर  बेकार  हो  गए  हैं।  ये  छोटी
 छोटी  इंडस्ट्रीज  खत्म  हो  रही  हैं,  छोटे-छोटे
 इंजीनियरिंग  के  कारलाने  खत्म  हो  रहे  हैं।
 लेकिन  इनको  कोई  दर्द  नहीं  है,  इनको  उसका
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 कुछ  खयाल  नहीं  है  ।  इस  चीज  के  खिलाफ
 वहाँ  मेरे  प्रान्त  के  मजदूरों  ने  लड़ाई  लड़ी  है,
 इस  चीज़  के  खिलाफ  वे  खड़े  हए  हैं  श्र  इसको
 श्रापने  घेराव  का  नाम  दे  दिया  1  उन  पर  झापने
 डंडों  का  प्रयोग  किया,  उन  पर  श्राप  ने  गोलियां
 चलाई  |  कया  यह  उचित  था  ?

 जहां  तक  टैक्सटाइल  इ'डस्ट्री  का  सम्बन्ध
 है,  टैक्सटाइल  मशीनरी  का  सम्बन्ध  है,  श्राप
 जानते  हैं  हमारे  प्रान्त  में  टैल्समैकों  नाम  से
 टैकक्‍्सटाइल  मुशीनरी  बनाने  वाला  कारखाना
 बना  हुमा है  |  उस  कारखाने  के  तीन  हजार
 प्रादमियों  की  छंटनी  की  गई  है  इस  वास्ते  कि
 उमके  पास  ग्राइंर  नहीं  है।  उसको  टैक्‍्सटाइल
 मशीनरी  बनाने  के  श्रार्डर  न  दे  कर  आपने
 बाटर  से  मशीनरों  मंगाई  श्रौर  मंगा  कर
 टेक्सटाइल  इ डस्ट्री  को  दी  |  बया  वह  मशीनरी
 हमार  देश  में  तैयार  नहीं  हो  सकती  थी,  कया
 उसको  बनाने  का  ग्रार्डर  टैक्समैंको  को  नहीं
 दिया  जा  सकता  था  वहाँ  यह  बड़ी  श्रासानी
 से  बन  सकती  थी।  लेकिन  ऐसा  न  करके  प्रापने
 वहां  तीन  हजार  लोगों  को  बेकार  कर  दिया
 और  वहां  एक  संकट  की  स्थिति  पैदा  कर  दी  t

 जहां  तक  स्माल  द्व्त्न  का  सवाल  है  उनकी
 डिमांड  क्यूबा  में  बहुत  है,  वियतनाम  में  बहुत  है
 प्रौर  इनको  भ्रपने  देश  में  बनवा  कर  वहाँ  भेजा
 जा  सकता  था  tT  बार-बार  इन  कारखानेदारों  ने
 कहा  कि  हम  इनको  तैयार  करके  दे  सकते  हैं,
 स्माल  द्व्ल्य  हम  बना  सकते  हैं  श्रौर  उनको  ऐगा
 करने  के  ऑ्राढेर  दे  कर  हम  इंजीनियरिंग
 इंडस्ट्री  को  बचा  सकते  थे  लेकिन  प्रापने  ऐसा
 नहीं  किया  ।

 इंडस्ट्रियल  यूनिट्स  जो  हैं,  कारोबारी
 लोग  जो  हैं  वे  यह  सममते  हैं  कि  यह  संकट  इस
 वास्ते  भ्राया  है  कि  झापने  लाइसेंसिंग  पालिसी
 गलत  बनाई  है  प्रौर  देश  के  भ्रन्दर  जो  चीज
 तैयार  हो  सकती  है,  उसको  देश  के  प्रन्दर  न
 बनवा  कर  बाहर  से  उस  चीज  को  मंगा  कर
 एक  संकट  की  स्थिति  पैदा  की  है।  क्‍या
 प्रधिकार  है  पभ्रापफो  कि  भाप  इस  एक्सैस  ग्रांद्स
 की  मांग  करें।
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 एक  बात  साफ  है।  झापने  पी०  एल०

 480  का  एग्रीमेंट  किया  हुभा है  उसकी  वजह
 से  श्रापके  हाथ  बंधे  हुए  हैं।  श्राप  श्रमरीकी
 हम्पीरियलिस्टों  की  गाइडेंस  में  चलते  है,  उनके
 प्रदर में  काम  करते  हैं  ।  वे  जो  कहते  हैं  वैसा
 श्राप  करते  हैं  ।  वे  श्रगर  यह  कहते  हैं  कि  इस
 चीज  को  श्राप  यहां  न  बनाग्नो  और  इसको
 वहां  से  मंगाधो  त्तो  झापकों  वेसा  करना  पड़
 जाता  है  मैं  चाहता  हूँ  कि  ये  जी  तमाम  बातें
 हैं,  ये  साफ  होनी  चाहिये  श्लौर  इनको  देश  के
 सामने  लाया  जाता  चाहिये।  जो  संकट  पैदा

 हुआ  है,  यह  कांग्रेस  सरकार  का  पैदा  किया

 हुआ  है  1  वही  इसके  लिये  जिम्मेदार  है।  अपने
 ही  देश  की  छोटी-छोटी  इंडस्ट्रीज  को  संकट  में
 डाला  है।  भ्राप  जो  छंटनी  होती  है,  जो  ले  ्रापा

 होता  है  उसके  लिये  जिम्मेदार  हें।  सह  सब
 झ्रापकी  गलत  पालिसी  की  वजह  से  हो  रहा  है  1
 एप्रिकलचरल  मशीनरी  जो  झाइडल  पड़ी  हड  है
 उसका  इस्तेमाल  व्यों  नहीं  किया  गया  1  क्‍यों
 जो  मशीनरी  यहां  तयार  हो  सकती  थी  उसको

 तेयार  नहीं  किया  गया  ?  रमाते  नह  अपने
 देश  में  तैयार  हम  कर  सकते  थे,  उनको  तैयार
 क्यों  नहीं  करवाया  गया।  इन  कामों  को  न
 कर  के  भाप  एक्सैस  ग्रांट्स  को  ले  कर  हाउस  के
 सामने  प्राते  हैं।  मैं  समभता  हैँ  कि  आपको  ऐसा
 करने  का  कोई  प्रधिकार  नहीं  है।  मैं  प्रार्थना
 करता  हैँ  कि  इनको  श्राप  वापिस  लेग

 SHRI  LOBO  PRABHU  (Udipi):  I
 congratulate  you  for  having  made  the
 House  work  businesslike  and  consider  the
 subject  before  it.  I  congratulate  Mr.  Jha
 and  Mr.  Somani  for  having  confined  their
 remarks  strictly  to  the  subject  and  I  should
 like  to  be  able  to  congratulate  the  Minister
 also  if  he  will  take  the  trouble  to  peply  to
 the  objections  ralsed  by  them  and  me.

 The  House  must  understand  the  exact
 way  jo  which  an  excess  grant  arises.
 Today  we  have  passed  the  a  tary
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 ments  of  the  Government  make  up
 their  mind  to  spend  more  in  the
 remaining  few  days  ?  If  they  spend
 Rs.  8  or  9  crores  more  after  supplementary
 demands  at  the  end  of  the  yeur,  is  it  fair  ?
 In  this  short  time  should  the  departments
 have  a  free  hund  in  spending  money  like
 this  ?  It  is  very  necessary  that  the  Finance
 Ministry  must  exercise  some  discipline  on
 such  eapenditure  at  the  last  minute  parti-
 cularly  Considering  why  the  amount  had
 been  sanctioned  or  even  whether  the  expen-
 diture  had  been  properly  examined.  In  this
 matter  the  °inance  Ministry  itself  is  the
 biggest  offender.  If  you  see  the  list,  you
 will  find  that  undar  ‘taxes  aod  income’,
 about  Rs.  4  35  lukhs  had  been  spent  by  the
 Finance  Ministry  on  such  things  as
 Hollorith  machine,  vacant  posts,  etc.  Why
 should  they  take  the  decision  after  the  I5th
 of  March  to  fill  the  vacant  post  ?  Did  they
 consider  spending  on  those  posts  at  the
 time  of  framing  the  budget  demands  or  at
 the  time  of  the  supplementary  demands  ?
 To  make  up  for  their  lapses,  they  ruly  on
 the  approval  of  the  Excess  demands.

 Then  there  is  the  big  expenditure  under
 deputy  whips  on  which  my  friend  Mr.
 Masani  has  already  made  his  comments.
 My  time  is  running  out  but  I  cannot
 forbear  from  making  two  more  observa-
 tions.  One  big  source  of  expenditurs  is
 on  the  foreign  tours  of  our  Ministers,
 From  Rs.  9  likhs  in  the  begioning,  it  rose
 by  two  lakhs  at  the  time  of  the  supple-
 mentary  budget  and  after  that  it  has  now
 gone  up  again  by  Rs.  64,000.  Is  it  neces-
 sary  fur  the  Minister  to  tour  like  this  ?
 Have  they  no  work  in  Parliament  or  in
 their  offices  that  they  can  spend  so  much
 on  their  tours  and  get  money  senctioned
 from  time  to  time  in  this  manner  ?

 The  second  point  is  about  the  luxury
 of  staff  cars.  Every  Ministry  discovers
 at  the  last  minute  that  it  must  acquirs  a
 new  staff  car  or  jeep.  Suppose  the  STC
 makes  on  offer  and  says  that  such  a  car  is
 available,  the  Ministry  suddenly  discovers
 that  it  requires  one  to  replace  the  one  it
 already  has.  I  ask  the  Government  to  set
 an  example  and  exercise  some  economy  in

 PP
 demands  for  grants  which  covers  all  the
 expenditure  of  the  Government  to  date.
 What  is  going  to  be  excess  js  If  the  depart-

 pending  money  from  the  public  exchequer
 on  such  times  as  luxury  cars  ;  these  should
 be  avoided  by  a  Government  which  stands
 for  socialism.
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 SHRI  s.  7.  DAMANI  (Sholapur)  :  I
 have  heard  the  comments  of  the  hon.
 Member  from  opposite.  The  points  raised
 by  them  are  not  very  substantial.  There
 is  hardly  much  difference  between  the
 budget  estimates  and  the  actuals  and
 I  am  happy  at  the  fine  job  done  by  the
 the  Finance  Ministry  io  estimating  with
 reasonable  accuracy  income  and  expen-
 diture.  The  hon.  Members  opposite  forget
 that  last  year  there  was  drought  and  there
 were  floods  in  some  parts.  In  many
 places  they  had  to  incur  uaforeseen
 expenditure  to  help  pepole.  It  is  thus
 expenditures  increase  as  it  is  the  duty  of
 Government  to  help  people.  So,  |  support
 the  excess  demands.

 There  are  some  other  important  matters
 to  which  I  would  like  to  refer,  but  you  will
 not  give  me  more  time.  So,  with  these
 few  words,  I  support  the  Demands.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.C.
 SETHI)  :  Sir,  we  are  here  concerned  with
 avery  limited  object,  and  that  is,  with
 certain  excess  expenditure  thut  has  been
 made  by  various  Ministries  and  depart-
 ments  which  could  not  be  envisaged,  and
 we  have  come  before  Parliament  for  its
 sanction.

 Article  II5(t)  (b)  of  the  Constitution
 itself  provides  for  this  contingency.  Had
 it  not  been  so,  there  would  have  been  no
 need  for  this  particular  article  in  the
 Constitution.  I  do  not  mean  to  justify
 that  the  necessity  should  arise  for  a  very
 large  expenditure  of  this  type,  but  the  very
 fact  that  we  have  come  before  the  House
 for  a  limited  amount  of  Rs.  I!.53  crores
 out  of  the  I5!  grants  which  were  before
 the  House  and  which  were  sanctioned
 shows  that  we  have  come  for  the  excess
 amount  jin  28  cases  only.  In  thcse  28  cases,
 the  sum  of  Rs  ALS3  crores  represents  only
 0.08  per  cent  of  the  total  expenditure  which
 was  granted.  Out  of  this,  Rs.  |  79  crores
 is  op  revenue  account,  Rs.  605  crores  oo
 capital  account  aod  Rs.  369  crores  on
 loans  and  advances.

 As  far  as  the  point  made  by  Shri  Lobo
 Prabbu  is  concerned,  be  bas  raised  a  very
 relevant  point  that  we  should  bring  forth
 before  the  House  us  to  how  these  excess
 demands  arose.  The  a  ccunts  are  compiled
 by  the  Compiroller  and  Auditor-General,
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 Defence  Accounts  and  the  Railways,  and
 after  that,  they  are  vetted  by  the  Audit
 Department  and  then  the  Public  Accounts
 Committee  has  to  go  into  it.  You  had
 decided  last  year  that  it  is  only  after  the
 Public  Accounts  Committee  has  gone
 through  it  that  we  should  come  before  the
 House.  According  to  that  procedure,  last
 lime,  the  Public  Accounts  Committee  put
 forth  its  report  before  the  House  io
 November,  and  the  Ministry  came  forward
 with  the  excess  demands  in  the  moath  of
 December,  but  in  the  last  session  this
 could  not  be  taken  up.  Therefore,  we  are
 considering  this  now.

 As  far  as  the  excess  demands  are  con-
 cerned,  many  hon.  Members  have  spoken
 about  many  points.  It  is  likely  that  some
 of  them  might  not  have  unloaded  their
 burden  during  the  budget  debate  and
 therefore  they  took  this  opportunity  to  say
 certain  points.  Of  course  I  do  not  object
 to  it.  They  are  most  welcome  to  give
 their  suggestions.

 SHRI  SONAVANE  (Pandharpur)  1  It
 Is  a  burden  or  healthy  criticism  ?

 SHRI  P.  C.  DETHI  :  It
 both:  healthy  —  criticism
 Therefore,  they  are  most  welcome  to
 advance  certain  points.  For  example,
 Shri  Tyagi  mentioned  something  about  the
 Rashtrapati  Bhavan.  Whatever  expendi-
 ture  is  necessary  in  the  Rashtrapati  Bhavan,
 we  have  to  make  in  order  to  keep  the
 dignity  of  that  office  and  the  foreign
 dignitaries  who  come  to  the  Rashtrapati
 Bhavan,  and  |  hope  the  House  will  not
 object  to  the  proper  maintenance  of  the
 Rashtrapati  Bhavan  and  the  expenditure
 that  we  have  to  incur  there.

 might  be
 and  burden.

 Then,  travelling  allowance,  especially,
 has  been  criticised  by  Sari  Shiv  Chandra
 Jha  and  also  lastly  by  Shri  Lobo  Prabhu.
 The  total  expenditure  incurred  on  tours,
 Rs.  9  lakhs,  is  not  only  oo  foreign  tours  ;
 it  :ocludes  all  the  tours  within  the  country
 and  outside.  Therefore,  the  sum  which
 has  been  indicated  here  is  not  only  for
 foreign  tours,  and  sometimzs  ile  tours  are
 taken  which  are  more  than  what  were
 envisaged,  and  in  view  of  the  fact  that  the
 total  amount  on  tours  which  has  exceeded  is
 about  Rs.  |  lakh,  ft  is  pot  on  the  bigh  side,
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 (Shri  P.  C.  Sethi]
 Therefore,  J  hope  the  House  will  have  no
 objection  in  granting  this  amount.

 Besides  this,  Shri  Lakhan  Lal  Kapoor
 mentioned  about  the  road.  It  is  true  that
 during  the  emergency  this  road  was  to  be
 taken  up  and  we  had  spent  a  considerable
 amount  on  it,  but  then  in  the  year  1965-66
 it  was  decided  to  go  slow  on  this  road
 because  it  entailed  a  heavy  expenditure,
 about  Rs.  70  crores  to  Rs.  73  ctores.

 Anyhow,  provision  is  being  made  this
 year  also  to  take  up  the  work  on  this  road.
 I  may  take  some  time,  but  in  view  of  the
 heavy  amount  to  be  spent,  this  is  but
 essential.

 Mr  Somani  said  that  we  come  to
 Parliament  and  we  get  away  with  it  and
 that  is  why  no.  strict  control  is  being
 maintained  and  the  ministries  are  taking  it
 very  lightly.  Tussure  him  that  we  have
 taken  all  possible  precautions  and  in  spite
 of  that,  this  position  has  come  about.  At
 the  same  time,  we  are  now  trying  to
 Streamline  the  procedure.  We  have  asked
 the  ministries  to  have  a  finance  cell  in  each
 ministry.  From  this  cell  it  will  go  to  the
 Finance  Department.  It  will  go  to  audit
 from  the  Finance  Department  and  from  a
 central  position,  it  will  go  to  the  PAC.  This
 is  likely  to  streamline  the  position.  We  are
 hoping  that  this  would  improve  the
 situation.

 Looking  from  all  these  points  of  view,
 the  total  expenditure  that  we  have  put  for-
 ward  for  the  approval  of  Parliament  is  not
 on  the  high  side.  This  has  Lecome  necess-
 ary,  but  all  possible  precautions  are  being
 taken.  We  would  certainly  take  further
 note  of  the  remarks  made  by  hon.  members
 and  insist  on  the  ministries  to  take  care  of
 it.  Even  in  the  UK  where  the  exchequer
 control  is  being  observed,  this  situation

 arises  and  there  also  excess  grants  and  asked
 for.  I  agaia  assure  the  House  that  we
 will  take  note  of  the  remarks  by  hon.  mem-
 bers.

 MR.  DEPUTY-SPEAKER  :
 question  is  :

 “That  the  respective  excess  sums  not

 The
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 exceeding  the  amouats  shown  in  the
 third  column  of  the  Order  paper  be
 granted  to  the  President  to  make  good
 the  amounts  spent  during  the  year
 ended  3ist  day  of  March,  ‘1967,  in
 respect  of  the  following  demands
 entered  in  the  second  column  thereof —

 Demands  Nos.  18,912  to  4,2I,45,58,
 62,63,71,77,78,85  86,89,92,
 94,04,I2!,30  37,144  and
 145.7

 The  motion  was  adopte.d

 6.48  hrs.

 APPROPRIATION  BILL,*  1969

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ?  ८.
 SETH)  On  behalf  of  Shri  Morarji  Desai,
 I  beg  to  move:  for  leave  to  introduce  a
 Bill  to  provide  for  the  authorisation  of
 appropriation  of  moneys  out  of  the
 Consolidated  Fund  of  Indla  to  meet  the
 amounts  spent  on  certain  services  during
 the  financial  year  ended  on  the  3lst  day
 of  March,  1967,  in  excess  of  the  amounts
 granted  for  those  services  and  for  that
 year.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  3

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  authorisation
 of  appropriation  of  moneys  out  of  the
 Consolidated  Fund  of  India  to  Meet
 the  amounts  spent  on  certain  services
 during  the  financial  year  ended  on  the
 3ist  day  of  March,  1987,  in  excess  of
 the  amounts  granted  for  those  services
 and  for  that  year.”

 The  motion  was  adopted
 SHRI  P.  ९.  SETHI:  I  introdrcet  the

 Bill.
 I  beg  to  movet  :

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated  Fund
 of  India  to  meet  the  amounts  spent  on

 *Published  in  Gazette  of  India  Extraordinary,  Part  IT,  section  2  Dated  19-3-69,
 flntroduced/moved  with  the  re-commendation  of  the  President.
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 certaln  services  during  tho  financial
 year  ended  on  the  3{st  day  of  March,
 ‘1967,  in  excess  of  the  amounts  granted
 for  those  services  and  for  that  year,  be
 taken  into  consideration.”

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated  7७७०
 of  India  to  meet  the  amounts  spent  00
 certain  services  during  the  financial
 year  ended  on  the  alst  day  of  March,
 ‘1967,  in  excess  of  the  amonnts  granted
 for  those  services  and  for  that  year,
 be  taken  into  consideration.”

 The  motion  was  adopted

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  lauses  2  and  3,  the  Schedule,
 clause  J,  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bill,

 The  motion  was  adopted

 Clauses  2  and  3,  the  Schedule,  Clouse  I,
 the  Fnacting  Formula  and  the  Title

 were  added  to  the  Bill

 SHRI  P.  ८.  SETHI:  |  beg  to  move:
 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  the  Bill  be  passed.”
 The  motion  was  adopted

 DEMANDS  FOR  SUPPLEMENTARY*
 GRANTS  (GENERAL)  ‘1968-69.

 MR.  DEPUTY-SPEAKER:  The  House
 will  pow  take  up  the  Supplementary
 Demands  for  Grants  (General),  ‘1868-69.

 ce Demand  No,  I—Mibnistry  of  C
 (Ministries  of  Foreiga  Trade  and  Supply
 and  Incustrial  Development,  Internal
 Trade  and  Company  Affairs)

 MR.  DLPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
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 exceeding  Rs.  5,03,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  io  course  of  payment  duricg
 the  year  ending  the  3lst_  day  of  March, ‘1969,  in  respect  of  ‘Miaistry  of  Com-
 merce  (Ministries  of  Foreign  Trade  and
 Supply  and  Industrial  Development, Internal  Trade  and  Company  Affairs’.”

 Demand  No.  3—Otber  Revenue  Expenditure of  the  Ministry  of  Commerce

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  50,39,000  be  granted  to
 the  President  to  defray  the  charges  which
 will  come  in  course  of  payment  during the  year  ending  the  3lst  day  of  March, 1969,  in  respect  of  ‘Other  Revenue
 expenditure  of  the  Ministry  of
 Commerce’.”

 l)emand  No.  4-  Ministry  of  Defence

 MR.  DLEPUTY-SPEAKER  :  Motloa
 moved  !

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,00,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3st  day  of  March,
 1969,  in  respect  of  ‘Ministry  of
 Defence'.”

 Demand  No.  5—  Defence  Services,  effective

 Motion MR.  DEPUTY-SPEAKER  ;
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  /58,57,18,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  io  course  of  payment
 during  the  year  eading  the  3lst  day  of
 March,  1969,  in  respect  of  ‘Defence vo Scrvices,  Effective’.

 Demand  No.  6—Defence  Services,  Non-
 effective.

 MR.  DEPUTY-SPEAKER  :
 moved  :

 “That
 excecding  Rs.
 the  President

 Motion

 a  Supplementary  sum  not
 1,75,00,000  be  granted  to

 to  defray  the  charges

 *Moved  with  the  rccommcndation  of  tho  Presidcat.
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 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1969,  in  respect  of  ‘Defence ony Services,  Non-effective’.

 Demand  No.  7—Ministry  of;Education

 MR.  DEPUTY-SPEAKER  Y
 moved  :

 Motion

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,31,000  be  granted  to  the
 President  to  deferay  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Ministry  of
 Education’.”

 Demand  No.—8  Education

 MR.  DEPUTY-SPEAKER:  Motion
 moved  3

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Education’.”

 Demand  No.  !3—External  Affairs

 MR.  DEPUTY-SPBAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  42,00,0U0  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  ‘1969,  in  respect  of  ‘External
 Affairs’.””

 Demand  No.  4—Other  Revenue  Expenditure
 of  the  Ministry  of  External  Affairs

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,53,00,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  cnding  the  3ist  day  cf
 March,  1969,  in  respect  of  ‘Other
 Revenuc  Expenditure  of  the  Ministry  of
 Exterval  Affairs’.
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 Demand  No.  5—Mibnistry  of  Finance

 MR.  DEPUTY-SPEAKER:  Motion
 moved  !

 “That  a  Supplementary  sum  not
 exceeding  Rs.  66,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Ministry  of
 Finance’.”

 Demand  No.  8—Taxes  on  Income  including
 Corporation  Tax,  etc.

 MR.  DEPUTY-SPEAKER  ;
 moved  ;

 “That  a  Supplementary  sum  not
 exceeding  Rs.  70,00,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of

 Motion

 March,  9€9,  in  respect  of  ‘Taxes  on
 Income  including  Corporation  Tax,
 etc.”

 Demand  No.  20  Audit

 MR.  DEPUTY-SPEAKER  3
 moved  3

 “That  a  Supplementary  sum  not
 exceeding  Rs.  60,00,000  be  granted  to
 the  President  to  detray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1969,  in  respect  of  ‘Audit’.”

 Motion

 Demand  No.  2L—Currency  and  Coinage |
 MR.  DEPUTY  SPEAKER  :

 moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  48,50,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1969,  in  respect  of  ‘Currency oo and  Coinage’.

 Motion

 Demand  No  23--Kolar  Gold  Mincs

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 excecding  Rs,  4,40,000  be  granted  to  the
 President  to  defray  the  charges  which
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 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  ॥  respect  of  ‘Kolar  Gold
 Mines’.””

 Demand  No.  24—Pensions  and  Other  Retire-
 ment  benefits

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  58,73,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1969,  in  respect  of  ‘Pensions ony and  other  Retirement  benefits’.

 Demand  No.  27—-Grants-in-aid  to  State  and
 Union  Territory  Government

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  54,76,00,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3!st  day  of
 March,  1969,  in  respect  of  ‘Grants-in-aid
 to  State  and  Union  Territory
 Governments’.””

 Demaud  No.  30--Ministry  of  Food  Agri-
 culture,  Community  Development  and
 Cooperation

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,58,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  duriog
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Ministry  of  Food,
 Agriculture,  Community  Development
 and  Cooperation’.”

 Demand  No.  74—Other  Revenue  Expenditure
 of  the  Ministry  of  Food,  Agriculture,
 Community  Development  and  Cooperation

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  11,42,000  be  granted  to
 the  President  to  defray  the  charges
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 which  will  come  in  course  of  payment
 during  the  year  ending  the  3!st  day  of
 March,  1969,  in  respect  of  ‘Other
 Revenue  Expenditure  of  the  Ministry
 of  Food,  Agriculture,  Community ca Development  and  Cooperation’.

 Demand  No.  35—Milinstry  of  Health,  Family
 Planaing  and  Urban  Development

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  4,52,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Ministry  of  Health,
 Family  Planning  and  Urban
 Development’.”’

 Demand  No.  38—Ministry  of  Home  Affairs

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  9,05,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Ministry  of  Home
 Affairs’.””

 Demand  No.  4l—Police

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  8,78,69,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1969,  in  respect  of  ‘Police’.

 Demand  No.  45—Territorial  and  Political
 Penstons

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -2,41,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3tst  day  of  March,
 1969,  in  respect  of  ‘Territorial  and a Political  Pension’.
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 Demand  Ne.  46—Delhi

 MR.  DEPUTY-SPEAKER  :
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,03,65,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3!st  day  of
 March,  1669,  in  respect  of  ‘Delhi’.””

 Motion

 Demand  No.
 Islands

 48—Andaman  and  Nicebar

 MR.  DEPUTY-SPRAKER  :
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  64,98,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1969,  in  respect  of  ‘Aandaman oad and  Nicobar  Islands’.

 Motion

 Demand  No.  49—Tribal  Areas

 MR.  DEPUTY-SPEAKER  :
 moved  :

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  “41,71 000,  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day  of
 March,  1969,  im  respect  of  ‘Tribal
 Areas’.””

 Motlon

 DemandjNo.  52—Other  Revenue  Expenditure
 of  the  Miuistry  of  Home  Affairs

 MR.  DEPUTY-SPEAKER  3  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,000  be  granted  to  the
 President  to  deferay  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3st  day  of  March,
 1969,  in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Ministry  of  Home
 Affairs’."”

 Demand  No.  53—Ministry  of  Industrial
 Develop  and  C  y  Affairs

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -5,10,000  be  granted  (०  the
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 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Ministry  of  Indus-
 trial  Development  and  Company
 Affairs’.”’

 Demand  No.  54—Industries

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  16,01,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1969,  in  respect  of  ‘Industries’.”

 Demand  Ne.  55—Salt

 MR.  DEPUTY-SPEAKER  :
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  6,04,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Salt’.””

 Motion

 Demand  No.  56—Other  Revenue  Expenditure
 of  the  Ministry  of  Industrial  Development
 and  Company  Affairs

 MR.  DEPTUY-SPEAKER  :
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,25,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Ministry  of  Indus-
 trial  Development  and  Company
 Affairs’.””

 Motion

 Demand  No.  57—Ministry  of  Information  and
 Broadcasting

 MR.  DEPUTY-SPEAKER  ;
 moved:

 Motion

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  2,69,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  iu  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1969,  in  respect  of  ‘Ministry  of  Infor.
 Gation  apd  Broadcasting’.”
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 Demand  No.  58  —Broadcasting  exceeding  Rs.  40,000  be  granted  to  the
 President  to  defray  the  charges  which

 MR.  DEPUTY-SPEAKER:  Motion  will  come  in  course  of  payment  during
 moved  :  the  year  ending  the  3lst  day  of  March,

 “That  a  Supplementary  sum  not  1969,  in  respect  of  ‘Ministry  of  Petro-
 exceeding  Rs.  62,66,000  be  granted  to  leum  and  Chemicals’.””
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment  —tyemand  No.  72—Ministry  of  Steel,  Mines
 during  the  year  ending  the  3lst  day  of  and  Metals
 March,  1969,  in  respect  of
 “Broadcasting’.””  MR.  DEPUTY-SPEAKER:  Motion

 Demand  No.  60—Ministry of  Irrigation  and  ‘moved :
 Power  “That  a  Supplementary  sum  not

 exceeding  Rs.  1,73,000  be  granted  to  the
 MR.  DEPUTY-SPEAKER:  Motion  President  to  defray  the  charges  which

 moved  :  will  come  in  course  of  payment  during
 “That  a  Supplementary  sum  not  the  year  ending  the  3lst  day  of  March,

 exceeding  Rs.  I,23,000  be  granted  to  the  1969,  in  respect  of  ‘Ministry  of  Steel,
 President  to  defray  the  charges  which  Mines  and  Metals’.”
 will  come  in  course  of  payment  during
 the  year  ending  the  3!st  day  of  March,  Demand  No.  75—Ministry  of  Tourism  and
 1969,  in  respect  of  ‘Ministry  of  Irriga-  Civil  Aviation on tion  and  Power’.

 MR.  DEPUTY-SPBAKER:  Motion
 Demand  No  66—Expenditure  on  Displaced  moved:

 Persons  “That  a  Supplementary  sum  not
 DE  “SPEAKER:  Moti  exceeding  Rs.  81,000  be  granted  to  the MR  PUTY-S  otton  President  to  defray  the  charges  which moved  :  7 1.  will  come  in  course  of  payment  during

 That  a  Supplementary  sum  not  the  year  ending  the  3!st  day  of  March,
 exceeding  Rs.  4,72,95,000  be  granted  to  1969,  in  respect  of  ‘Ministry  of  Tourism the  President  to  defray  the  charges  and  Civil  Aviation’.”
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day  of
 March,  1969,  in  respect  of  ‘Expenditure  Demand  No.  76—Meteorology
 on  Displaced  Persons’.  MR.  DEPUTY-SPEAKER  :  Motion

 Demand  No.  69—Other  Revenue  Expenditure  0९९6  :
 of  the  Ministry  of  Law  “That  a  Supplementary  sum  not

 exceeding  Rs.  1,000  be  granted  to  the MR.  DEPUTY-SPEAKER:  Motion  President  to  defray  the  charges  which moved  :  will  come  in  course  of  payment  during
 “That  a  Supplementary  sum  _  not  the  year  ending  the  3ist  day  of  March,

 exceeding  Rs.  -21,00,000  be  granted  to  1969,  in  respect  of  ‘Meteorology’.”
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment  Demand  No.  77—Aviation
 during  the  year  ending  the  3ist  day  of
 March,  1969,  in  respect  of  ‘Other
 Revenue  Expenditure  of  the  Ministry  MR.  DEPUTY-SPEAKER:  Motion
 of  Law’.  moved  :

 “That  a  Supplementary  sum  not
 Demand  No.  70—Ministry  of  Petroleum  ond  excceeding  Rs  .I,58,23,000  be  granted  to

 Chemicals  the  President  to  defray  the  charges
 MR.  DEPUTY-SPEAKER:  Motion  which  will  come  in  courte  of  payment

 moved  :  during  the  year  ending  the  3ist  day  of
 oo “That  a  Supplementary  sum  not  March,  1969,  in  respect  of  ‘Aviation’,
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 Demand  No  79—Ministry  of  Transport  and
 Shipping

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  4,16,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Ministry  of  Trans-
 port  and  Shipping’.”

 Demand  No.  80-  Roads

 MR.  DEPUTY-SPEAKER:  Motion
 moved!

 “That  a  Supplementary  sum  not
 exceeding  Rs.  4.10,79,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1969,  in  respect  of  ‘Roads’.”’

 Demand  No.  8i—Mercantsle  Marine

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  12,57,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1969,  in  respect  of  ‘Mercantile
 Marine’.””

 Demand  No.  &84—Ministry  of  Works,  Housing
 aod  Supply

 MR  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  2,25,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  Gf  Ministry  of  Works, $  ३९ Housing  und  Supply’.

 Demand  No,  85—Public  Works

 MR.
 moved  t

 “That  a  Supplementary  sum  not
 exceeding  Ks.  34,70,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment

 DEPUTY-SPEAKER  :  Motion
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 during  the  year  ending  the  3tst  day  of
 March,  1969,  in  respect  of  ‘Public
 Works’.””

 Demand  No.  °3—Posts  and  Telegraphs—
 Working  Expeness

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,87,07,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March.  1969,  in  respect  of  ‘  Posts  and
 Telegraphs-Working  Expenses’.”’

 Demand  No.  96--Department  of  Parliamen-
 tary  Affairs

 MR.  DEPUTY-SPEAKER  :
 moved  :

 Motion

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  1,94,000  be  granted  to  the
 President  tc  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3Ist  day  of  March.
 1969,  in  respect  of  ‘Department  of
 Parliamentary  Affairs’.”’

 Demand  No.  !0—Commuted  Value  of
 Pensions

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -28,81,000  be  granted  to
 the  President  to  defray  the  charges
 whieh  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1969,  in  respect  of  ‘Commuted
 Value  of  Pensions’.””

 Demand  No.  :3  —Loang  and  Advances  by  the
 Central  Government

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  80,00,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  ‘1969,  in  respect  of  ‘Loans  and
 Advances  by  the  Central  Government’.”
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 Demand  No.  3!5—Oth  r  Capital  Outlay  of
 the  Ministry  of  Food.  Agriculture  Com-
 munity  Department  and  Co-operation

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3.48,00,000  te  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1969,  in  respect  of  ‘Other
 Capital  Outlay  of  the  Ministry  of  Food.
 Agriculture,  Community  Development
 and  Co-operation’.”

 Demand  No.  !9—Capital  Outlay  of  the
 Ministiy  of  Industrial  Development  and
 Company  Affairs

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 ‘That  a  Supplementary  sum_  not
 exceeding  Rs.  20,00,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day  of
 March,  1969,  in  respect  of  ‘Capital
 Outlay  of  the  Ministry  of  Industrial
 Development  and  Company  Affairs’.

 Demand  No.  2]—Capital  Outlay  on  Multi-
 purpose  River  Schemes

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  i

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -2,64,02.000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  969  in  respec  of  ‘Capital  Outlay vo on  Multipurpose  River  Schemes’.

 Demand  No.  123,  Capital  Outlay  of  the
 Ministry  of  Labour  Employment  and
 Rehabilitation

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,08,70.000,  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1969,  in  respect  of  ‘Capital
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 Outlay  of  the  Ministry  of  Labour,
 Employment  and  Rehabilitation’.”

 Demand  No.  124-  Capital  Qutlay  of  the
 Ministry  of  Pctrojeum  and  Chemicals

 MR.  DEPUIY-SPEAKER:  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  4,63,63,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day  of
 March,  1969,  in  respect  of  ‘Capital
 Outlay  of  the  Ministry  of  Petroleum ve and  Chemicals’.

 Demand  No  125 -  Capital  Outlay  of  the
 Ministry  of  Steel,  Mines  and  Metals

 MR.  DEPUTY-SPEAKER  ;  Motion
 moved  :

 “That  a  Supplementary  sum  _  not
 exceeding  Rs.  4°59,89,.000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1969,  in  respect  of  ‘Capital
 Outlay  of  the  Ministry  of  Steel,  Mines,
 and  Metals’."’

 Demand  No  29  Capital  Outlay  on  Ports

 Motion MR.  DEPUTY-SPEAKER  :
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,30 06,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1969,  in  respect  of  ‘Capital nny Outlay  on  Ports’.

 Demand  No.  (30—Other  Capital  Outlay  of
 the  Ministry  of  Transport  and  Shipping

 MR.  DEPUTY-SPEAKER  :
 moved  :

 Motion

 “That  a  Supplementary  sum  00
 exceeding  Rs.  24,75,000  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3!st  day  of
 March,  1969,  in  respect  of  ‘Other  Capital
 Outlay:  of  the  Ministry  of  Transport  and
 Shipping’.”
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 Demand  No.  32—  Capital  Outlay  on  Public

 Works

 MR.  DEPUTY-SPEAKER  :
 moved  :

 Motion

 “Yhat  a  Supplementary  sum  not
 exceeding  Rs.  1,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Capital  Outlay  on
 Public  works’.””

 Demand  No.  :34—Capital  |Outlay  of}  the
 Department  of  Atomic  Energy

 MR.  DEPUTY-SPEAKER?  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeeing  Rs.  I,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Capital  Outlay  of

 oa the  Department  of  Atomic  Energy’.

 SHRI  P.  VISWAMBHARAN  (Trivan-
 drum):  I  beg  to  move  :

 That  the  Demand  for  a  Supplementary
 Grant  of  a  sum_  not  exceeding
 Rs.  58,57,18,000  in  respect  of  Defence
 Services,  effective  be  reduced  by  Rs.  100.

 {Need  to  enhance  the  pay  scales,
 allowances  und  amenities  of  those  in  the
 lower  ranks  of  the  armed  forces.  (I)]

 That  the  demand  for  a  supplementary
 grant  of  a  sum  not  exceeding  Rs.  16,01,000°
 in  respect  of  Industries  be  reduced  by
 Rs.  100.

 [Need  to  activise  the  hire  purchase
 scheme  and  other  promotional  activities  of
 the  National  Small  Industries  Corporation.
 (2)

 That  the  demand  for  a  supplementary
 grant  of  a  sum  not  exceeding
 Rs.  -4,10,79,000  in  respect  of  roads  be
 teduced  by  Rs.  100.

 (Need  to  improve  National  Highway  47,
 QB)

 That  the  demand  for  a  supplementary
 grant  of  a  sum  not  exceeding
 Rs  4,63,63,000  in  respect  of  Capital  Outlay
 of  the  M:nistry  of  Petroleum  and  Chemicals
 be  reduced  by  Rs.  100.
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 [Need  to  avoid  wasteful  expenditure  and
 mal-administration  in  the  Fertilizer  and
 Chemeicals,  Travancore  Ltd.  (4)

 1968-69

 SHRI  M.  R.  MASANI  (Rajcot)  :  I  beg
 to  move  :

 That  the  demand  for  a  Supplementary
 Grant  of  a  sum  not  exceeding  Rs.  1,94,000
 in  respect  of  Department  of  Parliamentary
 Affairs  be  reduced  by  Rs  1,02,600.

 [Pay  and  Allowances  of  Government
 Deputy  Chief  Whips.  (I!)]

 SHRI  LOBO  PRABHU  (Udipi)  :  I  beg
 to  move  :

 That  the  demand  for  a  Supplementary
 Grant  of  a  sum  not  exceeding  Rs.  50,39,000
 in  respect  of  other  revenue  expenditure  of
 Ministry  of  Commerce  be  reduced  by
 Rs  _  100.

 [Khadi  aud  Vil!age  Industries  that  they
 cannot  develop  by  themselves  and  are  a
 burden  on  the  tax  payers.  (12),

 That  the  demand  for  a  Supplementary
 Grant  of  a  sum  _  not  exceeding  Rs
 58,57  18,000  in  respect  of  Defence  Services,
 effective  be  reduced  by  Rs.  100.

 (Failure  to  anticipate  the  large  expendi-
 ture  of  Rs.  58°57  crores,  particularly  in
 Tespect  of  equipment  and  stores.  (13)]

 That  the  demand  for  a  Supplementary
 Graat  of  a  sum  not  excecding  Rs.  42,00,000
 in  respect  of  External  Affairs  be  reduced  by
 Rs.  100.

 (Failure  to  anticipate  expenditure  of  a
 routine  mature.  (14)]

 That  the  demand  for  a  Supplementary
 Grant  of  a  sum  not  exceeding  Rs.  70,00,000
 in  respect  of  Taxes  on  Income  including
 Corporation  Tax,  etc.  be  reduced  by
 Rs.  100.

 (Increase  of  additional  posts  when  there
 should  have  been  reduction  from  the
 simplification  and  rationalisation  claimed
 for  the  work.  (15)

 That  the  demand  for  a  Supplementary
 Grant  of  a  sum  not  exceeding
 Rs.  54,76,00,000  in  respect  of  Grants-in-aid
 to  State  and  Union  Territory  Governments
 be  reduced  to  Re.  I.

 (Failure  to  implement  the  policy  of  the
 Planning  Commission  regarding  rurai  roads,
 in  tbe  grant  given.  (16))

 That  the  demand  for  a  Supplementary
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 Grant  of  a  sum  _  not  exceeding
 Rs.  8,78,69,000  in  respect  of  Police  be
 teduced  by  Rs.  100.

 [Increase  of  Rs.  8.78  crores  on  the
 force,  without  improving  its  efficiency
 through  modern  equipment.  (a7)

 That  the  demand  for  a  Supplementary
 Grant  of  a  sum  not  exceeding  Rs.  1,000,  in
 respect  of  other  revenue  expenditure  on  the
 Ministry  of  Home  Affairs  be  reduced  by
 Rs.  100.

 [Failure  of  the  secret  service  \o  furnish
 information  which  could  have  prevented
 large  scales  disturbances.  (18),

 That  the  demand  for  a  Supplementary
 Grant  of  a  sum  not  exceeding  Rs  5,10,000
 in  respect  of  Ministry  of  Industrial  Develop-
 ment  and  Company  Affairs  be  reduced  by
 Rs.  100.

 {Luxury  implied  in  the  expenditure  of
 Rs.  30,000  on  heaters,  (I9)]

 That  the  demand  for  a  Supplementary
 Grant  of  a  sum_  not  exceeding
 Rs.  1,58,23,000  in  respect  of  Aviation  be
 reduced  to  Re.  I.

 [Taking  on  the  subsidy  by  Hindustan
 Acronautics  which  cannot  produce  planes
 ata  price  at  which  they  sell  abroad.  (20))

 That  the  Demand  for  a  Supplementary
 Grant  of  a  sum  not  exceeding  Rs.  4.16090
 in  respect  of  Ministry  of  Tramsport  and
 Shipping  be  reduced  by  Rs.  100.

 [Retaining  staff  which  the  Staff  Inspec-
 tion  Unit  had  considered  surplus.  (2t)]

 That  the  Demand  for  a  Supplementary
 Grant  of  a  sum_-  not  exceeding
 Rs.  -3,48,00,000  in  respect  of  other  Capital
 Outlay  of  the  Ministry  of  Food,  Agriculture,
 Community  Development  and  Cooperation
 be  reduced  by  Rs.  100.

 [Failure  to  reduce  food  prices  generally
 and  to  reduce  the  differecce  between
 Procurement  and  ration  prices,  particularly.
 (23)]

 That  the  demand  for  a  Supplementary
 Grant  of  a  sum  pot  excecding
 Rs.  4,63,63,000  in  respect  of  Capital  Outlay
 of  the  Ministry  of  Petroleum  ani  Chemicals
 be  reduced  by  Rs.  100.

 [Fatlure  of  plants  of  the  Drugs  Cor-
 poration,  the  Fertiliser  Corporation  and  the
 Oil  and  Natural  Gas  Commission,  parti-
 ularly  delay  io  off-shore  drilling.  (*)
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 That  the  demand  for  a  Supplementary
 Grant  of  a  sum_  not  exceeding
 Rs.  4,59,89,000  in  respect  of  Capital  Outlay
 of  the  Ministry  of  Steel,  Mines  and  Metals
 be  reduced  to  Re.  I.

 [Uneconomic  working  of  the  Singareni
 Collieries.  (25))

 MR  DEPUTY-SPEAKER  :
 Motions  are  also  before  the  House.

 The  Cut

 SHRI  M.  २.  MASNNI  (Rajkot):  Mr.
 Deputy-Speaker,  Sir,  |  would  like  to  say  a
 few  words  in  respect  of  my  Cut  Motion
 No.  I!,  which  says  that  the  demand  fora
 supplementary  Grant  of  a  sum  not  exceed-
 Rs.  1,94.000,  in  respect  of  the  Department
 of  Parliamentary  Affairs  be  reduced  by
 Rs.  1,02 600,  The  amount  of  reduction
 that  lam  moving  is  in  repect  of  the  pay
 and  ullowances  of  Government  Deputy
 Chief  Whips.

 If  I  may  say  so,  the  attempt  to  smug-
 gle  this  item  into  the  Supplementary  De-
 mands  is  a  highly  improper  one  and  |  am
 rather  surprised  that  the  Deputy  Prime
 Minister  has  allowed  his  sense  of  parlia-
 mentiry  rectitude  «nd  integrity  to  be  put  to
 sleep  in  this  muaiter.  If  Government  want
 to  make  a  change  and  give  emoluments  and
 salaries  to  certain  of  their  supporters,  they
 can  do  so  only  by  introducing  legislation  io
 this  House,  getting  Parliament  to  agree  that
 Government  Deputy  Chief  Whips  should  be
 paid  by  the  tax-piyer  and  then,  naturally,
 it  would  form  part  of  the  budget.  But
 this  is  the  first  time  that  this  proposal
 comes  before  the  House  and  it  comes,  as
 I  said,  by  the  backdoor,  hoping  perhaps
 that  nobody  would  notice  this  change  and
 it  would  be  passed  witho!  opposition.

 Now,  it  i:  pointed  out  that  the  Chief
 Whip  of  the  Government  is  paid  by  the
 tixpayer  This  is  perfectly  appropriate
 beciuse  the  Goveranent  Chief  Whip  hap-
 pens  to  be  a  Minister  and  is  part  of  the
 Government,  is  a  member  of  the  Govern-
 ment.  So.  it  is  only  natural  that  his  emo-
 luments  should  be  met  out  of  Government
 revenues.  But  the  Deputy  Chief  Whips
 are  not  members  of  the  Government.  They

 are  office  bearers  of  a  particular  politl-
 cal  party  which  heppens  to  be  office.  They
 are  there  tosee  that  the  majority  of  the
 ruling  party  is  maintained.  Is  it  suggested
 that  this  is  something  for  which  the  tax-
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 payer  should  be  expected  to  pay?  Whe-
 ther  the  government  is  good  or  bad  is  an-
 other  matter.  Even  if  there  was  a  good
 government  io  the  country.  the  principie
 would  be  equally  objectionable,  because
 party  office-bearers  carrying  out  party  pur-
 poses  have  no  business  to  be  paid  from
 public  funds.  It  is  a  piece  of  political
 jobbery  and  patronage,  to  which  all  govern-
 ments  resort,  and  it  is  our  job  to  see  taat
 this  kind  of  jobbery  is  restricted  to  ths
 minimum.

 Today  they  say.  ‘‘We  want  to  pay  X
 number  of  Deputy  Chief  Whips”.  But  if
 they  are  allowed  to  do  that  arbitrary,  with-
 Out  any  numbers  being  fixed,  without  there
 being  any  law  on  the  subject,  what  is  it
 that  would  stop  them  tomorrow  fron:  doubl-
 ing  the  number,  or  a  few  years  hence  from
 doming  before  the  House  and  saying  that
 they  want  to  have  a  hundred  Deputy  Chief
 Whips?  This  will  become  a  method  of
 buying  political  support.  Our  public  life
 has  already  sunk  to  a  low  ebb  today,
 thanks  to  the  bad  example  set  by  the
 Treasury  Benches  here  and  in  many  of  the
 States.  Are  we  now  going  to  open  the
 door  to  a  further  lowering  of  the  standards
 by  mulcting  the  poor  tux-payer  for  payiog
 the  adherents  of  government  in  this  man-
 ner?

 lt  appecrs  to  me  that  the  least  that  the
 government  cin  now  dv  is  to  withdraw
 this  Demand  and  to  stop  paying  these
 gentlemen,  and,  if  they  really  think  that
 there  is  a  case  for  this  measure,  which  I
 doubt,  it  is  for  them  to  come  before  the
 House  with  a  Bi'l,  with  a  piece  of  legisla-
 tion,  to  get  the  principles  accepted  ०५
 both  Houses  of  Parliament,  keeping  the
 number  limited  in  some  way.  Then,  natu-
 tally,  from  that  time  onwards,  from  the
 time  the  Bill  is  passed,  these  gentlemen  can
 be  paid.

 The  other  day  while  replying  to  our
 comments  and  criticism  that  there  is  a  great
 deal  of  scope  for  economy,  the  hon.
 Finance  Minister  said  that  everything  that
 was  possible  was  being  done  to  restrict
 expenditure  and  what  wis  inevitable  had  to
 ‘be  faced.

 ]  woutd  like  to  ask  him,  although  he  is
 not  here  ;  Does  he  really  consider  the  pay-
 ment  by  the  taxpayer  of  the  deputy  chief
 whips  of  the  Congress  Party  to  be  essential

 MARCH  19,'1969  1968069  256

 and  inevitable  expenditure  which  could  not
 be  done  without,  that  without  it  being
 done  the  country  will  come  to  a  stop  and
 the  Government  will  not  be  able  to  fuac-
 tion?  Is-this  the  case?  ह  this  is  not
 so,  what  happens  to  his  very  loud  boast
 that  all  measures  of  economy  are  being
 carried  out?  This  is  entirely  unjustified
 expenditure  which  is  being  sought  in  a
 hole  and  corner,  improper  way  and  we
 shall  oppose  it.

 SHRI  KANWAR  LAL  GUPTIA  (Delhi
 Sadar):  Sir,  will  you  permit  me  to  move
 my  cut  motions?  J  am_  sorry,  |  was  not
 here  earlier  because  I  was  told  that  you
 would  take  up  these  Deminds  at  5  o’clock.

 MR.  DEPUTY-SPEAKER:  You  al-
 ways  come  onthe  scene  late.  All  right,
 on  this  occrsion
 doned.

 the  delay  will  be  con-

 SHRI  KANWAR  LAL  GUPTA  :
 I  move  t

 Sir,

 “That  the  demand  for  a  supplementary
 grant  of  a  sum  not  exceeding  Rs.  58.57,18,000
 in  respect  of  Defence  Services,  Effective  be
 reduced  by  Rs.  100."

 [Need  to  increase  the  pay,  allowances,
 facilities  and  other  amenities  of  jawans
 particularly  those  who  are  on  the  border.
 (5)

 “That  the  demand  for  a  supplementary
 grant  of  a  sum  not  exceeding  Rs.  16,01,000
 in  respect  of  Industries  be  reduced  by
 Rs.  !00.°°

 [Need  to  give
 tries  in  Delhi
 Port.  (6)]

 “That  the  demand  for  a  supplementary
 grant  of  a  sum  not  cxceeding  Rs.  -4,10,79,000
 in  respect  of  Roads  be  reduced  by  Rs.  !00°.

 [Need  to  improve  big  roads  and  high-
 ways  near  and  around  Delhi.  (My).

 more  facilities  to  indus-
 and  to  declare  Delhi  as  dry

 MR.  DEPUTY-SPEAKER  a  These  cut
 mations  are  also  before  the  House.

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh):  Mr.  Deputy-Speaker,  Sir,  the
 House  is  now  required  to  pass  Supple-
 mentary  Demands  to  the  tune  of
 Rs.  '1,74,86,00,000.  I  apprchand  that  this



 257  D.S.G.  (Ger.)

 is  a  very  big  sum  by  way  of  Supplementary
 Demands.

 I  will  confine  myself  to  discussion  of
 Demands  Nos.  24  (at  page  3!)  and  27  (at
 page  34).

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  Out  of  Rs.  339.70  crores  gross,
 the  cash  outgo  is  only  Rs.  72.93  crores.

 SHRI  SHRI  CHAND  GOYAL:
 Rs.  74.86  crores  is  the  total  amount  of
 the  Demand  which  |  have  mentioned  from
 the  book  which  you  have  supplied  to  Mem-
 bers.

 So  fur  as  Demand  No.  24  is  concerned
 it  relates  to  pensioners.  |  would  submit
 to  the  Minister  that  the  case  of  pensioners
 has  not  received  justice  at  the  hands  of
 Government.  The  Goveramant  has  raised
 the  dearness  ailowance  of  other  Govern-
 ment  employees  because  of  rising  prices
 800  because  of  the  difficulties  which  they
 were  facing  in  meeting  their  budgetary  re-
 quirements.  !  would  appeal  that  the  case
 of  the  pensioners  also  deserves  an  upward
 revision  in  view  of  the  rising  prices.  They
 also  need  to  be  extended  medical  benefits
 which  have  been  extended  to  other  Govern-
 ment  employees  ;  in  fact,  pensioners  need
 medical  facilities  and  medical  benefits  more
 than  other  employees  because  of  their  old
 age.

 With  regard  to  Demand  No.  27  which
 relate  to  grant  to  union  territories  and
 States,  |  would  emphasize  the  case  of
 Chandfgarh,  particularly  because  the  entire
 responsibility  for  meeting  the  budgetary  re-
 quirements  of  Chandigarh  rests  with  the
 Central  Government.  Though  we  have
 shown  an  increase  in  the  revenue,  the
 Chandigarh  Administration  is  not  even
 permitted  to  spend  this  revenue  which  ft
 colleets  by  way  of  rent  and  by  war  of  sale
 of  plots  for  the  construction  of  new
 houses.

 There  are  10,000,  Government  employees
 on  the  waiting  list  who  have  applied  for
 Government  accommodation  and  who  have
 not  got  it  Jam  fortunate  because  the
 Housing  Minister  is  also  sitting  by  the
 Finance  Minister's  side.  !  have  also
 been  pressing  upon  him  the  urgent  necessity
 of  constructing  more  quarters,
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 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)  I  am  not  in  the  Hous-
 ing  Ministry.

 SHRI  SHRI  CHAND  GOYAL;  So
 you  have  given  up  that  department  !  Any-
 way,  it  does  not  matter.

 SHRI  MADHU  LIMAYE  (Mongbyr)  :
 Cabinet  reshbuffie  !

 SHRI  SHRI  CHAND  GOYAL:  A
 very  strange  anomaly  is  taking  place  in
 Chandigarh.  The  Government  employees
 of  Punjab  and  Haryana.  who  are  living  in
 Chandigarh,  are  required  to  pay  the  pro-
 fessional  tax  which  the  other  two  govern-
 ments  of  Punjit  and  Haryana  have  abo-
 lished  altogether.  It  is  just  a  matter  of
 aecident  that  if  a  Government  employee  of
 Punjab  or  Haryana  happens  to  reside  in
 Chandigarh,  he  will  be  subject  to  this  levy
 or  tax  on  professions  and  ceiling  whereas
 other  people  of  Punjab  aod  Haryan  are  not
 required  to  pay  it.

 This  demand  has  been  made  quite  a
 number  of  times.  But  the  Government  has
 not  yet  found  its  way  to  abolish  this  tax.
 7.00  brs,

 I  would  also  appeal  to  the  Gavernment
 that  because  of  the  rising  rents  in  Chandi-
 garh  and  because  of  the  pressing  need  of
 the  Government  employees  about  whom  I
 have  already  submitted  that  there  are
 10,000,  Government  employees  on  the  wait-
 ing  list,  the  Government  should  undertake
 the  construction  of  houses  or  the  Govern-
 ment  should  sell  out  plots  to  Government
 employees  and  other  people  at  reasonable
 rates.  At  present,  the  cost  of  development
 per  sq.  yard  is  Rs.  20  But  the  Government
 sells  those  plots  atthe  rate  of  Rs.  60  to
 Rs.  70  per  sq.  yard.  I  have  always  been
 pleading  with  the  Government  this  should
 be  worked  on  no-profit-no-loss  basis  and
 that  the  Governmeat  employees  should  bc
 provided  with  Picts  of  land  at  reasonable
 prices.  A  little  profit  is  udderstable  but
 not  the  exorbitant  price  which  is  three  or
 four  times  the  cost  of  development.

 Then,  what  has  happened  is  that  the
 Government  has  made  less  allocation  for
 multi-purpose  river  schemes,  irrigation  and
 ¢lectricity  schemes,  thao  it  made  in  the  last



 259  D.S.G.  (Gen.)

 {Shri  Shri  Chand  Goyal]
 year.  Though  we  have  shown  an  increase
 in  our  revenue,  the  lesser  amounts  are  be-
 ing  provided  for  the  public  works.  For
 instance,  last  year,  the  amount  of
 Rs.  1,21,98,000  was  provided  but  this  time
 the  amount  provided  is  Rs.  1,09,62,000.
 Similarly,  on  multi-purpose  river  schemes,
 the  amount  has  been  reduced  from  79  lakhs
 to  Rs.  38  lakhs.  Thereis  absolutely  no
 jnstification  for  the  administration  which
 has  no  other  source  of  revenue  and  it  is
 neither  permitted  to  spend  the  revenues
 which  it  collects  onthe  Union  Territory
 nor  the  Central  Government  is  liberal  and
 generous  in  allocating  funds  which  are
 necessary  for  the  development  of  the  Union
 Territory.

 Now,  the  Position  is  that  56  villages
 have  not  been  connected  with  the  city  of
 Chandigarh.  It  is  very  difficult  to  approach
 those  villages.  Though  their  number  is
 not  very  large,  the  Government  has  not
 been  able  to  construct  even  the  approach
 roads  to  those  villages.  Even  the  farmers
 who  with  their  own  efferts  have  been  able
 to  install  tubewells  are  not  being  provided
 with  electric  connections  with  the  resuit
 that  Production  of  agriculture  suffers  and
 the  production  of  industrial  goods  also
 suffers.

 So,  I  would  uppeal  to  the  Government
 to  pay  more  attention  to  Chandigarh.  The
 case  of  Chandigarh  has  not  been  met  with
 justice.  The  Government  should  grant
 more  liberal  and  generous  funds  for  the
 development  of  Chandigarh  the  population
 of  which  is  increasing  day  by  day.  Also,
 Chandigarh  should  be  fermi'ted  to  spend
 the  revenues  which  it  collects  on  itself  and
 that  the  project  of  construction  of  houses
 should  be  undertaken  immediately.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS.  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH  |
 Mr.  Deputy-Speaker,  Sir,  I  thank  you  very
 much  for  giving  me  an  opportunity  to
 intervene  to  reply  to  the  poiat  raised  by
 my  hon.  friend,  Shri  Masani.

 Sir,  the  whole  argument  of  Shri  Masani
 seems  to  me  to  be  based  on  the  assumption
 on  the  contention,  that  the  Government
 Deputy  Chief  Whips  are  really  Party  whips
 and  that  the  payment  is  being  made  by  the
 back-door,  May  I  say  that  the  office  of

 MARCH  19,  969  1968-69  260

 the  Deputy  Chief  Whip  is  an  office  under
 Government  contemplated  even  under  the
 Prevention  of  Disqualifications  Act,  959—
 Iam  referring  to  Section  3  of  it—which
 Teads  :

 “It  is  hereby  declared  that  none  of
 the  following  office  in  so  far  as  it  is  an
 office  of  profit  under  the  Government
 of  India  or  the  Government  of  any
 State......  oe

 One  of  the  offices  specified  is  the  oftice
 of  the  Deputy  Chief  Whip  or  whip  io
 Parliament  or  Parliamentary  Secretary...

 SHRI  M,  R.  MASANI  (Rajkot);  Would
 the  hon.  Minister  kindly  yield  for  a  mo-
 ment?  That  only  opens  the  door  to  this
 Parliament  passing  legislation  for  this  pur-
 pose.  Where  is  the  legislation?  You
 first  bring  forward  a  Bill.

 SHRI  RAGHU  RAMAIAH  ;  Let  us
 go  step  by  step  First  of  all,  if  It  is  con-
 ceded  that  this  is  not  a  merely  private  party
 wh'‘p  but  a  Government  whip  and  the  Act
 contemplates  that  this  can  be  an  office  of
 Profit,  then  the  question  arises  as  to  whe-
 ther  the  recommendation  can  be  fixed  by
 an  executive  order  or  whether  it  has  to  be
 done  by  a  legislation.  May  I  say  that  the
 payment  to  the  Deputy  Chief  Whips,  other
 than  the  ordinary  allowances  given  to
 Members  of  Parliament,  is  not  an  innova-
 tion  of  today  i  In  the  last  I4  years,  since
 1954,  they  were  being  given  unquestiona-
 bly....

 SHRI  MADHU  LIMAYE  :
 years  you  have  been  acting
 manner.

 All  these
 in  an  illegal

 SHRI  RAGHU  RAMAIAH:  After  I
 finish  my  arguments,  I  shall  certainly  wel-
 come  any  question  from  the  hon.  Mem-
 ber.

 SHRI  MADHU  LIMAYE:  I  will
 also  intervene.

 SHRI  RAGHU  RAMAIAH  :  I  would
 like  him  to  have  the  same  patience  wbich
 he  would  iike  the  others  to  have  when  he
 talks.

 For  the  last  4  years,  nobody  ever
 questioned.  They  were  being  paid  and
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 given  the  same  facilities  as  Parliamentary
 Secretaries.  No  objection  was  raised.  It
 was  assumed  that  it  was  perfectly  legitimate.
 What  has  happened  ?  Now  the  difference
 is  that,  instead  of  doing  that,  we  are  now
 giving  them  the  same  status  as  Deputy
 Ministers,  and  tha  detaiis  are  given  to
 what  cxtent  it  varies  from  the  remunera-
 tion  of  the  Deputy  Ministcr.  The  point
 is  this.  Why  are  we  doing  this?  May!
 recall  that  there  has  been  an  Ali-India
 WhiPs’  Conference  held  on  the  6th  Octo-
 ber,  1967,  wherein  they  have  stated  ;

 “The  Goveroment  Chlef  Whips  of
 States/Union  Ferritorles  shouid  be
 Ministers  of  Parliamentary  Affairs  as
 in  the  Centre.  The  Government  Deputy
 Chief  Whip  should  be  either  Deputy
 Minister  or  given  the  status  of  Deputy
 Minister...”

 I  will  add  for  the  benefit  of  the  Op-
 position...

 SHRI  M.R  MASANI:  It  is  a  trade
 union  of  Whips  who  will  naturally  look
 after  their  interests.

 SHRI  RAGHU  RAMAIAH  :  I  have
 to  give  the  historical  data,  whether  it  is
 trade  union  or  non-trade  union.

 SHRI  MADHU  LIMAYE:  You  tell
 Ns  what  is  the  iegal  sanction.

 SHRI  RAGHU  RAMAIAH:  I  have
 my  own  way  of  saying  it  Let  me  explain
 {t  in  my  own  way.  It  is  no  use  hustling
 me  like  this.

 As  I  was  saying,  there  was  this  Reso-
 lution.  It  was  considered  by  Government
 that  something  should  be  done  to  honour
 this  Resolntion  of  the  All  India  Whips’
 Conference.  The  Law  Ministry  was  con-
 sulted...(/nterruption).  It  was  consulted  and
 the  Law  Ministry  expressed  the  opinion...

 SHRI  GEORGE  FERNANDES  (Bom-
 bay  South):  द क  was  consulted  or  ‘he’
 was  consulted  ?

 SHRI  RAGHU  RAMAIAH;  _  I  do
 not  think,  in  my  friend’s  opinion  there  is
 much  difference  between  ‘he’  and  ‘I’.
 The  meaning  is  perfectly  clear.  The  Law
 Ministry  was  cupsulted  and  it  gave  the
 Opinion  that  what  the  Government  did

 was  perfectly  legal.
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 SHRI  JYOTIRMOY  BBSU  (Diamond
 Harbour)  :  What  advice  did  you  give  to
 the  Luw  Minister  to  get  thls  okayed  ?

 SHRI  RAGHU  RAMAIAH:  There-
 fore,  we  have  done  nothing  irregular,  noth-
 ing  illegal.  The  Law  Ministry  has  advised
 us  and  we  have  done  that.  So,  there  is
 nothing  shady  about  it.

 क्रो  मधु  लिसये  :  मीनू  मसानी  साहब  ने
 जो  मुद्दा  उपस्थित  किया  है,  उसका  कोई  जवाब

 नहीं  दे  रहे  हैं  |  प्राडिटर  जेनरल  ने  इसके  बारे
 में  कोई  ग्राक्षेप  उठाया  है  या  नहीं  ?  इसके  बारे
 में  मैंने  ग्रल्प  सूचना  प्रइन  भी  दिया  है,  लेकिन
 उसे  अस्वोकार  कर  दिया  है।  श्रगर  ध्राडिटर
 जेनरल ने  प्राक्षेप  उठाया  है,  तो  कानून  मंत्रालय
 की  जो  राय  है,  उसकी  कोई  कोमत  नहीं  है।
 इस  तरह  से  पचास  दफा  कानून  मंत्रालय  राय
 दे  चुकी  है  भ्रौर  बाद  में  भ्रपते  शब्दों  को  उनको
 खाना  पड़ा  1  सेलरीज  एक्ट  के  बारे  में  मुझे
 याद  है,  जब  एक  सदस्य  को  सस्पेण्ड  किया  गया
 था  तो  उसका  भत्ता  लोगों  ने  काट  दिया  था।
 जब  मैंने  उसके  बारे  में  शिकायत  की  तो  मुझे
 बताया  गया  कि  कानून  मन्त्रालय  की  राय  है।
 मैंने  कानून  मन्त्रालय  को  लिखा  झाप  कानून
 की  रक्षा  करने  वाले  हैं  या  कानून  को  तोड़नेवाले
 हैं।  उसके  बाद  इनके  कानून  मन्त्रालय  ने  प्रपनी
 राय  बदल  दी  श्रौर  उस  सदस्य  को  भत्ता  बगैरह
 देना  पड़ा  बौर  वह  सदस्य  मैं  ही  हूँ,  प्रध्यक्ष
 महोदय  |  तो  जब  इस  तरह  से  कानून  मन्त्रालय
 श्रपनी  राय  को  बदल  सकता  है,  तो  उसकी  राय
 की  क्या  कीमत  है  |  मीनू  मसानी  साहब  ने  ठीक
 सवाल  उठाया  है,  प्राडिटर  जेनरल  का  प्राक्षेप
 है  या  नहीं,  इसका  जवाब दे  दें  ?

 SHRI  RAGHU  RAMAIAH)  :
 place  all  the  facts  before  the  House.
 Auditor-General  has  said  :

 “I  doubt  if  an  executive  order  could
 hold  in  abeyance  the  remuneration
 availabie  to  the  Deputy  Chief  Whips  as
 Members  of  Parliament  under  the  rele-
 vant  statute  ;  otheewise,  purely  legally,
 I  concede  that,  as  advised  by  the  Law
 Ministry,  the  Government  ts  competent
 to  sanction  the  payment  of  the  salary.”

 I  will
 The
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 SHRI  M.  रे.  MASANI  ;
 ‘improper’  and  not  ‘illegal’.

 He  calls  it

 SHRI  RAGHU  RAMAIAH:  That  is
 8  matter  of  opinion.  You  originally  said,
 ‘iMegal’,  Therefore,  |  have  pointed  out
 that  it  is  not  illegal.

 SHRI  M.  R.  MASANI  :
 MR.  DEPUTY-SPEAKER  :

 Limaye  want  to  intervene  ?

 I  did  not.
 Does  Mr.

 aft  मधु  लिमये  :  मैं  तो  एप्रोग्रिएशन  बिल
 के  समय  बोलूंगा  |  रेलवे  वाला  प्राया  ही  नहीं
 इसलिए  मैं  बोला  ही  नहीं  -  यह  मत  समभिये
 कि  मैं  सावधान  नहीं  हूँ  ?

 श्री  कंवर  लाल  गुप्त  (दिल्ली  सदर):
 उपाध्यक्ष  जी,  पहले  मैं  ग्रापकों  धन्यवाद  देता
 है  कि  ऑ्रापने  मुके  समय  दिया  मुके  तीन  चार
 बातें  कहनी  है  ।  एक  बात  यह  है  कि  ग्राज  ग्राप
 को  मालूम  होगा  कि  मोरारजी  भाई  के  धर  के
 बागे  दिल्‍ली  मेट्रोपोलीटन  कौंसिल  के  26  सदस्य
 घरना  दे  रहे  हैं।  उनकी  एक  ही  माग  है  कि
 दिल्‍ली  के  लिए  जितना  पैसा  मिलना  चाहिए
 वहू  पैसा  नहीं  दिया  जा  रहा  है  और  उनके  साथ
 पक्षपात  किया  जा  रहा  है  |  दिल्‍ली  के  लोगों  के
 साथ  एक  पोलीटिकल  डिस्क्रीमिनेशन  हो  रहा
 है  I...  (व्यवधाम)

 MR.  DEPUTY-SPEAKER  :
 is  very  limited,
 tion.

 The  scope
 But  you  can  just  men-

 भरी  कंवर  लाल  गुप्त  :  इसमें  यूनियन  टेरीटरी
 की  बात  है  1  तो  मेरा  कहना  यह  है  कि  प्रगर
 पोलीटिकल  डिस्क्रीमिनेशन  के  तरीके  पर  फाइनेंस
 मिनिस्ट्री  प्रौर  गवर्नमेंट  भ्राफ  इन्डिया  पैसे  का
 बंटवारा  करेगी  तो  जो  स्टेट  भौर  सेन्टर  के
 रिलेशन्स  हैं  वह  खराब  हो  जायेंगे  |  दूसरो  बात
 यह  है  कि  स्वयं  उप-प्रवान  मम्त्री  ने  लिखकर
 दिल्‍ली  प्रशासन  से  वायदा  किया  कि  जो
 एडीशनल  रिसोसेंज  दिल्ली  प्रशासन  बदा  करेगी,
 बह  सारे  उन्हीं  को  खच  करने  के  लिए  दिये
 जायेंगे  यही  प्लानिंग  कमीशन  ने  भी  माना,
 फाइनेस्स  भिनिस्द्री  ने  भी  माना  शोर  होम
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 मिनिस्ट्री  ने  भी  माना।  लिखकर  यह  बात  दी
 गई  है  ।  लेकिन  भ्राज  ज़रा  सा  मन्त्री  महोदय  ने
 मन्तव्य  लगाया  नहीं  कि  यह  कह  दिया  कि  हम
 मानने  के  लिये  तैयार  नहीं  हैं ।  हमने  चार
 पांच  करोड़  रुपया  एडीहानल  रेवेन्यू  क्रियेट
 किया  दिल्‍ली  में  श्रौर  ्राज वे  कहते  हैं  कि
 गवनंमेंट  श्राफ  इन्डिया  को  दे  दो,  आप  दिल्ली
 में  खर्चा  नहीं  कर  सकते  हैं।  दिल्‍ली  के  लिए
 जो  रुपया  दिया  गया  है  उससे  जो  प्राज  की

 सुविधायें  हैं,  श्रस्पतालों  की,  शिक्षा  की  शौर

 दूसरी,  उनका  स्टेट्स-कों  भी  मेनटेन  नहीं  हो
 सकता  है  ।  इसके  कारण  श्रस्पतालों  में  बिस्तरों
 की  संख्या  भी  प्रपोशनेटली  कम  हो  जायेगी,स्कूल
 श्रौर  कालेजों  की  संख्या  भी  प्रपोर्शनटली  कम
 हो  जायेगी  |

 इसलिए  पहली  बात  तो  मैं  झापके  जरिये

 यह  कहना  चाहता  हूँ  कि  मन्त्री  महोदय  पोलि-
 टिकल  लेबिल  पर  निणांय  न  करें  नहीं  तो  यह
 देश  एक  नहीं  रह  सकता  है।  हम  चाहते  है
 कि  यह  देश  एक  रहे  |  हम  चाहते  हैं  कि  सेन्टर
 मजबूत  हों  ।  हम  अनकां  स्टीटयूशनल  चीजों  में
 विद्वास  नहीं  करते  हैं।  लड़ाई-भगडा,  दंगा-
 फसाद  ब्रौर  घेराव  में  हम  विध्वास  नहीं  करते
 हैं।  इसलिय  जो  लोग  इस  तरफ  के  वधानिक
 तरीकों  में  विश्वास  करते  हैं,  उनका  हाथ  झाप
 को  मजबूत  करना  चाहिये  दूसरी  बात  यह  है
 कि  प्रगर  श्रापने  इस  तरह  की  चीजें  कीं  तो
 दिल्‍ली  में  जिस  भान्दोलन  की  श्राज  घुरुप्रात  है,
 कहीं  ऐसा  न  हो  वह  भड़क  जाये  भौर  हमें
 जबर्दस्त  श्रान्दोलन  करना  पड़े  ।

 गो-रक्षा  के  बारे  में  भ्रापने  एक  कमेटी
 बिठाई  थी।  बजट  में  भी  यह  कहा  गया
 है।  उसके  लिए  यह  कहा  गया  था  कि
 पनी  रिपोर्ट  जल्दी  देंगे  तो  मैं  जानना
 चाहता  हैँ  कि वह  कब  तक  चलेगी  ?  उसमें  एक
 साल  पहले  ही  ज्यादा  लग  गया  है  जो  कि  इस
 काऊ-प्रोटेक्शन  कमेटी  के  लिये  भ्रवधि  निश्चित
 की  गई  थो।  लेकिन  झाज  तक  उस  कमेटी  ने
 झपनी  रिपोर्ट  नहीं  दी  है  ।  उसे  दिन  प्रति  दिन
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 बढ़ाया  जा  रहा  है  भ्रौर  उसके  लिये  खर्चा  भी
 मांगा  जा  रहा  है।एक  चीज  औझोर  है  कि

 'जगदगुरू  शंकराचार्य  ने  गो-रक्षा  समिति  को

 छोड़  दिया  है।  श्राज  उनका  इस  कमेटी  में
 विश्वास  नहीं  है।  इसलिये  भ्रब  इस  कमेटी  को
 चलाने  से  कोई  लाभ  नहीं  होगा।  मै  मांग
 करू गा  कि  श्राप  उसे  स्क्रैप  कर  दीजिये  1

 जब  श्री  नन्‍न्दा  होम  मिनिस्टर  थे  तो
 उन्होंने  विश्वास  दिलाया  था  कि  कुछ  राज्यों  में

 जहां  पर  गौ-हत्या  को  खत्म  करने  के  बारे  में
 कोई  कानून  नही  है  वहां  हम  इतना  ता  कर  ही
 देंगे  चाहे  पूर्णतया  गो-ह॒त्या  बन्द  हो  या  न  हो  ny
 उसके  लिए  कमेटी  बिठाई  गई  है  लेकिन  वह
 झभी  तक  नहीं  किया  गया  है।  दूसरी  कुछ
 स्टेटस  में  गो  हत्या  करना  बिलकुल  मना  नहीं
 है  ऐसी  कुछ  स्टेट्स  हैं-वहां  पर  भी  तक

 मनाही  नहीं  की  गई  है  यह  ब्रीच  श्राफ  ट्रस्ट
 है  1  ...(व्यवधान)  ...तो  उसके  लिए  मैं  कहूंगा
 कि  प्राप  गृह  मन्त्रालय  से  कहिये  कि  बहू  उन
 राज्य  स  कारों  से  कह  कर,  जहां  पर  इस  प्रकार
 के  कानून  नहीं  है,  कानून  बनवायें  र  इस
 कमेटी  को  स्क्रैप  करें।  जगदुगुरू  शंकराचार्य
 बौर  उन  लोगों  को  बुल।यें,  इनवाइट  करें  शोर
 इस  चोज  का  रास्ता  निकालें  ताकि  उस  प्रकार
 का  एजिटेशन  न  हो  ज॑सा  कि  पहले  हो  शका  है।
 ऐसे  एजिटेशन  को  एवायड  करने  की  कोदिदा
 करनी  चाहिए  ...(व्यवधान)...

 सरकार  कहती  है  शौर  उस  दिन  सेठी  जी
 ने  भी  कहा  था  कि  हम  वेस्ट  नहीं  करते  हैं
 लेकिन  प्रगर  ्राप  ग्रान्ट्स  को  देखें  तो  मालूम
 होगा  कि  कितने  ज्वाइन्ट  सेक़टरीज  प्रौर  कितनी

 दूसरी  गजटेड  पोस्ट्स  मांगी  गई  हैं।  इसी  तरह
 डिफेन्स  में  एक  कमेटी  बती  है  एरानाटिक्स  के
 बारे  में  जिसके  चेयरमंन  श्री  सी०  सुब्रष्यम  साहब
 हैं  i  उस  सम्बन्ध  में  भी  पी०  qo  att  गजटेड

 स्टाफ  की  मांग  की  गई  है  ।...(व्यवधान)...
 तो  मैं  यह  पूछना  चाहता  हैँ  कि  एक  तरफ  तो
 प्रधान  मन्त्री  यह  विश्वास  दिलाती  हैं  कि  जहां
 तक  होगा  डिफीटेड,  डेजेक्टेड  ध्रीर  फस्ट्रेटेड
 पोलीटीक्षियम्स  नहीं  श्ायेंगे  ।  तो  फिर  ह 2  के
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 क्या  हैं  ?  ऑ्ाधे  पोलीटिक्स  में  रहते  हैं,  वे  डिफेन्स
 प्रोटेक्शन  करेंगे,  ऐसी  बात  नहीं  है।  इसके  बारे
 में  एतराज  भी  ग्राया  है।  उसको  एलाउन्स
 दिया  जाता  है,  लम्पसम  |  लाउन्स  एक  महीने  में
 850  रु०  है।  श्राज  ग्रखबारों  में  एतराज  झाया
 है  मैंने  उसको  पढ़ा  है  तो  मैं  जानना  चाहता
 हूँ  कि  वह  जो  एतराज  हुभा  है  उसके  बारे  में
 किया  गया  है  भ्रौर  सुब्रमण्यम  साहब  को  इस
 प्रकार  से  एलाउन्स  क्‍यों  दिया  ?  बया  जितने
 गुगे  ह ैउनके  लिए  गोशाला  खोल  रखी  है?
 किस  प्रकार  से  यह  देश  चल  रहा  है  ?  मैं  मानता

 हैँ  कि  उन्होंने  क्रांग्रेस  करी  सेवा  की  होगी  प्रौर
 कांग्रेस  का  मारल  फर्ज  हो  सकता  है  कि  उनको
 रिहैबिलिटेट  करे  a  लेकिन  क्‍या  जनता  के  पैसे
 के  ऊपर,  जनता  की  कमाई  के  ऊपर,  जनता  के
 के  खुन  के  ऊपर,  शाप  जनता  को  भूखे  रखकर
 इन  साडों  को  पालेंगे  ?  यह  चीज  ठीक  नहीं  है  ।

 (व्यवधान) .....

 (1968-69

 मैं  ग्रन्त  में  यही  कहुँगा  कि  ग्राप  यह  जो
 ज्यादा  खर्चा  करते  हैं,  वेस्ट  करते  हैं,  उसको
 बन्द  करे  और  उस  पैसे  का  सदुपयोग  करें।
 इतना  कहकर  मैं  समाप्त  करता  हूँ।

 SHRI  P.  VISWAMBHARAN  (Trivan-
 drum)  ;  In  the  short  time  at  my  disposal, I  would  like  to  speak  only  on  two
 Demands,  one  of  the  Petroleum  and  Che-
 micals  Ministry  and  the  other  of  the
 Ministry  of  Transport  and  Shipping.  First.
 ]  would  like  to  deal  with  the  supplemens
 tary  demand  of  Rs.  63  5  lakhs  for  FACT.
 Since  this  is  a  demand  for  an  expansion
 scheme  connected  with  the  new  Cochin
 Division,  |  do  not  oppose  it.  But  I  would
 suggest  to  Government  to  excercise  caution
 in  the  expenditure  of  this  amount.  ्।  has
 been  repeatedly  stated  on  the  floor  of  this
 House  that  FACT  is  a  hotbed  of  corrup- tion,  favouritism  and  nepotism  It  has
 also  been  demanded  here  that  a  thorough
 probe  should  be  instituted  into  the  working of  this  concern.  Only  last  week  the  hon.
 Minister  revealed  that  production  io  that
 factory  is  only  60  per  cent  of  the  installed
 capacity.  The  reason  given  is  Power shortage  in  Kerala,  which  is  not  a  fact.
 Power  shortage  has  become  u  thing  of
 the  past.  For  the  last  three  years  there
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 {Shri  P.  Viswambharan]
 has  not  been  any  power  shortage  in  Kerala.
 Still  that  reason  is  advanced.  I  do  not
 want  to  go  into  the  details  uf  it.  Anyway
 I  finda  new  team  of  Ministers  in  the
 Petroleum  and  Chemicals
 also  find  that  there  is  some  change  in  the
 Secretariat  of  that  Ministry.  So  |  would
 like  to  appeal  to  this  Ministry  through  you
 that  befure  these  new  Ministers  and  top
 Officers  of  the  Secretariat—they  are  new
 People  —get  into  the  evil  influence  of  the
 guest  houses  and  other  things  of  the  FACT,
 they  should  look  into  these  matters.  We
 know  what  happened  in  the  past.  People
 from  here  go  to  Ernakulam  and  Always  but
 after  staying  in  the  guest  houses  there,  they
 returo  with  an  entirely  ditferent  view.  As
 8  matter  of  fuct  some  officers  of  the  C.I.B.
 made  preliminary  investigations  into  this
 firm.  When  they  approached  the  Ministry,
 they  were  discouraged  ind  not  allowed  to
 proceed  further.  |  would  request  the
 Minister  concerned  that  is  he  goes  into  the
 matter  personally,  a  CBI  enquiry  also  be
 instituted.

 I  shall  cite  one  singie  example  which
 hae  not  been  mentioned  here  During
 1960-68  period  the  commission  paid  by  this
 firm  to  the  Commission  agents  went  up  to
 Rs.  38  lakhs  from  Rs.  4.4  likhs.  The  com-
 mission  has  gone  up  by  900  per  cent  while
 the  production  has  increased  only  by  400%,
 This  is  ata  time  when  they  have  started
 400  sub-depots  of  their  own  and  regional
 depots  with  an  ariny  of  officers.  When
 they  were  organizing  all  these  depots  and
 sub-depots  they  were  paying  commission
 increasingly  and  the  amount  of  commission
 went  up  by  909%  while  the  production
 went  up  only  by  400  percent.  |  would
 urge  upon  the  Government  that  this  should
 be  borne  in  mind  and  an  investigation
 made  into  the  payment  of  commission.  |
 have  a  list  of  persons  who  were  favoured
 by  this  firm.

 Another  thing  about  which  I  have  to
 mention  a  word  is  the  National  Highway
 47,  That  is  the  National  Highway  which
 fs  running  through  the  Kerala  State  Out
 of  the  235  miles  of  the  National  Highway
 47,  only  74  miles  have  been  improved.
 Tho  Central  Government  need  not  construct
 a  single  mile  of  the  new  road.  It  is  only
 widening  of  the  existing  road,  What  pains
 gc  more  is  (hat  when  |  put  a  question  last

 Ministry  and  |
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 time  the  former  Minister  for  Transport  and
 Shipping,  Dr.  Rao  gave  me  an  answer  that
 there  was  no  necessity  to  improve  balance
 Portion  of  the  road  because  it  would  serve
 the  purpose  taking  into  a  account  the
 traffic  in  that  portion  of  the  road.  Only
 a  few  manths  ago  a  team  of  Members  of
 Parliament  appointed  to  go  into  the  ques-
 tion  of  having  a  session  of  Parliament  in
 the  South  travelled  from  Ernakulam  to
 Trivandrum.  When  they  met  me  at  Tri-
 vandrum,  they  told  me  that  they  travelled
 through  avery  bad  road.  When  [  told
 them  that  this  was  a  national  highway,  it
 wus  a  surprise  to  them.  —  Still  the  Minister
 here  in  Delhi  says  that  portion  of  the  road
 is  quite  upto  the  National  Highway
 standard.

 SHRI  LOBO  PRABHU  :  Double  stan-
 dard.

 SHRI  ?  VISWAMBHRAN  :  You  can-
 not  have  two  standards  one  for  Kerala  and
 another  for  the  rest  of  India.  This
 Government  is  maintaining  double  stan-
 dard  —I  know.

 SOMA  HON.  MEMBERS  :  No,  No.

 SHRI  P.  VISWAMBHARAN  :  Then
 how  can  you  justify  that  this  road  which
 has  got  a  width  only  for  a  single  lane
 traffic  iy  upto  the  national  highway
 standard.  l  would  urge  upon  the  Govern-
 ment  to  look  into  this  also.  I  know,  as  a
 matter  of  fact  3  proposals  from  the  Kerala
 Government,  the  estimate  amounting  to  a
 few  crores  of  rupees,  are  pending  with  the
 Transport  &  Shipping  Ministry  I  would
 like  that  Ministry  to  sanction  at  least  2  or
 3  works  suggested  by  the  Kerala  Govern-
 ment,  immediately.

 at  गुणानग्द  ठाकुर  (सहरसा)  :  उपाध्यक्ष
 महोदय,  बित्त  मन्त्री  जी  ने  संसद्‌  के  समक्ष  जो
 एक्सेस  सप्लोमैंटटी  डिमांडस  रक्खी  §  ca
 समभता  हूँ  कि  अगर  वित्त  मंत्री  महोदय,
 सरकारी  विभागों  में  फिज्ुलखर्ची  को  देश  भर
 में  भौर  खास  करके  केन्द्रीय  सरकार  द्वारा
 विभिलन  क्षत्रों  में  जो  फिज्रूललर्ची  बर्ती  जा  रहो
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 है  भ्रगर  वह  उसी  को  रोकने  की  फोशिश
 करते  तो  उन्हें  यह  सप्लीमैंटरी  डिमांड्स  को
 रखने  की  ज़रूरत  नहीं  पड़ती  1  शौर  भ्रधिक  नहीं
 तो  कम  से  कम  यह  ऐडमिनिस्ट्रेटिव  रिफार्म्स
 कमिदान  ने  बड़े-बड़े  प्रफसरों,  मंत्रियों  भौर
 खास  कर  कंबिनंट  बनाने  के  सम्बन्ध  में  जो
 सिफारिश  की  है  झगर  उसी  को  वित्त  मन्त्री  जी
 मानते  तो  बहुत  बड़ा  उपकार  होता  घौर  यह
 एक्सेस  सप्लीमैंटरी  डिमांड्स  रखने  की  ज़रूरत

 नहीं  पड़ती  ।

 श्राम  चुनावों  के  बाद  देश  का  राजनीतिक
 वातावरण  बदला  है  |  बहुत  से  राज्यों  में  विरोधी
 दल  वालों  की  सरकारे  बनी  हैं|  वंसे  तो  इस
 केन्द्रीय  सरकार  द्वारा  इस  लोकसभा  के  मंत्र,
 प्रतिनिधि  सम्मेलनों  के  मंच  से  या  प्राम  सभागश्रों
 के  मंत्र  से  यह  घोषणा  सुनते  हैं  कभी  प्रधान
 मन्त्री  जी  की  तो  कभी  श्री  मोरार  जी  देसाई
 की  कि  केन्द्र  श्रौर  राज्यों  के  रिश्ते  को  हम
 बिगड़ने  नहीं  २ंगे  ।  लेकिन  भ्राज  स्थिति  यह  हो
 रही  है  कि  राज्यों  के  साथ  केन्द्र  का  बर्ताव  जो

 हो  रहा  है  वह  पार्टी  के  प्राधार  पर  हाता  है  |

 झगर  कांग्रेस  पार्टी  की  सरकार  बनी  किसं।  भी
 राज्य  में  तो  फिर  वहाँ  केन्द्र  का  रिएता  दूसरा
 होता  है  लेकिन  ध्गर  विरोधी  दल  की  सरकार
 बने  तो  फिर  केन्द्र  का  रिइता  वह  न  होकर  कोई
 शौर  दूसरा  होता  है।

 मैं  श्राप  को  बतलाऊगा  कि  मैं  उस  सूबे
 का  रहने  वाला  हूं  झौर  वह  भी  सूबे  के  उस

 हिस्से  का  रहने  वाला  हैँ  जोकि  शायद  मुल्क  में

 सब  से  पिछड़ा  हुभ्ना  इलाक़ा  कहलाता  है।  मैं

 उपाध्यक्ष  महोदय  के  माध्यम  से  वित्त  मन्त्री

 महोदय  का  ध्यान  इस  शोर  खींचना  चाहता  हूँ
 कि  जब  पिछले  साल  967  के  बाद  बिहार  में
 संविद  की  सरकार  बनी  तो  बिहार  के  ऊपर

 केन्द्र  का  529  करोड़  रुपये  का  कर्जा  था  y  रोज-
 बरोज  प्रोवरड्भापट  बढ़  रहा  था।  फ्राइनैंस

 कमिशन  ने  भी  भ्रपनी  सिफारिश  में  कहा  है  कि

 झोवरड्राफ्ट  को  रोको  ।  हर  राज्य  को  घाटे  का
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 बजट  उठाना  पड़ता  है।  लेकिन  केन्द्र  का  कैसा
 डबल  रंय्या  रटता  है  वह  मैं  बतलाना

 चाहेँंगा  ।  जब  उस  समय  वहाँ  पर  श्री  कपुरी
 ठाकुर  वित्त  मंत्री  थे  तो  उन्होंने  केन्द्र  से इस
 बात  वा  भ्राग्रह  किया  था  कि  वह  राज्य  के  कर्ज
 की  माफी  के  लिए  इजाज़त  दे  ई  शौर  केन्द्र
 उतना  ऐडजस्ट  करे  a  खास  कर  भ्रकाल  के
 समय  में  जो  हम  ने  गरीबों  को  कर्ज
 दिया  है  कम  से  कम  उसे  माफी  देने  की  इजाजत
 दे  दें  -  मके  याद  है  कि  इसी  लोकसभा  के  मंच
 से  श्री  मोरारजी  देसाई  ने  मुझ  से  कहा  था  कि
 मैं  कोई  सेठ  नहीं  हुं  कि  मैं  कपुरी  ठाकुर  को
 यह  ग्रादेश  दे  दू  कि  तम  बिहार  के  गरीबों  का
 कर्जा  छोड़  दो  ।  इस  पर  लानार  होकर  संविद
 की  सरकार  ने  ईएानदारी  के  साथ  उन  गरीबों
 से  पैसा  लिया।  उन्दोनि  करा  कि  नहीं  हम  को
 ख  में  मितव्ययित।  बनी  है  ।  हम  पैसा  यहाँ
 मुफ्त  में  बांटने  के  लिए  नहीं  देते  हैं।  कांग्रेस
 पार्टी  चलाने  के  लिए  या  सोशलिस्ट  पाटीं  चलाने
 के  लिए  नहीं  देते  है  लेकिन  सरदार  हरिहर  सिंह
 की  जो  सर!र  बनी  है  तो  श्राप  को  यह  जान
 कर  ताज्जुब  होगा  कि  तुरन्त  सूद  की  माफी  की
 घोषणा  हो  गयी  है।  100-200,  रूपये  माफी
 की  घोषणा  हो  गयी।  यह  मैं  साफ  कर  दू  कि
 मैं  इस  माफी  के  विरुद्ध  नहीं  हूँ  लकिन  जो
 काम  यह  प्रब  करने  वाले  हैं  तब  चूकि  बिहार
 में  संविद  की  सरकार  थी  इसलि  उस  समय

 ऐसा  करने  से  केन्द्र  ने  साफ  हकार  कर  दिया
 था  7  मैं  केन्द्र  के  ऊपर  यह  इलज्ाम  लगाना
 चाहता  हैँ  कि  जिस  काम  को  करने  के  लिए  हम
 ने  केन्द्र  से  एक  साल  पहले  कहा  था  उस  समय
 तो  इन्होंने  इंकार  कर  दिया  लेकिन  प्रब  उसी
 को  वह  करते  है  1  इसलिए  केन्द्र  डबल  स्टैग्डर्ड
 से  काम  करता  है।  प्राप  गलत  ढंग  से  चलते

 हैं  ।  प्राप  जनता  का  पैसा  लेकर  कांग्रेस  पार्टी
 का  प्रचार  करते  हैं।  मेरा  कहना  है  कि  इस
 तरीके  से  देश  नहीं  चलने  वाला  है!

 उपाध्यक्ष  महोदय,  मैं  श्राप  के  माध्यम  से
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 [श्री  गुणानन्द  ठाकुर]
 दो,  तीन  बातों  की  शोर  ध्यान  खींचना  चाहता

 हैं  कि  ्ाज  क्या  हो  रहा  है  ?  में  श्राप  से  कहूँ
 कि  एक  तरफ  पाँचवें  फाइनेन्स  कमिशन  की,
 जो  श्री  महावीर  त्यागी  की  प्रध्यक्षता  में  बैठा

 है,  रिपोर्ट  नहीं  भ्राई  है।  पूरी  रिपोर्ट  जून  में

 भायेगी,  भोर  राज्यों  भौर  केन्द्र  के  रिशते  दिन
 प्रति  दिन  बिगड़ते  जा  रहे  हैं,  शौर  प्रगर  केन्द्र
 में  कांग्रेस  सरकार  का  यही  रवैया  रहा  तो  वह
 झोर  भी  बिगड़ गे  ,

 मैं  श्राप  को  बतलाना  चाहता  हैँ  कि  राज्य
 शौर  केन्द्र  में  ध्राज  क्या  हो  रहा  है।  केन्द्र  जो
 कर  वसूल  करता  है  उन  में  से  20  परसेट  राज्य
 को  जाता  है  भ्रौर  80  परसेंट  अपने  पास  रखता
 है  ।  कमिशन  ने  भी  कहा  है  कि  उस  का  75

 परसेंट  राज्य  को  जाना  चाहिये  दौर  25  परसेंट
 न्द्र  ले  ।  निगम  कर  श्लौर  तट  कर  केन्द्र  अपने

 मातहत  रखता  है  ध्रौर  राज्यों  को  पैसा  नहीं
 देता  है  ।  इस  लिये  प्रोवर-ड्रापट  बढ़ता  जा  रहा
 है  भौर  कर्ज  बढ़ता  जा  रहा  है।  मुझे  ऐसा
 लगता  है  कि  वह  विदेशों  से  रुपया  ले कर  श्रौर
 गरीबों  पर  टैक्स  लगा  कर,  उस  के  जरिये
 काँग्रेस  पार्टी  का  निर्माण  करते  हैं।

 मैं  भाप  को  नमूना  देना  चाहता  हूँ  भौर  श्राप
 के  माध्यम  से  सबूत  को  टेबल  पर  रखना  चाहता

 हँ।  वेश  में  भ्राजादी  के बाद  जो  सब  से  बड़ी
 योजना  बनी  वह  फोसी  योज्ञना  बनी।  एस्टि-

 मेट्स  कमेटी  की  रिपोट  है  कि  एक  सब  से  बड़ा
 संगठन  श्री  गुलजारीलाल  नन्दा  की  प्रध्यक्षता  में

 खड़ा  किया  गया  भांरत  सेवक  समाज  ।  उस  ने

 वोप  पाल  तक  से  पैसा  लिया।  यहां
 जगजीवन  राम  झौर  श्री  गुरुपदस्वामी  बेठे  थे  t

 हम  लोगों  न ेमांग की  थी  कि  उस  की  जांच
 करवायें  |  (व्यवधान)  उस  की  जांच  होनी

 चाहिये  |  मैं  हस  को  सदन  में  रखना  चाहता

 है  जब  हम  लोगों  ने  कहा  तो  घड  से  श्री

 गुरुपदस्थामी  भौर  जगजीवन  राम  ने  कहा  कि

 ठीक  है  साहब,  कमिशस  बिठलाते  हैं।  हमें  बड़ी
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 खुशी  हुई  ।  करोड़ों  रुपयों  का  काम  सार  देश
 में  भारत  सेवक  समाज़  के  माध्यम  से  हुआ ।
 कोसी  योजना  में  मी  भारत  सेवक  समाज  के

 कंस्ट्रक्शन  बिंग  के  माध्यम  से  काम  हुभा  था।
 मैं  बिहार  विधान  सभा  की  लोक  लेखा  समिति
 के  दसवें  प्रतिवंदन  से  कुछ  पंक्तियां  पढ़ना
 चाहता  हूँ  :

 “समिति  ने  इस  सम्बन्ध  में  श्री  एस०  ए०
 एफ०  शभ्रष्वास,  श्रवर  सचिव  से  तिथि  23
 जनवरी  965  को  विचार-विमर्श  किया  औ्रौर
 तिथि  26  ग्रगस्त  966  को  इस  विभाग  के

 मुख्य  प्रशासक  श्री  ब्रजनन्दन  सिंह  से  बातें
 कीं  ।  इस  विषय  पर  समिति  ने  एक  टिप्परी
 भी  मांगी  थी  जिसे  परिशिप्ट  ड  पर  देखा  जाए  ny
 उनके  उत्तर  से  समिति  को  संतोष  नहीं  हुभा ।
 प्रतिभूति  (सिक्यूरिटी)  नहीं  लेने  के  संबंध  में
 तिथि.  26  ग्रगस्त  966  को  समिति  को  बताया
 गया  कि  सरकार  का  निदेश  (डाइरेक्टिव)  था
 कि  प्रतिभूति  (सिक्‍्यूरिटी)  नहीं  लेना  है।
 मंत्रिमंडल  (कंबिनेट)  के  निर्णय  का  उल्लेख
 किया  गया  a  इसके  ग्रलावा  योजना  प्रायोग

 (प्लानिंग  कमीशन)  के  निदेश  (डाइरेक्टिव)
 विद्युत  एवं  सिंचाई  मस्त्री  (मिनिस्टर  अाफ
 पावर  एंड  हरगेशन)  तथा  स्वर्गीय  प्रधान
 मन्त्री  श्री  जवाहर  लाल  नेहरू  जी  के  प्रादेश
 का  भी  उल्लेख  किया  गया  कि  प्रतिभूति
 (सिक्‍यूरिटी  )  नहीं  लेना  है।  समिति  को  इस
 बात  के  लिए  प्राइचयं  हुआ  कि  जो  रुपये  विए
 गए  उनके  लिए  प्रतिभूति  (सिक्‍्यूरिटी)  नहीं  ली
 गयी  शौर  रुपये  सुरक्षित  रहें  इसके  लिए  किसी
 प्रकार  की  कार्यवाही  नहीं  की  गई।  समिति
 की  राय  में  जो  झप्िम  स्वरूप  रुपये  दिये  गए  हैं
 उस  में  इस  बात  का  लेशमात्र  भी  रुयाल  नहीं
 किया  गया  कि  हसकी  वसूली  किन  से  भ्रौर  किस
 प्रकार  की  जायेगी  rus

 उपाध्यक्ष  महोदय  :  धाप  भ्रपना  भाषण
 समाप्त  करें  1,
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 श्रो  गुणानन्द  ठाकुर  :  मैं  दो  नाम  सुनाना
 चाहता  हैँ  भारत  सेबक  समाज  का  कंस्ट्रक्शन
 डिवीजन  है  जिस  ने  रुपया  बांटा  है।  श्री
 विश्वनाथ  चेटर्जी  को,  जिन  के  बाप  का  पता

 नहीं,  गांव  का  पता  नहीं,  पोस्ट  प्लाफिस  का
 पता  नहीं,  500  रुपया  अग्रिम  इसहाक  खां,
 जिन  के  बाप  का  पता  नहीं,  गांव  का  पता  नहीं,
 पोस्ट  आफिस  का  पता  नहीं,  600  रू०  झ्रग्नरिम  ।
 मैं  यह  कहना  चाहता  हूँ  कि  श्राज  इस  भारत
 सेवक  समाज से  केन्द्र  के  मन्त्री  का  सम्बन्ध  है  |

 इस  बंग्लिग  मैं  प्रधान  मन्त्री  श्री  जवाहरलाल
 नेहरू  का  नाम  है,  प्लनिंग  कमिशन  का  नाम

 है  ।  क्यों  नहीं  इस  के  लिये  जांच  ग्रायोग  रखा
 जाता  ब्ौर  टम्स  ग्राफ  'रिफेरस  में  इस  चीज
 को  रक्खा  जाता  ?

 उत्तर  बिहार  बहुत  पिछड़ा  हया  है।  मैं
 श्री सेठी  के  माध्यम  से  कहना  चाहता  हूँ  कि

 दरभंगा,  पूशिया,  मुजफ्फरपुर  द्ादि  पाच  जिले
 जो  उत्तर  बिहार  के  है  उन  की  ग्राबादी  लगभग
 ढाई  तीन  करोड़  के  है  7  मिथिला  विश्वविद्यालय
 की  बात  वर्षो  से  खटाई  में  पड़ी  हुई  है,  मंडन
 मिश्र  श्रौर  विद्यापति  स्मारक  की  मांग  भी  ग्रभी

 पूरी  नहीं  हुई  है।

 MR.  DEPUTY-SPEAKER  t  You  have
 taken  more  than  ten  minutes.  Please
 resume  your  seat.

 श्री  गुखानन्द  ठाकुर  :  में  कहना  चाहता
 हैं  कि  सरकार  इन  सप्लिमेंट्री  मांगों  को  वापस

 करे  भ्ौर  जो  कुछ  मैं  ने  कहा  है  उन  की  जांच
 कराये  ।

 SHRI  SONAVANE  :  Why  is  It  that
 the  Chair  yields  to  the  aggressiveness  of
 hon.  Members  opposite  ?

 MR.  DEPUTY-SPEAKER  :  I  know
 how  to  control  and  regulate  the  proceedings
 of  the  House.

 को  कार खण्डे  राव  (घोसी)  :  उपाध्यक्ष
 महोदय,  जिस  फौजी  रास्ते  की  चर्चा  उप-मन्त्रों
 जी  ने  की  है,  जिरा  की  भ्रालोचना  दुभर  रो  वी
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 गई,  उस  के  बारे  में  मेरा  तिश्चित  मत  है  कि
 उस  सड़क  के  बनाने  की  कोई  भो  सुनिश्चित
 योजना  नहीं  थी।  उस  सड़क  की  कोई  जरूरत
 नहीं  थी  यह  प्रनावश्यक  सड़क  है  यह  किसी
 फौजी  भ्रफसर  के  मन  की  तरंग  की  उपज  है  t
 उस  से  हमारे  प्रदेश  या  उत्तर  भारत
 की  सुरक्षा  का  कोई  सम्बन्ध  नहीं  मालूम  होता
 है  ।  श्रगर  इस  तरह  की  सड़क  बनाने  की  जरूरत

 हसूस  हुई  थी  तो  जो  सड़क  बरेली  से  प्रमीन-
 गांव  तक  पहले  से  ही  बनी  हुई  हैं,  श्रगर  उन्हीं
 को  कुछ  ग्रागे  जोड़  कर  के,  कुछ  उन  को  चौड़ो
 कर  के  मजबूत  किया  जाता  तो  हम  इसका  काम
 उन  से  ले  सकते  थ।  एक  ग्रनावध्यक  सड़क
 बना  कर,  2  अरब  की  योजना  बना  कर,  ्स
 तरह  से  जनता  के  पैसे  का  दुश्पयोग  नहीं  होना
 चाहिये  था।  जब  सरकार  ने  टस  को  बनाने
 का  निश्चय  किया  है  तो  उसके  बाद  वर्षो  तक
 बहे  सटाई  में  पड़ी  रही  है  द्रौर  श्रब  भी  श्रपूर्ण
 पड़ी  है  तथा  उस  का  तमाम  सामान  जगह-जगह
 से  चोरी  चला  जा  रहा  है  ।  कोई  भी  उस  को
 जा  कर  देख  सकता  है।  वह  सामान  वंसे  का
 वसा  ही  पड़ा  ह््भा  है  ब्रौर  धीरे-धीरे  कम  होता
 जा  रहा  है  ।  कहीं  वह  सड़क  काली  पक्की  बन
 गई  है  ब्रौर  कहीं  कच्ची  बनी  है  कहीं  उस  का
 काम  प्रभी  तक  शुरू  भी  नहीं  हुप्ा  है।  इस
 तरह  से  करोड़ों  रुपये  ब्लाक  करने  से  कोई
 लाभ  नहीं  हो  रहा  है।

 डिस्प्लेस्ड  पसंन्स  की  चर्चा  भी  हस  सप्लि-
 मैंट्री  डिमांड  में  की  गई  है  |  हमारे  उत्तर  प्रदेश
 में  नैनीताल  में,  पीलीभीत  श्रौर  बहराइच  जिले
 में  बहुत  से  डिस्प्लेस्ड  पसंन्‍्स  बंगाल  से  ला  कर
 बसाये  गये  हैं,  लेकिन  प्राज  भी  उन  की  वंसी
 ही  दयनीय  दशा  है  जैसी  उस  समय  थी  अजब  वह
 यहाँ  लाये  गये  थे।  उन  को  बसाने  का  कोई
 समुचित  इन्तजाम  नहीं  किया  गया  है  भ्रौर  उन
 की  दुर्गति  हो  रही  है।  उन्हें  जीविका  का
 साधन  पूरी  तरह  श्राज  भी  मुहैय्था  नहीं  किया
 जा  सका  |

 हुस  में  देहाती  सड़कों  को  भी  यों
 की  गई  है  मु  बड़ा  कुस्  द्वोता  है  कि  एमार
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 [श्री  फारखण्डे  राय]
 उत्तर  में  पृवाचल  का  जो  श्रत्यधिक  गरीब  इलाका
 है  वहाँ  सड़क  कम  हैं  भौर  जो  हैं  वे  बुरी  भ्वस्था
 में  हैं  श्रोर  उन  के  विकास  का  कोई  उपाय
 संतोषजनक  ढंग  से  नहीं  किया  गया  है  पूर्वांचल
 के  विकास  के  लिये  श्रगर  इस  में  कोई  बात

 होती  तो  मैं  जरूर  इस  का  समर्थन  करता  |
 यही  सदन  है  जहाँ  पूर्वांचल  से  शाये  हुए  यू०  पी०
 के  कई  सदस्यों  ने  गत  20  वर्षो  में  बार-बार
 झाबाज  उठाई  थी  जिस  के  फलस्वरूप  केन्द्रीय
 सरकार  पटेल  ऑ्ायोग  कायम  हुआ  था।  उस
 पटेल  ब्रायोग  ने  एक  रिपोर्ट  भी  दी  थी  हमारे
 पूर्वांचल  के  विकास  के  लिये  |  लेकिन  धनाभाव
 के  कारण  उस  श्रायोग  की  सारी  रिपोर्ट  खटाई
 में  पड़  गई  ट्ौर  उस  पर  कोई  भी  भ्रमल  नहीं
 किया  गया।  मैं  चाहुँगा  कि  भारत  सरकार  इस
 पटेल  भ्रायोग  की  रिपोर्ट  को  कार्यान्वित  करने
 के  लिये  सारे  सम्भव  उपाय  करे  उसे  केवल
 4  जिलों  पर  नहीं  वरन्‌  पूर्वांचल  के  सभी  3
 जिलों  पर  लागू  किया  जाय  ।  उस  के  बिना
 पूर्वांचल  का  विकास  नहीं  हो  सकता  है।

 इन  दाब्दों  के  साथ  मैं  श्रपनी  बात  समाप्त
 करता  हूँ  1

 SHRI  LOBO  PRABHU  (Udihi)  :  Sir,
 here  is  an  expenditure  of  Rs.  339  crores,
 Jovolving  16  demands,  being  rushed
 through  io  one  hour.  ‘It  is  neither  fair  to
 tbe  House  nor  fair  to  the  country.  One
 hour  is  wholly  ‘inadequate.

 MR.  DEPUTY-SPEAKER  :  This  stric-
 ture  is  uocalled  for.  The  time  was  decided
 by  the  Business  Advisory  Committee  on
 which  the  hon.  member's  party  was  repre-
 sented.

 SHRI  LOBO  PRABHU  :  |  have  givea
 85  many  as  MW  cut  motions  and  I  will  just
 tead  them,  so  that  the  House  may  be
 aware  of  tho  seriousness  of  it.

 Mr.  Somani  raised  the  question  of
 army  expenditure.

 This  is  an  item  of  not  less  than  Rs.  58
 crores.  As  Shri  Scmani  has  suggested,
 this  kind  of  expenditure,  this  kind  of
 sQuander-mania  must  stop  and  a  committce
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 should  be  appointed  to  go  into  this.  I
 would  like  the  Minister  to  reply  to  at  least
 that  point.  Is  the  Government  going  to
 review  the  expenditure  on  the  army?  We
 want  a  good  army,  but  we  do  not  want  an
 army  which  is  always  demanding  more
 and  more  from  this  House  and  from  this
 country.

 SHRI  RANDHIR  SINGH  (Robtak):
 Sir,  this  is  slanderous.  What  does  he
 mean  by  saying  that  the  army  is  asking  for
 more  money  ?

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Member  has  not  said  anything  derogatory tothe  army.  It  is  not  correct  to  make such  a  charge  against  the  hon.  Member.

 SHRI  LOBO  PRABHU  :  I  want  a
 Stropger  army  thin  what  you  want.

 SHRI  RANDHIR  SINGH ,  :  Our  army is  stronger.

 SHRI  LOBO  PRABHU:  Then  I  come to  the  Khadi  and  Village  Industries.  How
 long  are  we  going  to  Pay  for  what  is
 practically  a  political  Patronage  ?  Is  there
 anybody  in  the  Khadi  and  Village  Indus- tries  Board  who  is  not  from  the  Congress  ? Is  there  any  Congressman  in  that  Board who  has  not  taken  vast  sums  from  Govern- ment  in  the  name  of  the  Board?  They were  all  converted  into  loans  and  now  it  is
 Proposed  to  reduce  the  interest  on  these loans.  Here  also  it  is  very  necessary  that a  Commission  should  be  appointed  to  go into  the  entire  question.  It  is  not  fair  that so  much  money  of  the  country  should  be
 wasted  in  the  name  of  employment,  when
 employment  is  given  only  to  politicians  of a  particular  political  Party.  Even  if  it
 provides  employment,  it  has  to  be  subsidte sed  by  the  consumer  of  cloth.  Why  should
 it  continue?  This  should  also  be  gone toto.

 As  the  time  at  my  disposal  is  short,  I
 would  request  the  hon.  Minister  to  take care  to  see  my  cut  motions,  the  reason
 given  there  and  attempt  to  answer  them
 and  satisfy  this  country  that  the  money asked  for  is  properly  spent.

 SHRI  SONAVANE  (Pandharpur)  :  I
 would  like  to  oppose  the  cut  motion  woved
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 by  Shri  Masani.  The  point  that  he  made
 was  that  the  Deputy  Chief  Whips  are
 serving  the  cause  of  the  Congress  Party.
 I  would  like  to  point  out  to  him  that  the
 Deputy  Chief  Whips  -are  working  in  the
 House  and  assisting  the  Chief  Whip,  who
 is  saddled  with  not  only  the  work  of  the
 Chief  Whip  put  also  work  of  some  Minis-
 tries.  This  is  a  valid  point  to  be  consi-
 dered---(Interruptions)  }  hope  you  will  have
 some  patience;  otherwise,  I  will  expose
 your  double  standards.  They  are  not
 working  for  the  Congress  Party  as  such;
 they  are  working  in  the  Parliament,  helping
 the  Chief  Whip.

 Then  I  come  tothe  double  standards
 about  which  an  allegation  has  been  made.
 We  are  told  that  we  are  having  double
 standards.  Last  time,  when  the  question
 of  increase  of  emuluments  of  Members  of
 Parliament  came  here,  our  Communist  and
 SSP  friends  vehemently  opposed  that  pro-
 posal.  But  when  the  Bill  become  ao  Act
 of  Parliament  they  were  the  first  ro  accept
 jt.’  This  shows  their  double  standards...
 (Iaterruprtions)  You  have  done  it...  (interru-

 pitons)
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI)  :  This  is  the  final  supplementary
 demand  presented  during  the  current
 financial  year.  Out  of  these  64  appropri-
 ations  50  are  on  revenue  account  and  4  on
 capital  account,  including  loans  and  adva-
 aces  by  the  Central  Government.

 The  Demands  were  formally  presented
 to  Parliament  on  l0th  March,  1969,  While
 the  additional  expcnditure  involved  in  the
 Supplementary  Demands  amounts’  to
 Rs.  339.70  crores  on  a  gross  basis,  the  cash
 outgo  is  estimated  at  Rs.  72.93  crores
 only.

 With  regard  “to  these  Demands,  hon.
 Members  have  raised  various  points.  As
 for  as  the  point  raised  by  the  hon.  Member,
 Shri  Masani,  is  concerned,  my  colleague,
 the  Mioister  of  Parliamentary  Affairs,  hae
 already  met  it.

 The  hon.  Member,  Shri  Shri  Chand
 Goyal,  raised  a  point  about  Chandigarh.  As
 far  as  Chandigarh  is  concerned,  Chaadl-
 garh  forms  a  part  of  the  revenue  account
 from  the  Consolidated  Fund  of  India  and
 Pian  provisions  are  fixed  for  the  Union
 territories  and  other  requirements.  |  am
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 sure,  in  those  care  would  be  taken  to  see
 that  Chandigarh  also  gets  its  due.

 Apart  from  ghrI  Goyal,  Shri  Kanwar
 Lal  Gupta  also  raised  a  point  about  the
 Delhi  Administration.  As  far  as  the  Deihi
 Plan  allocation  is  concerasd,  an  additional
 allocation  has  already  been  made  this  year.
 As  has  been  clearly  stated  at  pag:s  56  and
 57  of  the  Supply  Demands,  to  the  exteat
 this  wil  be  spent  this  year,  additional  funds
 are  being  provided.  Thece  shall  be  no
 difficulty  on  this  account.

 Besides,  he  has  also  raised  one  pointed
 about  Shri  C.  Subramaniam.  That
 matter  is  already  before  the  Estimates
 Committee  and  the  Estimates  Commitee  is
 going  into  it.  Iam  sure,  the  Es‘imates
 Committee  would  do  justice  to  the  case.

 भी  कंवर  लाल  गुप्त  :  मन्त्री  महोदय  ने  इस
 बारे  में  कुछ  नहीं  कहा  है  कि  अगर  दिल्ली  एड-
 मिनिस्ट्रेशन  एडीशतल  रीसोसिज्‌  पैदा  करेगा,
 तो  उसके  श्नुसार  दिल्‍ली  को  दिया  जायगा।

 श्री  wo  Wo  सेठी  :  कहा  है  कि  उसकी

 रेक्वायरमेंट्स  के  मुतालिक  प्रविजन  कर  दिया
 गया  है।

 SHRI  KANWAR  LAL  GUPTA  34  It
 is  your  commitment  in  writing.

 SHRI  P.C.  SETHI  :  Shri  Viswam-
 bharan  raised  a  point  about  economy  in  the
 fertiliser  company.  The  Board  of  Direc-
 tors  is  already  going  into  it  and  they  are
 going  to  appoint  a  committee  to  go  into
 this  particular  aspect  of  the  matter.  The
 Secretary  of  the  Petroleum  and  Chemi-
 cals  Ministry  had  ulso  visited  the  place.
 Certainly,  there  was  a  case  for  economy.
 Besides  this,  they  are  also  expending  and
 their  cost  of  production  after  expeasion  is
 likely  to  come  down.

 The  difficulty  about  electricity  was  there
 ata  particular  period  of  time.  That  also
 is  not  there  now.  I  think,  things  are  likely
 to  improve  there.

 Shri  Gunanand  Thakur  said  many  things.
 He  said  that  the  Centre  was  not  treating
 the  States  well  as  far  as  their  financial
 requirements  are  concerned.  This  is  not  a
 very  correct  statement.  The  other  day  we
 had  a  discussiog  in  this  House  wherein  it
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 {Shri  P.  C.  Sethi]
 was  indicated  that  there  was  an  outstand-
 ing  toan  of  Rs,  ‘5,191  crores  against  the
 States.  We  are  evolving  all  possible  ways
 and  means  to  see  that  difficulty  on  this
 account  is  not  enhanced.  The  ways  and
 means  position  is  also  being  looked

 into.
 Besides  this,  the  Finance  Commission,

 which  is  already  in  existence,  is  going  into
 this  problem.  It  is  not  on  any  particular
 whim  or  basis  that  we  provide  Jouns  or
 grants  to  States  but  it  is  fon  the  basis  of
 the  recommendations  of  the  Finance
 Commission.  The  Finance  Commission
 does  take  into  account  the  revenue  expendi-
 ture  of  the  States.

 Besides  this,  there  is
 Commission  which  also  looks  in  the  vari-
 ous  Plan  projects  and  other  things,  There-
 fore  it  is  not  correct  to  say  that  the  States
 are  not  being  looked  after  properly.

 As  far  as  the  division  of  income  is
 concerned,  there  is  a  constitutional  provi-
 sion  and  according  to  that  the  division
 is  already  there  on  the  income-tax  and  of
 the  other  income  from  excise  and  other
 things.  Therefore  it  Is  not  correct  to  say
 that  there  is  any  particular  aspect  which  is
 being  observed  from  here  with  regard  to  a
 particular  State  or  between  au  Congress
 State  and  a  non-Congress  State.

 Shri  Jharkhande  Rai  again  raised  the
 question  of  the  road  which  was  raised
 by  Shri  Kapoor  in  the  previous  debate.  As
 far  as  this  road  was  con-erned,  it  was  taken
 up  asa  priority  project.  This  is  a  long
 road  comprising  of  about  966  miles.  But
 later  on  it  was  decided  that  looking  to  the
 expenditure  that  was  involved  in  it—at
 that  period  of  time,  it  was  estimated  that
 Rs,  68  crores  will  be  the  expenditure  on
 this  road—we  should  go  slow.  But  now
 acommittee  has  gone  into  it,  the  hon.
 Deputy  Minister  has  visited  the  place  and
 gow  they  have  decided  that  they  will  be
 alloting  Rs.  7  crores  this  year  for  that  road
 and  Rs.  13  crores  next  year.  It  is  ostima-
 ted  that  by  970-7l,  thls  road  will  be
 completed.

 Theo,  the  hon.  Member,  Shri  Lobo
 Prabhu,  has  moved  many  cut  motions  and
 it  is  not  fair  On  his  part  to  have  brought
 in-the  defence  expediture.  As  far  as  the
 defence  expenditure  is  concerned,  the
 House  wil]  realise  that  out  of  the  sym

 the  Planning
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 proposed  hers,  the  increased  expenditure
 is  on  account  of  pay  and  allowances  of
 certain  categories  of  Services  and  other
 personnel  and  largely  on  account  of  mater-
 jalisation  of  stores  and  anticipated  rise  ino
 foodstuffs.

 SHRI  RANDHIR  SINGH  :  What
 about  more  pay  for  jawans  and  officers  ?

 SHRI  P.C.  SETHI:  That  is  what  T
 am  saying.  Therefore,  the  expenditure
 which  has  been  shown  here  is  not  much.
 Besides  this,  they  have  also  done  certain
 reduction  in  the  expenditure  to  the  tune  of
 Rs.  I.45  crores.  So,  the  total  increase  in
 the  defence  expenditure  is  of  the  order
 of  Rs.  36.i2  crores.  This  has  got  to  be
 done  in  wiew  of  the  facts  that  I  have
 stated.

 SHRI  LOBO  PRABHU  :  We  are
 not  gruding  any  expenditure.  But  let  us  be
 satisfied  that  the  expenditure  is  all  right.

 SHRI  P,C.  SETHI:  As  far  as  the
 question  of  the  Village  and  Khadi  Indus-
 trries  Board  is  concerned,  last  year,  it  was
 disccussed  at  length  during  this  very  debate
 and  it  was  indicated  that  the  Village  and
 Khadi  Industries  Board  is  absolutely
 necessary  because  that  is  still  giving  a  lot
 of  employment  to  a  great  number  of  people.
 Of  course,  if  there  is  anything,  it  has  got  to
 be  looked  into  There  are  various  commi-
 ttees  which  go  into  it.  But  at  the  same
 time,  it  has  to  be  realised  that  the  Village
 and  Khadi  Industries  Board  is  doing  8०००
 service  and  it  is  giving  employment  to  a
 great  number  of  people.

 With  these  words,  I  request  the  House
 tO  pass  these  Supplementary  Demands.

 MR.  DEPUTY  SPEAKER  :  May  I  put
 all  the  cut  motions  together  ?

 SHRI  M.  R.  MASANY  :
 my  cut  motion  No.  !

 I  would  like
 to  be  put  separately.

 MR.  DEPUTY  SPEAKER:  All  right.
 I  put  cut  motion  No.  11  moved  by  Shri
 Masani  to  the  vote  of  the  House:

 The  question  is  :
 “That  the  De  d  fora

 tary  Grant  of  a  sum  not
 le IPP

 exceeding



 ‘D.S.G.  (Gen.)

 Rs.  1,94,000  in  respect  of  Deparment
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 of  Parliamentary  Affairs  be  reduced  by
 Rs.,02,600.  [pay  and  Allowances  of
 Government  DeputyChelf  whips.  (IL)  ]

 7.55  hes.
 [Shri  R.  0.  Bhandare  in  the  Chair]

 Division  No.  4]

 Basu,  Shri  Jyotirmoy
 Berwa,  Shri  Onkar  Lal
 Deb,  Shri  D.  N.
 Desai.  Shri  C.  C.
 Dwivedy,  Shri  Surendra  Nath
 Fernandes,  Shri  George
 Goyal,  Shri  Shri  Chand
 Gupta,  Shri  Kanwar  Lal
 Jharkhande  Rai,  Shri
 Khan,  Shri  H.  Ajmal
 Kundu,  Shri  S.
 Limaye,  Shri  Madhu
 Lobo  Prabhu,  Shri
 Madhukar,  Shri  K  M.

 Achal  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Barua,  Shri  Bedabrata
 Besra,  Shri  S.  C.
 Bhandare,  Shri  R.  D.
 Bhanu  Prakash  Singh,  Shri
 Bhattacharyya,  Shri  C.  K.
 Bohra,  Shri  Onkarlal
 Chandrika  Prasad,  Shri
 Chavan,  Shri  D.  R.
 Damani,  Shri  S.  R.
 Dwivedi,  Shri  Nageshwar
 Ering,  Shri  D.
 Gandhi,  Shrimati  Indira
 Iqbal  Singh,  Shri
 Kamala  Kumari,  Kumari
 Kedaria,  Shri  C.  M.
 Khan,  Shri  M.  A.
 Kinder  Lal,  Shri
 Laskar,  Shri  N.  R.
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  0.  S.
 Mukerjee.  Sbrimati  Sharda
 Naghnoor,  Shri  M.  N.
 Naidu,  Shri  Chengalraya
 Pant,  Shri  K.  C.
 Parmar,  Shri  Bhaljibhai
 Partbasarathy,  Shri
 Patel,  Shri  Manubbsi
 Raghu  Ramaiah,  Shii
 Ram  Dhan,  Shri

 AYES

 NOES

 ‘1968-69

 7.56  hrs,
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 [Mr.  Deputy-Speaker  ia  she  Chair.)

 The  Tok  Sabha  dtvided  :

 Masani,  Shri  M.  R.
 Muthusami,  Shri  C.
 Naik,  Shri  २.  V.
 Paswan,  Shri  Kedar
 Ranga,  Shri
 Sen,  Shri  Deven
 Sen,  Dr.  Ranen
 Sharma,  Shri  Nazain  Swarup
 Shastri,  Shri  Prakash  Vir
 Shastri,  Shri  Ramavatar
 Somani,  Shri  N.  K.
 Subravelu,  Shri
 Thakur,  Shri  Gunanand
 Viswambharan,  Shri  P.

 Ram  Sewak,  Shri  Chowdhary
 Ram  Swarup,  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rohatgi,  Shrimati  Sushila
 Sambasivam,  Shri
 Sharma,  Shri  A.  T.
 Savitri  Shyam,  Shrimatl
 Sen,  Shri  Dwaipayan
 Sen,  Shri  P.  a
 Sethuraman,  Shri  N.
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Sheo  Narain,  Shri
 Shinde,  Shri  Annasahib
 Shiv  Chandika  Prasad,  Shri
 Siddayya,  Shri
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Sinha,  Shri  Mudrika
 Sinha,  Shri  R.  K.
 Sonavane,  Shri
 Supaker,  Shri  Sradhakar
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tula  Ram,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Verma,  Shri  Prem  Chand
 Vyas,  Shri  Ramesh  Chandra
 Yadab,  Shri  N.  ि,

 (I7.58  hrs.
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 MR.  DEPUTY-SPEAKER  a  The  MR.  DEPUTY-SPEAKER  :  The
 result  *  of  the  division  is  :  Ayes  !  2B;  question  is;
 Noes!  63.  “That  leave  be  granted  to  introduce

 The  motion  was  negatived,  a  Bill  to  authorise  payment  and  appro-
 priation  of  certain  further  sums  from

 MR.  DEPUTY-SPEAKER  :  I  shall  and  out  of  the  Consolidated  Fund  of
 now  put  the  other  Cut  Motions  to  the  vote
 of  the  House...

 SHRI  KANWAR  LAL  GUPTA  :
 Motion  5  isan  important  one...

 Cut

 MB.  DEPUTTY-SPEAKER  :  This  is
 not  the  procedure  that  we  follow.  Every
 time  you  come  late.  I  waived  the  time-
 limit.  Agaio  you  are  coming  late.

 T  will  now  put  the  other  Cut  Motions
 to  the  vote  of  the  House.
 All  other  Cut  Motions  were  put  and  negatived.

 MR.  DEPUTY-SPEAKER  :
 tion  is;

 The  ques

 “That  the  respective  Supplementary
 sums  not  exceeding  the  amounts  shown
 in  the  third  column  of  the  order  paper
 be  granted  to  the  President  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3st  day  of  March,  1969,  in  respect  of
 the  following  demands  entered  in  the
 second  column  thereof.
 Demand  Nos.  ,  3  to  8  I3to  I5,  18,

 20,  2i,  23,  24,  27,  30,  34,  35,  38,
 4l,  45,  46,  48,  49,  52  to  58,  60,  66,
 69,  70,  72,  75  to  77,  79,  to  8I,  84,
 85,  93,  96,  110,  113,  I95,  2I9,  121,
 123,  to  125,  129,  130,  I32  and  34.”

 The  motion  was  adopted.

 I7.89  hrs.

 APPROPRIATION  (NO.  2)  BILL,**  969
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  ?.  C.
 SETHI)  :  On  behalf  of  Shri  Morarji  Desal,
 I  beg  to  move  for  leave  to  introduce  a  Bill  to
 authorise  payment  and  appropriation  of
 certain  further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the  services
 of  the  financial  year  ‘1968-69.

 India  for  the  services  of  the  financial
 year  1968-69."

 The  motion  was  adopted.

 SHRI  P.  C.  SETHI:  I  introducef  the
 Bu.

 On  behalf  of  Shri  Morarji  Desai,  ]  beg
 to  movef  ;

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of  the
 financial  year  1968-69,  be  taken  into
 consideration.”

 MR.  DEPUTY-SPEAKER  Motion
 moved  ;

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further  sums
 from  and  out  of  the  consolidated  Fund
 of  India  for  the  services  of  the  financial
 year  1968-69,  be  taken  into  considera-
 tion.””
 Shri  Limaye  :

 AB.  hrs.

 श्री  मधु  लिमये  (मुगेर)  :  भ्रध्यक्ष  महोदय,
 मैं  सिफ  तीन  प्रनुदानों  के  बारे  में  बोलने  वाला

 हूँ  7  सबसे  पहले  मैं  व्यापार  मन्त्रालय  के  बारे  में
 बोलना  चाहता  हैँ.  पता  नहीं  व्यापार  मन्सत्री

 हाजिर  हैं  या  नहीं  क्योंकि  वह  नोटिस  देने  के
 बाद  भी  नहीं  प्राते  हैं  1  पृष्ठ  2  पर  कहा  गया  है,

 An  additional  provision  of  Rs.  .40
 lakhs  is  also  required  mainly  to  meet  larger
 expenditure  on  travelling  allowance,  over-
 time  allowance  and  honoraria  due  to
 increased  activities  of  the  Ministry.

 wa  इनका  जो  कार्य  बढ़  गया  है  उस  के
 ऊपर  थोड़ी  सी  रोशनी  डालना  चाहता  ह  जब
 बजट  पर  चर्चा  हो  रही  थी  तो  मैं  ने  बीट  बिल

 *The  following  members  also  recorded  thelr  votes  :--
 AYES;  Shri  K.  Anbazhagan.
 NOES:  Shri  Sitaram  Kesati.
 **Published  in  Gazette  of  India

 f  Jatroduced  moved  with  the
 Extra/ordioary,  Part  II,  section  2,  dated  19.3-69.,

 jon  of  the  Presi
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 ara  के  सम्बन्ध  में  लिखा  था।  फिर  उस  को

 यहां  पर  दोहराना  नहीं  चाहता  हूँ  |  लेकिन  क्‍या
 व्यापार  मन्त्री  इस  बात  का  खुलासा  करेंगे  कि  जो
 अ्रमेरिका  से  480  चाबल  गेहूं  प्रादि  सामान  भ्रायेगा

 उसको  रखने  से  लिये  जो  बोरे  सरकार  इस  साल
 खरीदेगी  क्या  यह  बात  सही  है  कि  कुल  सरकारी
 आवश्यकता  l  लाख  25  हजार  बेल्स  है  भ्रौर

 उसमें  से  इस  वक्‍त  मिलों  के  पास  56  हज़ार  वेल्स
 का  स्टाक  पड़ा  न]  है  जो  उन्होंने  बेनामी  रखा

 है  ?  पहले  तो  इनका  सुभा  था  कि  निर-नियंत्रित
 किया  जासगा  और  कंट्रोल  का  जो  दो  सौ  रुपया
 दाम  हैं  वह  ढाई  सौ  हो  जायगा  श्रौर  उस  पर

 यह  खरीदेंगे  जिका  नतीजा  यह  होता  कि  |

 करोड़  87  लाख  का  घाटा  सरकार  को  होता।

 परन्तु  मैंने  उस  में  हस्तक्षेप  करके  डी-कन्ट्रोल  का

 मामला  रुकवा  दिया  है।  लेकिन  क्‍या  मन्त्री

 महोदय  दो  प्रहनों  का  जबाब  देंगे  जिस  की  सूचना
 वित्त  मंत्री  जी  को  मैंने  एक  पत्र  के  द्वारा  दी

 है  ।  उस  में  से  मैं  केवल  दो  प्रश्न  पढ़ता  हूँ  ताकि
 समय  बचे  :

 Why  the  Government  should  not  re-
 quisition  the  mill  stocks  including  that
 held  Bainami  ?

 Why  the  Government  should  not  ask  the
 mills  to  manufacture  wheat  mill  bags  and
 supply  to  the  Government  at  controlled
 price  when  thay  were  already  manufactur-
 ing  it  price  to  the  price  fixed  by  the  Govern-
 ment  ?

 तो  इस  का  मैं  खुलासा  चाहता  हूँ  t  las
 87  लाख  का  घाटा  होगा  इस  लिये  मन्त्री  महोदय
 मेरे  दोनों  प्रश्नों  का  खुलासा  करें।

 एस  के  साथ  इन्डो  नेपाल  के  बारे  में  मेने
 कितने  पत्र  लिखे  ।  जनवरी  का  पत्र  है,  3  जन-
 बरी  का  पत्र  है।  मैं  फिर  इस  बात  को  दोहराता
 कि  प्रधान  मन्त्री  ने  मुझको  एक  पत्र  द्वरा  ध्रादवा-
 सन  दिया  था  कि  व्यापार  मन्त्रालय  से  प्रापको
 जबाव  आयेगा  -  प्रधान  मन्त्री  के  उवाइट  सेक्रे-
 टरी  ने  मुझसे  जवानी  कहा  था  कि  स्मरणा-पत्र
 देने  को  जरूरत  नहीं,  पत्र  का  रहा  है।  लेकिन
 उस  के  बाद  तीन  स्मरणा-पत्र  आ  चुके  है  और
 झभी  तक  मरी  दांकापों  का  कोई  खुलासा  नहीं
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 हो  रहा  है  8  नवम्बर  को  जो  करार  हुआ  था
 उस  करार  के  अनुसार  90  लाख  रुपये  का  सिम्थे-
 टिक  फंक्रिक  द्ाने  वाला  था  न्ौर  30  लाख  का
 स्टेनलेस  स्टील  का  सामान  पाने  वाला  था  |
 नेपाल  का  उत्पादन  सिन्थेटिक  का  जितना
 माल  करार के  प्रनुसार  झाने  वाला  था  उससे
 तीन  गुना  ज्यादा  हो  गया  है  यह  चोरी  से  सारा
 माल  झा  रहा  है  1  इन  का  वस्टम  पश्रार्डिनेंस  भाने
 वाला  है  |  इसलिये  विस्तार  में  इस  वक्त  बात
 नहीं  करू गा  ।  लेकिन  मेरे  पत्रों  का  न  तो  जवाब
 भ्रा  रहा  है  न  उस  के  बारे  में  कार्य  वाही  हो  रही
 है।  नेपाल  के  द्वारा  हमारा  जो  निर्यात  माल  है
 बहू  सारा  विदेशों  को  जा  रहा  है  शौर  हमको
 विदेशी  मुद्रा  नहीं  मिल  रही  है।  देश  चौपट  हो
 रहा  हैं  भौर  इन  का  भूत  पूर्व  व्यापार  मन्त्रालय
 तथा  बतंमान  विदेश  व्यापार  मन्त्रालय  सो  रहा
 है,  गहरी  निद्रा  में,  कु  भकर्ण  की  नींद  में  पढ़ा
 हुप्रा  है

 दूसरी  मांग  के  बारे  में  मुझे  यह  कहना
 है  जो  कि  फाइनेन्स  मन्त्रालय  की  मांग  है।
 इनकी  पुस्तक  में  कहा  गया  है

 To  streamline  and  Improve  the  working
 of  the  Central  Board  of  Excise  und  Cus-
 toms  and  the  Central  Board  of  Direct
 Taxcs,  certain  new  posts,  the  detalls  of
 which  are  given  in  the  Annexure,  were
 created  and  filled  up  during  the  current
 year.

 To  improve  the  working  of  the  Central
 Board  of  Excise  and  Customs.

 इन  के  कार्य:  में  सुधार  लाने  के  लिये  पह
 प्रधिक  खर्चा  कर  रहें  हैं  लकिन  इन  का  कार्य

 सुधरने  के  बजाय  खराब  होता  जा  रहा  है।  भाज
 मैं  पूरी  ताकत  के  साथ  श्रीर  सबूत  के  प्राधार
 पर  दो  बातें  कहना  बाहता  हैं  1  यह
 l966  की  बात  है।  बड़  कम्पनी  के  बारे  में
 कस्टम  प्रधिकारी  ने  फँसला  दिया  कि
 उनको  जबरदस्त  जुर्माना  देना  पड़ेगा  ।
 एक  करोड़  30-40  लाख  तक  का  मामला  था।

 _उस  के  ae  wha  में  यह  लोग  गय  |  मैंने  प्रधान
 मन्त्री  को  नवम्बर  l966  में  चिट्ट्री  लिखों  कि
 मर  पास  बहुत  सबूत  है  कि  उस  प्रपील  में  सेट्रल
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 [श्री  मधु  लिमये]
 बोड  के  प्रधिकारियों  को  वर्ड  कम्पनी  के  द्वारा
 खरीदा  गया  है  श्रौर  अपील  का  फंसला  क्‍या  होगा
 बहू  मैं  श्रभी  से  6  सहीने  पहल  से  बतला  रहा  हूँ  1

 बहू  6  महीने  पहले  मैं  ने  प्रधान  मन्त्री  को  बतला
 दिया  था.।

 जब  नये  चुनाव  हो  गये  श्र  नये  वित्त  मंत्री
 श्री  मोरारजी  देसाई  दाये  उसके  24  घंटे  पहले  इस
 झपील  का  फंसला  हुमा ।  मैंने  कहा  था  कि  एक
 करोड़  रुपया  माफ  होगा  लेकिन  |  करोड़  ४0
 लाख  रुपया  माफ  किया  गया  in  श्री  मोरारजी
 देसाई  से  मेरी  बातचीत  हुई  ।  सभी  प्रमुख
 पालियामेंट  के  सदस्यों  से  हस्ताक्षर  करा  कर,
 कांग्रेस  कार्यकारिणी  के  सदस्य  भी  उसमें  थे,  उन
 सभी  ने  मेरे  उस  मंमोरंडम  पर  हस्ताक्षर
 किये  शौर  हम  सब  लोग  मोरारजी  भाई  से  उसे
 लेकर  मिले  7  उस  दिन  स्व०  श्री  अनन्‍्नादुराय
 यहां  भाये  हुये  थे  और  उनके  स्वागत  में  मद्रास

 हाउस  में  एक  समारोह  का  आयोजन  हुया  था।
 उस  समय  मोरारजी  भाई  ने  कहा  कि  मै  तुम्हारे
 ममोरेंडम  के  प्राधार  पर  इत  सम्बन्ध  में  श्राव-
 देयक  जांच  पड़ताल  करूगा  श्रौर  श्रगर  उन
 प्रधिकारियों  को  मैं  दोषी  पाऊंगा  तो  संट्रल  बो
 के  एक,  एक  प्रधिकारी  को  मैं  निकाल  दूगा।
 यह  मोरारजी  भाई  के  शब्द  थे  ...

 भ्री  प्र  मचन्द  वर्मा  (हमीरपुर):  मोरारजी
 देसाई  से  यह  कहां  कहा  था  कि  वह  एक,  एक
 जिम्मेदार  अधिकारी  को  निकाल  देंगे  ?

 भरी  सु  लिमये :  श्री  मोरारजी  देसाई  ने
 कहा  था।

 भी  प्रेमचन्द  वर्मा  :  जो  उनका  स्टेटमेंट  है
 वह  मेरे  पास  है  भौर  इस  बार  में  मैं  माननीय
 सदस्य  से  ज्यादा  जानता  हूँ  (व्यवधान)

 थो  मधु  लिमये  :  यह  हल्ला  झाप  लोग  बयों
 कर  रहे  हैं  मोरारजी  भाई  को  खण्डन  करना  होगा
 तो  बह  करेंगे  बात  मोरारजी  भाई  झौर  मेरे
 बोच  में  हुई  थी  यह  बेचार  बीच  में  क्‍यों  भ्रडंगा
 डाल  रहे  हैं  ?
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 श्री  प्रम  चन्द  वर्मा  :  वहां  जलसे  में  ों
 उनकी  स्पीच  हुई  है  वह  मेरे  पास  है।

 श्री  मधु  लिमये  :  जल्से  में  नहीं,  मुझ  से
 उन्होंने  यह  कहा  था।

 उसके  बाद  वह  कम्पनी  सुप्रीम  कोर्ट  में  गई
 सुप्रीम  कोर्ट  के  बारे  में  मुझे  कुछ  नहीं  कहना  है।
 वह  जो  चाहें  श्रपना  फैसला  करें  लेकिन  सरकारी
 स्तर  पर  यह  कार्यवाही  कर  सकते  हैं  श्री  आनंद
 बौर  दूसरे  जो  सदस्य  हैं  बिलकुल  भ्रष्ट  लोग
 हैं।  6  महीने  पहले  इनके  बारें  में  मैंने  जो  भविष्य
 वाशियां  की  थी  वह  सब  सही  निकली  हैं।
 ग्रभी  तक  कोई  कार्यवाही  नहीं  हुई  है

 8.9  hrs,

 (Shri  Bhandare  in  the  Chair]

 दूसरी  बात  मुझे;  इस  सेंट्रल  बोर्ड  के  बारे  में
 यह  कहनी  है  कि  वी  ग्रो ए  सी  वाले  एक  हवाई
 जहाज  से  स्मगलिंग  के  लिए,  तस्कर  व्यापार  के

 लिए  सोना  ले  जाते  रहे  थे  7  सोने  को  पकड़ा
 गया  ब्रौर  हवाई  जहाज  को  भी  रोके  रखा।
 कस्टम  अफसर  ने  जुर्माना  किया  ।  सोने  को  जब्त
 कर  लिया,  ऐयरक्राफ्ट  को  जब्त  कर  लिया।  में
 ने  इस  सदन  के  सामने  सावित  किया  है  कि  वी
 ग्रो  ए  सो  के  मंनुएल  में  अधिकारिक  ढंग  से  इस
 तरीके  की  धारा  थी  जिसमें  हिन्दुस्तान  के  कानूनों
 को  तोड़कर  किसी  तरह  सोना  तस्कर  व्यापार
 के  लिए  ले  जाना  चाहिये  यह  बतलाया  गया  था।
 जैसा  मैंने  कहा  उसके  बारे  में  मेनुप्नल  में  एक
 प्राविजन  है  शौर  यह  मैंने  पढ़कर  सुनाया  है  उस
 केस  में  जुर्माना  होता  है,  एयरक्राफ्ट  जब्त  किया
 जाता  है,  सोना  जठ्त  किया  जाता  है  लेकिन  फिर
 सैट्रल  बोर्ड  के  लोगों  के ऊपर  दवाव  शाया  ।  यह
 अगस्त  968  की  बात  है,  मैंने  प्रधान  मन्त्री  को
 पत्र  लिखा  और  बतलाया  कि  वर्ड  कम्पनी  के
 बारे  में  जो  हुमा  वही  उसमें  भी  होने  वाला  है  ?
 मैं  न ेकहा  था  कि  मैं  श्राजही  भविष्यवाणी  हँ
 यह  ग्रानन्द  औ्रौर  दूसरे  जो  अ्रष्ट  प्रधिकारी  हैं
 यह  फिर  रो  वी  झ्रो  ए  सी  के  बारे  में  वी  करेंगे
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 जो  कि  इन्होंने  वर्ड  कम्पनी  के  बारे  में  किया
 था।

 श्रब  पता  चला  रहा  है  कि  वी  श्रो  ए  सी  के

 केस  में  सेंट्रल  बोर्ड  के  लोगों  ने  'रिएवत  लेकर

 पैसा  खाकर,  श्र  ग्रेजों  के  दवाव  में  भ्रा  कर  यह
 सोना  माफ  कर  दिया  |  विमान  वापस  कर  दिया

 है  ।  वो  श्रो  ए  सी  की  मंगजीन  में  हिन्दुस्तान  के
 बारे  में  कैसे  काटन  श्राते  हैं  यह  देखिये  ।  यहाँ

 हिन्दुस्तान  के  पुलिस  प्रधिकारी  से  प्रग्रेज  पुलिस
 प्रधिकारी  कहता  है  ब्यंग  में  कि  :

 “Look,  mate  nickin  my  gin’s  one
 thing,  but  half  a  million  quids’  werth  of
 gold's  a  bit  bloody  ambitious  even  for
 you,  isn’t  it,”

 यह  जानते  हैं  कि  द्रग्रेज  चल  गये,  लेकिन

 श्राज  भी  वित्त  मन्त्रालय  के  ऊपर,  सैंट्रल  बोर  के

 ऊपर  ग्रधिकार  प्रधान  मम्त्री  श्रौर  वित्त  मन्त्री
 का  नहीं  चलता  है,  भारत  में  जो  प्रग्रेज  हाई
 कमिदनर  हैं,  बो  श्रो  ए  सी  है,  उन  लोगों  का

 झ्रधिकार  चलता  है।  इतने  श्राप  के  प्रधिकारी
 निकम्मे  हो  गये  हैं।  मैंने  कहा  कि  बी  भ्रो  ए  सी
 का  चार्टर  रह  करो,  लेकिन  श्राप  की  हिम्मत  नहीं

 हुई  |  खिलली  उड़ा  रहे  हैं  वह  भ्रापकी  ।

 मेरा  भ्रन्तिम  मुद्दा  जिस  मन्त्रालय  के  बारे

 है  वह  ट्रांसपोर्ट  भौर  शिपिंग  मन्त्रालय  है।  इस
 में  लिखा  है  कि  :

 “Increased  expenditure
 telegrams  and  telephones.

 on  Telex,

 The  working  of  the  chartering  organi-
 zation  of  the  Ministry  of  Trausport
 and  Shipping  requires  extensive  use  of
 telex,  foreign  telegrams  and  tclephones
 for  contacting  foreign  countries  for
 chartering  ships.”
 शिपिंग  विभाग  प्रधिक  ख  के  लिये  पैसा

 मांग  रहा  है,  लेकिन  कोई  सावधानी  द्रौर  जाग-
 रूकता  नहीं  दिखा  रहा  है।  हिन्दुस्तान  'में  जो

 ब्रोक्से  हैं,  जो  शिपिंग  एजेन्ट्स  है  उन  का  करार

 हुभा  करता  है  विदेशी  कझ्षिपिंग  एजेन्ट्स  से  श्रौर

 ब्ोकस  से  भौर  उस  में  तय  हुप्रा  है  कि  उन  को
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 ari.25  परसेट  कमीशन  मिलता  है  उसका
 बटवारा  होगा  ।  प्राधा  विदेशों  लोग  रख
 लेते  हैं  श्रौर  भ्राधा  कमीशन  हम  लोगों  को  मिल
 जाता  है  |  इस  के  बारे  में  नियम  है  रिजयं  बैंक
 ध्रौर  वित्त  मन्त्रालय  के  कि  भारत  का  जो  Yo
 परसंट  कमीशन  है  वह  पुरा  मिलना  चाहिए  शौर
 विदेशी  मुद्रा  के  रूप  में  मिलना  चाहिये  ।  हस  के
 बारे  में  कया  चल  रहा  है  द्रीर  श्री  रघुरामैया
 का  मन्त्रालय  क्या  करता  है।  बसे  तो  सभी
 शिपिंग  एजेन्ट्स  शौर  ब्रोकसं  बईमानी  कर  रहें
 हैं,  लेकिन  एक  सबूत  मैने  पकड़ा  है,  वह  दस्ता-
 वेज  मैं  रखना  चाहना ह  इस  में  इस्टरनेशनल
 चार्टरिंग  सविस  इन्कोरपों  ae  नाम  की  कम्पनों
 भारत  की  एक  कम्पनी  को  लिखती  है  कि  :
 Mr.  Kamath,

 Please  note  an  agreement  was  made
 with  Mr.  Vasant  and  Naresh  Kotak  so
 that  Jairam  Dass  only  receive  40°,  instead
 of  50%  Please  contact  them  for  confiden-
 tial  details.

 Sd.  (M.  I.  De  Luca  Jr)

 जब  कानून  है  कि  प्राधा  मिलना  चाहिये
 प्रौर  विदेशी  मुद्रा  में  मिलना  चाहिये  तो  यह
 विदेशी  कम्पनी  कैसे  लिखती  है  कि  कोई  हम
 लोगों  में  समझौता  हुम्रा  है,  इस  लिये  l0  परसँट
 वहीं  रहेगा  ?

 भरी  जाज  फरनेम्डीज  (बम्बई-दक्षिगा)  :
 इसे  सभा  पटल  पर  रखा  जाये  |

 थी  नू  लिमये  :  यह  दस्तावेज  है,  इसको
 रखने  के  लिए  मैं  तंयार  हूँ।

 तेजा  का  मामला  झ्ाापकों  मालूम  है।  तेजा
 के  समय  जो  बड़े  पमाने  पर  हुआ  करीब  करीब
 वही  श्राज  ब्रोकर्स  जौर  क्षिपिग  एजन्ड्स  के  सभी
 लोग  कर  रहे  है।  जिस  कम्पनी  का  में  उल्लेख
 कर  रहा  है  उसका  4  करोड़  रुपये  का  धन्धा  है
 मैं  न ेएक  उदाहरण  पकड़ा  है।  0  प्रतिशत
 यह  रख  लेते  हैं  1  कया  मतलब  ह््प्रा  ?  4  करोड़
 रुपये  पर  20  प्रतिशत  प्रर्थात्‌  80  लाख  रुपये  का
 चाटा  हमें  बिदेक्षी  मुद्रा  का  हो  पहा है  मैं  तो
 प्रापवी  मदद  करना  चाहता  2  ताकि  इस  देश
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 [भी  मधु  लिमये]
 का  निर्यात  ब्यापार  बढ़ें,  विदेशी  मुद्रा  बढ़े
 झौर  चौधरी  साहब  मानेंगे  कि  श्रगर
 वित्त  मन्त्रालय  को  गरीब  किसान  के

 ऊपर  लगान  बढ़ाने  शौर  फटिलाइजर  पर  ड्यूटी
 शौर  पम्पिग  सेट  पर  उत्पादन  शुल्क  लगाने  के
 लिये  मजबूर  नही  होना  है  तो  इसके  लिए  श्राव-
 ष्यक  है  कि  इस  तरह  की  विदेशी  मुद्रा  की  चोरी
 श्रौर  करों  की  चोरी  की  रोका  जाय

 श्री  विभूति  मिश्र  (  मोतीहारी  ):  सभापति

 महोदय,  श्री  लिमये  जी  ने  जो  नेपाल  के  सम्बन्ध

 में  कहा  बिलकुल  सही  कहा  ।  नेपाल  से  हमारे
 यहां  स्टेनलस  स्टील  के  वरतन  प्राते  हैं,  रीलें
 श्राती  हैं,  ट्रान्सिस्टर  प्राते  हैं,  घड़िया  भ्राती  हैं,
 कपड़े  बाते  हैं,  नाइलोन  के  कपड़े  श्राते  हैं  ऊनी

 कपड़े  आते  हैं,  फाउन्टेनपेन  श्राते  हैं  -  हमारे  यहां
 से  लोहा  चोरी  से  जाता  है,  दालें  जाती  हैं  बैटरी
 जाती  है,  मिट्टी  का  तेल  जाता  है,  कड़वा  तेल
 जाता  है,  टायर  जाते  हैं,  ट्यूब  जाती  हैं।  इस
 तरह  की  बहुत  सी  चीजें  जाती  हैं  1  जो  व्यापार

 'कानूनन  होना  चाहिये,  वह  कानूबन  व्यापार  नहीं
 हो  रहा  है  |  भ्रभी  ग्रखबारी  में  निकलता  था  कि

 मुजफ्फरपुर  में  कुछ  सामान  पकड़ा  गया  है।  श्रौर
 भी  बहुत  सा  सामान  कई  बार  पकड़ा  जाता

 है।  उधर  से  गांजा  भाता  हैं  भ्रीर  वह
 बम्बई  तक  चला  जाता  है  ये  रीलें
 जो  दाती  है  वह  बम्नई  चली  जाती  हैं
 seeeteeee  (  घंटी  बजी  )  जब  उधर
 से  मंम्बर  बोलते  है  तो  श्राप  घण्टी  नहीं  बजाते  हैं
 शौर  हमको  दो  मिनट  के  लिए  भी  बोलने  नहीं
 देते  हैं।  मैं  यहां  20  साल  से  मेंम्बर  हैँ  ;  जितना
 समय  आपने  उनको  दिया  हैं,  उतना  हमें  भी  देना

 चाहिए  1  चेयर  पर  बेठ  कर  प्राप  हमारे  साथ
 झ्रन्याय  करते  हैं  हमें  कह  लेने  दीजिये

 समापति  महोदय  :  जिन्होंने  नोटिस  दिया

 है,  उन्हीं  को  बोलने  दिया  जा  रहा  है  भौर  उन्हीं
 को  बोलने  का  भ्रधिकार  है।

 थ्मो  विभूति  भिक्र  :  या  तो  भाप  नोटिस  के
 प्राधार  पर  बले  या  फिर  इस  प्राधार  पर  चले
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 कि  आपको  शाई  को  कंच  किया  जाए  |  झगर
 नोटिस  के  श्राघार  पर  चलना  है  तो  श्राखें  बन्द
 कर  लीजिये  ।  कोई  कानून  तो  यहां  होना
 चाहिये  |

 हमारी  सरकार  को  ध्यान  देना  चाहिए  कि
 नेपाल  से  वदुत  सा  व्यापार  जो  गेर  वाजिव
 तरीके  से  हो  रहा  है,  वह  बन्द  हो।  उधर  से
 स्टेनलैस  स्टील  जब  चोरी  छिपे  श्रा  जाता  है  तो
 इसका  नतीजा  यह  होता  है  कि  जो  यहां  बनता
 है  प्रौर  उसका  जो  व्यापार  होता  है  वह  कम  हो
 जाता  है।  श्रौर  यहां  का  बना  हुमा  महंगा  पड़
 रहा  है।  नेपाल  से  जो  श्राता है  वह  सस्ता
 पडता  है।  इस  कारण  से  भ्रापका  जो
 व्यापार  हैं  वह  ठप्प  हो  रहा  है,  चौपट  हो
 रहा  है।  इसलिये  यह  जरूरी  है  कि  नेपाल  के
 साथ  प्रापने  जो समझौता  किया  है  उसके  साथ
 साथ  ाप  नेपाल  बोडर  पर  कडाई  बरतें  |

 श्री  लिमय  ने  जो  कहा  है  वह  देश  भक्ति  की
 भावना  से  प्ररित  हो  कर  कहा  है  देश  भक्ति  की
 बात  उन्होंने  बताई  है।  सरकार  को  उधर
 ध्यान  देना  चाटिये  ।  यह  कोई  पार्टी  का  सवाल
 नही  है  |  यह  देश  का  सवाल  है।  जहां  देश  का
 सवाल  हो,  सरकार  को  उस  श्रोर  पूरा
 ध्यान  देना  चाहिये।  अगर  सरकार  ने  उधर
 ध्यान  नहीं  दिया  तो  इस  देश  का  ध्यापार  चौपट
 हो  जायगा  t

 SHRI  RANGA  (Srikakulam)  :  We
 are  talking  about  the  additional  provisions
 and  funds  for  the  Commerce  Ministry.
 My  complaint  is  that  this  Ministry  is  not
 discharging  its  duty  in  regard  to  promotion
 of  exports.  The  bon.  Minister  must  have
 received  representations  from  tobacco  gro-
 wers  not  only  in  Guntur  in  Andhra  but  also
 from  Gujarat  and  Mysore.  They  are  hav-
 ing  a  very  bad  time  now.  For  a  long  time
 too,  year  after  year,  this  trouble  comes
 upon  them.  They  do  not  find  market.
 Sometime  back  we  were  told  that  Soviet
 Russia  and  other  countries  would  take
 large  quantities  of  tobacco  from  us  and
 salve  our  trouble  but  their  ordcrs  also
 bud  been  slackening  during  tbis  year.  There
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 are  two  great  monopoly  buyers.  One  is
 the  ILTD  from  Western  Europe  and
 England.  The  other  is  from  the  totalita-
 rion  cOuntrics  headed  by  Soviet  Russia.
 They  have  their  own  methods  of  monopoly
 purchases.  We  thought  that  they  would
 buy  through  the  STC  but  they  went  far
 beyond  that.  They  made  our  people
 compete  witb  cre  another  in  order  that
 the  prices  quoted  may  be  even  uneconomi-
 cal.  What  do  the  Government  propose  tO
 do  to  help  them  ?  Every  year  they  go  on
 making  pilgrimages.  Lust  year  l  wrote  @
 letter  to  the  Commerc  Ministry  in  Decem-
 ber.  When  did  I  get  a  reply  ?  Rightly,  many
 friends  complain  about  Government's
 delays.  I  am  supposed  to  be  holding  an
 important  position  io  this  House.  Still
 they  have  tcken  ncre  than  three  months
 to  reply.  I  wrote  :buut  the  need  for  the
 Commerce  Ministry  to  take  expeditious
 steps  to  push  up  ite  sales  and  export  of
 tobacco  I  have  been  making  3  constructive
 suggestion  that  they  should  utilise  the
 State  Trading  Corporation  as  well  as  the
 Reserve  Bank  of  India  and  the  Warehous-
 ing  Corporation  and  all  the  other  authori-
 ties  that  they  have  brought  foto  existence
 in  order  to  ensure’  that  all  these  stocks
 which  have  been  built  up  and  hoarded  up
 should  be  taken  over  and,  as  a_  collateral
 security  against  them,  credit  should  be
 advanced  to  the  merchants  as  well  as  the
 kisans  to  the  tune  of  at  least  50  per  cent
 of  the  estimated  sale  value  aad,  if  possible,
 75  per  cen  Of  the  sale  value,  so  that  the
 growers  as  well  as  the  merchants  will  not
 be  put  to  trouble  and  will  not  suffer  so
 much  as  they  have  been  suffering  till  now,
 for  want  of  credit,  for  want  of  eworking
 capital,  for  the  next  crops.  Inthere  mean-
 while,  these  stocks  would  be  The  and  they
 need  not  be  wasted  at  all.  for  ihe  Govern-
 ment  can  te  searchinr,  for  the  market.
 Uvfortunately,  howe  been  verus,  the  Com-
 merce  Ministry  hes  Theyvgy,  very  remiss

 in  this  directinonorder  to  say  [they  want
 more  money  world.  Is  isend  their  people
 round  theb  at  they  go  rout  for  joy-ride  ?  I
 ake  it  wtork  in  order  to  get  into  touch  with
 goodvarious  people  who  are  interested  in
 thee  purchase  of  our  raw  material  from
 here  and  also  the  manufactured  goods,
 Recently,  they  have  been  paying  some
 attention  to  the  export  of  raw  and  manu-
 factured  goods,  but  what  about  the  earlier
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 customary  exports  that  we  were  having  ?  I
 want  the  Government  to  give  special
 consideration  in  regard  to  this  matter  and
 see  to  it  that  they  take  it  up  as  one  of  their
 most  important,  principal  functions  to  push
 up  the  exports  of  tobacco,  ensure  earlier  ex-
 ports  also  and  see  to  it  that  the  markets
 that  are  available  are  always  assured  for
 the  tobacco  growers,  and  they  are  given  the
 necessary  accommodation  from  the  Reserve
 Bank,  from  the  State  Banks  aod  other
 banks  800  in  that  way  they  come  to  the
 rescue  of  these  people.

 Thank  you.

 Shri  Kanwar  Lal  Gupta  rose-

 MR.  CHAIRMAN:  0706,  order.  I
 may  read  the  following  for  the  benefit  of
 the  hon.  Member  and  for  the  benefit  of  the
 House  3

 “The  Speaker  may,  in  order  to  avoid
 repetition  of  debate,  require  members
 desiring  to  take  part  in  discussion  on
 an  Appropriation  Bill  to  give  advance
 intimation  of  the  specific  points  they
 intead  to  raise,  and  he  may  withhold
 permission  for  raising  such  of  the  points
 as  in  his  opinion  appear  to  be  _repoeti-
 tions  of  ‘the  matier  discussed  on  &
 demand  for  grant  or  as  may  not  be  of
 sufficient  public  importance.”

 Several  Hon.  Members  rose-

 MR.  CHAIRMAN  :  Please  take  your
 seats  first.  I  can  appreciate  your  anxiety.
 But  then,  why  is  it  that  when  they  wanted
 to  speak,  as  Shri  Madhu  Limaye  has  dose,
 they  did  not  give  notice  ?

 SHRI  RANGA  I,  as  the  Leader  of
 a  party  in  Opposition  gave  enougb  notice
 and  I  gave  ह ह  to  the  Depuly-Speaker.

 MR.  CHAIRMAN  i  I  quite  appreciate
 your  position  as  the  Leader  of  the  Opposi-
 tion,  but  can  he  persuade  me  to  go  against
 this  rule  ?  (Interruption).

 भी  कंबर  लाल  गुप्त  (  दिलली  सदर  )  :
 समापति  महोदय,  इसमें  एक्सटनेल  ऐफेयर्ज
 मिनिस्ट्री  के  लिये  प्रतिरिक्त  ग्रांट,  मांगी  गई  है  ?

 समापति  महोदण  :  कौन  सी  डिमान्ड  है  ?
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 श्री  कंबर  लाल  गुप्त:  मैं  नम्बर  बता
 सकता  हूँ  |  --मैं  समझता  हैँ  कि  नम्बर  की

 कोई  जरूरत  नहीं  है  मेरा  कहना  यह  है  कि
 दूसरे  देशों  में  हमारे  जो  एम्बैसडर्ज  द्रौर  हाई
 कमियनज  हैं,  उन्हें  दुनिया  के  सामने  इस  देश  की
 जो  तस्वीर  रखती  चाहिए,  वे  लोग  वह  तस्वीर
 नहीं  रख  रहे  हैं  -  वे  समभते  हैं  कि  उनका  काम
 सिफ॑  यही  है  कि  दावतों  में  टोस्ट  प्रोपोज  कर
 दें  a  इसके  लावा  हम  यह  भी  देखते  हैं  #ि  जो
 लोग  दूसरे  देशों  में  तीत  चार  साल  रहते  हैं,  वे
 उस  प्ररसे  में  इम्पोटिड  चीजें  इकट्ठी  करते

 रहते  हैं  भौर  हिन्दुस्तान  वापस  श्राते  वक्‍त  उन्हें
 ग्रपने  साथ  ले  ऑ्राते  हैं  7  इन  दो  कामों  के  ग्लावा

 कोई  तीमरा  काम  वे  नहीं  करते  हैं  t

 मुझे  दो  बातों  के  बारे  में  मालूमात  हुई
 मैं  चाहता  हूँ  कि  मंत्री  महोदय  उन  का  जबाव
 दें1  एक  सज्जन  को  सराकर  ने  यु०  एन०  श्रो०
 में  भेजा  था।  श्राज  वह  करीब  सात  आठ  महीनों
 से  वहां  है।  मैं  ने  सुना  कि  वह  सज्जन  धर्म  तेजा
 से  मिलने  के  लिए  कोस्टारीका  भी  गये  थे।
 वह  धर्म  तेजा  को  मिलने  बयों  गये,  किसने  भेजा,
 धापा  सरकार  ने  भेजा  या  खुद  गये,  यह  एक
 काफी  टाक  प्राफ  दी  टाउन  है।  में  चाहताहूँ  कि
 इस  के  बारे  में  जो  फैक्ट्स  हैं  उनका  पता  लगाया
 जाय  शौर  धमंतेजा  का  बया  हेग्मा  यह  भीम
 जानना  चाहता  हूँ  t

 दूसरे,  क्या  यह  सही  है  कि  एक  एम्बैसेडर
 जो  रिटायर  फौजी  क्‍प्रफसर  हैं  उन्होंने  प्राप  से  यह
 परमीक्षन  मांगी  है  कि  बहू  जहां  एम्बंसेडर  है
 वहां  की  एक  लड़की  से  जो  24  साल  की  है  उस
 से  शादी  करना  चाहते  हैं।  उस  के  लिये  उन्होंने
 परमीछन  मांगी  है|

 एक  माननीय  सदस्य  :  उस  में  ग्रापको  क्‍या
 एतराज  है

 et  कंवर  लाल  गुप्त :.  यह  तो  सरकार  ने
 मना  कर  रखा  है।  इसीलिए  परमीशन  की
 जरूरत  है  ...  (व्यवधान)

 हसी  तरीके  से  एक  प्वडंट  भौर  मैं  कहना
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 चाहता  हूँ  जो  चौधरी  रणधीर  सिंह  जी  ने  कहां
 कि  जवानों  की  सुविधाएं  भौर  एलोवेंसेज  ज्यादा

 होने  चाहिएं  1  ब्भी  श्रफसरों  में  प्रौर  जवानों  में

 बहुत  भेद  है  |  जो  बार्डर  एरिया  में  लोग  रहते
 हैं  हमारे  सिपाही  और  जवान  शौर  दूसरें  झफसर
 उन  की  सुविधाओं  में बहत  फर्का  है,  खाने  में,
 एलावेंस  में,  फैमिली  एलावेंस  में  बच्चों  की  पढ़ाई
 में,  इन  में  दोनों  में  बहुत  ध्न्तर  है  मे  चाहता  हेँ
 कि  सरकार  इस  सम्बन्ध  में  जानकारी  करके  वह
 जो  भेद  है  दोनों  का  उसे  कम  से  कम  करे  ।

 ग्राखीरी  बात  कह  कर  में  समाप्त  करूगा।
 रिटायर्ड  मिलिटरी  परसोनेल्स  हमारे  देश  में

 बहत  ज्यादा  तादात  में  हैं  और  सरकार  ने  उनके
 रिहैविलिटेशन  की  जिम्मेदारी  ली  है  लेकिन  वह
 राज्य  सरकारों  पर  डाल  दी  है  ।  मुझे  यह  माजूम
 हप्रा  है  कि  उन  का  एक  एसोसिएशन  और
 यूनियन  भी  बना  हंग्रा  है।  श्रगर  सरकार  ने  ह!
 पर  कोई  फौरी  कदम  नहीं  उठाया  तो  इसके
 घातक  नतीजे  निकल  सकते  है  में  माँग  करू  गा
 कि  उन  के  रिहैबिलिटेशन  के  लिये  जो  लाखों
 की  तादात  में  है  एक  कमीशन  सरकार  भश्रप्वाइंट
 करें  जो  'राण्य  सरकारों  से  मिल  कर  के  श्रौर
 जिनने  पैसे  ऑ्ापके  पास  हैं  उनको  देखते  हुए  एक
 कान्क्रीट  द्रौर  स्पेसिफिक  स्टेप  उठाये  ताकि  यह
 जो  डिससेटिस्फैक्शन  है  यह  मिलिटरी  के  श्रंदर
 भी  न  घुस  जाब  क्यों  कि  श्रभी  तक  जो  हो  रहा
 है  वह  कुछ  भी  नहीं  हो  रहा  है  1  भाप  ने  राज्य
 सरकारों  पर  डाल  रखा  है।  राज्य  सरकारों  के
 पास  फंड्स  बहुत  थोड़े  हैं पौर  उनकी  क्वाली-
 फिकेशन  भी  उन  के  मुताबिक  नहीं  है।  जैसे
 सरकार  भी  गैलवे  में  या  डिफेंस  प्रोडक्शन  के
 कारखाने  में  उन  को  प्रेफरेंस  नहीं  देती।  तो
 मेरी  मांग  ह  है  कि  भ्राप  सरकारी  कारखानों
 में  उन  को  प्रेफरेंस  दें  भौर  इस  सम्धर्ध  में  उनके

 रिहैबिलिटेशन  के  लिए  एक  कमीछान  बैतायें  ।

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor):  Sir,  it  is  time  to  take  up  the
 half-hour  discussion.  The  agenda  says  it
 will  be  teken  up  at  6.30  or  as  soon  as  the
 preceding  items  are  disposed  of,  whichever
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 fs  earlier.  6.30  is  earlier.  Already  this
 has  been  postponed  once.

 MR.  CHAIRMAN:  IT  have  read  it.
 We  can  take  up  the  half-hour  discussion
 after  the  passing  of  this  Bill.

 sit  wy  लिमये  :  ग्रध्यक्ष  महोदय,  यह  जल्दी
 काम  नहीं  हो  पायेगा  |  जवाब  कल  शाए.  । कोई

 फर्क  नहीं  पड़ता  है  n  कोई  आसमान  नहीं  हटने
 वाला  है  1

 MR.  CHAIRMAN  :  The  hon.  minister.

 SHRI  P.  C.  SETH!  :  The  hon.  Mem-
 ber,  Shri  Madhu  Limaye,  has  raised  many
 points  during  the  course  of  this  debate.  As
 far  as  the  case  of  Bird  &  Company  is  con-
 cerned,  |  would  only  point  out  at  this
 stage  that  it  is  sub  judice.

 श्री  मधु  लिमये  :  न्यायालय  के  विचाराधीन

 सबजुडिस  क्‍या  है।  सरकारी  कार्यवाही  अफसर

 के.  खिलाफ  सवजुडिस  नहीं  है,  यह  मैं  पहले  हो

 कह  चुका  हूँ  कि  मामला  सुप्रीम  कोर्ट  में  गया  है,
 लेकिन  उसका  श्रौर  सरकारी  एक्शन  लेने  का

 कोई  सम्बन्ध  नहीं  ।

 SHRI  P.  C.  SETHI:  So,  we  will  not
 be  able  to  take  any  action  until  after  the
 the  receipt  of  the  judgment  of  the  Supreme
 Court.  Then,  as  far  as  BOAC  is  concerned,
 it  is  not  possible  for  me  to  spell  out  the
 full  details.

 क्रो  मघ  लिमये  :  कब  जवाब  देंगे,  कल
 दीजिये  t

 SHRI  P.  rom  SETHI:  There  is  a  short
 notice  question  with  regard  to  this.

 SHRI  MADHU  LIMAYE:  Are  you
 admitting  that  ?

 SHRI  P.  C.  SETHI:  Yes.  During  that
 short  notice  question  we  shall  be  able  to
 answer  this  particular  point.

 So  far  as  the  chartering  organisations
 are  concerned,  the  Delhi  brokers  are  not
 appointed  by  this  chartcring  organisation.
 They  are  appointed  by  the  foreign  brokers
 as  the  Iocal  representatives  and  whatever
 commission  accrues  to  them......

 298

 aft  ष  लिसये  :  विदेशी  मुद्रा  से  फारन-
 एक्सचेन्ज  से  आपका  सस्बन्ध  है  ।

 Bilt  4969

 SHRI  P.  C.  SETHI  :  Whatever  commi-
 ssion  is  given  to  them  {is  to  be  paid  by  the
 parties  conccined  and  the  chartering  organi-
 sation  does  aot  come  into  the  picture.  It  is
 in  view  of  this  agreement......

 eft  मध  लिसये  :  मेरा  सवाल  बिलकुल  दूसरा
 था-विदेशी  मुद्रा  भारत  में  भ्रानी  चाहिये  यह
 रिजवं  बेक  की  जिम्मेदारी  है,  इनकी  जि  म्मेटारी
 है,  शिपिंग  मन्त्राजय  की  जिम्मेदारी  है  ।  नोटिस
 देने  का  क्या  फायदा  है,  ये  तैयारी  करके  क्‍यों
 नहीं  आते  हैं  ।  मैं  चाहता  हैँ  कि  मेरे  सवाल  का
 जवाब  दिया  जाय  t  विदेक्षी  मुद्रा  की  जिम्मेदारी
 किस  की  है  श्रापकी  है  या  नहीं,  'रिजवं  बैक
 की  है  या  नहीं  ।

 भी  रताधीर  सिंह  (रोहतक)  यह  कौन  सा
 तरीका  है,  हसको  नहीं  मानेंगे  भ्रगर  हू  बोल
 सकता  है  तो  हम  डबल  जोर  से  बोलेगे...

 शी  मधु  लिमये  :  यह  बिलकुल  ठीक  तरीका
 है...  (व्यवधान)

 द
 श्री  रगाधोर  सिंह  :  हमें  सरमनाइज  मे

 की  जिये  ।  take  it  sertiously.

 श्री  मघ  लिमये :  हमें  एक-एक  मुद्  का
 जवाब  दिया  जाय  ।

 MR.  CHAIRMAN  ;  I  would  request
 the  hon.  Member  to  resume  his  seat.

 SHRI  RANDHIR  SINGH  :  Sir,  I
 take  it  seriously.  I  am  not  going  to  yield.

 MR.  CHAIRMAN
 Please.

 Take  your  seat

 SHRI  RANDHIR  SINGH  :
 Sir.  |  am  pot  taking  my  seat.

 हर  रोज  का  एक  मजाक  बन  गया  है।
 No,  no  (Interruption)

 No,  no,

 Mr.  CHAIRMAN  :  The  bon.  Minister
 is  answering.  Please  take  your  seat.  You
 have  not  raised  the  point  of  order.  Please
 take  your  seat  first.
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 श्री  रणधीर  सिह:  शराफत  से  इखलाक  से
 भलेमानसपन  से  बात  करे......

 SHRI  MADHU  LIMAYE:  -

 श्री  रणधीर  सिंह  :  what  is  this  ?  **

 यह  क्‍या  तरीका  है  ये  मिनिस्टर  को  फोई  बच्चा
 समभते  हैं  ह्म  इसको  बिलकुल  नहीं  मानेंगे

 श्री  मधु  लिये  :  में  श्राप  से जवाब  नहीं
 मांग  रहा  हूँ,  श्राप  क्‍यों  बोल  रहै  हैं  ?

 श्री  रणधोर  सिह  :  यह  कया  तरीका  है
 मास्टर  की  तरह  बर्ताव  कर  रहे  हैं

 Sir,  through  you  I  give  him  a  warning.
 He  should  behave.

 aft  ay  लिमये  :  कौन  वानिग  देता  है,  #%

 तुम्हारी  वानिंग  की  ।

 SHRI  RANDHIR  SINGH  :
 **

 श्री  मधु  लिमये  मैं  श्राप  ने  बात  नहीं  कर

 रहा  हूं,  मंत्री  से बात  कर  रहा  हूँ।

 श्री  रणधोर  सिह  ae What  is  this  ?
 .-.(ब्यवधान)

 SHRI  MADHU  LIMAYE:  7.

 थी  रखधीर  सिंह :  प्रगर  इस  तरह  ते
 बिहेव  किय।  ह 3

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor)  Sir,  ]  would  request  that  these
 words  may  be  expunged  from  the  record.

 SHRI  N.  K.  SOMANI  (Nagaur):
 Certain  words  have  been  used  which  are
 extremely  unparliamentary.  They  should
 not  have  been  used.  They  should  be
 expunged.  (Interruption.  You  =  should
 give  a  ruling.

 भी  मु  लिमये  :  इनके  बीच  में  पड़ने  की
 बया  जरूरत  थी

 झो  रखधोर  सिह ः  एक-एक  लाख  वोट  से
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 इन  लोगों  को  हरा  कर  दाये  हैं।  इन  की  जब
 नातें  जब्त  कराई  हैं  -  सारी  पार्टी  के  चार-पाँच
 मेम्बर  है,  कया  समभते  हैं  श्पने  श्रापको  ?

 MR  CHAIRMAN  ;  I  would  request
 the  hon.  Member  to  resume  his  seat.

 SHRI  RANDHIR  SINGH  What
 does  he  think  of  himself  ?  He  should  be
 have  properly.  Otherwise,  I  will  teach
 him  a  lesson.

 MR.  CHAIRMAN  :  If  you  do  not
 listen  to  me  and  if  there  is  no  order  Jn  the
 House,  I  willadjourn  the  House.

 SHRI  RANDHIR  SINGH  :  That  is
 all  r:ght.  But  he  should  beave.

 MR.  CHAIRMAN:  Therule  is  that
 if  at  alla  member  gives  notice......

 SHRI  RANDHIR  SINGH:  There  is
 a  limit  to  everything.

 MR.  CHAIRMAN:  Why  can’t  you
 listen  first,  if  you  are  not  a  aware  of  these
 tules  ?

 SHRI  RANDHIR  SINGH:  I  am  listen-
 ing.  But  our  patience  is  exhausted.

 MR.  CHAIRMAN  :  If  a  member  gives
 notice,  he  can  ask  the  Minister  concerned
 to  give  the  reply.

 SHRI  RANDHIR  SINGH  :  But  he
 must  behave.

 MR.  CHAIRMAN  :  Why  can  you  not
 listen  ?

 SHRI  RANDHIR  SINGH  If  you
 cannot  make  him  behave,  I  will  make  him
 behave.

 tt  मधु  _सिमये  :ये  भापके  साथ  हुज्जत
 क्‍यों  कर  रहे  हैं

 SERI  RANDHIR  SINGH:  oe

 भी  मु  लिमये :  देखिए  भ्राप  इनको
 निकाल  दीजिये  t

 77  Expunged  as  ordered  by  the  Chair,
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 SHRI  N.  K.SOMANI  :  Certain  bad
 words  have  been  used.  They  should  not  be
 allowed  to  remain  on  the  record.  What-
 ever  he  has  said  in  bis  heat  and  temper
 should  be  expunged.  It  is  certainly  very
 intermperate.

 क्रो  रामावमार  शास्त्री  (पटना):  यह  बर्दाश्त

 नहीं  होगा  ।  ऐसी  कोई  भी  बात  यहां  पर  नहीं
 कहनी  चाहिये  ।

 SHRI  RANDHIR  SINGH:  I  Will
 teach  him  a  lesson,  I  tell  you.

 श्री  कंवर  लाल  गुप्ता  :  अप  बाद  में  इसको
 देखकर  एक्सपंज  कर  दीजिए  |

 MR.  CHAIRMAN  :  We  shall  5९८८  the
 record  and  do  the  needfull.  Whatever  is
 to  be  expunged  will  be  expunged.

 att  रणघोर  सिहू  :  ये  मिनिस्टरों  को  गोली
 देने  में  अपनी  शान  समभते  हैं  ।**

 What  does  he  think  of  himself  ?  There
 is  a  limit.

 SHRI  P.  C.  SETHI:  Whatever  infor-
 mation  I  have  with  me  with  the  regard  to
 this  I  have  already  passed  on  tit)  if  the
 hon.  Member  has  in  his  mind  the  ‘etter
 which  he  has  recently  written,  perhaps  ;¢s-
 terday,  to  the  Prime  Minister  and  the
 Deputy  Prime  Minister,  that  letter  is  being
 looked  into.

 SHRI  RANDHIR  SINGH  :  Do  not
 reply  to  him.

 SHRI  N.  K.  SOMANI  What  is
 this  ?

 श्री  भधु  लिमये :.  ये  वर्दास्त  के  बाहर  जा

 रहे  हैं।  श्राप  इनको  सदत  से  निकाल  दीजिए

 SHRI  RANDHIR  SINGH:  Heis  a
 cheap  agitator.

 MR.  CHAIRMAN :  If  yon  do  not  keep
 quiet,  I  will  be  compelled  to  name  you.

 SHRI  SONAVANE  :
 to  bullying  tactics.

 They  are  taking

 SHRI  M.N.  REDDY  _  (Nizamabad)  :
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 On  a  point  of  order.  I  wantto  ask  you
 whether  all  these  unparliamentary  and  in-
 decorous  utterances  have  been  removed.

 MR.  CHAIRMAN  :  I  have  already
 observed  that  after  seeing  the  record,  the
 unparllamentary  words  will  be  expunged.
 You  have  not  heard  that  and  therefore  you
 have  raised  the  point  of  order.

 SHRI  P.C.  SETHI  :  Asfar  as  the
 B  twills  are  concerned,  the  DG  S&L,  who
 has  been  the  main  buyer  of  these  twills,  has
 not  gone  into  the  open  market  for  this  but
 is  purchasing  it  at  the  controlled  price.

 श्री  प्रकाश  बोर  शास्त्री  (हापुड़)  :  सभा:
 पति  महोदय,  श्राप  कोई  पमम्परा  तो  बनाइये
 या  इस  तरह  से  एक्सपंज  ही  करते  रहेंगे  ।

 (व्यवधान)  ...मेम्बसं  की  तो  जिम्नेदारी  है
 लेकिन  चेयर  की  जिम्मेदारी  सबसे  ल्यादा  है  ।
 में  पिछले  दस  वर्षों  से  इस  भदन  का  सदस्य  हूँ
 लेकिन  पालें बेंठ  का  जितना  स्तर  भ्रब  धीरे-धीरे
 गिरता  चला  जा  रहा  है  उसको  देख  कर  सारे
 लोग  हंसते  हैं  जो  कि  यहां  पर  देखने  के  लिए
 श्ाते  हैं  |  प्रापको  यहां  की  परम्पराप्नों  को
 सम्हालना  चाहिए।  यह  संससद  इस  देश  की
 सबसे  बड़ी  संस्था  है।  यहां  यदि  इस  तरह  से
 गाली-गलौज  होगा  तो  फिर  गांव  की  एक
 चौपाल  में  झ्ौर  इस  पालंमेंट  में  क्या  श्रन्तर
 रह  जायेगा  ?

 SHRI  CHENGALRAYA  NAIDU  ;  But
 this  has  to  be  observed  by  everybody.

 SHRI  DWAIPAYAN  SEN
 Shri  Madhu  Limaye  said  **

 श्री  मघ  लिमये  :  मुके  सस्त  एतराज  है
 fa  कुछ  नहीं  कहा,  मैंने  केवल  पही  कहा  था
 कि  मेरे  प्रदनों का  जवाब  दीजिए।  इसके
 झलावा  मैंने  एक  वाक्य  भी  नहीं  कहा  था।

 शी  कंबरलाल  गुप्त :.  प्रापको  क्यों  गुस्सा
 झा  गया  ?

 (Katwa)  :

 SHRI  DWAIPAYAN  SEN:  He
 started  that  thing......  Interruption)

 °°  =Expungcd  as  ordered  by  the  Chair,
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 MR.  CHAIRMAN  :  Every  Member
 §s  quite  capable.  Why  is  Shri  Gupta  plead-
 {ng  op  behalf  of  evevybody  ?  They  do  not
 require  his  help  or  anyone  else's  help.

 SHRI  P.C.  SETHI:  As  far  as  the
 question  of  Ind-Nepalese  Treaty  is  concer-
 ned,  the  Customs  (Amendment)  Bill  Is  com-
 {ng  up  and  we  shall  be  discussing  that
 point  thoroughly.  It  would  not  be  possi-
 ble  for  me  to  go  into  the  details  with  regard
 to  the  particular  point  raised  by  the  hon.
 Membpr.

 Jam  grateful  to  Professos  Ranga  and
 Shri  Kanwar  Lal  Gupta  for  giving  sugges-
 tions  which  would  certainly  receive  the
 utmot  consideration.

 at  सधु  लिसये  :  बी  ट्वील  बेग्ज  के  बारे
 में  जवाब  देना  चाहिए  कि  सरकार  रिक्वीजीशन
 करेगी  या  नहीं  ।  कन्द्रोल  दाम  से  श्राप  बोर
 रिक्वीजीशन  करेंगे  या  नहीं.  ,(व्यवधान)  .मैं
 व्यापार  मन्त्री  से  जवाव  चाहता  हैं  ।

 श्री  प्र०  Mo  सेठी  :  में  जवाब  दे  तुका  हूँ

 tt  सधु  लिसये  :  फूड  कारपों  रशन  कन्ट्राल
 दाम  से  भधिक  पर  खरीद  रहा  है,  तो  कया  प्राप

 कन्ट्रोल  दाम  से  रिक्वीजीषान  करेंगे  ?

 MR.  CHIRMAN:  He  is  answering.

 SHRI  P,C.  SETHI:  I  have  already
 answered.

 SHRI  MADHU  LIMAYE  :  Ido  not
 want  apn  answer  from  you.  |  want  an
 answer  from  the  Minister  of  Forcigo
 Trade.

 SHRI  P.  C.  SETHI:
 on  behalf  of  Government.

 lam  answering

 MR.  CHAIRMAN  :  Now,  the  question
 isa

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidated
 Fund  of  fadia  for  the  services  of  the
 financial  year  1968-69,  be  taken  into
 consideration.”

 The  motivn  was  aduped
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 MR.  CHAIRMAN  :  Now,  we  take  up
 the  clause-by-clause  consideration  of  the
 Bill.

 The  question  is  :
 “That  clauses  2  and  3,  the  Schedule,

 Clause  1,  the  Enacting  Formula
 and  the  Title  stand  part  of  the  Bill.”

 Th  motion  was  adopted
 Clauses  2  and  3,  the  Schedule,  Clause  1, the  Enacting  Formula  and  the  Tile  were

 added  to  the  Bill.
 SHRI  P.  C.  SETHI  :  I  move:

 “That  the  Bill  be  passed”
 MR.  CHAIRMAN

 is:
 The  question

 “That  the  BIll  be  passed”
 The  motion  adopted

 8.4I  brs.

 HALF-AN-HOUR  DISCUSSION
 Completion  of  Bokaro  Steel  Project

 SHRI  CHENGALRAYA  NAIDU  (Chi-
 ttoor):  Mr.  Chalrman,  Sir,  the  Bokaro
 Steel  Plant  which  is  being  set  up  with  the
 Russian  help  has  considerably  been  delayed.
 In  the  way  in  which  it  is  proceeding,  I  fear,
 it  will  be  delayed  by  at  least  two  to  three
 years.

 There  are  two  reasons  for  this  delay,  in
 my  opinion,  and  one  is  that  Russia  does
 not  want  India  should  develop  speedily  and
 the  other  is  that  they  want  to  put  continu-
 ous  pressure  on  India  so  that  India  may
 help  them  in  the  International  sphere
 and  also  act  according  to  their
 wishes,  Bothways,  they  have  succeeded.
 They  are  putting  pressure  on  every  matter
 and  also  indulging  in  our  internal  affairs
 too.

 As  the  House  is  aware,  the  Railway
 Wagons  Deal  witb  Russia  which  was
 considered  and  finalised  long  ago  is  still
 hanging  on.  May  I  ask  the  Minister  when
 it  will  be  completed  ?  About  six  months
 back,  thet  hen  Minister  said  that  there  was
 nine  months  delay.  Will  the  Minister  tell
 us  whether  at  least  within  these  9  months
 the  project  will  be  completed  or  whether
 be  will  come  forward  for  apother  six



 305  Rokaro  Steel

 months  or  one  year's  delay  ?  May!  also
 know  whether  the  Government  has  _recei-
 ved  a  firm  date  of  delivery  schedule  from
 the  Heavy  Engineering  Corporation  in
 respect  of  equipment  to  be  supplied  by
 them?  Isit  also  a  fact  that  the  Heavy

 Engneering  Corporation  has  agreed  to  supply
 99,000  tonnes  of  equipment  and  may  I
 know  whether  the  balance  equipment  which
 was  to  come  from  Russia  has  been  received?
 Is  it  not  a  fact  that  there  was  a  difference
 of  opinion  between  the  Heavy  Engineering
 Corporation  and  the  management  of  the
 Bokaro  Steel  Plant  Over  th:  price  to  be
 paid  for  the  equipmeent  and,  if  so,  what
 is  being  done  in  this  regard.  Why  did  not
 Government  intervene  earlier  so  that  the
 delay  in  this  regard  also  would  have  been
 settled  earlier  ?  I  want  to  know  whether
 this  delay  will  result  in  some  Joss  and,  if
 60,  to  what  extent.  May  |  also  know
 whether  it  is  a  fact  that  there  was  also
 some  delay  in  receipt  of  basic  components
 which  the  Heavy  Engineering  Corporation
 requised  were  to  be  obtained  from  Russia
 and  whether  the  delegation  of  the  Heavy
 Engineering  Corporation  visited  Russia  but
 could  not  reach  any  agreement  with  them
 and,  if  so,  what  has  the  Government  done
 in  this  regard  ?

 Is  it  50  8  fact  that  the  Managirg
 Director  has  refused  to  serve  for  another
 term  after  the  expiry  of  his  agreement  ?
 Now,  the  present  Secretary  in  the  Steel
 Ministry  is  looking  after  the  monagement.
 If  the  Secretary  of  the  Steel  Ministry  has
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 to  go  always  there  and  concentrate  his  atten-
 tion  at  the  Bokaro  Steel  Plant.  will  not  his
 work  in  the  Steel  Ministry  suffer  regarding
 other  items  ?  From  the  beginning  there
 has  been  so  much  of  delay  on  the  part  of
 Russians  also.  They  have  not  submitted
 the  entire  plans  of  the  project.  Instead  of
 sending  the  plans  every  now  and  then  for
 indigenous  manufacture,  they  could  have
 given  ull  these  plans  to  the  indigenous
 manufacturers  and  they  could  have  started
 maoufacturing  the  indigenous  items.  But
 what  happened  ?  All  the  plans  were
 dumped  on  3{st  March  last  year.  The
 Officials  have  taken  eight  months  to  sort  out
 the  plans  only.Aftere  ight  moths’  delay,  I  do
 not  know  whether  they  have  entrusted
 this  for  manufacture  ;  I  do  not  know  how
 long  it  will  be  delayed.  From  the  beginn-
 ing  the  Government  was  not  interested  in
 entrusting  the  work  10  some  other  party.
 Americans  offered  to  undertake  this  project,
 Japanese  also  offered......

 SHRI  ONKAR  LAL  BERWA  (Kota):
 There  is  nO  quorum  in  the  House.

 MR.  CHAIRMAN:  The  bell  is  being
 TUDB-  The  bell  has  stopped  ringing.

 There  is  no  quorum.  The  House  stands
 adjourned  to  meet  at  I!  A.M.  tomorrow.

 ‘14.52,  brs,
 The  Lok  Sabha  then  adjourned  till  Eliven

 of  the  Clock  on  Thursuay,  March.  20
 909/Phalyuna  24  ‘1H  (Saka),
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